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LOK SABHA (d) Financial assistance is being
given in suitable cases to mills jn diffi-
Friday, April 29, 1966/Vaisakha 9, culties by State Governments and Cen-
1888 (Saka). tral Government. Efforts are also
made to re-open closed mills ag quick-
ly as possible. The off-take of cloth
The Lok Sabha &L:zkat Eleven of the by the mills is now normal.

[MR. SpEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
Production of Cotton Cloth

+
*1423. Shri Madhu Limaye:
Dr. P. N. Khan:
Shri Subodh Hansda:
Shri Yashpal Singh:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that recent-
ly the production of cotton cloth has
gone down:

(b) if so, the reasons therefor;

(c) whether the fall in production
has affected the exports as well as its
consumption in the country; and

(d) if so, the steps being taken to
keep the production steady?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) There has been a slight fall in the
production of cotton cloth during the
last few months.

(b) The fall was largely due to
power-cuts imposed by various State
Governments due to failure of
monsoon and decline in the offtake of
cloth and yarn from mills consequent
on the Indo-Pakistan hostilities.

(c) The slight fall in production has
not affected the export of cloth nor the
over-all availability of cloth for in-
ternal consumption,

ot v fmd ;77 efvemm Exmaem
T@fer &, o F g gFfmE
& R 98 qamar T ¢ fw foew qre
adft gfee & gt awE ¥ A A g
T At | IWH Wi AT faei w1
qITT F, FET MAT B
“At the end of the month there
were 19 composite and 15 spinning
units remaining closed with a tota!
capacity of 771 lakhs spindles and
10,600 looms and only 3,500
workers.”
f&T i qogT ww wTd #, 9w
ar § &8 T E—
“The actual labour engaged by

mills was less by 98,000 as compar-
ed to the previous month.”

WOR WEE AT AT
Hfod, W a5 a7 w7 am
A AT FEXAT E

ot vy fomd : g7 A g WY
qT @Y | & Srean wmgan g A
T {r #2H 319 Z, fomd wagdt Ay
qegqr oY aFd, TEET 4T AR, gy
#1 gared WY 73 o 71 fa 7 §
& ford fooe & =g A1 o o

wifom s (s wE )
v A Y 77 @A ¥ oAver AT g
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fr g samr A # fae, 30-40
v fgE & &y 7% ¥, 40 A% A7 27
A AT @, AT 19 fa7 3w
g€, 15 #1 =4 fvgr, oy g7 usfndz
F1 fF ag a1 0 A9 2, o
T A 9 gAT TN
fagsr, afeq 9t 7€ fadi & w=w
T, 398 frar gad w40 ...

oft g fomdr : o gaTT AT
e wEE
Sarw g i
oft we femd : 1 a7 T @

qg Weur &t AW X fy ww & wE
A

st mwTf g ;T wAE & AR
8 W @ gu & 1 g gt fome
g ot 7 o fad A gk & sEw
g & fega awv gu, A7 fa=) ¥
=S q&T A F wfaw A8 §, it
TIH g Her Err 4E & A
od 78 2 fF g adt Tl ¥ Wl
19 FTTEMT FT a7 AT, THHT SUTAT
@ FHwAT 9ifeq, TEE  AAAT g
afrwFT e & = T@E A
T w1 faar s

w&wfm&:
U W A TR 4T |

9gF TATA T

qeqE BT,

WS RERA . T WY gAY 3T
JEFY 9z X aman, {6 AT w Gy
ar §¥ [0 |

ot wy fom@ . A gvw 1 IR
ar s Anfed

eI RERAY W HET T
fifaxr

Wiay fm ;. @ FE AT,
9 ¥ qzaE fAe 1 gar om@T 91,
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fF gm @ @z &% ¥ 9 aEAEm
F7F AT fawra TR, A @ A
ag W Fg7 41 fHFA F M FA
¥ fod o Fw g7 Ay § 1 T fAY
¥ Jraan A g f oot g ama
faas wrAY sam wor & 39 ¥ 31F
A fadas w1 *€ sam AR 2

siar g . @ A 0%
foz & Ay 78 I v |

ot vy famd . TF fAAe——womw
g, a4z A1 € ¥ qATA 9 @& |
T T fror fae aadi T 2

St wpnd W a7 FiEdEgEH
T H=T AHTHT ATA FT AQTA §, FFA-
WA I F ST Y I1F 2, 1% @A
g f& a1 #19 ar Afsemw
qEm | & 9@ g fr agT F weaw
qEaT IAF1 ofifode #1, ag FH
FRA AR &1 a%ar, Afeq fagwa w
FIHTT 7 w4 & faar &)

ot o fag 0 ag w8
fe afeeT fergeam & a9 & S
qaT 931 § | & s wrgan g fF oqan
Em e oY A T qer & 7
T FAMAZAT q@T ARA fF FTAH FT
far s fre e & oAl faew
#T fovaar geameq fe@r & ?

St oTwt g ;. J@r IF FEIw
F TTHEH 1 ATCHF F F1E FH AL T
# 1 fao™ am Tawr TEEYE 72 FOT
=y &, 7 5 5 oA 73 g
gz, e w4 gf & QY faa-ds w9 §
gt &, T o § w0 Al
#E

oLl

ot g W woure © F oA
argan g f ot Eeew 9% T w O A



13867  Oral Answers

¥ I A FeAw 1 qEax AW
% qew fegm &, #1ifa awre ¥ wamEsr
3aEY sarr aar & o7\ qfFA 97w,
JTEYTH FATA FT FIATHT AGE LY AT E
ag WY UF J3T SO § IQOEA AT FH
& 1

oft e gt Ay oo Frr
graw # #v 7E gf &, afew wrwe
e & 1 gary wafaw 2 i Apmavfza
JFT ¥ 50 feafqn fad @9, =9 &
BUTAN AY AT ATFY EHAT A

it gwR 9T TYAT AT TS
TTET Al &, AT IAT @ fAr |

Waprmg: 77 a1 wEAS
fasr 1 oF fewan 2 #1797 9@ 9z &W
@l 8, IAY AEAR FIT TAIAR Al
SORT AFAW gem, GAr Adt AreAr
=1feq, wifs srasa 39 S5 71 9
gaa 2o

o PR T wEA T AHH
AT W ¥ awat ® frwa 7w g
#IHIT F qFAET 292 g9gr &1 2

it apa Wg ¢ #oT A7 & qrav
T A A ATAX F ) AT AW T
e 0y Aol &, fft o7 =w & 79
W AG qAA g, AfEA AT wIE g
FHE ) e & g aw F A #
I¥ 9T §@ F "o favg am &7
forar 2, St ge= & ATHA TET A0GAT |

st waq fag . F@r A0 wERa
1 7w @ e aga & fasi & ge-
ITT FAT A F7 far B, TWY G-
ST Y FA EY S 2

o Ry Wy g avA gTETE
Y ol & fa3 fosraa wrf &, g
IO FgE F AT awe 3 g
I s f@mm g
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Mr. Speaker: Shri Gupta.

Shri Indrafit Gupta: I want to know
whether the. ...

Shri Kashi Ram Gupta: Sir, there
ar> two Guptas.

Mr. Speaker: If I had called him,
I would have pointed it out,

Shri Indrajit Gupta: When the Gov-
ernment itself appoints an enquiry
committee under the Industries (Deve-
lopment and Regulation) Act to go
into the circumstances of the closed
textile mills and when that commit-
tee itsclf after enquiry reports and
reccommends that the mill should be
taken over and rtun, as recently
happened. . ..

off TR @ Wegw "Ered,
ferdY ardt e Ad I W T

it PFR W €OGUTT : H-T AEILT,
BTSN ¥ 19 N ¥ Y @A 9% 6%
faar smd 1 (sowwir)

&t AP TR aw ¢ fgRd aren
T2 391 1Y §, AAAY areAT 79) Y
g ¢

T RRWO ¢ IEET T@ @ E |

Shri Indrajit Gupta: When such a
committee itself reports and recom-
mends to the Government that the
mill should be taken over and run, as
happened recently in the case of
Bharati Textile Mills, Pondicherry,
which hag been closed tor six months,
why is it that Government does not
take action according to the recom-
mendation of the Committee? In that
case, what is the use of appointing
such a Committee?

Shri Manubhai Shah: What the hon.
Member says is right. Whenever the
Govornment has appointed a commit-
tee of investigation under clause 15(A)
or clause 18(a) and (b) of the Indus-
tries Act we have invariably taken
over the mills. Orders have been al-
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ready passcd yesterday, and the
Cabinet approved the grant of a loan
of Rs. 80 lakhs to Muir Mills and it is
hoped to be re-started on 1st May. 1
can assure the hon. Member that re-
garding Bharati Mills also a decision
by Government will be taken very
soon.

Extraction of Oil from Rice Bran
+

*1424. Shri Shree Narayan Das:
Shri Yashpal Singh:

Will the Minister of Industry be
pleased to state:

(a) whcether the scheme to extract
oil from ricc bran as suggested by an
official Committee some time ago has
made any progress;

(b) if so, the nature of the pro-
gress made; and

(¢) whether the progress made has
given any indication of its commercial
use? .

The Minisicr of State in the Minis-

try of Industry (Shri Bibudhendra
Misra): () Yes, Sir.
(by Therc has been a steady in-

crease in the production of Rice Bran
Qil from 2.436 {onnes in 1962 to 8,527
tonnes in 1965.

(¢) Yes, Sir. The entire quantity of
Rice Bran Oil produced is being used
for industrial purposes, such as in the
manufacture of Soap and Fatty Acids.

Shri Shree Narayan Das: May I
know whether this oil extracted from
rice bran is used only for food purpos-
es or it ig used for other purposes
also?

Shri Bibudhendra Misra: So far
the oil produced today is used only for
industrial purposes.

Shri Shree Narayan Das: What is
the numbcer of units that have been
established for this purpose.

APRIL 29, 1966

"

Oral Answers 13870
Shri Bibudhendra Misra: The num-
ber of units is 19.

stauqw feg ;W@ FR F
arar § fie gaTR w w7 qET @ qraT
F foad w1 aTw< T AieTT wRar d ?
o a<g ¥ W B % SR g A
2 ol 9@ ¥ T FT BT TN FT
WY Qa7 0¥ e | ¥R W el
N T 7 G @R A o F
AT gt G e § O e G E
§ i ag ¥ gEy AW ¥ W oy
AR A& FAEr & 7 ogmE
&l qr ¥ fag w& s aw
Sy ?

The Minister of Inudustry (Shri D.
Sanjivayya): De-oiled rice bran also
can be used as fodder

Shrimati Savitri Nigam: While
taking a decision to establish these
units, may I know whether it is seen
that these units are established in such
places where the rice production is in
great quantities? For example, in
Bundelkhand in Banda District, none
of the units has been established. I
would like to know why it has not
been established?

Shri Bibudhendra Misra: It was one
of the recommendations of the expert
committee that these units should be
established preferably at a distance of
50 miles from the rice mills so that
procurement of rice bran is not Aiffi-
cult. It is for the entreprencurs to
see to it.

Shri Kapur Singh: What are the
likely industrial uses of this rice bran,
and can it undetectably be used for
mixing it up with ghee?

Shri D. Sanjivayya: No, Sir; it is
being used for soap manufacture and
for manufacfire of fatty acids and
fatty acids in turn are being used for
production of synthetic rubber and
other products.
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Export of Coffce

“1425, Shri §. C. Samanta:
Shri Subodh Hansda:

Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:

Shri P, C. Borooah:

Shri Madhu Limaye:

Shri Yashpal Singh:

Shri Vishwa Nath Pandey:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Mecena:

Will the Minister of Commerce be
pieased to state-

(a) whether it iy a fact that the
quota of Coffee Export has been in-
creased by the International Coffee
Councii:

(b) if so, the gquantity increased so
far;

(c) when this quantity is being
allowed to be exported and {o which
countries: an.1

{(d) whether this will have any
cffect on the price in  the internal
market and if so. to whatl extent?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
() Yes, Sir, for the Coffee Year 1965
65,

(b) 1,500 tonnes.

(¢) Before 30th September, 1966 to
countries  exports 1o which are
reckoned towards the allotted Expor:
Quota.

(d) No, Sir. The additional quoata
quantity is so small that it is not liable
to have any appreciable effect in the
internal market

Shri §. C. Samanta: Mayv | know
whether the suggestions made by tne
CoTee Board and the Estimates Com-
mittee of Parliament to increase the
production of coffec in large quantities
to mect the demand of export have
been considered: if so, what action
has been taken in the matter?

Shri Shafi Qureshi: Under the Inter-
national Coffec Agreement of which
India is a member. we have becn
allotted a basic quantity of 21600

VAISKHA 9, 1888 (SAKA)
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tonnes.  Our effort hus always heen
to get thig quota increased. A tech-
nical Adviseys’ Team was sent tio
India and it has submitted its recom-
menaations and we are hopeful they
ar. favourable to us. Our persistent
cffort is tc see that our exports are
increased.

Shri S. C. Samanta: Is it true that
occasionally some complaints have
come about the quality of coffee ex-
ported: if so, what action has been
taken in the matter?

The Minister of C ce (Shri
Manubhai Shah): No complaints have
come to us: on the contrary, I am glaa
to tell the House that one of the
qualities of our coffee is one of the
best in the world.

st WA AT QW §OTT
aug a9 97 FTR & frafe 1 @E
F YT 7 T ) A= W WY e
7 afz gf &1 ag Fwa A afg gd
1 ATET ¥ I A A9l & qrEaew
g FHr ofvug s® am 9%
faur 71 7Y #7 a2 fE IER

oft e g ¢ gfean & ET
T UFAUIE 3% 45 AT@ A W § |
EAT AT SIEFNA 60,000 A FT
2 WY gEIT U 22 AW
AT 2| gW A N T R ar
T ara § Aafea gEt ol WY hew §
ITEY o7 FGAT qEAT £ | FETD ATE
e g5 Fyare frard ¥ fF
7 &1 a3 7@ AfFT I 'R FEw
AT § I fargra 2, SAET TAW
a7 fear & 1 EW A GETATT agm |
qrAAT qEer 3 aamn o fE o
F0E F zwEy feemaa @y dY f& s
dar frar s g AW RO g A
g w7 ¢ § fe w1 ¥ feamie
# fm owmr dm ogw faw
ST | ATIE FOT XX FAT HT A A4V
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1T AT HIR g} 1 WR wamEr
AT AT W FTH & Sieew oy
gTeT agEd |
Shri P. C. Borooah: Which of the
coffee-producing countries are the
main competitors of Indian coffee 1n
the international market and how does
the cost of production of Indian coffee

compare with that of major coffee-
producing countrieg?

Shri Manubhai Shah: As the House
knows, coffee export is not given any
assistance by way of cash and other
things: it is moving on its own. That
shows that the price of coffee in India
is on parity. But that apart, coffee is
one of the commodities out of 80 per
cent of our products which are whose
product is exported from India and
where nc substantial Aassistance has
been extended for export. Regard-
ing its competitive capacity, it is quite
competitive.

ot 7y fewrd . frafa & ot A
aFTAT AT § FAT 4% AT 77 Ly
# 3w oY s 7w AR W g A
1T gz a1 w1 & fF w4 anr gifawr
| gt Iy a1 @& & 7 afg g, ar
I9% qraeg § A g &w &1 frafq
A A Faw Iz AT TR R 7

staga Wg ;@7 qAW &
G W 6T 9§ 1 AwawT W
o 9E @ FF wqmn g fw oara @y
ST W FTRY FT g I
oF qvaz W fger gy o Ad §
safau faafa @y %1 @& q@ 2}
@ TAR TET T RA AF | FF F AW
W ag @ oag N ze wW oA
4 ITHT gH IAIAT QHURE  FT qHA
g

ot quarw fag . o1 @@mET Tw
¢ f& S &9 &1 @y § | for WY
JTITET EAT & SN WIT HOIA TS
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| fegEm w1 o & @i
T AT FTH EHT 9T E | FTH F FAT
1§ FT AG TH agT § | Sl @
TEY WY ggT AGTET | WY &E@i gy
Y BRA THFAA FEY & ?

Shri Manubhai Shah: It is a sugges-
tion for action,

ot farrramg qodg ¢ St wEaT g
faar stran € faRwt & gd faad fawy
T T AT ST g WK A agrar
T frafa fear smom S faaer
faely wET ST ER 7

ot aTk T : 7w wAIE wga
T ¥ O @y @ Sew S
ST wYAT /G |

Shrimati Akkamma Devi: The hon.
Minister has just now stated :hat our
production js only 60,000 tonnes, which
is very low. May I know whether
Government intends to give incentives
to coffec growers to increase produc-
tion?

Shri Manubhai Shah: Yes, Sir;
through loans, hire-purchase of machi-
nery, fertilisers, research work and
all that.

= TRATAA . Hel WERT A
Fara ¢ fr gw we aga fade wEr
T § 1 faeq Wl wEIRT A AW 2
fr g fear & fRw w1 ww wfe
F &9 § qraTa FI& qa1 7 E 1w,
9, Faw wifs amEl oes e §
T AT | TEET QAT AT FATA
% ¥gw ww ¥ A
e fpar ot & forad sowr fagmy
F FE T AT A A W W FIFT
wg faac w @ § )
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sftepmf Mg g fEw
ar ag ¢ fv ag Y 3 oo Ak ag
WY FETET AT | AA FT INWEA W
g w99 § gAr wge w9
FY AT WX IT A HT IATRA
W @gmn am famd fofa @

Shri D. C. Sharma: Instant coffee 1s
becoming very popular in Europe and
America and also in some countries of
Asia. May I know if any attempts
arc being made to manufacturc
instant coffec here? I think that is a
much bigger foreign exchange earn-
ing proposition than the normal zoffee
that we sell to other countries.

Shri Manubhai Shah: There are
two firms which are making instant
coffee and more will be encouraged.

Shri D. C. Sharma: | want to know
what is the quantity that is being
produced. Is it not a fact that ins-
tant coffee fetches you more foreign
exchange than this coffee that is sold
outside?

Shri Manubhai Shah: The hon.
Members' observation is correct. Ins-
tant coffee gives us almost 13 times
the value of the normal coffee. There
are two firms that have come up. But
the market for instant coffee is not as
unlimited as for the normal voffec.
OQur efforts are in that direction. I
may correct the impression that 1 gave
carlier. It is not Rs. 10 crores but ac-
tually the export earnings are 1o thc
tune of Rs. 13,31 crores from coffec
exports.

Shri Rajaram: The Minister says
“No” to part (d) of the Question,
whether this will have any effect on
the price in the internal market. Al-
ready, the price of coffee has gone
up Coffee seeds are not available in
the market and big queues are form-
ed before the coffec houses in Madras
as well as jn Bombay. May 1 know
what kind of action is being taken Ly
the Ministry so far as the price of
coffee is concerned.
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Shri Manabhal Shah: As my hon.
collecague hos already mentioned, we
do not expect any appreciable rise in
price.

Shri Rajaram: The price has gone
up. If you want, I can show you.

Shri Manubhai Shah: The House
will appreciate that we cannot con-
sume cverything in this” country and
starve out the export market. We
cannot allow the exports to suffer....

Shri Rajaram: At thc same time,
you must not give sufferings to the
people here,

Shri Manubhai Shah: We have to
suffer somewherc at lcast. 1f the
coflee seeds are less available in some
coffee houses, we have to suffer some-
where at least. After all, we want
to exvnort and, Thercfore, somebody
has to bear the suffering.

Shri R. Ramanathan Chettiar: May
I know how much the Government has
given as financial assistance under
the grow-more-coffce scheme in new
areas so far?

Shri Manubhai Shah: 1 do not have
the break-up of new or old ureas.
What we have given is about Rs. 9.35
crores so far for promotion of coffve.
In the Fourth Plan, we propose to
give more.

Trade with Land-Locked Countries

+
~1426. Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri P. C. Borooah;
Shri §. C. Samanta:
Shri Subodh Hansda:
Shrimati Savitri Nigam:

Will the Minister of Commerce ve
ojcased to state:

+a) whether Government are giving
auw thought, keeping aside the tou
much legal considerations, to the trade
with land-locked countries like Nepal
and Afghanistan; and
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(b) if so, the broad features of
Government's Scheme in this regard?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). Efforts
are being continuously made to .jeve-
fop India's trade with the neighbour-
:ng land-locked countries like Nepal
and Afghanistan. Legal considera-
dons are not allowed to stand in the
way of the development of trade, and
emphasis is generally laid on finding
oractical solutiong to the trading pru-
blems with these partners. Periodic
consultations between the govern-
ments of these countries and India are
taking place as provided for in the
Trade Agreement or Treaty o us to
deal with questions relating to the
race of these countries with India
and also to Nepal's trade with other
countries passing through India.

Y RIS W1 AT 0 [T FTAT
AT T ATEIT eATE AEr AT v
g srAar =rgar g fRow afea Zwn
¥ HTg SO ATERHT W AR
FAAR T EET F FAT AR WIS
ATHIT ¥ wF aw g foar g, Pewrd
F¥ frar 2

o AU T . ZW 918 A6 |
I 97 ZXAAT FIA ATH & | i
¥ gmg weeg &1 framee &
amgar § 5 uF fergere & o A
a7 frad g9 & sarEr dT AwE AW
¥ fou garsds dwee # wee fear
51T AR FAMY Ty |

At wmaE \r WWER R T8
Teni § fF gede A o sw@ W
dagx gfax ww fawm s
afraw & waeaeq o afeq i &
e HNE FAIA OF gRT 0 IH AT
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a7 famr g 77 & f6T WY 35t Y g
I Faw #1741 TG Wewd F ar
fafaw wareat § #ef a7 @@ wweT
WM

st g o rAr A &
UE I AT AHAT ¥ 1 TWH agA
#t AT 7w oA § ) fewfE W
fr 0 ot & @ F1 @A ST
9EAT ¥ | W F 9@ gU AW e
3T E | A FAW 7§ g9 vw -

arg f6ar & 1 gw o w7 &%

8hri P. C. Borooah: May I know
whether, with a view to gain the
markets of the neighbouring jand-
locked countries which are already
stacked with Chinese goods, the Gov-
ernment is going to give some cxport

subsidy for sending our goods to
thosc countries?
Shri Manubhai Shah: ‘Land-lock’

does not mean subsidy. That means
they have no access fo the high scas
which we control and, therefore, our
hign seas are allowed to be used by
those countries which have no mari-
time coast. We are giving that
facility. As far as Nepal is concern-
ed, His excellency Surys Bahadur
Thapa who recendly visited our country
and His Majesty King Mahendra have
acknowledged that we have gone out
of our way to help the transit trade of
Nepal both to Pakistan and to the
rest of the world.

Shri S. C. Samanta: May I know
whether the export business of these
land-locked countries on the castern
side of India is allowed to pass
through the eastern ports of our coun-
try and, if so, whether any agree-
ment o this effect has been entered
into?

Shri Manubhai Shah: There ore {wo
sides. If the hon. Member means
Calcutta, I should say ‘yes’ because
that is the only part which provides
the access {0 Nepal with the rest of
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the world on the eastern side. On the
western side also, we are allowing the
trade of Nepal with the ncighbouring
countries to pass through Radhikapur,
Raxaul and Wagah.

Shrimati Savitri Nigam: May 1
know whether the Nepal Government
has ever made any complaint that
their goods are not being given that
priority which they require, some-
times at these ports, and if the answer
is in the affirmative, may | know
whether any step has been taken to
see that no such trouble or difficulty
is created for our friendly countries?

Shri Manubhai Shah; This point
was raised by His Excellency Thapa
and we assured him that no such cases
have been mentioned by his Govern-
ment to us, but if at all any cuch
thing takes place at transit, we shall
pay our personal attention to see that

railway wagons are provided and
berths in ships are provided.
Shri Shree Narayan Das: May I

know whether the Chairman of the
Council of Ministers, Nepal, Mr.
Thapa, when he recently visited India,
has suggested that there should be a
free flow of all commodities Letween
India and Nepal and if so, what is
the reaction of the Government to
that?

Shri Manubhai Shah: Our velations
with Nepal are governed by the :reaty
between the two countries which has
already been running for the last nine
years. There is no question of any
restriction. On the contrary, the
trade between the two countries in
the last few years has gone up multi-
fold and all thc needs of Nepal in
consumer goods and in industrial
goods are morc or less satisfied—
about 97 per ceni—by India.

Shri Shree Narayan Das: My ques-
tion was about free flow of all com-
modities.

Shri Manubhai Shah: I cannot cate-
godically say that for every thing;
there arc sensitive items; there’ are
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prote ted items; there are security
items; ] would not like to gencralise
a statement} but by and large there
is fre2 flow.

Shri N. Sreekantan Nair: Is it a
fact \hat in the matter of trade bet-
ween Afghanistan and India, the
Goverament and the Reserve Bonk
are giving contradictory instructions
to the new entrants in the inatter of
first buying goods from there and in
the matter of first sending goods to
that place?

Shri Manubhai Shah: The question
is about land-locked countries.

Shri N, Sreekantan Nair: 1 am ask-
ing about Afghanistan. Is it a fact
that in the matter of trade between
India and Afghanistan—the barler
trade between India and Afghanistan
—the Goverument of India and the
Reserve Bank are giving vontradic-
tory instructions with regard to first
sending goods and then getting things
down from there with the vesult that
the new enirants cannot make any
headway in the matter of enhancing
their trade?

Shri Manubhai Shah: There arc 10
instructions issued by either the Gov-
crnment of India or the Reserve Bank
of India restraining the flow cf goods
between the two countries, which is
governed by a bilateral pact. We pur-
chase about Rs. 7} crores worth of
{ruits from Afghanistan and for a cor-
responding amount textiles, engineer-
ing goods, drugs, paints, varnishes and
other goods move from India to
Afghanistan. We have had no diffi-
culty on that except what Paistan
tried to intercept and not allow the
iransit of goods between India and
Afghanistan to go through their terri-
tory.

Shri Sreekantan Nair: My question
was cntirely different.

Mr. Speaker: He might make it
clear now by speaking a iittle more
distinctly.
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Shri N, Sreekantan Nair: My ques-
tion was whether the Government is
aware of the fact that the policy
adopted by the Ministry in mlowing
the old traders to get down the things
first and then to send things there and
asking the new traders to send things
first and later on get down the things
from there is different from the
instructions given by the Reserve
Bank in this regard.

Shri Manubhai Shah: [ would like
to get from the hon. Member a copy
of the instructions that have been
given. The pattern of trade is like
this. Every year between the two
Governments, 5 Trade reviving Com-
mittece sits. A list of a number of
Afghan traders and Indian traders
in compiled between the two Govern-
ments, Those are the traders that
they recognise and we recognise.
There is no bar to any new or old
entrant in this country trading with
Afghanistan through this mechanism.

Shri Bishwanath Roy: In view of
the favourable development of trade
between India and Nepal, may 1 know
whether the Government of India
have made any attempt for getting the
foodgrain surplus from Nepal for
India?

Shri Manubhaj Shah: Afghanistan
t as no surplus of foodgraing to export.
1f they write to us, we shall certainly
allow, and we shall have no hesita-
tion.

Shri Bishwanath Roy: Has any
attempt been made in that direction?

Shri Manubhai Shah: There bas
been no attempt, because Afghanistan
is a net importer of many things, and
there is no surplus of foodgrains
there.

Production of Cotton Fabrics

+
*1427. Shri Madhu Limaye:
Shri Yashpal Singh:
Shri Vishwa Nath Pandey:
Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:
Shri Ram Harkh Yadav:
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Will the Minister of Commerce be
pleased to state:

(a) whether there has been a sub-
stantia] fall in the production of cotton
fabrics and yarn in the last four
months of 1965;

(b) if so, the reasons therefor; and

(¢) the steps proposed to be taken
to increase the production of cloth and
yarn?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi
Qureshi): (a) There was a slight fall
in the production of cotton fabrics
and yarn in the last four wonths of
1965 compared to the average monthly
production in the first 8 :nonths of
the year,

(b) The fal] was due to power-cuts
imposed by various State Governments
due to failure of monsoon and due to
decline in the offtakc of cloth and
yarn from mills consequent on the
Indo-Pakistan hostilitics.

(c) Financial assistance is being
given in suitable cascs to mills in
difficulty by State Governments and
Central Government. Efforts are also
made to re-open the closed mills as
quickly as possible. The offtake of
cloth from the mills is now normal.

stug fomd :  waw W,
7| AT W 3 s feafa @ e
wEA w8 du 97 T, T,
TR, A AT g wfe T
¥ # &Y #a1 JAET T Y QU I FE
9T qer & o s g% ¥ aY e
) g faama 1 gfee F Wy wOE
F T ®7X § % QW wEw &
at ¥ g faei & wifas & @
T R AT F @7

winen wWY (st wpnk )
I wET g ¥ Iq XY T9g ¥ T§ I
af § fr TR T WTESE &N gWT
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AR Su% sEwwe 9 faoda awia
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I F B UTET @ FT FAT A 2
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Shri Muthiah: Is it a fact that huge
stocks of cloth, both handloom and
mill-made, have accumulated in
Madras and are lying uncleared
affecting production of cloth.

Shri Manubhai Shah: This is a
four-month old story. Today there is
no accumulation of stocks of cloth or
yarn, They are all moving. It was
there in olden times.

Dr, Ranen Sen: For the last few
years the quality of cloth, particularly
of the medium and fine varities, not
superfine varities. ...
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Shri Ranga: Khadi also.

Dr. Ranen Sen:..has deteriorated
to a great extent, and the prices have,
on the other hand, gone up. It is a
common complaint by the public that
former coarse cloth is now stamped
medium and former medium cloth is
stamped fine. Probably this is be-
cause of the quality of the cloth.
What is the mechanism to check that
the correct quality is properly sealed
so that there is no tampering with
the quality?

Shri Manubhai Shah: I have hud
no complaint, oral or written. This is
entirely wrong. No quality has gone
down. The quality has gone up. No-
body can stamp coarse cloth as medi-
um and medium as fine. I must be
ailowed to tell you what the facts are.

We had a vigilance committee in
every State. The Chief Ministers
wrote to me, ‘repeatedly chis commit-
tee is meeting without any :omplaint.
Will you wind it up?’ We said, ‘All
right. Where 5 State feels that such
a vigilance committee is required, it
may keep it'. Ag far as the Centre
is concerned, we have a vigilance com-
mittee under the chairmanship of the
Deputy Minister. It is meeting on the
3rd or 4th of May. Again, we @re
going to meet on the 3rd or 4th Muy,
but there have been no complaints so
far.

Shrimati Ram Dulari Sinha: May
I know in which State such shortfall
has been the greatest, and what steps
are to be taken to stimulate the pro-
duction?

Shri Manubhai Shah; As soon as the
gods bless the earth and the rains
come, the power cut will be restored
and production will go up.

Shri Indrajit Gupta: I have to point
out a very serious discrepency bet-
ween what the Minister replied and
the actual facts, He gaid a little while
ago that the prices of the controlled
varieties of cloth are being kept cons-

tant by the Government despite pres-
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sure being put by certain circles to
have the cpnirols removed, Does he
not know that his own Textile Com-
missioney has recently passed ¢ order
increasing the margin between the
ex-mill price and the retail price of
thesz controlled varieties by 2 per
cent, from 18 to 20 per cent, which
means that the customer will have to
pay 2 per cent more than he was pay-
ing? Why does he inform, or rather
misinform the House that these prices
are kept constant?

Shri Manubhai Shah: This state-
ment I myself placed before the ITouse
before it wag announced. That has
been done according to the legal for-
mula adepted when multipliers were
fixed before two years. The retail
trade, because of dear or scarce money
has been paying much more interest
ang warehousing charges, and railway
charges had also been put up. Therc-
fore, 1 made the statement before the
House. What ] say is that ubove the
stamped price, which has been revised
from time to time according to the
statutory understanding, there has
been no excessive charge cf price by
those people because of uny scarcity
or anything. That is what T have been
mentioning.

ot @@ wE® ;. A A FamEn
% fr s 67 gn 03 &1 qATfa
Tyt q7 q=1 9T 2, AfEA wEARz
F¥ aTH F =TT qTT FT TR AR AR
¥ g fear mar @ fF oW R A
T o6y T & AT 3T Y T AW
&, fomr & afvoms g g & e g
FA A a9g q T SuTEr IWE AW
# gg AT A1gaT # fr q G 5w A
¥ w7 S F7 EY £

st e A4 qgw o)
T §—WAT AT %64 ¥ Iq 1

T T §—FF Tt aF FLET FY
FT arerE §, it A% g am A
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fae ok & v fod gu am &
ST fay o ) R g A
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F fag for fe w1 sumar & )
9T A A | I A FEAEY WY
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Mr, Speaker: Shri Bancrjee,

Shrimati Renuka Ray: In view of the
answer to Mr. Indrajit Gupta, some
questions arise.

Mr. Speaker:
Banerjee.

called Mr.
al

I have

Sale of Cars by S.T.C,

*1428 Shri S. M. Banerjee: Will the
Minister of Commerce be plcased to
state:

(a) whether Government’s attention
has been drawn to the news items ap-
pearing in Patriot, dated the 27th
December, 1965 that diplomats are
selling their cars through the State
Trading Corporation at inflated prices;

(b) whether it is a fact that no de-
preciation is allowed to the buyers;
and

(¢) if so, the steps taken by Govern-
ment to stop such malpractices?

The Minister of Commerce (Shri
Manubhai Shah): (a) to (¢). A state-
ment is laid on the Table of the
House.

Statement

(a) and (b). Yes, Sir.

(c) As per a decision of the Govern-
ment all the Embassies, High Commis-
siong and their consulates are nor-
mally permitted either to re-export or
sell the vchicles belonging to them
to another privileged person or
privileged  organisation like the
United Nations Organisations,
UNICEF, etc. They are ulso permit-
ted to offer their vehicles, to the
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State Trading Corporation through
Government at the c.if (cost, insur-
ance and freight) price at which it
was imported in India without depre-
ciation charges. The c.if. cost also
includes cost of inland transport from
the port of disembarkation to the
place of duty of the diplomat con-
cerned. It is for the State Trading
Corporation to purchase ihese vehi-
cles on this basis or intimate to those
concerned that the Corporation is not
interested in buying these vehicles in
question,  As this method of pricing
is a fair compromise and understand-
ing between depreciated price basis
on the one hand and the previous
extremely high market value pricing,
the question of any malpractices does
not arise.

Shri S. M. Banerjee: It appears from
the statement that these diplomatg are
also permitted to offer their vehicles,
to the State Trading Corporation
through Government at the c.if. (cost,
insurance and freight) price at which
it was imported in India without
depreciation charges. I want to know
whether it is a fact that under the
present rules no provision has been
made for the depreciation, and the
sellers can always claim the cost
price, no matter how long the car has
been used. If thig is true, ] want to
know why Government, which
teaches austerity to the people of this
country and asks them to tighten
their belts, is purchasing these cars
at very inflated prices?

Shri Manubhaj S8hah: The reason is
obvious. The shortage of those big
cars is of a very great magnitude.
Thercfore, these cars when put to
auction arc given to the person who
bids the highest, on the advice and
recommendation of this august House.
Previously what was happening was
that clandestine transactions were
taking place between those owners
who were leaving this country and the
purchasers, and we were losing both
rupee and foreign exchange. Now,
both are protected, and we yre report-
ing to the House from time to time.
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Shri S, M. Bamerjee: I want to
know whether it is a common practice
for the diplomats to buy cars from a
third country and to inflate the price,
whether a diplomat who hag nurchas-
ed a car for really Rs 10,000 or
Rs. 20,000 can safely sell, even after
two or three years, in this country at
the same price and whether they are
also charging for certain extra fittings;
if so, what precautions have been
taken by Government to see that the
proper depreciation is charged, and
the car price is not the same as the
imported price when it is sold here.

Shri Manubhaj Shah: First, I would
answer the first part of the question.
I do not know any diplomat who has
charged, out of the hundreds of cars
that we have purchased from them,
any higher price because, firstly, he
has to submit the original voucher.
Then we have the running price of
those well-known brands of the
world's cars, as to what are the land-
ed costs here.

Shri S. M, Banerjee: I did not say
that.

Shri Manubhai Shah: I am coming
to the second part of the question.
Why depreciation is not being deduct-
ed and why they are being given off
allowance for the extra gadget or
equipment—that is what I understood
the hon. Member to say. Now, pre-
vious to this, this mutual gentleman’s
understanding, they were selling these
Rs. 10,000 cars at Rs. 50,000 or
Rs. 80,000 and all the profit went to
the foreign owner of the car. We
have, therefore, settled like this. And
this is more or less like a convention,
an international convention, and 1
can name about nine to 10 countries
where there is this formula. We do
not deduct—because of the high value
which otherwise the Indian commu-
nity would get, and now the Govern-
ment of India sells through the STC—
we do not deduct from him the dep-
reciation, so that he also gets a fair
value of his product which again we
are selling at a higher price. Where
the STC is convinced that a single,
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straight-line price and depreciation
does not result in a profit, it refuses
to buy the car; either the diplomat
takes it away or he re-exports it.

Shri S. M. Banerjee: What is the
answer to the first part of my ques-
tion? I asked whether it has been
brought to the notice of the Govern-
ment that some of the diplomats do
not bring cars from their own country
but they purchase from foreign coun-
tries; and especially it has become
the practice for them to bring the
car here, use it for three or four
years and sell it at the same price?

Mr. Speaker: It has been answered.

Shri Manubhai Shah: We go by the
brand and not by the country of
origin. I have made it clear. If an
Italian diplomat gets a car from
America, we know the price of the
American car landed in India, and
we check it up.

Shri Jashvant Mehta: It is good that
the STC has taken over this schemme.
May I know how many cars have
been given to the privileged persons,
how many cars have been given to the
STC and how many cars have been
given to the privileged organisations?

Shri Manubhaj Shah: I have got

the figures. In 1962-63, tourist agen-
cies, one car; Raj Bhavans, three;
Government  Departments, seven;

general public, nil, because the scheme
worked only for one month. In 1963-
64, 11 for tourist agencies, five for
Raj Bhavans, and 165 for the general
public; that is sold. In 1964-65, 125
for tourist agencies; 274 sold to the
public. In 1965-66, for the first nine
months, for tourist agencies, 61 cars
and 254 to the public were sold. So,
in all, there has been a sale of about
680 and more cars.

Shri Nath Pai: Mr. Speaker, the
Minister stated that cars are given
to the highest bidders. This may
fetch some handsome money, income,
to the Govermnent, but does the
Minister realise that this is indulging
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in practices which are directly in
contravention of the social objectives
that the Government has set to itself;
that is (a). and (b). (Interruption)
let me finish: apart from the Govern-
ment incurring these profits, inviting,
attracting and profiteering, these cars
are given to whom—not to those who
need them, like the educational insti-
tutions, hospitals, but to those people
who are the highest bidders, the peo-
ple who have made money by dubious
ways and cheated the State of the
income.

Mr. Speaker: I might interrupt by
saying one thing: I was told by the
gentleman there that for every car
that is sold by him information is sent
to the income tax authorities about
the sale of the individual car.

Shri Nath Pai: Very good, but you
know, Sir, that cars have been sold
in this country for Rs. 1 lakh,
Rs. 25,000, Rs. 80,000 or Rs. 90,000.
Where does all this money come
from? These are the people. So, two
bad things are being encouraged. I
would conclude and I want a straight
reply. The wrong type of people get
this kind of thing and the people who
need it most like the educational
institutions, hospitals etc., are depriv-
ed of them. So, will the Government
review the present practice?

Shri Manubhai Shah: I am really
surprised that a socialist Member
should say that those cars—

Shri Nath Pai: Not sold to hospitals
and such other institutions?

Shri Manubhaj Shah: You have had
your share. Do not get too much
upset about it.

Shri Nath Pai: You are upset. Not 1.

Shri Manubhaj Shah: The non.
socialist Member says that these ex-
pensive, luxurious cars should be
given to hospitals and charitable insti-
tutions and impose a dead burden on
those cha.itable institutions, hospitals
and other organisations; (Interrup-
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tion). Where do you get your monev
from and use it for? After all, the
money that we get from the sale of
these cars is transferred to the Gov-
ernment of India for running schools
for the villages, hospitals, charitable
institutions and so on. What is wrong
about it? (Interruption).

Next

Mr. Speaker: Order, order.

question.

Asian Industrialisation Development
Council

+

*1429. Shri Vishwa Nath Pandey:
Shri D. C. Sharma:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the
ECAFE Conference on the Industri-
alisation in Asia has agreed to estab-
lish an Asian Industrialisation Deve-
lopment Council as a permanent body
for promoting the Region’s industrial
growth; and

(b) if so,
thereto?

Government’s reaction

The Minivter of Commerce
Manubhai Shah): (a) Yes, Sir.

(Shri

(b) Government of India fully sup-
port the proposal to set up the Asian
Industrial Development Council to
stimulate Industrial Development in
the countries of the ECAFE Region
and to promote regional co-operation
in this field. The Indian Delegation
to the Conference emphasised that in
pursuing the goal of harmonisation of
National Development Programmes,
full recognition should be given to
the maximum development of human,
natural and industrial resources of
each country of Asia and the condi-
tions prevailing in the different
countries of the region. India has
also offered its willingness to share
our experience and of participating in
the development of “intermediate
technology” with other countries of
the region.
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had been passed before some years,
when the decade of United Nations

development started. All the rich
countries were expected to contri-
bute one per cent mnet of their

national gross product to the fund for
the development of the less develop-
ed countries. Now we have passed
another resolution at Geneva, year
before last, when we have appealed
to the conscience of the world saying
that this contribution should be raised
to 2 per cent (gross) of their national
product.

Shri D. C. Sharma: As the hon.
Minister told us that this will be
devoted to the development of human,
natural and industrial resources, may
I know what kind of resources deve-
lopment he has in view so far as
India is concerned and also so far as
Thailand is concerned?

Shri Manubhai Shah: As far as
India js concerned the development
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programmes are embodied in our
successive Plans and we get assistance
from friendly countries as per the
principles enunciated in the General
Assembly’s Charter. Regarding
Thailand, we have been able to parti-
cipate in the development of jute,
shellac and tapioca.

Shrimati Renuka Ray: What was the
reaction of some of the other countries
who took part in the ECAFE Confer-
ence to the Indian development and
rate of growth of the Indian economy
in general?

Shri Manubhai Shah: We protested
that the forecast given there was
unscientific and unreliable. So also,
Thailand, Malaya and others protest-
ed, and that paragraphs which had
wrongly ascribed certain percentage
of gross product to us and others were
deleted. We are quite sure the gene-
ral feeling was that our progress re-
quires to be more activised. We also
share that feeling and we are glad
that they also feel the same thing.

Shri Shree Narayan Das: May 1
know when this Asian Industrial
Development Council will come into
being, what will be its composition
and in what way India will be repre-
sented there?

Shri Manubhai Shah: This matter
has gone a stage further. Now the
United Nations has decided to have
an International Industrial Develop-
ment Council consisting of 55 mem-
ber countries—that is, each country
by turn will be represented either
by their Minister or high officials of
the Government. Thus there will be
an International Board under which
there will be Regional Boards in
which 22 countries of Asia will be
represented as far as ECAFE is con-
cerned.

Shrimati Savitri Nigam: According
to the decisions taken and the Resolu-
tion passed, may I know whether
India has started fulfilling any obliga-
tion and whether this suggestion was
also made that instead of it being the
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Asian Development Council, the name
as well as the scope should be extend-
ed to the Afro-Asian countries
together?

Shri Nath Pai: Which are these
Afro-Asian countries?

Shri Manubhai Shah: Afro-Asia has
an informal character of our associa-
tion and to that extent we welcome
the hon. lady Member's suggestion.
But as far as the statutes of the Ge-
neral Assembly of the United Nations
are concerned, the regions are accord-
ing to geographical juxtaposition.
Africa has a separate commission,
Asia has a separate commission, Latin
America has a separate commission
and Europe has a separate commission.
So, we cannot go over that, but we
are definitely collaborating at the
African and Asian level of Ministers
to implement our programme.
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Shri Kapur Singh: It is a very good
word.

Mr. Speaker: We are developing a
new language.

Self-Sufficiency in Rolling Stock and
Locomotives

*1430. Shri P. R. Chakraverti: Will
the Minister of Railways be pleased
to state:

(a) how far the Indian Railways
have reached the goal of self-suffi-
ciency in rolling stock, locomotives
and other equipments;

(b) whether some items have deve-
loped export potentials; and

(c) whether the Railways have been
making use of the Indigenous mate-
rials, thereby facilitating the growth
of ancillary industries?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). The country is
now self-sufficient in Steam Loco-
motives, Freight Wagons, Passenger
Coaches, Mechanical Signalling Equip-
ment, Track Material etc. These
items can be exported. The manu-
facture of Diesel and Electric Loco-
motives has already started with a
progressively increasing indigenous
content and a very large measure of
self-sufficiency is expected to be
reached by the end of the Fourth
Plan,
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(c) Yes Sir. Nearly 90 per cent of
the total purchases made by the Rail-
ways during 1964-65 were from indi-
genous sources. )

Shri P. R. Chakraverti: Will the
Government indicate the extent of
earnings from our export potential?

Dr. Ram Subhag Singh: As the
House knows, wagons are going to be
exported to the extent of about
Rs. 1.6 crores; orders have been plac-
ed. Another order from Hungary is
also going to be of Rs. 1.62 crores and
there is likelihood of some fresh
orders being placed.

Shri P. R. Chakraverti: When India
becomes self-supporting in respect of
our requirements of rolling stock and
locomotives, may I know whether
these earnings will offset all the ex-
penses which we incur at this stage?

Dr. Ram Subhag Singh: That is a

question which will have to be com-

paratively examined.

Shri Bhagwat Jha Azad: Is it a fact
that the Railwdy Team, which is at
present visiting Washington for a
loan to expand the locomotive factory
at Varanasi, has been told that India
will be advised not to have the fac-
tory but to import the locomotives
and, therefore, they are finding it
difficult to get the loan; if so, what
effect will it have on the self-suffi-
ciency just now emphasized by the
Minister?

Dr. Ram Subhag Singh: That is not
true because 'the diese]l locomotive
workshop has already come into exis-
tence and 'has already gone into pro-
duction. By the end of the Fourth
Plan jt will be producing 150 dxesel
locomotives each year. '

Shri Bhagwat Jha And: 1 want to
know the correctness of the question
as a whole and ‘not only about the
locomotives. Has the Indian*Team in
Washington been told like thkat?

Dr. Ram Subhag Singh: It is not
8. . ,
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Question and Calling
Attention Notice
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12.00 hrs,

RE. SHORT NOTICE QUESTION
AND CALLING ATTENTION
NOTICE

Mr. Speaker: 1 have got a Short
Notice Question as well as a Calling
Attention Notice to be taken up
today. They are on the Agenda. I
was not present yesterday when
much dissatisfaction was expressed by
some hon. Members about allotment
of time. They wanted more time to
discuss the Demands of the Home
Ministry. We have to apply guillo-
tine at 2 O’Clock. So, if the House
agrees, 1 propose that the miscella-
neous business may be taken up at
3 O'Clock. In that case, we can give
one more hour for hon. Members and
the hon, Minister will have one hour
for reply. At 2 O'’Clock guillotine
will be applied. After that, we can
take up this business.

oft T : g oA A1 AT F
a & St 17 Qa1 weqra § ag WA
=fgd |
Shri Surendranath Dwivedy: The
Calling Attention Notice should be

taken up now. The rest can be taken
up at 3 O'Clock.

'

Mr. Speaker: I have no objection.
But, then, those hon. Members who
wanted to speak on the Demands to-
day will not get a chance to speak.
They will be deprived of that oppor-
tunity.

Shri Surendranath Dwivedy: You
can postpone other things.
Mr, Speaker: How can 1? We have

to apply guillotine at 2 O’Clock.

An. hon. Member: We may take up
the Social Welfare Department now.
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Some hon. Members: No, no.

Mr. Speaker: If the House wants
the Short Notice Question to be taken
up now itself, I have no objection. I
am prepared for it.

Some hon, Members: Yes.

Mr. Speaker: If that is the desire of
the House, then no Member would be
able to speak on the Demands today.
We will now take up the Short Notice
Question. Shri Samanta.

12.02 hrs.

ORAL ANSWERS TO QUESTIONS—
Contd.

SHORT NOTICE QUESTION

Indian sailling Vessels stranded at
Persian Gulf Ports for want of
Cargo

SNQ. 23. Shri S. C. Samanta:
Shri Subodh Hansda:
Shri Basappa:
Shri D. N. Tiwary:
Shri Bhagwat Jha Azad:
Shri B, K. Das:
Shri Daljit Singh:

Will the Minister of Commerce be
pleased to state:

(a) whethe rit is a fact that thirty-
two Indian Sailing Vesselg which were
generally carrying dates from Persian
Gulf areas to India, are lying strand-
ed there since 15th December, 1965;

(b) if so, the number of the vessels
allotted to the State Trading Corpora-
tion by the Date Transport Com-
mittee of the Ministry and how many
have up till now been utilised;

(c) whether it is a fact that a
Joint Committee consisting of the
I'mporters, representatives of sailing
vessels and Commerce and Transport
Ministries decided that all the vessels
for date import should be chartered
through the Date Transport Commit-
tee and flat rates should be paid to
them and 60 per cent of the total
date imports should go to Indian sail-
ing vessels; and
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(d) if so, whether the decisions
have been honoured and if, not the
reasons therefore and how the Indian
sailing vessels will be saved from the
calamities they are facing?

The Minister of Commerce
Manubhaj Shah): (a) Yes, Sir. It is
reported that some Indian sailing
vessels about three are at present held
up in Basra awaiting loading of dates
cargo.

(Shrl

(b) The Dates Transport Commit-
tee had allotted 17 vessels to State
Trading Corporation of India of which
14 had already been chartered by
S.T.C. and of the balance the avail-
able vessels are being chartered.

(c) and (d). A Dates Transport
Committee was formed in the Minis-
try of Transport and the Ministry of
Commerce in May last year for the
purpose of bringing together all the
interests concerned in the Dates trade,
for arranging smooth flow of import
of dates, for utilising the available
capacity of Indian sailing vessels and
for giving maximum employment to
them at an agreed flat rate through-
out the year. The decisions taken by
the Committe from time to time have
generally been honoured by all con-
cerned.

Under the present arrangements 60
per cent of the licences for import of
dates can be utilised by sailing ves-
sels only which include both Indian
and foreign vessels. Recently, some
licences have been issued exclusively
for import by Indian sailing vessels
only.

Shri S, C. Samanta: The Open
General Licence system to import
dates from these areas was ended to-
wards the end of 1962 and the Linces-
ing System was introduced. May I
know whether the Government have
reviewed the working of the Licens-
ing System? If so, have necessary
action been taken to preserve the
rights of the Indian sea vessels?

Shri Manubhal Shah: That is pre-
cisely why this Committee was ap-
pointed. The House would be glad to
know that every quarter the working
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of this is reviewed. When I went to
Iraq recently the President, the Prime
Minister and the Minister of Economic
Affairs complained that we were insis-
ting on utilisation of Indian sailing
vessels and not allowing dates to
come by steamers. I explained to
them that this is being done to help
our vessels.

Shri S. C. Samanta: The S.T.C,
which is the pet boy of the Ministry,
is handling this work. May I know
whether the detailed working of the
date import trade has been gone
into? If so, may I draw the attention
of the hon, Minister to an article en-
titled “State Trading in dates of
death” which appeared ‘on Blitz of
26th March? Has that been enquired
and has any action been taken on
that? -

Shri Manubhai Shah: I myself read
that article. There was some correct
information and some wrong informa-
tion. Some dates which came to
Bombay were classified as unhygienic.
We examined those cases and we
found that a few packets were defec-
tively packed. This happens in all
types of packing. Necessary action
was taken.

Y WrTA WA ¢ qafy g
qAE F AT SAwT @ TgE &
g wratg fear smaw Afsw @@ &
fadeit w1 Wy A 9 e |
¥ A wvgar g f oW & &
T Ffsargar & f97 F FTI7 AT AgT™r
W A g €

st wng g ;- FRwr @g & fE
& ¥ e WY agr At daw €
fore e & AT AT ST § IR
o a Tt w7 AT g1 e
facie eede  gara gan g, SRg
g GRET ITH AT

Shri B. K. Das: What was tne total
quantity carried by Indian vessels
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last year and what was the quantity
carried by foreign vessels ?

Shri Manubhal Shah: We imported
last year Rs. 1.60 crores worth of
dates of which Rs. 96 lakhs was by
sailing vessels and Rs. 64 lakhs by
steamers.

WRITTEN ANSWERS TO
QUESTIONS

Assam Mail Accident in February,
1966

*1431. Shri Yashpal Singh:
Shrimati Renuka Barkataki:
Shri P. C. Borooah:
Shri Onkar Lal Berwa:

Will the Minister of Railwaysg be
pleased to state:

(a) whether the Report of the
investigation Committee into the
causes of the train accident to 3 Up
Assam Mail on the 16th February,
1966 has since been received;

(b) if so, the findings thereof; and

(¢) the action proposed to be taken
in the matter?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). According to the report
of the emquiry committee the accident
was due to a deliberate act of sabot-
age.

(c) The area is under operational
control of army. For further tight-
ening up the security arrangements
the army has augmented its force.
One more battalion of Special Emer-
gency Force has also been placed at
the disposal of the army for provid-
ing escorts to passenger trains and
other works pertaining to the security
of this section.

Public Sector Enterprises
*1432. Shri Harish Chandra Mathur:
Will the Minister of Industry be
pleased to state:

(a) whether Government's attention
bas been' drawn to the wasteful ex-
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penditure in the Public Sector enter-
prises;

(b) the contribution, if any, made
by the Bureau of Public Enterprises
in this matter;

(c) whether this Bureau is proposed
to be strengthened; and

(d) the effective work programme
drawn up?

The Minister of Industry (Shri D.
Sanjivayya): (a) While there may
have been wasteful expenditure in
specific instances, Government do not
agrec that this is true of public en-
terprises in general.

(b) The Bureau of Public Enter-
prises which has a coordinating role,
does scrutinise the periodical reports
and advises the Ministries concerned,
as necessary from time to time, as to
the manner in which economies can
be effected.

(c) Yes, Sir.

(d) The Bureau’s work programme
is arranged towards exploring ave-
nues of economy by introducing sys-
tems of review of their working, as
also examination of selected areas in
their performance.

Planning Cell in Iron and Steel
Ministry

*1433. Shri Maheswar Naik: Will
the Minister of Iron ang Steel be
pleased to state:

(a) whether a small nucleus of
planning cell has been set up in the
Iron and Steel Ministry for planned
development  of the steel industry
during the Fourth Plan; and

(b) if sp, the specific duties that
will be assigned to the cell?

The Minister of Iron and Steel
(Shri T. N. Singh): (a) Yes, Sir.

(b) The Cell would be responsible
for working out the Ministry’s Plan
in all its details and also for watch-
ing its implementation.
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i Small Car Project

Shri Hari Vishnu Kamath:

Shri Daljit Singh

Shri D. C, Sharma:

Shri Onkar Lal Berwa:

Shri Omkar Singh:

Shri Ramachandra Ulaka:

Shri Dhuleshwar Meena:

Shri Hukam Chang
Kachhavaiya:

Shri Bade:

Shri P. C. Borooah:

Shri R. Barua:

Will the Minister of Industry be
pleased to refer to the reply given to
Starred Question No. 483 on the 1lth
March, 1966 and state

*1434.

(a) whether the consideration of
the matter regarding the manufacture
of small car has been concluded; and

(b) if so, the result thereof?

The Minister of Industry (Shri D.
Sanjivayya): (a) Not Yet, Sir.

(b) Does not arise.

Prices of Terylene ang Silk Fabrics

*1435. Shri P. C. Borooah: Will the
Minister of Commerce be pleased to
state:

it is a fact that the
prices of terylene, silk and rayon
fabrics have considerably increased
during the past two months;

(a) whether

what extent their
increased since

(b) if so, to
average prices have
January, 1966;

(c) the main reasons for this rise
in prices; and

(d) the steps taken to bring them
down and stabilise’ those prices?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) and (b). Yes, Sir. A marginal
increase ranging between 5 and 10
per cent in the prices of man-made
fabrics and mulberry silk fabrics has
been noticed during the past two
months. There has been no such in-
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crease in the case of Tasar fabrics.

(c) The increase in price of tery-
lene has been dque to inadequate sup-
ply of terylene filament yarn in the
country consequent on the ban im-
posed by Government on its import
under the export promotion scheme.
No data on prices of terylene yarn or
fibre is maintained as such a short
supply commodity with little produc-
tion in the country widely fluctuates
in its prices.

The rise in the price of mulberry
raw silk is due to failure of rains in
Mysore State resulting in a decline in
the inflow of cocoons to Government
Silk filatures and to private reeling
establishments., Imports of silk from
Japan have also to be made at en-
hanced prices. The rise in prices of
rayon fabrics has been due to the rise
in the prices of the raw materials such
as wood plup which have to be im-
ported against exports of artsilk
fabrics. Due to foreign exchange
difficulty it has not been possible for
Government to continue the system
of grant of actual users’ licences for
import of wood plup. The rayon
manufacturers have been putting up
the prices of rayon fabrics to recoup
the loss incurred on the exports of
artsilk fabrics, etc.

(d) A few more industrial units for
the manufacture of polyester fibre
will be set up shortly which will ir-
crease the availability of terylene
filament yarn in the country. In-
creased provision is being made for
the scheme of Mysore State for sink-
ing of irrigation facilities for mul-
berry plantation during the Fourth
Plan period. To assist the rayon
industry to meet its requirements of
wood plup, Government have recent-
ly permitted import of rayon grade
plup under the National Defence Re-
mittance Scheme.

Salem Steel Plant

*1436. Shri P. Venkatasubbalah:
Shri Kindar Lal:
Shrl Vishwa Natp Pandey:
Shri D. C. Sharma:
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Shri R. S. Pandey:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena;

Will the Minister of Iron and Steel
be pleased to state:

(a) whether the report of the
Japanese Consulting Institute regard-
ing setting up of the steel plant at
Salem has been received by Govern-
:nent; and

(b) if so, the recommendations con-
tained therein and the action taken
thereon?

The Minister of Iron and Steel (Shri
T. N. Singh): (a) Yes, Sir.

(b) The report considers that it is
possible to set up a small steelworks
based on Kanjamalai iron ore and
Neyveli lignite char. The recommen-
dations are at present under examina-
tion.

Public Sector Undertakings

*1437. Shri R. Barua:
Shri Yashpal Singh:

Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that the
different Ministries controlling their
respective undertiakings are following
divergent approaches in regard to the
policy of recruitment to different
cadres in the public undertakings; and

(b) if so, the steps being taken to
ensure uniformity and to salvage
talents from the area where a parti-
cular undertaking is established with-
out disturbing the uniform pattern?

The Minister of Industry (Shri D.
Sanjivayya): (a) No, Sir.

(b) Does not arise.

Railway Protection Force

*1439. Shri Sinhasan Singh:
Dr. Mahadeva Prasad:

‘Will the Minister of Railways be
pleased to statte:

(a) the object of establishing the
Railway Protection Force;
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(b) the annual expenditure on the
maintenance of thigs Force;

(c) whether it has succeeded and
if so, to what extent in checking
thefts, pilferages and other wastes in
Railway consignments and other pro-
perties; and

(d) the amount of claims paid di-
rectly and through Law Courts by the
Railways in 1961-62 and 1964-65?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) The Railway Protection
Force has been constituted under
Section 3(1) of the R.P.F. Act, 1957,
tor the better protection and security
of railway property.

‘b) Rs. 7 crores (approximately).

(c) There has been substantial re-
duction in the number of thefts/
pilferages of railway consignments as
compared to the period prior to the
reorganisation of the Railway Protec-
tion Force, the incidence having becn
brought down by about 36.5 per cent
in the year 1964-65 as compared to
1956-57.

(d) 1961-62 Rs. 134 Lacs.
1964-65 Rs. 150 Lacs.
Separate figures of amounts paid

directly and through Law Courts are
not maintained.

Hindustan Machine Tools, Ltd.

“1440. Shri Kindar Lal:
Shri Vishwa Nath Pandey:
Shri Firodia:

Will the Minister of
pleased to state:

Industry be

(a) whether it is a fact that the
Hindustan Machine Toods Ltd., pro-
poses to start five additional factories
in the country;

(b) if so, when and at what places;
and

(c) the total amount of expenditure
involved?
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The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). During tne
Fourth Plan period, Hindustan Ma-
chine Tools Limited propose to set up
five machine tool units; three of these
will be expansions of the existing
factories at Pinjore (Panjab). Kala-
massery (Kerala} and Hyderabad
(Andhra VPradesh). The other two
will be new units—one in Madhya
Pradesh and the other in Uttar Pra-
desh. The expansions of the Pinjore,
Kalamassery and Hyderabaq factories
are proposed to be taken up first in
the order ‘'mentioned above. The
establishment of the new units will
be taken up after the completion of
the expansions, probably by the end
of the Fourth Plan period.

(¢) Approximately Rs. 26.50 crores.

qzar § ¥ il e % g

*1441, 57 gER T AW ¢
&t Ao Wo FANT :
St W T e
w7t fir e
ot I

wr R qA gg a9 Y g
F3 fe

(%) #r 78 "= & f& 5 wiw,
1966 #1 faeel-grasT wwadw quv
QEARTEEST AW FAT T GIAT LW
R &H FC A I F FRO 200
safray #1 qeAT § AT IIT 9T ;

(@) w7 WY 7= § 5 Fowar
Y AT ey I Mt A AT WK
AT TwAT 9T A% fqr q F ST
A #1 aga Ffeardar IIE @
€ ; "7

() afz i, A g@ swwR mfe
% =& gu sufeul & for s s
gfrarl &1 yawy fagr man ?

VAISAKHA 9, 1888 (SAKA)

Written Answers 13912

d watm § et (w0
wgmtey) : (%), (@) @ (7).
¥ WE A of=w S qFR A
gag ¥ gg frig fear av fF
6-4-1966 F1 dfrww  Fmw TG
& WiaT g wfeai 7 S« w07,
wifs dqgr amed AT gra 99 o
s # ‘T’ &Y Siwar HYOT 9 )
™ froim & sET, FEFA A@ qre
e mifsaY 71 6-4-66 ¥ gag af=w
NS ST A GEAT 9T, IAHT AT
fagre & w@ v, J¥ g, gAER
wifE, 9T §uTq &< QN w7 fE
aifadt & faq  Gaia gfaud Jueey
g @ M ¥ fag qafa ot wR
I WA &1 aqfeq waeg §1 faar
™ gt | gfaEt ¥ AT 7 @
¥ fog 9 wEE fadw w7 & dan
fer 7y 7

Air-conditioned trains on Cheaper
Rates

*1442, Shri Firodia: Will the Minis-
ter of Railways be pleased to state:

(a) whether Government propose to
introduce air-conditioned trains on
cheaper rates than the present ones;

(b) if so, when the final decision is
likely to be taken?

The Minister of State in the Minis-
try of Railways (Dr, Ram Subhag
Singh): (a) No, Sir.

(b) Does not arise.

Sri Bharathi Textile Mill at

Pondicherry
*1443. Shri Ku Sivappraghassan:
Will the Minister of Commerce be

pleased to refer to the reply given to
Unstarred Question No. 3791 on the
15th April, 1966 and state:

(a) whether Government have com-
pleted the consideration of the Report
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of the Committee which was appoint-
ed to investigate into the affairs of
Sri Bharathi Textile Mill at Pondi-
cherry;

(b) if so, the result thereof; and

(¢) whether Government propose to
take over the control of the Mill
under the Industries (Development
and Regulation) Act, 19517

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) to (c). The recommendations of
the Committee are still under consi-
deration.

Retrenchment of Raillway Employees

*1444, Shrimati Tarkeshwari Siuba:
Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that large-
scale retrenchment of employees has
been affected In the Railway Electri-
fication Projects in the Eastern and
South Eastern Railway regions and in
Broad-Gauge Construction Projects
and Survey and Construction Pro-
jects on the North-East [Frontier
Railway and DBK Railway Projects;
and

(b) if so, the reasons therefor?

The Minister of State in the Minis-
try of Railways (Dr, Ram Subhag
Singh): (a) There has been no re-
trenchment of Railway employees on
Railway Electrification. ~ About 81
employees on the Survey and Cons-
truction Projects and Broad Gauge
Projects of North-East-Frontier Rail-
way and 68 employees on D.B.K. Rail-
way Projects have been discharged so
far.

(b) The works against which they
were employed have been completed.

" Public Sector Projects
*1445. Shri Subodh Hansda:

Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
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Shri M. L. Dwivedi:
Shri P. C. Borooah:

Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that almost
all the public sector projects have
excess land which remains fallow for
years together;

(b) if so, the total acreage of such
land; and

(c) in how many cases the excess
land has been leased out for growing
more food and whether other will fol-'
low suit?

The Minister of Industry (Shri D.
Sanjivayya): (a) to (c¢). The infor-
mation is being collected and a state-
ment will be laid on the Table of the
House.

Foreign Collaboration

%1446, Shri Madhu Limaye: Will the
Minister of Industry be pleased to
state:

(a) whether it is a fact that there
has been a noticeable reluctance on
the part of the foreign firms to enter
into agreements with the Indian tirms
in the matter of know-how and parti-
cipation in the capital since August-
September, 1965; and

(b) if so, the reasong therefor? °

The Minister of Industry (Shri D.

Sanjivayya): (a) No, Sir.
(b) Does not arise.

Research on Steel Structures

*1447, Shri P. R. Chakraverti:
Shri Linga Reddy:

Will the Minister of Iren llul Stefl
be pleased to state:

(a) whether it is a fact that there
will be considerable savings in foreign
exchange during the Fourth Plan as
a result of 'research on steel structur-
es undertaken at the Central Mechani-
cal Research Institute, Durgapur;
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(b) the extent of savings made by
the Steel Structures designed and fab-
ricated from indigenously available
material vis-a-vis the conventional
designs;

(c) whether the new designs have
already been commissioned in the
Engineering Workshops and the Heavy
Electricals, Bhopal; and

(d) if so, the amount of savings
made?

The Minister of Iron and Steel (Shri
T. N. Singh): (a) Yes, Sir.

(b) to (d). The designs have
been supplied to a number of firins
including the Heavy Electrical Ltd.,
Bhopal. The saving in steel jo far
obtained in actual practice against
existing conventional designs is about
410 tons and about Rs. 6 lakhs in cost.

Manufacture of Small Tiller-Tractors

*1448. Shri Vishwa Nath Pandey:
Shri Kindar Lal:
Shri Gulshan:
Shri M. Rampure:
Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that the
Government of Punjab have proposed
to set up a factory in  collaboration
with a Japanese firm for the manu-
facture of small tiller tractors fitted
with a power diesel engine;

(b) if so, terms thereof;

(c) the reaction of Government
thereto; and

(d) the present stage of the factory?

The Minister of Industry (Shri D.
Sanjivayya): The Government of
Punjab have submitted two alterna-
tive proposals for the manufacture of
power tillers, one in collaboration with
a Japanese firm and the other with the
Central Mechanical Engineering Re-
search Institute.
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In the case of the scheme in colla-
boration with Central Mechanical
Engineering Research Institute, the
Government of Punjab have been
given time upto the 30th September
1966 for submitting a detailed project
report. In the meantime, their
scheme involving Japanese collabo-
ration is being examined.

Export of “Bleeding Madras” Fabric

*1449. Shri Hari Vishnu Kamath:
Shri Satyanarayana:

Will the Minister of Commerce be
pleased to state:

(a) whether the fabric known as
“Bleeding Madras” is subject to com-
pulsory inspection by the Textile
Committee;

(b) whether jt is a fact that recent-
ly some of the Inspectors, who detect-
ed certain irregularities and malprac-
tices regarding the stock intended for
shipment from Madras, were sudden-
ly transferred from Madras and the
probation period of some others was
extended without justification; and

(c) the action taken against the firm
in respect of which those irregulari-
ties or malpractices were detected?

The Minister of Commerce (Shri

Manubbai Shah): (a) Yes, Sir.

(b) Some of the inspectors were
transferred from Madras in the usuai
course for administrative reasons.
Probationary period of some inspectors
associated with the case where a
party is stated to have attempted to
export sub-standard material has also
been extended upto June 19686, since
it was not known how far they might
be involved in this case.

(c) The case against the exporting
finn is still under investigation of the
Central Bureau of Investigation (kco-
nomic Offences) Wing.
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Indigenous Know-how

*1450. S8hrl Yashpal Singh: Will the
Minister of Industry be pleased to
state;

(a) whether Government are con-
sidering a proposal to reward the In-
dustries using indigenous know-how;

(b) if so, the salient features of the
scheme; and

(¢) when the scheme will be fina-
lised?

The Minister of Industry (Shri D.
Sanjivayya): (a) to (c). In the Re-
port of the Third Reviewing Com-
mittee of the Council of Scientific
and Industria] Research and also in a
recent Get-together on Research and
Industry organised by C.S.LR., some
recommendations have been made re-
garding incentives to be given to in-
dustries using indigenous know-how.
The suggestions are still under exa-
mination. As soon as a Sscheme is
finalised the details will be pubiished.

Fifth Steel Plant

*1451. Shri P. C., Borooah:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Shree Narayan Das:
Shri Onkar Lal Berwa:

Will the Minister of Iron and Steel
be pleased to state:

(a) whether Government have late-
lv asked the Anglo-American Consor-
tium on the Fifth Steel Plant for
further extension of time for convey-
ing its views on the project;

(b) if sn, the period of exteunsion;
and

(c) the reasons for the delay in
taking the decision in the matter?

The Minister of Iron and Steel (Shri
T. N. Singh): (a) and (b). Govern-
ment have requested the British
American Steel works for India Con-
sortium for extension of time upto
10th Muy, 1966 for conveying the
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decision of the Government of India
on location of the Fifth Steelworks.

(c) The Fourth Five Year ®lan
targei, in the context of which the
decision on setting up of the Fifth
Steel Plant is proposed to be taken,
has yet to be finalised.

Paper Mill at Saharanpur

*1452, Shri Kindar Lal:
Shri Vishwa Nath Pandey:
Shri Onkar Lal Berwa:

Will the Minister of Industry be
pleased to state:

(a) whether Government propose to
set up a paper plant at Saharanpur
with the collaboration of Swedish
Government; and

(b) if so. when and the total amount
of expenditure involved?

The Minister of Industry (Shri D.
Sanjivayya): (a) There is no propusal
to set up a Paper Plant as such at
Saharanpur but possibilities of a small
pilot paper plant attached to the
School of Paper Technology, Saharan-
pur, are being explored with Swedish
Government.

(b) The details are still being work-
ed out.

Bikaner Railway Station

4641. Shri Karni Singhji: Will the
Minister of Railways be pleased to
state:

(a) whether any decision has been
taken for the shifting of railway
station, Bikaner or the construction of
over-and nder-bridges over the rail-
way crossing within the Municipal
limits of the city; and

(b) if not, whether Government
propose to renovate the present sta-
tion and construct retiring rooms for
the convenience of the passengers?
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_—

“The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) No. The final decision from the
State Government is still awaited.

(b) There is no proposal to reno-
vate the Bikaner station at present.
However, a proposal to provide re-
tiring and refreshment rooms, is under
consideration of the Railway Ad-
ministration,

Over-bridge near Ernakulam Railway
Station

4642. Sbri A. K. Gopalan: Wil] the
Minister of Railways be pleased to
state:

(a) whether the construction of the
over-bridge near the Ernakulam South
Railway Station has been completed;

(b) if not, the reasons therefor; and

(¢) when it is expected to ba com-
pleted?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) The work is in progress.

(b) There has been no avoidable
delay.

(c) The work on the bridge piroper
is expected to be completed by the
end of September this year. 'The
work on approaches will have to be
completed by State Governmen: a3
usua] before the bridge can be brought
into use.

Titanium Dioxide Plant jn Kerala

4643. Shri A. K. Gopalan: Wil] the
Minister of Industry be pleased to
state:

(a) whether ‘Eshira Sankiyo-Kisha’
of Japan has agreed to collaborate in
the establishment of a 50-ton titanium
dioxide plant in Kerala;

(b) if so, where the plant is to be
located;
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(c) what is the capital investment;
and

(d) when the work will begin?

The Minister of Industry (Shri D.
Sanjivayya): (a) Not yet, Sir.

(b) to (d). Do not arise.

Manufacture of Electrodes

4644. Shri A. K. Gopalan: Will the
Minister of Industry be pleased to
state:
|

(a) whether a medium-size Elec-

trodes Plant is going to be establish-
ed in Kerala;

(b) the annual turn-over of the

plant; and
(c) the capital investment required?

The Minister of Industry (Shri D.

Sanjivayya): (a) Yes, Sir.
(b) 60 million runing feet.
(c¢) Rs. 13,25,000.

Cashew Export Promotion Council

4645. Shri Warior:
Shri Vasudevan Nalir:

Will the Minister of Commerce be
pleased to state:

(a) whether any complaint has been
received that the Chairman of the
Cashew Export Promotion Council
does not find time or converience to
attend the meetings of the Council; and

(b) the number of meetings held
since the present Chairman was ap-
pointed, and the number of meetings
in which the Chairman presided?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b Scme
cashew exporters informed the Gov-
ernment that the Chairman of the
Council had not been finding time to
attend all its meetings. Government
have looked into this matter and a
statement regarding the meetings held
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and attended by the Chairman is given
below:

Total No.

Year No. of
of meetings meetings meetings
held presided over  presided
by the Chair- over by the
man Vice-Chair-
man
1962 s 5 -
1963 6 [ —
1964 8 5 3
1965 12 4 8
1966 3 1 2

The Chairman has been able to attend
fewer number of meetings in the year
1965 because of his pre-occupatioa
with some more important work
assigned to him by the Government.

Gujarat Mail Accident Enquiry

4646. Shri Himatsingka:
Shri Vishwa Nath Pandey:
Shri Rameshwar Tantia:

Will the Minister of Railways bc
pleased to state:

(a) whether Government hav= cons-
tituted an Enquiry Committee to en-
quire into the causes of the Gujarat
Mail derailment at Dahanu =road
Station on the 22nd February, 1966;

(b) whether the Enquiry C~mmit-
tee has submitted its report to Gov-
ernment; and

(¢) if so, the main features of the
report?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) to (c). The Additional
Commissioner of Railway Sefety,
Bombay held a statutory enquiry into
this accident. He has not finalised
his report as yet.

Cashew Export Promotion Council

4647. Shri Warior:
Shri Vasudevan Nair:

Will the Minister of Commeree be
pleased {o state:
(a) whether it is a fact that recent-
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ly the South India Cashew-nut Manu-
facturers’ Association or any other
association of cashew.nut manufac-
turers have submitted a petition to
Government that the Cashew-nut Ex-
port Promotion Council’s fuactisning
is not in the interest of tha trade; and

(b) if so, the action takea in the
matter?

The Minister of Commerce
Manubhai Shah): (a) Some
exporters have made
sentation.

(Shri
cashew
such a repre-

(b) The matter is receiving atten-
tion of the Government,

Defence Service Officers on Railways

4648. Shri Kappen: Will the Minis-
ter of Railways be pleased to state:

(a) the number of Defence Service
Officers who have been absorbed in
the various Railway Services since
1957;

(b) whether their interse seniority
was fixed in relation to Class II
Officers at the time of their absorp-
tion and the weightage given for their
Defence service;

(c) the number of those Officers
who have not been confirmed in the
Junior Scale after 7 years’ service in
the Railways and the reasons therefor;
and

(d) how many of them have becn
promoted in the Scnior Scale and the
reasons for not promoting the rest?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) One.

(b) No weightage has heen given
for carlier service for purposes  of
scniority,
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(¢) 28, Of these only 14 are eligible
for absorption in Class I in terms of
a decision talten recently ip consulta-
tion with the Union Public Service
Commission. Their cases are now
being considered accordingly.

(d) 14, Promotions are made sub-
ject to availability of vacancies and
suitability of officers.

Export of Lemon Grass Oil

4649. Shri Vasudevan Nair: Will
the Minister of Commerce be pleased
to state:

(a) the total quantity of Lemon
Grass Oil sold through the State
‘Trading Corporation in 1965-66;

(b) how much of it was sold abroad
and how much internally; and

(c) how the price in 1965-66 com-
pares with that in the previous year?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). A
total quantity of 553'10 tonnes of
Lemon Grass Oil valued at Rs. 6250
lakhs was sold through the State
Trading Corporation of India Ltd.,
during the year 1865-66, of which
541°10 tonnes valued at Rs. 60-97
lakhs was sold abroad.

(c) (i) The range of internal market
prices for Lemon Grass Oi] during
1964-65 and 1965-66 was as follows:—
1964-65 Rs. 11 and Rs. 12 per Kg.
for oil of 78 per cent and
82 per cent citral content
respectively were fixed by
Government as procure-
ment prices for the year
1864-65. The Corporation
purchased the oil at these
prices.

Rs 10°50 and Rs. 11 per Kg.
for oil of 78 per cent and
82 per cent citral con-
tent respectively were fixed
by the Government for the
year 1965-66. In actual
practice, however, the price

461 (Ai) LS—3.

1965-66
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secured by the producers

during this year ranged
between Rs. 1050 and
“ Rs. 20 per Kg.

(ii) The range of export prices CIF,
UK, and European ports, during the
two seasons was as follows:—

1964-65* Rs. 1132 per
Rs. 1558 per Kilo.

Kilo to

1965-66 Rs, 12 per Kilo to Rs. 20-30
per Kilo.
*The higher export prices were

mostly for small quantities and not
bulk exports.

Public Undertakings

4650, Shrimati
Will the Minister
pleased to state:

Ramdulari Sinha:
of Industry be

(a) whether there is a wide-spread
criticism to the effect that the out-turn
from the Public Undertakings has not
come up to the mark due to the
centralised initiative being in the
hands of g few inexperienced persons;
and

(b) if so, the steps being taken to
meet this kind of criticism?

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). Govern-
ment have always recognised that
alongwith the responsibility for
maximising the out-turn, necessary
authority for operations must be
placed at the level of the manage-
ments. Sufficient administrative,
technical and financial powers have,
therefore, been delegated to the
Public Undertakings to enable them
to function effectively on commercial
and autonomous basis.

Export of Onions to Ceylon

4651, Shri Ram Harkh Yadav: Will
the Minister of Commerce be pleased
to state:

(a) whether Government have re-
organised the National Agricultural

v
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Marketing Federation as a -ipecialised
agency for exporting onions to Ceylon;

(b) if so, the details thereof; and

(c) whether other agencies are
debarred from exporting the same?

The Minister of Commerce (Shri
Manubhai Shah): (a) to (¢). Public
Notice No. 2-ETC(PN)/86, dateq 1st
April, 1966 allowing export of Onions
to Ceylon only through specialized
agency approved by Government, has
since been withdrawn and export of
Onions to all permissible destinations
wil] be licensed freely on shipping
Bills as in the past.

Railway Signal Workshop, Gorakhpur

4652. Shri Ram Harkh Yadav: Will
the Minister of Railways he pleased
to state:

(a) wheth:r the improved railway
signals have been manufactureq in
Railway Signal Workshop, Gorakhpur;

(b) if so, the details of the improv-
ed variety; ang

(¢) whether the new variety has
been given trial and if so the result
thereof?

The Deputy Minister in the Ministry
of Rallways (Shri Sham Nath): (a)
Yes,

(b) A control panel for electrical
interlocking to operate colour light
signals and electric point machines
has been manufactured.

(c) Yes, the panel has been install-
ed at Lucknow City and is functioning
satisfactorily.

Composite First and Third Class
Coach

4653. Shri Ram Harkh Yadav: Wil
the Minister of Rallways be pleased
to state:

(a) whether composite first and
third class coach is being introduced
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to run between Lucknow-Pathankot
on Sealdah-Pathankot Express section
of the Northern Railway;

(b) if so, when the new service is
likely to begin; and

(c) the estimated expenditure on
the proposal?

The Minister of State in the Minmis-
try of Railways (Dr, Ram Subhag
Singh): (a) and (b). With a view to
relieve overcrowding and to meet
public demand for additional accom-
modation, loads of Nos. 51 Up/52 Dn.
Sealdah-Pathankot Expresses have
been augmented by a composite I &
III Class sectional coach between
Lucknow and Pathankot. This addi-
tional coach is running ex. Lucknow
since 10th April, and ex. Pathankot
since 11th April, 1966.

(c) The approximate average cost
of hauling the Lucknow-Pathankot
composite coach works out to Rs. 1,000
each way per day.

Production at Bhilai Steel Plant

4654, Shri Basumatari: Will the
Minister of Iren angd Steel be pleased
to state:

(a) whether it is a fact that the
Bhilai Steel Plant has reached an
annual production capacity of two
million tonnes during the last year;
and

(b) the target of production fixed
and whether that target has been
achieved?

The Minister of Iron and Steel
(Shri T. N. Singh): (a) During the
last month of 1965-66 the rate of pro-
duction attained in Bhilai was such
that if projected over 12 months it
would give an annual production rate
of 1'7 million ingot tonnes.

(b) During 1965-86, against the
original target of 18 million tonnes
and the revised ingot production
target of 1:43 million tonnes, a pro~
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duction of 1'37 million ingot tonnes
was actually achieved. Besides, the
plant produced 0544 -million tonnes
of pig iron for sale, which exceeded
the designed production of 300,000
tonnes of pig iroa.

Production Record of Rourkela Steel
Plant

4655. Shri Basumatari: Will the
Minister of Iron and Steel be pleased
to state:
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(a) whether it is a fact that the
Rourkela Steel Plant added yet
another landmark in the series of its
production records; and

(b) if so, the new production
record and the target of the produc-
tion achieved?

The Minister of Irom amd Steel
(Shri T. N. Singh): (a) and (b). Daur-
ing 1965-66 the Rourkela Steel Plant
registered the following major pro-
duction records:—

(Figures in Tonnery

Production
Month Item Record Previous Record
(i) July 1965.. Hot Strip Mill Products 20,446 19,781 in Junc ’65
(ii) August 1965 Tin-plate 2,862 2,712 in July ’65
(iii) March, 1966 (a) Steel Ingots 100,849 100,590 in Nov. ’65
(6) C. R. Strip 22,363 22,004 in March ’65

Rourkela’s production during 65/66 of ingot steel and saleable products was also the

highest yet recorded by the plant.

Over-Bridge at Rallway Level
Crossing mnear Surd Station

4856. Dr. Saradish Roy: Will the
Minister of Railways be pleased to
state:

(a) whether Government have
received any proposal from the West
Bengal Government to construct a
sub-way or over-bridge at the rail-
way level crossing of Suri-Ahmed-
pur road near Suri Station (E. Rly.);
and

(b) if so, when the proposal is
likely to be implemented?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) No firm proposa] to construct a
road overjunderbridge at the level
crossing of Siuri-Ahmedpur Road
near Siuri Station has been received
from the State Government so far.

(b) Does not arise.

widt—nfowrge srar amw 9T
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Import of Jute

4858. Shri Bhagwat Jha Aszad:
Shri M. D. Dwivedi:
Shri S. C. Samanta:
Shri Swbodh Hansda:
Shri P. C. Borooah:
Shrimati Savitrl Nigam:
Will the Minister of Commerce be
pleased to state:

(a) whether Government are allow-
ing very soon another huge consign-
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ment of jute involving a large amount
of foreign exchange; and

(b) the total amount of jute import-
ed during 1965?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) The Government have recently
authorised the import of 3 lakh bales
of raw jutelmesta, in addition to 15
lakh bales authorised during June—
December 1965.

(b) A quantity of 8.26 lakh bales
of raw jutelmesta was imported dur-
ing the calendar year 1965.
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Heavy Electrical Plants at Bhopal and
Hyderahad

4660. Sar1 Madhu Limaye: Will the
Minister of Industry be pleased to
state:

(a) tne production target of the
Heavy Electrical Plants at Bhopal and
Hyderabad for the next 5 years; and

(b) when India is expected to
become wholly self-sufficient in the
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matter of heavy
ment? B

electrical  equip-

The Minister of Industry (Shri D.
Samjivayya): (a) The programme of
Heavy Electricals (India) Limited,
Bhopal, envisages the manufacture of
the following items of equipment:—

(i
(il

f)

Switchgears;

Industrial and Traction con-
trolgears;

(iii) Transformers;
(iv) Capacitors;
(v) Traction motors, generators
and auxiliary machines;
(vi) Industrial motors;
(vii) Hydraulic turbines; and
(viii) Steam turbines.

=

The target of production for all the
items, based on current levels of sales
Prices, for each of the next five years
is as £0lloOWEImm

Year Value (in lakhs of rupees)
1966-67 1400
1967-68 2400
1968-69 3500
1969-70 4550
1970-71 5150

The programme of Heavy Power
Equipment Plant, Ramachandrapuram
near Hyderabad envisages the manu-
facture of steam turbines and turbo
alternators complete with pumps and
other auxiliaries.

The estimated value of {urnover for

each of the next five years is as
follows:—

Year Value (in lakhs of rupees)
1966-67 25

1967-68 -220

1968-69 550

1969-70 1080

1970-71 1330

(b) On present estimates, the coun-
try is expected to become self-
sufficient in the manufacture of power
generation equipment 1n the Fifth
Plan period,
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Checking Staff of Eastern Railway

4662. Shri Madhu Limaye:
Shri Yashpal Singh:

Will the Minister
pleased to state:

of Railways be

(a) whether Government have re-
ceived any representation from the
checking staff of the Eastern Railway
that they should be treated as run-
ning staff and given the same facilities
as are given to the running staff;

(b) whether Government have also
received a representation from them
to the effect that the checking staff
(T.C.S.) be given night duty allow-
ance; and

(c) if so, the action taken on that
representation?

The Minister of State in the Ministry
of Railways (Dr. Ram Subhag Singh):
(a) No.

(b) No.

(¢) Does not arise,

Allocation of Cold Rolled Black Plain
Sheets

4663. Shri Shiva Dutt Upadhayaya:
Shri R, S. Pandey:
Shri Ulkey:
Shri A, 8. Saigal:
Shri R. §. Tiwary:
Shri Chandak:



€3935 Written Answers

Shri J. P. Jyotishi:
Shri Wadiwa:
Shri Parashar:

Will the Minister of Iron and Steel
be pleased to state:

(a) the figures of demands received
from the various State Governments
on the basis of which the adjustments
were made in the State-wise alloca-
tion of cold rolled black plain sheets
during the period from October, 1862
to March, 1963; and

(b) whether adjustments in the
allotments of other commodities are
also being made on the basis of the
demands received from the States and
whether the capacity and require-
ments are no consideration?

The Minister of Iron and Steel (Shri
T. N. Singh): (a) A statement indi-
cating the demands and allocations of
cold rolled black plain sheets above 14
gauge to the States under the States
Pooled Quota is laid on the Table of
the House. |[Placed in Library.
See No. LT-6190(66].

(b) Allotments of other category of
steel which are in short supply have
to be made taking into account the
estimated availability of material. The
installed capacity as well as the
requirements are considered before
allocations are finally decided upon,
and in cases where it is found that
the demand is inescapable, arrange-
ments are also made to import the
material subject to the availability of
foreign exchange.

Railway Safety Fund
4664. Shri Subodh Hansda:
Shri Bibhuti Mishra:
Shri Warijor:
Shri Indrajit Gupta:
Shri Prabhat Kar:
Shri Vasudevan Nair:
Shri A. K. Gopalan:
Shri Bhagwat Jha Azad:
Shri M. L, Dwivedi:
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Shri S. C. Samanta:
Shri P, C, Borooah:

Will the Minister of Rallways be
pleased to state:

(a) whether there is any proposal
for the setting up of a “Railway
Safety Fund”;

(b) if so, whether the details have
been worked out; and

(c) what would ba the proposed
capita] of this Fund?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) to (c). In order to assist the
States in meeting their share of the
cost of safety works, such as over or
under bridges, manned level crossings,
elc. a proposal initiated by the Rail-
way Ministry to contribute as part of
the dividend, a sum averaging about
Rs. 2 crores annually in the Fourth
Plan period, has been accepted by the
Railway Convention Committee, 1965
and by the Parliament.

This amount will be credited
annually in the Public Account to a
Fund called the “Railway Safety
Works Fund”, in which the share of
each State will be in the same pro-
portion as that fixed by te Finance
Commission for its share of payments
in lieu of passenger fare tax. These
amounts will be available to the States
to finance their portion of expenditure
on Railway Sefety Works planned in
consultation with the Railways. The
Railway’s portion ‘of the cost of the
works will continue to be borne sepa-
rately by the Railways, according to
the existing procedure,

Industrial Co-operatives in U.P.

4665. Shri Vishwa Nath Pandey:
Will the Minister of Industry be pleas-
ed to state:

(a) the number of Industrial-Co-
operatives working in Uttar Pradesh
at present; and

(b) the nature of the work done
by them?
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The Minister of Industry (Shri D.
Sanjivayya): (a) The number of
Industrial Cooperative Sosieties work-
ing in Uttar Pradesh as on 30th June,
1965 was 1550,

(b) The Industrial Cooperative
Societies arrange for procurement of
raw material, organise production and
take up marketing of finished goods.
They cover a wide variety of groups
of industries in khadi and village
industries, sericulture, handicrafts,
handloom and modern mechanised
types such as mechanical and chemi-
ca] industries.

APRIL 29, 1966

Written Answers

13938

Heavy Industries in U.P.

4666, Shri Vishwa Nath Pandey: Will
the Minister of Industry be pleased
to state:

(a) whether any heavy industries
are proposed to be established by the
Central Government in Uttar Pradesh
during 1966-67; and

(b) if so, the details thereof?

The Minister of Industry (Shri D.
Sanjivayya): (a) Yes, Sir.

(b) The details of the
are:—

industries.

Name

Capital Cost

Capacity

(Rs. in Crores)

(i) Heavy Structural Project, Alla-
habad (to be cwned and ma-
naged by M/s. Triveni Struc-
tural Pvt. Ltd.).

(ii) Heavy Pumps and Compressors
Project, Allahabad.

(iii) Central Foundry Forge, Rani-
pur.

13:50

21°00

4-80 25,000 Tonnes of building structures.

& other structures including cranes,
Hydraulic structure and some plate

work.
(i) 16,700 tonnes of Pumps and Com-
pressors.
(#i) Iron Foundry with capacity of
25,000 tonnes.
15,000 tonnes each of steel castings.

and steel forgings.
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Marketing of Indian Goods Abroad

4669. Shri Bibhuti Mishra:
Shri Ram Harkh Yadav:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the
former Deputy Minister for Commerce
had suggested to Government to
create a new cadre of officials who
would be responsible for marketing
Indian goods abroad;
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(b) if so, the details thereof; and

(c) to what extent our country is
going to be benefited by this scheme?

The Minist of C ce (Shri
Manubhai Shah): (a) In his press con-
ference in January, 1966 the former
Deputy Minister for Commerce is
reported to have made such a sugges-
tion,

(b) No other details of the sugges-
tion have been received.

(¢) Does not arise, as no such pro-
posal is under consideration of the
Government.

Acceptance of Lower Grade Coal
as Higher Grade Coal

4670. Shri Kolla Venkaiah:
Shrit M. N, Swamy:
Shri Laxmi Dass:

Will the Minister of Mines and
Metals be pleased to state:

(a) whether the Lower Grade Coal
Producers Association in their memo-
randum submitted in 1962 suggested a
method for arresting the malpractice
of despatching lower grade coal as
higher grade coal;

(b) if so, the method suggested;

(¢) whether Government
approved the method; and

have

(d) if not, the reason therefor?
The Minister of Mines and Metals
(Shri S. K, Dey): (a) Yes, Sir.

(b) The suggestion provided for
calculating from the working plans of
seams quantities of coal extracted
from the seams and comparing the
quantities thus worked out with the
gradewise raising and despatch figures
reported by the collieries through the
monthly returns.

(¢) and (d). No Sir, the suggestion
was not considered practicable.
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Foreign Collaboration

4671, Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Industry be

pleased to state:

(a) the number of projects involv-
‘ing private foreign capital approved
by Government during the last one
year;

(b) their estimated total capital
outlay; and
(c) the share of private foreign

investors in them?

The Minister of Industry (Shri D.

Sanjivayya: (a) 93.

(b) and (c). Complete information
in this regard will become available
only when the schemes approved in
principle have made adequate pro-
gress.

Export of Spices

4672, Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Commerce bc
pleased to state:

(a) whether it is a fact that our
export of spices has considerably gone
.down;

(b) if so, the reasons therefor; and
(c) the steps taken in this regard?

The Minister of Commerce (Shri

Manubhai Shah): (a) No, Sir.

(b) and (c). Do not arise.

Manufacture anq Import of Tractors
4673. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka
Will the Minister of Industry be
pleased to state:

(a) the number of tractors manu-
factured in the country at present;

(b) the number of tractors imported
during 1965-66; and
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(c) the total amount involved in
these imports?

The Minister of Industry (Shri D.
Sanjivayya): (a) 5714 Nos. of tractors
were manufactured in India during
the period between 1-4-65 to 31-3-66.

(b) and (c). The number of tractors
imported during 1965-66 (upto 31st
December 1965) was 3,609 Nos, valued
at Rs. 408 lakhs approximately.

Price of Wool and Woollen Cloth

4674. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Commerce be
pleased to state:

(a) whether there is any increase
in the prices of wool and woollen
cloth this year;

(b) if so, the reasons therefor; and

(c) the steps taken to check the

increase in their prices?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) There has not been any in-
crease in the prices of Indian raw-
wool during 1965. However, there has
been some increase in the prices of
woollen manufactures.

(b) The increase in the prices of
woollen manufactures is due to
shortage of imported raw-material.

(c) Government hag adopted the
following measures to check rise in
prices:—

(i) Development of woolcombing
industry.

(ii) Fixation of statutory prices of
yarn for making it available
to the decentralised sectors of
the woollen industry.
Introduction of various yarn
distribution schemes,

Production of mixed yarns
with a blend of wool and
man-made fibres to increase
the availability of yarn for
making cloth.

(iii)

(iv)
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(v) Development of indigenous
sheep-breeding and improve-
ment in quality of indigenous
wool.

Coir Centres in Orissa

4675. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Will the Minister of Commerce be
pleased to state:

Coir Product
Orissa at

(a) the number of
Centres functioning in
present;

(b) whether it is a fact that this
industry is facing acute crisis; and

(c) if so, the causes thereof?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi
Qureshi): (a) There are seven Coir
and Coir Product Centres functioning
in Orissa at present;

(b) No, Sir.

(c) Does not arise.

Development of Sericulture in Orissa

4676. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minisier of Commerce be
pleased to state:

(a) the financial assistance given by
Government to Orissa for the deve-
lopment of sericulture during 1965-66;

(b) whether the entire amount
given to the State during the above
period has been fully utilised; and

(¢) if not the reasons therefor?

The Deputy Minister in the Minis-

try of Commerce (Shri Shafi
Qureshi): (a) Rupees seventy two
thousand (Rs. 54,000 as Grant and

Rs. 18,000 as Loan).
(b) Yes, Sir.

(c) Does not arise.
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Coal and Iron Deposits in Orissa

4677. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Will the Minister of Mines and

Metals be pleased to state:

(a) whether any survey has been
conducted in Orissa recently for locat-
ing coal and iron deposits; and

(b) if so, the details thereof and
the districts where such surveys were
conducted?

The Minister of Mines and Metals
(Shri S, K. Dey): (a) Yes, Sir.

(b) Investigations for coal by ex-
ploratory drilling were carried out in
the Talcher coalfield, Dhenkanal dis-
trict and the Ib River coalfield,
Sambalpur district.

Detailed investigations for iron ore
at Umarkote in Koraput district and
in Malangtoli block, Keonjhar—
Sundergarh districls are currently in
progress.

The reserves of coal in the Kalama-
chhuin-Gopalprasad areas, Talcher
coalfield have been estimated at 1825
million tonnes and in the Belpahar-
Kuraloi areas at 19 million tonnes.

On the preliminary assessment
made in 1939-40, the reserves of
Umarkote iron ore deposits are esti-
‘mated at 10 million tonnes. The
reserves of Malangtoli, on present
reckoning, are estimated at 130 mil-
lion tonnes of lump ore with average
grade of 63 per cent f.e.

Steel Price Structure

Shri P. R. Chakraverti:
Shri Vishwa Nath Pandey:
Shri Linga Reddy:

Shri Onkar Lal Berwa:

4678.

Will the Minister of Iron and Steel
be pleased to state:

(a) whether the Steel Price Fixa-
tion Committee appointed by the
Centre to review the price structure
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of product of Steel Plants
mitted its report;

has sub-

fb) whether it is a fact that the
prices of steel products in India were
the highest in the world;

(c) whether the Committee has
gone into the causes of this high price
and the administrative bottlenecks
which contribute to the same to a
considerable extent; and

(d) whether any interim report has
been made available to Government
to give guidance to the determination
of its 'mmediate line of action?

The Minister of Iron and Steel
(Shri T, N, Singh): (@) to (d). Gov-
ernment have not appointed any Steel
Price Fixation Committee. Presu-
mably, the reference is to the appoin-
ment of a Committee {o go into the
cost of production of steel under the
Chairmanship of Shri Harekrushna
Mahatab, M, P. According to the
terms of its reference, the Committee
is required to analyse all the factors
going into the cost of production of
steel, assess the reasons for the in-
creases and advise Government on
the measures necessary for reducing
the costs. The report of the Com-
‘mittee is expected to be received
shortly. No interim report has been
received.

Collision at Dhekwad  Station
4679. Shri P. R. Chakraverti:
Shri Kindar Lal:
Shri Vishwa Nath Pandey:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that a goods
train with box wagons carrying coal
from Bhusaval to Udhna, while enter-
ing Dhekwad station on the Tapti sec-
tion of the Western railway, crashed
into the dead end of the first loop
line;

(b) whether two engine drivers and
two fire-men of the goods train were
killed on the spot; and
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(c) if so, whether any enquiry has
been held and the findings thereof?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b), Yes.

(c) The accident was due to failure
of the railway staff.

Supply of Steel ang Pig Iron to
Engineering Industrial Units

4680. Shri Kolla Venkaiah: Will the
Minister of Iron and Steel be pleased
io state:

(a) whether it is a fact that engi-
neering industrial units have sub-
mitted any proposal for the allocation
of steel and pig iron in accordance
with the specifications required by the

“industry;

(b) if so, the details thereof; and

(¢) the action taken on the pro-
posal?

The Minister of Iron and Steel (Shri
T. N. Singh): (a) No, Sir.

(b) and (c). Do not arise.

Annual requirement of Steel for
Engineering Industry

4681, Shri Kolla Venkaiah: Will the
Minister of Iron and Steel be pleased
to state:

(a) the total quantity of steel
required by the Engineering industry
per annum,;

(b) the quantity allotted and sup-
plied since 1963-64;

(c) the shortage in the steel and
pig iron requirements of the engineer-
ing industry, if any, for each year
since 1963-64; and

(d) the adverse affects of raw
material on the engineering industry?

The Minister of Iron and  Steel
(Shri T. N, Singh): (a) and (b). The
demands and allocations of steel to
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the Engineering Industry, in so far as
controlled items of steel are concerned,
since 1963-64 were as under:—

Demand Allocation

(Tonnes) (Tonnes)

1963-64 201,300 ——— 195,000
1964-65 350,474 38,000
1965-66 479,600 87,500
The figures of demand are based on
the recommendations made by the
Directorate General of Technical

Development for the States’ pooled
quota only. The real demand was
actually much less. There has been
a spate of cancellations of orders for
some items placed on the producers.
Probably the indentors have been giv-
ing inflated figures of demand so that
the actual allocations may be nearer
their real requirements.

(c) The demand and allocation for

pig iron under the States’ Pooled
Quota are as under:—
Demand Allocation
(Tonnes) (Tonnes)
1963-64—— Not available—— 233,000
1964-65 596,826 305,000
1965-66 ———517,833 271,716

Here again the demand made by the
Engineering units does not represent
the real demand. The control over pig
iron hag since been lifted and the pig
iron available is sufficient to meet the
demand. In fact there is now a prob-
lem of disposal of surplus pig iron.
The shortage indicated by the above
figures was therefore artificial. Simi-
larly the shortage of steel items as
indicateq in the figures given at (a)
and (b) above is much more than the
real shortage. There was no shortage
of steel items which have since been
decontrolled,

(d) There have been occasional
shortages in the production and sup-
ply of pig iron during the past few
years and in a very few items of steel.
As the production improved, Govern-
ment was able to lift the control from
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several items, which enabled the En-
gineering Industry to obtain their re-
quirements freely. Efforts were made
to ensure ‘that the vital industries did
not suffer on account of shortage of
raw ‘material, and imports were made
where necessary to supplement the
domestic production.

Issue of Capacity Certificates

4682. Shri Kolla Venkaiah:
Shri M. N. Swamy:
Shri Laxmi Dass:

Will the Minister of Supply, Tech-
nical Development and Materials
Planning be pleased to state:

(a) whether a deputation on behalf
of the International Sindhi Chamber
of Commerce and Industry has com-
plained aaginst the serious defects and
mal-practices in the issue of capacity
certificates to the Contractors and the
Inspectors of Goods regarding the
goods supplied by tenderers fn 1965;

(b) whether any promise for the
setting up of an impartial enquiry was
made; and

(c) if so, the action taken thereon?

The Minister of Supply, Technical
Development andg Materfals Planning
(Shri K. Raghuramaiah): (a) Yes Sir.

(b) No Sir.

(c) The allegations made by the
International Sindhi Chamber of Com-
erce and Industry are not new. The
Chamber has been making these alle-
gations from time to time and they
were enquired into. It was found
that there was no substance in the
allegations,

Electric Rallway lines between
Bangalore and Mysore

4683. Shri Linga Reddy: Will the
Minister of Railways be pleased to
state:

(a) whether there is a proposal for
laying Electric Railway lines between
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Bangalore and Mysore and whether
the State Government have been re-
presenting to Government in this be-
half for a long time; and

(b) whether any estimate has been
prepared and if so, the cost thereof
together with the action taken there-
on?

The Deputy Minister in the Ministry
of Railways (Shri Sham Nath): (a)
A proposal for electrification ot the
Bangalore-Mysore section was con-
sidered by the Mysore Government in
1947 prior to the integration of the
ex-Mysore State Railway and was
dropped. There has so far been no
representation from the Mysore State
Government regarding this.

(b) No detailed estimate has been
prepared for the scheme. However,
according to a rough assessment
carried out in 1964, the scheme was
expected to cost about Rs. 6 crores,
and would not be economically viable.

Demands Day by All India Railway-
men’s Federation

4684. Shri P. C, Borooah:
Shrimati Ramdulari Sinha:

Will the Minister of Railways be
pleased to state:

(a) whether the All India Railway-
men’s Federation observed “Demands
Day on the 21'st March, 1966;

(b) if so, their precise demands; and
(¢) Government's reaction thereto?

The Minister of State in the Minis-
try of Railways (Dr, Ram Subhag
Singh): (a) Yes, according to Press
reports and information received by
some Railwayg from affiliate Unions of
All India. Railwaymen’s Federation.
Government have, however, no precise
details.

(b) Broadly the demands relate to:

(i) Separate Wage Board for Rail-
men,

APRIL 29. 1966

Written Answers 13950
(ii) Opening of Subsidized Grain-
shops,
Grant of Dearness Allowance
at the same rate to all Rail--
men,

(iii)

Compilation of all India con-
stmers price index,

(iv)

Labour

Abolition of Casual
System,

(v

Setting up of a permanent Tri--
bunal for arbitration of all
disputes not settled at the
Railway Board level,

(vi)

(vii) Payment of bonug to railway--

men, and

(viii) Absorption of surplus staff’
of railway projects etc.

(c) These points have generally

been considered several times in  the
past, including discussions on the floor
of the House. Except in respect of
absorption of surplug staff for which
all efforts are being made, an item
(iv) which does not pertain to the
Railway Ministry, all other demands
are not acceptable to the Government.

Amenities at Nangal Dam Railway
Station

4685. Shri Daljit Simgh: Will the
Minister of Rallways be pleased to
refer to the replieg given to Unstarred
Questions No. 1443 on the 3rd Septem-
ber, 1965 and No. 3304 on the T7th
May, 1965 and state the progress made
in providing (i) passenger and staff
amenities at Nangal Dam Station and
(ii) the passenger amenities and faci-
lities to the Railway employees on the
Rupar-Nangal Dam  section of the
Northern Railway?

The Minister of State in the Minis-
try of Rallways (Dr, Ram Subhag
Singh): The question, whether the
expenditure on provision of passenger
amenities on Rupar Nangal station is
to be entirely borne by railway admi-
nistration, or is to be shared by the
Punjab Government was under con-
sideration. Instructions have since
been issued to Northern Railway for
taking up the essential passenger and
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staff amenities works, without insist-
ing on the Punjab Government. to
share the cost.

faeelt oim & tow & wafw fowd
(e fewf) & fieerd
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Residential Quarter for Gateman near-
Nangal Dam Station

4687. Shri Daljit Singh: Will the
Minister of Rallways be pleased to-
state:

(a) whether it is a fact that most of
the employees on the Northern Rail-
way are forced to work for more than
twelve hours daily while they are
given no residentia] accommodation on
the Railway Station;

(b) whether it is also a fact that
the gateman near Nangal Dam s
forceq to work for 24 hours while he
is neither given any shed nor residen-
tial quarter; and

(c) if so, the reasons therefor?
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The Minister of State in the Ministry
of Railways (Dr, Ram Subhag Singh):
(a) No,

(b) No.

(c) Does not arise.

Telephone at Anandpur Sahib Railway
Station

4688, Shri Daljit Singh: Will the
Minister of Railways be pleased to
state:

(a) whether Government have pro-
vided Anandpur Sahib with a tele-
phone Exchange, but no telephone has
been installed at the Anandpur Sahib
Railway Station on Ruparn-Nangal Dam
Section of the Northern Railway; and

(b) if so, the reasons therefor?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). A P & T Tele-
phone Exchange was provided at
Anandpur Sahib some time back. On
learning about this, a demand for the
provision of a telephone at the Rail-
way Station was placed by the Rail-
way on the P & T Department. A
telephone has been installeq at the
Railway Station since 13th April 1966.

Hindustan Cables Ltd. and HM.T.
Units at Nangal Dam

4689. Shri Daljit Singh: Will
Minister of Industry
state:

the
be pleased to

(a) whether it is a fact that the
Hindustan Cables Ltd. and the Hindus-
tan Machine Tools Ltd. have decided
to set up their units at Nangal Dam
in Punjab; and

(b) if so, the details thereof?

The Minister of Industry (Shri D.
Sanjtvayya): (a) No, Sir.
(b) Does not arise,

Accommodation for Railway Emplo-
yees on Rupar-Nangal Dam Section

4690. Shri Daljit Singh: Will the
Minister of Railways be pleased to
refer to the reply given to Unstarred
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Question No, 1967 on the 11th March,
1966 and state the steps Government
propose to take to provide residential
accomodation to those employees who
have not been provided such accom-
modation by the Railway Administ-
ration on the Rupar-Nagal Dam Sec-
tion of the Northern Railway?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): The total percentage of class
IIT and class IV essential staff housed
on this section is about 68% and 90%
respectively as against about 55%
essetia] staff housed on the rest of the
Northern Railway. Hence there are
no immeriate proposals under consi-
deration to house more staff in this
section. However, due consideration
will be given to this matter while for-
mulating the next budget for 1967-
68 subject to availablity of funds.

Tk et faorm A e

4691. st gER WX wEWAW
Fa7 Tor& el T T FY FAFKGA

(%) = ag o § fs 92 Faw
fawmr % Sft Y & wrwt w) S ow *
ety & fad s, 1956 & feaway,
1957 a% aqfefmee (wifew) S—
oY T qT F Y 9T Y

(@) %o ag o &= § f fay,
1957 # adem W & 93 F& aftaT
st Y oy w7 af 6 ad
qfconweaes faara<, 1957 F1 qqaw
qE X AT AT FHET T -
wfayafawm T,

(w) =ar ag ot &= & f& faawax
1957 F T I FE AT TATHT
Wt #1 Y gAR qg e
1 999, 1956 ¥ waewly ywd & w7
awmn af &1 ff wraw F3 fear w@E
¥ o gt afosar ¥ WY Fr =
& wman feeg weaRn ATty #)



13955 Written Answers

@ g AR S aga &
wfan & o sfe w3 faar wan
LIxe

(=) afx &, o % v T §
aar awifaa sffat & a9 | w5 @
S sda@ A @re ?

ta Awem A tww-AE (wro
g fag): () Sf & | g w
w1 gz & T ot | Afew g g s
¥ & F39 q9 7F & fog & Toft Y 5@
% & sEaT-aT IRiEATT Iueey AE
Fsicl!

(&) s frast & segEme g
T g T AT A Y FHATY e
ST, I9YFR AT ITAH g §, I
qqrag FX faar smar € 1 S @ifas
A ot & fag aw § wear-
T FIA §, ITHT 39 Wl ¥ faw
¢ graT A gan, Y Wiy ¥ fag
ITHT HEAT AT FI FY qTNG § TEX
qret gd a1 fiee o, o @ifa w46-
aifEt & 1957 # 0@ 9| 7 @
FF et e @t oY, IR @A
* fagr mar

() o) (@). FHIQ TAET §
a1 ST, T AT BT WTHTT JH T
FHATET 77 qErfa ¥ w1€ wg-wra A8
Ercuikic ST 1 3 S o e
#1, iR 1957 ¥ uifesq-1]q o
| F AR AT 1-4-56 ¥ ¥
@€ 1§ T f5y o wed gt
THEA & @ifae 9, 42 1§ w@ewg
#T foar @ AT IR 6 ardw ¥
FHTAT A HT AT f5ar v o frey
A § sfa s A g i

461 (Ai) LSD—4.

VAISAKHA 9, 1888 (SAKA)

Written Answers 13956
Import of Urea

4692. Shri Warlor:
Sbri Vasudevan Nair:

Will the Minister of Supply, Tech-
nical Development ang Materials
Planning be pleased to state:

(a) whether it is a fact that the
price paid to import Urea is Rs. 740
and price paid to import Ammonium
sulphate is about Rs, 400 while their
prices in U. S, A. are only about Rs.
425 and Rs. 160 respectively; and

(b) if so, the attempts made by Gov-
ernment to get the prices reduced?

The Minister of Supply, Technical
Development and Materials Plamning
(Shrt K. Raguramaiah): (a) No,Sir.
Urea is purchased from U, S, A. in
bagged condition while Ammonium
Sulphate is purchased in bulk form.
Prices (F. O. B.) paid against recent
contracts for urea from USA in bagged
condition ranged between Rs. 387 and
Rs. 437 per metric ton and that of
Ammonium Sulphate in bulk condi-
tion between Rs. 149 and Rs, 185 per
metric ton. The prices were inclusive
of charges connected with the carriage
of goods to US port and loading on
ship by Suppliers. The C & F prices
of Urea (bagged) from USA ranged
between Rs. 468 and Rs. 518 and of
Ammonium Sulphate (bulk) between
Rs, 220 and Rs. 256 per metric ton.

(b) In respect of purchases made
under USAID Loans, negotiations for
reduction of prices are not permissible
after the opening of tenders. In
regard to purchases made against
credits from other Governments and
from tree foreign, exchange, the gene-
ral practice is not to resort to nego-
tiationg unless prices are considered
unreasonably high, In view of this,
negotiations were not held to reduce
the prices.
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New Victoria Mills, Kanpur

4694. Shri Yashpal Singh:
Shri Hukam Chand
Kachhavaiya:
Shri Bade:

Will the Minister of Commerce be
pleased to state:

13957
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(a) whether the report of the com-
mittee appointed to go into the wor-
king of the New Victoria Mills, Kanpur
has been received;

(b) if so, what are its recommen-
dations; and

(¢) Government's reaction thereto?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) to (c). The Committee has sub-
mitted its report and it is under the
consideration of the Government.

Development of Sericulture Industry

4695. Shri Linga Reddy: Will the
Minister of Commerce be pleased to
state:

(a) whether Government have re-
ccived the resolution passed at the
Mysore Senvienth Sericulture Confer-
ence at Bangalore on the 7th April;
1966;

(b) if so, the main features thereof;
and

(c) the action taken thcreon by the
Central 'Silk Board ang Government
with a view to fortering the Sericul-
ture industry?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) No, Sir.

(b) and (c), Do not arise,

Sericulture Research Institute at
Mysore

4696. Shri Linga Reddy: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that the
Sericulture Research Institute now at
Mysore is proposed to be retransferred
to Channapatna; and

(b) if so, the reasong therefor?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi):
(a) No, Sir,

(b) Does not arise.
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Sitaram Spinning and Weaving Mills,
Trichur

4697. Shri Warior:
Shri Vasudevan Nair:

Will the Minister of Commerce bc
pleased to state:

(a) whether Government havie made
any serious consideration of re-estab-
lishing the now-defunct 'Sitaram Spin-
ning and Weaving Mills, Trichur; and

(b) if so, whether Government pro-
pose to direct the Kerala Government
not to proceed with their plans to
eject the old workers of the said Mills
from their tenements leased out by
Government pending a final decision
regarding the re-starting of the Mills?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi):
(a) No, Sir.

(b) It is a matter for State Govern-
ment to decide.

Indo-French Trade

4698: Shri Yashpal Singh:
Shri Kindar Lal:
Shri Vishwa Nath Pandey:
Shri Onkar La] Berwa:
Shri Hukam Chand

Kachhavaiya:

Shri Dharmalingam:
Shri Firodia:
Shri R. S. Pandey:
Sh-i R. Barua:
Shri P. C. Borooah:

Will the Minister of Commerce be
pleased to state:

(a) whether a new protocol on the
expansion of the existing Indo-French
trade has been signed; and

(b) if so, the salient features of
the new agreement?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir.
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(b) The salient features of the
new agreement are as follows:—

(i) The protocol envisages in-
creased levels of trade in
regard to certain commodities whose
imports into France are  still
governed by quota reshtrictions and
which at present constitute about
twenty per cent in value of the over-
all French imports from India. The
quotas for 1966 have been increased
as compared to 1965 in respect of not
only the main items wiz. cotton
textiles, jute cloth and bags and
articles of coir fibers for floor cover-
ing but also of other items like
textiles made of synthetic and arti-
ficial fibres, article of woollen
hosiery, miscellaneous textile articles,
shawls, stoles, scarves, sarecs etc.
and sewing machines;

(ii) Quotas have been allotted for
the first time for dry batteries and
rubber-soled canvas shoes in which
prospects for exports from India
exist and whose imports into France
are still controlled by quotas;

(iii) The quota restrictions on the
import of cotton handloom fabrics
made of less than 80 counts yarn, as
also of garments made from such
fabrics, have becn removed;

(iv) The Protocol inier alia ‘deals
with (a) specific fleld of technical
and industrial cooperation, like supply
of machine tools and other products
to French organisations, supply of
components and spares from Indo-
French joint ventures and other
industries in India to France and to
third countries, increased invest-
ments by France, especially in export
oriented industries in India and
offering joint tenders in respect of
supplies to third countries; (b) Pro-
vision of technical and other
assistance by France for publicising
Indian goods in France; (c) organis-
ing joint export promotion prog-
rammes to promote exports of Indian
products, especially more of Indo-
French industries in India, to third
countries; and (d) training of Indian
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executives in the field of commercial
publicity, export techniques etc.

Loan from U.S. Agency

4699. Shri C. K, Bhattacharyya:
Will the Minister of Rallways be
pleased to state:

(a) Whether the Indian Railways
have sought for a loan of 60 million
dollars from the U.S. Agency for
International Development and
another loan of 70 million dollars;

(b) the purpose of these loans; and

(c) the projects which have these
loans are intended to help.

The Deputy Minister in the Min-
istry of Railways (Shri Sham Nath):
(a) No.

(b) and (c). Do not arise.

Scooter Plant in U.P.

4700. Shri Kindar Lal:
Shri Vishwa Nath Pandey:

Will the Minister of Industry be
pleased to state:

(a) whether it *is a fact that a
factory for the manufacture of
scooters is proposed to be set up in
the private sector in Uttar Pradesh;

(b) if so, when and at what place;
and

(c) the total amount
ture involved?

of expendi-

The Minister of Industry (Shri D.
Sanjivayya): (a) to (c). As many as
189 applications have been received
for the grant of industrial licences for
the manufacture of Scooters, Auto-
cycles, Mopeds etc. 40 of the appli-
cants have proposed location of the
undertakings in Uttar Pradesh. All
these applications ~ are under
considertaion.
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Import of Tractors

4701. Shri M. Malaichami: Will the
Minister of Commerce be pleased to
state:

(a) the number of tractors to be
imported during the Fourth Five Year
Plan period; and

(b) whether there is any proposal
to impose an additional duty on the
imported tractors which was once
dropped to equate the prices with
the local product?

The Minister of Commerce (Shrl
Manubhai Shah): (a) It is generally
estimated that during the Fourth
Plan Period about 1,50,000 agri-
cultural wheel type tractors would be
required. The indigenous produc-
tion during_the period is expected to
be#about 116,000, which 'reveals a
shortfall in the”fotal availability. It
is, however, difficult to estimate how-
mueh of the shortfall will be made
up by imports as imports will depend
upon the availability of foreign
exchange resources.

(b) No, Sir.

Electrification on the Southern
Railway

4702. Shri M. Malaichamj: Will the
Minister of Raillways be pleased to
state:

(a) whether the Madras-Tirucchi-
rappali and Madras-Arkonam railway
sections on the Southern Railway
will be electrified during the Fourth
Five Year Plan; and

(b) if not, when they are likely to
be taken up for electrification?

The Deputy Minister in the Min-
istry of Railways (Shrli Sham Nath):
(a) and (b).The question of electrifi-
cation of the Madras-Arkonam section
of the Southern Railway during the
Fourti Five Year Plan is under
investigation.
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The metre gadge section from
Madras to Villupuram of the Southern
Railway is already electrified on the
25 KV AC system. Extension of the
electrification from  Villupuram to

Tiruchirapalli will be considered
as and when the requirements
justify it

Dindigul-Gudalur Railway Line

4703. Shri M. Malaichami: Will the
Minister of Railways be pleased to
state:

(a) whether the construction of
the proposed Dindigul-Gudalur Rail-
way line which was surveyed more
than once is proposed to be taken up
during the Fourth Five Year Plan;
and .

(b) if not, the reasons therefor?

The Deputy Minister in the Min-
istry of Rallways (Shri Sham Nath):
(a) and (b). The new line proposals
for construction during the Fourth
Five Year Plan are yet to be
finalised. However, due to limitation
of funds and resources, it would
appear that this proposal may not
merit sufficient priority for inclusion
in the Railways Fourth Plan.

Woman Found Dead in Yrain

4704. Shri Kindar Lal:
Shri Vishwa Nath Pandey:
Shri Ram Harkh Yaday:
Shri Hukam Chand
Kachhavaiya:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that a dead
body of a young woman was found in
a pool of blood in a first classh com-
partment of the 117 Up Kanpur-
Kasganj Passenger train when the
train halted at Kasganj Railway Sta-
tion (Northern Railway) on the 4th
April, 1966; and

(b) it so, the details thereof?
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The Minister of State in the Min-
istry of Railways (Dr. Ram Subhag
Singh): (a) .and (b). Yes. At about
21.45 hours on 1-4-66 (and not on
4-4-66) the Carriage Cleaner while
cleaning the first class compartment
of 117 Up passenger train at Kasganj
Station on North Eastern Railway
noticed a dead body of a woman
with a knife pierced in her neck. The
matter was reported to the Govern-
ment Railway Police Kasganj who
have registered a case under Section
302 IPC. It is reported that the
husband of the deceased woman has
surrendered in the Court of the
District Magistrate at Etah. The case
is still under investigation.

National Export Policy

4705. Shri D. C. Sharma:
Shri S. M. Banerjee:

Will the Minister of Commerce be
pleased to refer to the reply given to
Starred Question No. 374 on the 4th
March, 1966 and state:

(a) whether the proposed National
Export Policy has since been finalised;
and

(b) if so, the broad details thereof?

The Minister of Commerce (Shri
Manubhai Shah): (a) The broad lines
of the Policy have since been evolv-
ed. It is proposed to place the
resolution before both the Houses
of Parliament in the next session.

(b) In the context of meeting the
essential import requirements of
development and defence which would
continue to be very large in the
Fourth Plan period and keeping in
view the likely net foreign aid which
may become available, export earn-
ings would be a crucial factor for
determining the rate of growth of the
economy, This calls for a much
larger effort to achieve the export
target of Rs, 5,100 crores which is
the minimum laid down for the Fourth
Plan period as compared to the anti-
cipated total exports of about
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3,810 crores during the Third Plan
period.  The preconditions for the
achievement of this target are given
below:—

(i) export markets for our tradi-
tional manufactures have to

be maintained against in-
creasing competition from
other exporters. This re-
quires cost reduction,
improvement in quality and
aggressive marketing.

(ii) to achieve increase in our
exports of agricultural

commodities in which also we
face competition, we require a

substantial increase in pro-
duction, restraint on
domestic consumption apart
from reduction in cost and

improvement in quality.

(iii) to cnable us to expand the
exports of minerals, it is not
only necessary to  increase
production but also to ensure
that necessary improvements
are made in transport and
bharbour facilities and cost is
reduced.

(iv) for bringing about the in-
crease in exports of the new
manaufactures, the most im-
portant requirement is the
countering of the pull of the
much more profitable do-
mestic market for these
goods. This would require
fiscal incentives accompanied
by the planned programmes
of cost reduction, improve-
ment in quality standardisa-
tion, continuity of supplies,
selective approach in promo-
tion of these manufactures,
market research, aggressive
‘anarketing, etc.

tvy) 1t is necessary te bulid up
“an export psychology not
only among the merchants
and manufacturers and all
branches of the Governments
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at the Centre and in the
States but also in the

general public and among all
the political parties. Apart
from domestic action, the
fulfilment of our export
targets also requires a
suitable international climate,
and also willingness on our
own part to adopt a flexible
attitude in our trading
patterns and policies.

Safety Devices on Railways

4706. Shri P. C. Borooah: Will the
Minister of Rallways be pleased to
state:

(a) whether some new safety
devices are being provided on the
railways to minimise the effect of
human failures resulting in accidents;
and

(b) if so, the particulars of these
devices?

The Minister of State in the Min-
istry of Railways (Dr. Ram Subhag
Singh): (a) Yes.

(b) The latest safety devices pro-
posed to be provided on the railways
are Vigilance Control Units on loco-
motives to check the alertness of
Drivers and Automatic Train Control
system at approach signals of stations
to prevent their disregard by Drivers.
Advanced modern signalling methods
such as Route Relay Interlocking,
automatic Signalling and Centralised
Traffic Control are being installed as
circumstances warrant.

Tea Plantations
4707. Shri P. C. Borooah:

Will the Minister of Commerce bLe
pleased to state:

(a) the amount allocated during
each of the past three years for the
grant of modernisation|development
loans for tea plantations -and how
much of this amount was actually
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given out to the plantations as sucn;
and

(b) whether this loan facility has
not been utilised fully and if so the
reasons therefor?

The Deputy Minister in the Min-
istry of Commerce (Shri Shafi
Qureshi): (a) The Tea Board operates
two major schemes, namely, (i) the
Plantation Finance Scheme and (ii)
Tea \Machinery|Irrigation Equipment
Hire Purchase Scheme, for grant of
development/modernisation loans 1o
the tea industry. The position in
respect of these Schemes is indicated
in the statement, laid on the Table
of the House. [Placed in Library. See
No. LT-6192/66].

(b) The loan facilities have
utilised by the industry fully.

been
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Scooter and Auto-cycle Factory

4711, Shri D. C. Sharma:
Shri Onkar Lal Berwa:
Shri Hukam Chand
Kachhavaiya:
Shri Bade:

Will the Minister of Industry be
pleased to state:

(a) the progress made in the plan
for the setting up of a scooter and
auto-cycle factory in the public
sector in the country during the
Fourth Five Year Plan;

(b) the site chosen; and
(c) the allocation made?
The Minister of Industry (Shri D.

Sanjivayya): (a) There is, no pro-
posal under consideration to set up a
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pubstc sector project for the manu-
facture of scooters and Autocycles.

(b) and (c). Do not arise.

India Electric Works Ltd. Calcutta

4712, Shri Indrajit Gupta:
Shri S. M. Banerjee:

Will the Minister of Industry be
pleased to state:

(a) whether Government's earlier
decision to institute liquidation pro-
ceedings in respect of the India Elect-
ric Works Ltd., Calcutta, has been
altered; and

(b) if so, the reasons for the latest
decision and how it is now proposed
to stablise and rehabilitate the Com-
pany’s affairs?

The Minister of Industry (Shri D.
Samjivayya: (a) and (b). The matter
is still under consideration.

wErar & free ta & it & ai
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Centractor of

Jagadhari Workshop
Station

4716, Shri Omkar Lal Berwa: Will
the Minister of Rallways be pleased
to refer to the reply given to Un-
starred Question No. 1601 on the 26th
March, 1965 regarding the arbitration
award to a contractor of Jagadhri
Workshop Station and state:

(a) the names of individual works
and items for which arbitration was
awarded;

(b) whether there has been any
departure from the tender conditions
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and specifications and whether res-
ponsibility for allowing such abnor-
mal claims has been fixed;

(c) whether any other work has
been allotted to the same contractor;
and

(d) whether any more amount on
account of claims has heen paid to
him?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) The names of the work and 34
items for which Arbitrators have al-
ready given award are indicated in An-
nexure ‘A’ of the statement laid cn
the Table of the House. [Placed in
Library. See No. LT-6194/66].
Arbitration has been sanctioned for
a further lot of 4 items (vide Anne-
xure ‘B’ of the statement) jn Octoover,
1965, Awards for these items are yet
to be given.

(b) There was no departure from
the Tender Conditions and Specifica-
tions. But as some items of dispute
could not be resolved mutually, thesc
had to be referred for arbitration in
terms of the Contract Conditions.
The question of fixing any responsi-
bility, in this conncction, therefore,
does not arise.

(¢) No.

(d) The Arbitrators gave the award
while the work was still in progress
and made it applicable to the work
done till then and also for the work
to be done thereafier. An amount of
Rs. 296 lakhs was paid to the con-
tractor in March, 1965 for the work
completed tili then. It is, however
assessed that for the total work to be
done by the contractor, an amount of
Rs. 3.20 lakhs (approx.) will be pay-
able to him.

Northern Railway Central Hospital,
New Dethi

4717, Shri Onkar Lal Berwa: Will
the Minister of Railways be pleased
to state:

(a) whether his attention has been

drawn to the World Railwayman
Weekly, dated the 22nd  January,
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1966, where an Inspector of Works
was refused treatment in the Northern
Railway Central Hospital while he
was in g serious condition;
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(b) the action taken to avoid re-
currence of such cases in future;

(¢) the total number of Railway
doctors working in the Central Hospi-
tal against whom complaints from the
staff for not attending on them pro-
perly were received during the period
from the 1st January, 1963 to 28th
February, 1966; and

(d) the action taken in such cases?

The Minister of State in the Minis-
try of Raillways (Dr, Ram Subhag
Singh): (a) The information publish-
ed was factually incorrect.

(b) Does not arise.

(¢) 20 compaints in all were receiv-
ed agpinst the doctoils working in
this hospital during this period.

(d) All such complaints were en-
quired into and appropriate action
was taken wherever called for.

Train Collision at Nihalgarh

4718. Shri Ram Harkh Yadav:
Shri Ramanand Shastri:
Shri Kindar Lal:
Shri Vishwa Nath Pandey:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
Sultanpur-Lucknow passenger train
ran into a goods train shunting at
Nihalgarh station on the 11th April,
1966;

(b) if so, the details thereof;

(c) the loss of life and property to
the Railway, if any; and

(d) whether an inquiry has
ordered into the matter?

been

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). On 11-4-1968 at about
06.40 hrs, Sultanpur-Lucknow passen-
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ger train entered Nihalgarh station
and collided with the engine of goods
train No. L—24 Down which was per-
forming shunting at that station.

(c) There was no loss of life.

The cost of damage to railway pro-
perty has been estimated at approxi-
mately Rs. 3,7000|-.

(d) Yes.

QA WTET w7 T Y & A wy ovn
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Extension of B, G. line from Samasti-
pur

4721, Shri Shree Narayan Das: Will
the Minister of Railways be pleased
to state:

(a) whether the question of extend-
ing the B. G. line from Samastipur
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(N.ER.) further towards north has
been considered; and

(b) if so, the result thereof?

The Deputy Minister in the Minis-
try of Railway (Shri Sham Nath): (a)
and (b). The Railway Board have
been considering that in the Fourth
Plan a somewhat greater programme
of conversions than in the earlier
Plans may have to be taken up. With
this in view some studies are being
carried out to assess the financial
viability and resources required for
conversion of certain  sections.
Samastipur -Muzaffarpur-Raxaul and
Samastipur-Darbhanga-Raxaul M, G.
sactions of the N. E. Railway are two
such sections. These studies, how-
ever, are yel only of a very prelimi-
nary nature, and are still in progress.
Iy is, therefore, premature to say at
this stage whether the conversion of
any or both of these sections will be
taken up at all, and if so, when.

Ci t D trol Sch

4722. Shrj Shree Narayan Das: Will
the Minister of Industry be pleased
to state:

(a) whether the working of the
Cement Decontrol Scheme has been
reviewed;

(b) if so, the result thereof;

(c) the position with regard to the
supply of ccment and stock since the
commodity was decontrolled; and

(d) how far the demands of the
Central and State Governments as
well as that of the public have been
met?

The Minister of Industry (Shri D.
Sanjivayya): (a) to (d). The work-
ing of the cement decontrol scheme
during the two months January-Feb-
ruary, 1966 has been reviewed. A re-
view for the quarter January-March.
1966 is in progress. During the two
months, cement supplies to most of
the States have substantially improved.
In States the States of Bihar,
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Madhya Pradesh, Mysore, Kerala,
the demand has actually gone
down. Transport difficulties, how-
ever, impeded supplies to the State
of Assam, States of Madras, Andhra
Pradesh, Madhya Pradesh and Rajas-
than, Delhi and Himachal Pradesh
and one or two Central Government
Ministries have been unable to avail
themselves of the offer of larger sup-
plies made by Cement Allocation and
Co-ordinating Organisation.  The
Cement Allocation and Co-ordinating
Organisation has reported that public
demands have generally been met ade-
quately all over the country except
in one or two States where transport

- difficulties have impeded movement
to the full desired level. Production
of cement has maintained a steady
rise. Some complaints were received
about non-supply of cement and these
are being attended by the Cement
Allocation and Coordinating Organisa-
tion. Thus, with the reduction in the
demand in most of the Government
Departments and with the rise in pro-
duction, the cement decontrol scheme
has worked satisfactorily in the frst
two months of this year.
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Revision of Coal Price

4724. Shri D. C. Sharma:
Shri Ram Harkh Yadav;

Will the Minister of Mines and
Metals be pleased to state:

(a) whether a study group has been
constituted to examine the revision of
coal prices;

(b) if so, its terms of reference; and

(c) when it is likely to submit its
report?

The Minister of Mines and Metals
(Shri S. K. Dey): (a) Yes, Sir.

(b) The terms of reference of the
Study Group are as follows:—

(i) to review the recommenda-
tions of the Coal Price Revi-
sion Committee (1958) in the
light of the present day con-
ditions by comparing the cost
data and norms worked out

by the Coal Price Revision
Committee with the present
day conditions and estimate

the increase that may have
taken place in the cost of



13979 Written Answers

each factor which enters into
the cost of raising of coal;

(ii) to examine how far the rise
in costs has been neutralised
by the increases in prices
which have been allowed
from time to time; and

to recommend if any further
increase in price of coal and
coke is called for.

(c) The Study Group has been re-
quested to submit its report to Gov-
ernment within a period of two
1nonths.

(iif)

Aerial Survey of Rajasthan

4725. Shri D. C. Sharma:
Shri Firodia:

Will the Minister of
Metals be pleased to state:

(a) whether a scheme has been
drawn up in consultation with U.S.
AID for conducting aerial surveys in
Rajasthan, Bihar and Andhra Pradesh
to accelerate the exploration of non-
ferrous metals;

Mines and

(b) it so, the broad features there-
of; and

(c) the steps taken to
the same?

The Minister of Mines and Metals
(Shri S. K, Day): (a) Yes, Sir.

(b) The scheme contemplates aerial
survey by aeromagnetic, electromag-
netic and scintilfometric methods.
Mineralized zones located by this sur-
vey will be subjected to ground geo-
physical work followed by diamond
drilling. Samples of ore taken dur-
ing these operations will be analysed
in a Central Laboratory to be specially
set up for the purpose. The entire
operations will be carried out by a
U.S. Engincering firm on a contract
basis. It is expected that the opera-
tions will be completed within 2 years
from the date of commencement and
will cost Rs. 253 lakhs including a
foreign exchange component of Rs.
165 lakhs, which will be met out of
a proposed U.S. loan of 3.5 m. dollars.

(¢) In response to tender enquiries,
proposals have been received from a

implement
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number of U.S. Engineering firms and
these are under examination.

Compilation of geological data and
other background information requir-
ed for these operations has been made.
Personnel required for geophysical
and other ground operations have also
been allocated.

The scheme will be implemented as
soon as the loan agreement is signed.

Muir Mills Ltd, Kanpur

4726. Shri S. M. Bamerjee:
Shri Mohammad Elias:
Shri Daji:
Shri Indrajit Gupta:
Shri Buta Simgh:

Will the Minister of Commerce be
pleaseqd to state:

(a) whether Government have not
yet paid the promised full amount of
Rs. 60 lakhs for the running of the
Muir Mills Ltd., Kanpur;

(b) if so, the reasons for the abnor-
mal delay; and

(c) when this Mill is likely to be
started?

The Deputy Minister im the Minis-
try of Commerce (Shri Shafl Qureshi):
(a) to (¢). The amount is to be ad-
vanced by the State Bank of India
and not by the Government. A sum
of Rs. 20 lakhs has already been ad-
vanced; and the balance amount is
expected to be released soon. The
mill is expected to start functioning
shortly.
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Asian Trade Fair in Bangkok

4730. Shri' Firodia:
Shri R. S. Pandey:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the
Asian Trade Fair is to be held in
Bangkok in the coming winter;

(b) whether Indian authorities are
also participating in that Fair; and

(c) if so, what particular industries
would be allowed to participate in
that Fair?

The Minister of Commerce (Shri
Manubhai Shah): (a) to (c). The first
Asian International Trade Fair under
the auspices of the ECAFE is sche-
duled to be held at Bangkok from
the 17th November to the 10th Decem-
ber, 1966.

Government of India propose to
participate in the Fair by organising
u composite display of India's expor-
table products, both traditional and
non-traditional, It is also proposed to
highlight India’s achievements in the
economic gnd industrial fields and its
growing export potential. Industries
both in the public and private sectors
would be invited to participate in the
Fair,

Export of Minerals

4731. Shri Firodia: Will the Minis-
ter of Commerce be pleased to state:

(a) the total amount of foreign ex-
change earned due to export of prin-
cipal minerals during the last finan-
cial year; and

(b) the names of the main foreign
markets to which they were exported?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). A
statcment showing the value of
foreign exchange earned through ex-
ports of principal minerals together
with names of the main foreign mar-
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kets to which they were exported
during 10 months (April-January) of
the last financial year 1965-66 is laid
on the Table of the House [Placed
in Library. See No. LT-4731/66].
Corresponding details for February-
March are not yet available.

Repayment of Loan by Tata iron
and Steel Company

4732. Shri Firodia: Will the Minis-
ter of Iron and Steel be pleased to

state: . N

(a) whether Governrment have en-
tered into a new agreement with the
Tata Iron and Steel Company for re-
payment with interest of the special
loan of Rs. 10 crores given by Gov-
ernment in May, 1954;

(b) if so, the main features of the
agreement and names of such other
Companies to which Government have
given advance and re-entered into
Agreement; and

(c) the progress
Companies?

The Minister of Iron and Steel (Shri
T. N. Singh): (a) Yes, Sir.

shown by those

(b) The main featuree of the agree-
ment are as follows:

(1) Rupees five crores out of the
principal to be repaid on or
before 1st February, 1966.
This has already been paid.

(2) The balance of Rs, 5 crores
to be repaid in seven half-
yearly instalments, the first
instalment being due on the
31st March, 1985, and the last
on 31st March, 1872.

(3) Interest on the special ad-
vance for the period 1st July,
1958 to 31st March, 1961 to
be waived.

(4) For the period 1st April, 1961
to 31st March, 1965, interest
to be paid in seven half-
yearly instalments, the first
instalment being due on 31st
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March, 1869, and the last on
the 31st March, 1972. From
1st April, 1965, interest at
bank rate current from time
to time on the outstanding
special advance to be paid
half-yearly.

A similar special advance was given
to the Indian Iron and Steel Company
but the revised agreement with them
has not been signed so far. Rs. 5. 18
crores out of the special advance of
Rs. 10.18 crores has, however, been
repaid by them already, pending the
signing of the revised agreement.

(c) Negotiations are in progress
with the Indian Iron and Steel Com-
pany and the revised agreement is
expected to be signed shortly.

Copper and Lead Smelters

4733, Shri Firodia: Will the Minis-
ter of Mines and Metals be pleased to
state:

(a) the steps taken to set up a
Technical Committee to investigate
the practicability of establishing

copper and lead smelters in India as
a result of the Australian-Indian talks
held in October, 1965; and

(b) the main functions of the Com-
mittee and the time by which the
Committee will submit its report?

The Minister of Mines and Metals
(Shri S. K. Dey): (a) The matter is
still under examination.

(b) The functions and the time
limit for submission of its report will
be decided when the Committee is set
up.

Gas-Cylinder Factory

4734. Shri Jashvant Mehta: Will the
Minister of Industry be pleased to
state:

(a) whether it is a fact that no gas-
cylinder factory has gone into pro-
duction so far in spite of the fact that
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licences had been
since long;

issueq to them

(b) for what amount the licences
for the manufacture of heavy gas-
cylinders have been issued;

(¢) the number of licences issued
which involved foreign collaboration;

(d) whether it is a fact that the
offer of a company to manufacture
heavy gas-cylinders without foreign
collaboration and with indigenous
materials has not been accepted; and

(e) if so, the reasons therefor and
the action proposed to be taken to
give incentives to the indigenous pro-
duction?

The Minister of Industry (Shri D.
Sanjivayya): (a) Two of the approv-
ed schemes for manufacture of Liquid
Petrolewum Gas Cylinders are already
in production.

(b) and (c¢). Two High Pressurc
'Gas Cylinder Schemes, with a total
capacity of 127,000 Nos. per annum
have so far been approved by the
Government. Both these schemes in-
volve foreign collaboration.

(d) and (e). During the last two or
three years no such offer has been
Teceived by the Government.

Import of Staple Fibre

4735. Shri Kishen Pattnayak:
Shri Madhu Limaye:
Shri 8. M. Banerjee:
Dr. Ram Manohar Lohia:

Will the Minister of Commerce be
pleased to state:

(a) the number of mills in Bombay
that were issued licences for import-
ing staple fibre during 1064-65 and
1965-66;

(b) whether it is a fact that appli-
cations were made by these mills for
amending these licences so as to in-
clude polyester yarn;

(c) whether this amendment of the
licences was against the rules and

461 (Ai) LSD—S5.
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was instigated by the firm Madhu-
sudan Gordhan Das, Bombay; and

(d) if'so, whether Government have
taken action against the mill/the firm/
Officers concerned and if so, the
nature thereof?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi):
(a) Licences for the import of staple
fibere were issued to 47 mills in Bom-
bay in 1964-65 and 32 mills in 1965-
66.

(b) Applications were made by
some of these mills for amendment of
the description of goods given in the
licences from “Staple fibre of non-
viscose origin not exceeding 2” in
length' to “Staple flbre of non-viscose
origni not exceeding 2" in length and/
or iscose rayon yarn and/or synthe-
tic yarn andjor polynosic viscose
staple fibre”,

(c) and (d). The amendment allow-
ed was permissible under the rules;
but one of the requirements was that
the licensee mills should utilise the
yarn for the production of mixed
fabrics for export. The matter is
under investigation by the Central
Bureau of Investigation; and suitable
action will be taken on receipt of the
investigation report.

Manufacture of Paper Pulp in Assam

4736. Shri R, Barua: Will the Min-
ister of Industry be pleased to state:

(a) whether Techno-Economic sur-
vey of the forest wealth in NEFA
has recommended establishment of
several factories in the District of
Darang in Assam for processing logs
and for manufacturing paper pulp;
and

(b) if so, the details of units and
establishments proposed to be set up?

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). The infor-
mation is being collected.
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Assam Mail Accident

4737. Shri Panna Lal:
Shri P. C. Borooah:
Shri Vishwa Nath Pandey:
Shri Ram Harkh Yadav:

Will the Minister of
pleased to state:

Railways be

(a) whether it is a fact that the
3 Up Assam Mail derailed near Uttar
Parukhata on the North-East Frontier
Railway on the 16th April, 1966.

(b) if so, the extent of damage to
life and property involveq therein;

(c) the cause of the accident; and

(d) the number of accidents found
to have been caused by sabotage on
North-East Frontier “Railway since
the beginning of 19667

The Minister of State in the Minis-
try of Railways (Dr, Ram Subhag
Singh): (a) The accident took place
between Samuktala Road and Kama-
khyaguri stations.

(b) In this accident, 29 persons sus-
tained injuries. THé cost of damage
to railway property has been estimat-
ed at approximately Rs. 63,000/-.

(c) The cause of the accident is
under investigation by the Additional
Commissioner of Railway Safety,
Calcutta.

(d) Upto 23rd April, 1966, three
accidents have been found to have
been caused by sabotage. Two other
cases, which also appear to be due to
sabotage, are still under investigation.

12.08 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

FAMINE CONDITIONS AND STARVATION
DEATHS IN ORISsA

Mr. Speaker: We will now take up
the Calling Attention Notice. Shri
Madhu Limaye.

APKIL ZY, 1900
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Mr, Speaker: The hon. Minister.

The Minister of State in the Minis-
try of Food, Agriculture, Community

Development anq Cooperation (Shri
Govinda Menon): rose— freviys

Shri Surendranatph Dwivedy: (Xen-
drapara): Mr. Subramaniam is not
present here. (Interruption.)

Mr. Speaker: I might explain to the
House that soon after we had decided
that this would be taken up, the Food
Minister came to 'me and expressed
his regrets and he said that he had
already a commitment which he had
not in mind when this discussion took
place here....

‘An. hon. Member: In Delhi or sut-
side?

Mr. Speaker: Not in Delhi.

Shri Govinda Menon: In Maharash-
tra.

‘Mr. Speaker: He had a prior com-
mitment on account of some State
business. After discussing that with
me, then he had also written to me
that his apology may be conveyed to
the House that was because that
commitment had already been made,
and therefore he could not help it.

Shri P. K. Deo (Kalahandi): That
shows what a sense of propriety?

Shri A. V. Raghavan (Badagara):
What about the commitment he made
to the House?

Mr. Speaker: That was the reason
and, therefore, I said I will convey
his apology to the House.

st Iyt Wee wged,  wa
wet oY At § o9 g faww & g agr
s

Q% RTAFT qAET © ITFT AT ST
ar ag fsit gy av 2w 7 ?
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st Agwea © fas Ag 4ar |
=t aed - g AF awT A 9

g & forad A ag 2 § 1 Sy o
s am el qer Fama |

wreaw wgy T8 Aol FT g 8,
Tg Wt 2 fafma &

st AU e wEEE, W AR
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w2z fafm ¢ 1 (soawwr) .. W@
e AR g .

st wy fomd : W wEEE, T
Y a1 & www @, L

oW wgRw : WR AW §e
qEA oF ATq A ar § af g
JHAT | A AT & AT |

st fena qzame ;. SHET ITg
SUT JeAt A AT Gy ot

Shri P, Venkatasubbaiah (Adoni):
Can’t the Minister of State answer
on behalf of the Cabinet Minister?
(Interruptions.)

The Minister of Parliamentary
Affairs and Communications (Shr!
Satya Narayan Sinha): The Minister
of State is a responsible person. On
behalf of the Government, he is go-
ing to give all the information. Why
should you insist.... (Interruptions.)

wrem ey : Y W9 & qge WY
g1 fiF IR w1 9 T N awerd
5 gt w7 wfead § Wk I AT
T fFR fy et 1 @ W R F
Fr & 1 & | E wrede av gfsfaopae
FHATH AL

ﬁ!ci’oh:ﬂ"?ﬁmmg
fExTEm Y

oS AT . S A AT o6
SHEE aTfg fRar 51X greT & fol o
faed) feit @ | wx WT A A St
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[II'W&I q-@gq] i;xg on this. Is the Minister of
tate. ... (I ions.
S frar g Sear Fag 3ar § 1 9@ e neerruptions.)
T A & Al oo ot frard | FG AT AL & FAT |
fafaeex 3 ' YT &
AT & A1 8, g Taie R RYIt  A—
TJE ¥ SR S frr & *
=t v : o7 st 9 #
a1 A o SR AR T AT AW AT
AT IO 2ATE |

wers agiad : ¥ gt ag 2an g |

“I had agreed today in Parlia-
ment to make a statement on the
29th, regarding the scarcity In Shri P, Venkatasubbaiah: I am
Orissa and the reporteq state- seeking your clarification. ..
ment of the Governor of Orissa.

Under what rule does he want to
raise the point of order?

Mr. Speaker: Seeking clarification

As 1 have told you on phone, is not a point of order.
we have received a report from " .
the Orissa Government that no S i.m k. venht”“bb.'hh' Is tie
statement, as mentioned in press Minister of State not entitled to make
" P 2
report, was made by the Governor a statement?
::/t: ;?etl?:e;i'eos: anx r?p:is:]r;ti:- Mr. Speaker: No clarification is
. '3 - . P
X . needed on this. The Minister of
ed to y'ou ": pe;sonéalt}:l ave : pzr;:’; State can make a statement on behalf
coThmI}:nercl; or ¢ aan h of the Government; he is entitled to
wi htt et ovixt'nmen A of 1: r:; it. But in this case the question was
;aeini;zr o altend gricultu this: because the Minister himself

had made a commitment here, it was

.... (Interruptions) Order, order..... being desired that he ought to have

“....and to visit agricultural been present, but under the circums-
areas where the new strategy has tances that he has explained in his
been tried out. In the circums- letter, I think there is sufficient
tances, I have requested my col- excuse for him not to be present

league, the Minister of State for here.
Food to make the statement day

after tomorrow, the 29th. I re- Some hon. Members: No, no.
quest you also to convey ‘my .
apology for being unable to be ﬁ"‘. fomdr @ e ‘F@W: R
present in person to make this qEa A |
statement.” i’
wow iR @ w7 s, e A e
a1 7 areem AT N & a1 A 7
P S ot 7Y femd : W wF AW WY
(srwer) g, & & mav )
Mr. Speaker: Nothing will go on wIw REAT © NT WY FT 63
Tecard. Fa A g rgT AR S w2
("nterruptions)* N < .
foray : '
Shri P. Venkatasubbalah: I rise on =AY i FEE

a point of order. I want a clear rul- oF ara & FgaT A g

*Not recorded.
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Shri Surendranath Dwivedy: He
has already called the attention of the
Minister {o this. He has already read
it out.

Mr. Speaker: Then I shall call the
Minister to make the statement.

ot Ay fomd ;w19 @R aTv g
@By

neTw AT A, BT T G
T |

Nt TR (FA) A
frdmrgad A wgrar . |

it vy famd ;Y g@ WA 9T FT
grar SEw atfaq gar @ fF fet
TgEqw 19 & fau wt Agew Ag
™ § | oF ar afEEe , g I
faegw gart & 5 @ma ¥ "uw e
FY JAT | T IR q@AY AT T
#1 feafa & 1| WY wEIRT W HE TR
&a 7 T FE F foy sy qv ok T
Tt A AT AfwT § qrowr A
A § AT TR § R oY e
at wEEy A faar § @ SEeEr gw
e o

Y TAATAA : AT AT g GTFT
AT § IAF SN q1S FT AT AR
f@ Y & wraT § SAN W Fg W
fo ag safyama AW FA@ET AT |
7z 7gr o ¢ | & Y s fFoag
WA QT F AR
wa¥ qg et aqamar @ fr & st
mrmE R I TwmaRy
g v ag o T # W W
§ ag O W 91 )@ § | sremw wg,
SgT T /T R FT I § W AT
R EITsAN M ITRRY
e g gY T |

ot gTyY  HERD & qAE 7
feY & < T & AR AW AEALH
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39 famr Wit a7 & 7@ ave g7 FTy w=d
gt @ | I W AW far ey
A =Y § TN F wfww A A 5=
TR STy R e q@ IR g™
F fa2 3¥ @w fdar | F T
IFA AR AR 7T A owwla Q@
R ZEA aTF aTET F A & o
HFfa I g T F @ AW
FE T FEFT 97 Q7 IqF AN
T A<l Ag0e 91 % ¥ | #qEA
& I T T AET 1 2@y g A
97 JguEA Wi & I T A=l
T EFY 9 | qgT 9T §ATT T W H
wEnd 1 ¢ | @Y 2w ¥ gewet w9
FHAY ¢ | gt o fad IEaT 1 & aa™
T & WE, TN 2R AgE
awY g A feafg aev 2.

W WEAW . 99 WG WY &3
ATET |

st At W ARy, IAEr
dv gfad &, .,

W M TE, T a7 ar a8t

& a%ar |

St qIm AR AT g
Wam I AR Aw A wwr ¢ fF
g W1 7 AFR F A @7 IAEY
IE ¥ A ag FaTE J[WF AF qr AT
&< gu TaaT 79w & fF g s
qgra g § A W'WA T 90 Farg
& 2 A
Shri P. K. Deo: We record our

strong protest at the improper and

irresponsible behaviour of the Food
Minister at this juncture.

=N g 9 s ([ ¢
e AEET, WTOHY qa7 g R qags
TUT TR T ST 93T BT F7 fway
qF ¥ FET I TC T AR I IAEy
STAvEFAT ¥ 9 A AN Hqrw fzar

13996
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[+ gFw=z Fgata)
q f5 99 9e I@ar @ q@ QY
Afaai #1 ggr Sufeqm AT TIfew )
AT A AT T AT I AHT AGT A
&1E WY AT T T qEA HT HAAH R |

st ST W d (FEr)
ww w7 faera ?

T AKAT : W gL OF FY AT
@ faw a@war

it SiwTC T T ¢ AT F
fe &z wron, ¥ dz

s W dod & fau Tw
T|H AT ag A AE U FF mmawn A
faar smw

=Y W wTw AT AT & b,
9y ©: K T fom T owE w
TR A ? gg sy w=. L

YA TEAY © HI AT 45 IEQ |
T SuTer & g% A g aFar ¥
IR AT A AR § AT faedt W
forg w7 Wt &, . . (vowwTA) .. AR
¥ gt s qEEAT § | w9 fafiex
e &

»t TRATAR © TEqE WL . .

TR WERAT © TF AT 5 AFY |

=t TSIV : FIT F< &8 HT 7
.. (cHEE@) .. F_OAETE
(Shri Rameshwaranand then left the
House)

Shri P. G. Menon: "It is a fact
that scarcity conditions prevail in cer-
tain parts of Orissa.

st e mret ()
weIE W, WY @d qaed ¥ qH
%. .. (smawm) smow g feaw fear
a1 f wivare & fawr et forg gt <t
Sl LT
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Shri Govinda Menon: It is a fact
that scarcity conditions prevail in
certain parts of Orissa. A Central

Team under the leadership of an
Adviser of the Planning Commission
visited Orissa in February, 1966 and
reported amongst other things that
the real problem was to set up relief
works which would increase the
purchasing power of the villagers so
that they could buy the foodgrains
which were available at reasonable
prices in the fair price shops. The
State Government has already set up
6,744 relief works, and according to
the latest figures available, about
3,80,000 persons are working on these
works. The position is that even in
this difficult year, the availability of
foodgrains within the State is such
as to provide food to the people at
a reasonable level.

ot feqA qzamw : fe e,
fomd ? agroay arga ¥ aran fFar av
fF fomd aamdw ot a% 7€ qqrar |
A TET P ICE AT A FeA § AT
gy g A gw @wn & 7 feaer
AT & T aw g€ §, fere & A
FATET |

oY ATE ;e WA . . .

e WEAT : HE A §
T F g R E 7

ot aET : ag AR oA
fear & 1

WA APY © AT IR AT AT
ary AfFw | IEE AT S FEW P
wfge

Shri Govinda Menon: The figures
are also here. The stock available
with the State Government out of
interna] procurement was more than
1 lakh tonnes by the middle of April.
Out of this, 15,000 tonnes have been
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rushed by special trains to the affect-
«d areas.

Shri Surendranath Dwivedy: When?

Shri Govinda Menon: There is no
necessity, therefore, for supply of any
rice from the Centre, and there has
been no demand from Orissa for the
supply of rice. The Centre has been
allotting wheat to Orissa and the
allotment of wheat has been increased
substantially this year. Against a
total quantity of 67,300 tonnes sup-
plied in 1965, allotments so far up to
‘the end of Apri] 1966 have been 53,700
tonnes. The allotment for May has
been increased to 22,200 tonnes.

In addition to the normal allotment
of wheat the Centra] Government has
allotted 2,000 tonnes of wheat to the
Orissa Government for free distribu-
tion amongst the old, infirm and
others who are unable to work. A
further quantity of 3,000 tonnes is also
being allotted for this purpose. In
addition, the State Government has
also allotted 10 quintals of rice to
each Block Headquarters for free dis-
tribution to old and infirm people and
to young children, who cannot earn
wages by working at these scarcity
relief works. Orissa has also been
allotted 3,600 tonnes of milk powder
for the vulnerable population—that is
expectant and nursing mothers and
children in the age group of 0-14. A
further quantity of milk powder may
be allotted to Orissa when more milk
powder becomes available. 1,000
tonnes has already been despatched
from the ports. 175 tonnes of biscuits
and a quantity of about a million
multi-vitamin tablets have also been
allotted.

Regarding financial assistance for
scarcity relief a sum of Rs. 45 lakhs
was sanctioned for the year 1965-66.
For the year 1966-67 a ways and
means advance of Rs. 1 crore has
been made to the State Government
for procurement of foodgrains. Ano-
ther sum of Rs. 1 crore has been
sanctioned as a loan to enable the
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State Government to set
relief works.
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up more

A team of officers led by the
Adviser, Planning Commission, will
be visiting the affected areas in the
State early in May to make a fresh
assessment of the conditions prevail-
ing in that area to determine what
further Centra] assistance would be
needed and to suggest what further
steps are to be taken.

Regarding the statement attributed
to the Governor of Orissa that he had
seen two children abandoned by their
parents and had received reports
about parents selling their children,
enquiries made of the Orissa Govern-
ment indicate that no such statement
was made by the Governor to the
Press. The Governor, in the course
of his tour, visited the orphanage at
village Bhela in Kalahandi District,

where the inmates consisted of two
orphans and 68 other children left
there by their parents temporarily,

who had gone to work either on relief
works or to obtain gratuitous relief.

Orissa Government were requested
for a report regarding the allegations
regarding starvation deaths. Orissa
Government have reported that spe-
cific allegations about death due to
starvation were received in respect of
19 persons in the districts of Kala-
handi, Bolongir, Dhankanal, Sambal-

pur and Cuttack. All these cases
were enquired into by the Orissa
Government and the reports were

found to be incorrect.

Shri P. K. Deo: It is all wrong.

ot wy formd - we WA, T@dy
SaTAT FT AW ¢ |

ST REA : 7 H7T T 50,
IRET FATE WA |

ot wy fomd ;g T & arX
& | St s oy w1 A § SwEr
fasz & : ST ¥ ww B feafy o
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[ﬁ g fﬂ'ﬂ'ﬂ] “According to him, the nine
. . deaths which took place in a vil-
LAEEILDECEE R R R lage in Kalahandi District were
F qIX A T I TETT X A ST starvation deaths.”

farar S #) IR Tq@T | @@ #E
qiT IFA AR A ¥ wEfE wwaw
wEeg, L.

oW WQAW : WiT I SEEr
TAAT ¥ FET O, a7 SR Ay
2

it vy femd ;T gy A@ A 2
IEAT TTHTT FT AT FZAT & g aY avY
SRTY FF AT AT § AT THL
(cwwa@) ... wwor & Farw qedr g
AT AT THET AG WA R &

AL AEILT, gl o TH AT
wfgar & warw Jomn av fF v@ & W
Y Fa7 afcwraT &, FT qredT | IER
R A I w9 FE AT A faar
T gE A @ qR H AT Frf
reaT qar) | afFET weae wgeg, §
T a1 9T A9HT eq fedrr |mgar
g f& s@ faum qwr § a8 @A
IT 41 WX I 9T awrafa o F #3771 6
# gor v A-fammewed g
g T AL ¥, OF & A W F 97 F9
AT | E | qg TEeww mmh sfeam
FIaE GEHTO, 11 WAA, 1966 H & |
IEH FF 9T ¢

“Death due to superimposed

ailments caused by malnutrition
and under-nourishment is death
due to starvation, according to a
ruling given in the Orissa Assem-
bly yesterday. The Speaker of the
Assembly, Mr. Gadadhar Dutt,
gave this ruling after: hearing the
health Minister, Dr. Jagannatha
Rao, in the House on a point of
order raised by Mr. Bishnuprasad
Misra (Swat.) who wanted to
know the definition of ‘starvation
death’ ”,

Nq Y WEIET, W9 g T
T FT g @ § fF Fag A T
o shrer @3 1 gw AW W waTe
Y ¥ | W qg dgEr S IEET
A ¥ gUT X A HAET 79 qEA
# T Y | W F A dag A
sfrest AT goaa 3. St | iy ot &
o frag w9 ¥ RO fE owmw o
= faa T ¥ @ awafa o ¥
foig %t ggar & 1 foT & s @
fad ez w€m f& v aeFr @t T
F arq I o foaewerdr |@fqae @
fews 81T 47 ¥ WL & 99 W AW
FF I F TR AR G AW 7 AT
v ¥t feafs & swwr W@ AR
@ g AT WA AR ¥ @
W) w& ¥ wiq F¥ avean ar afoamar
M /R w1 Y AW w90
g IFT Y@ ¥ TE A N T F3Tq
t Tw OO el & FF o g S
1 TUFT F o0 w719 3G
Mr. Speaker: Only the latter por-

tion, whether Government can define
what starvation death is.

Shri Ranga (Chittoor):
accept that ruling or not?

Do you

Mr. Speaker: This is not my job.

Shri Ranga: I am not asking you to
give any ruling here, but I am asking
the Government... (Interruptions).

Mr. Speaker: Not so many at a

time.

Shri Surendranath Dwivedy: The
ruling has a very great relevance
because the Deputy Minister in Orissa
admitted that there had been as many
as nine deaths, he had verified him-
self, on account of malnutrition and
superimposed illness. When the ques-
tion arose, the Chair there ruled that
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it amounted to death on account of
starvation. How can they now say
there is no death by starvation?

Mr. Speaker: I am asked to give a
ruling, or to follow that. I am not
here required to give such rulings as
to what deaths are starvation deaths.
It is not my job. I consider that that
is out of my scope to declare here
what deaths are starvation deaths.
The question has come, let the Gov-
ernment say what they want.

st Ay fawd ;& 3 gg A7 A #
¢ f& ot sq daer § 1 g WY AEY
f& Y qwrafa &1 faem { aw ag AW
EOE ) A oAwa g oww gy W
T afqar s aamgE hEem ? %
WY 4T 3T 7% g7 Y 1 WT T R
w1 f§ “‘orewe ¥

oeq wgaw - & wr fE & v
HHAT ALY T gFaAT f6 FA G wTENT
gl ag AT e A AR &)

it A femd ;oY gk gra A 2

weaw wERw ;S e
o Ay femdl : f67 77 q@W I
T ?

W RERW : TYE AT AT T q&
afe & TowT d@eT A aFar |

=Y QA ;T oA F QT HF
T qveT AT AN FT g 7

wegw AgEw ;S A F @ o
¥ T AG T AEAT |

Shri Govinda Menon: I do not want
to enter 1ssue with the hon. Members
on the question as to what the correct
definition of starvation death is. The
question raised in the call attention
notice is regarding famine conditions
and starvation deaths in Orissa. Re-
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garding famine conditions, the hon.

Members and the Government are not
at issue. I stated in the very first
sentence that it is a fact that there
are scarcity or famine conditions in
Orissa, and detailed some of the steps
which are being taken by the Gov-
ernment.  (Interruptions).

Mr. Speaker: They should listen to
the answer. This should not go on
continuously.

Shri Govinda Menon: Regarding
starvation deaths, as soon as we got
this call attention notice and other
information, we referred the matter
to the Orissa Government, and I have
reported in the statement to this
House what the Orissa Government
has conveyed to us. I also added that
the Central Government is sending in
the course of a day or two a team
headed by an Adviser to the Planning
Commission, to report on this matter.

Shri Surendranath Dwivedy: You
were sleeping so long.

Shri Govinda Menon: I am, there-
fore, not in a position to say on this
occasion, with the materia] before the
House, as to what the definition of a
starvation death is.

oft fem qzavaw g7 § #51 AFY
53 g A agiav § ?
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Mr. Speaker: This question has
been asked again and again and the
‘hon. Member has sent notices and
other letters also. The question is
whether there is a famine code. It
was stated here by the Minister that
.one existed during the British period
and that we are not following that;
we have made modifications in that.
1t there is one, that might be placed
.on the Table of the House so that it
might be finished once for all.

Shri Govinda Menon: This matter
was explained rather at length by the
hon. Minister of Food and Agriculture
at the time when he was replying to
the debate. Particularly referring to
‘what the hon. Member Dr. Lohia has
‘been saying about this matter, the
hon. Minister said that the famine
-codes are enacted by the various
‘State Governments. When he refer-
red to the fact that the old famine
‘code is not in force now, what he
meant was that the conception under
which the State Governments were
functioning in the olden days has all
disappeared and, in evidence,—

=t fen gza@w ;=N grgaw
X @gr —"“The famine code has
‘been scrapped.”

=t A fewg : qg T 7 7w
w1 & ? WA WG AG I Y W
wiN arerAT 9 ]

asay AERY : AIE, WIET |

A ag fawg ;AT I AAH
Hfsx f& qg ©i® F ®T AA9

I

weaw WEaw A ARy AT H 7T
Sifelr | ¥ WY A AN AT A4
e

it wq forer ;7 FETE AT 0
Shri Govinda Menon: In evidence

to his statement and to illustrate his
statement, the hon. Minister read at
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length from the preamble to the
Bengal Famine Manual; he referred
also to the Rajasthan rules; and also
referred to what Madras has been
doing and he added that the Central
Government also has modified its
stand. Previously, for famine relief,
it was directed that only non-produc-
tive works should be taken and in
that case alone payments would be
made. But now that rule has been
changed and productive works may
be taken. In the olden days, that is,
during the British days, it was a ques-
tion of just sustaining life, but now,
because we are a welfare State, the
conception of famine relief today has
undergone great changes. (Interrup-
tion).

14006

Mr. Speaker: Order, order. I would
only put it to the hon. Minister that
he might reply to the definite demand
of the Members, whether there was
some Central code during the British
period, or at that time also, there were
only provincial codes.

Shri Govinda Menon:
provincial codes.

There were

Mr. Speaker: There was no Central
code?

Shri Govinda Menon: That is my
impression (Interruption).
Dr. M. S. Aney (Nagpur): There

was a Central famine code. (Inter-

ruption).

Mr. Speaker: Order, order.

it R W weAT W
&ard ¥ A% A & AR A ¥ agi
R E@E I RN
Mr. Speaker: What did the Minister

mean when he stated that the famine
code has been scrapped now. '1'.hat
was the hon. Member’s second point.
1f there were only the State famine
codes, then, what modifications have

been made in them by the States? It
the States have made any modifica-
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.a19y paoerd aq jySiw A3yj uay) ‘suory
so that the Members may know.

Shri Govinda Menom: That can be
done, Sir.

Mr. Speaker:
here.

That can be placed

Mo TM wARE Ngfar : qeae
wErRa, § 39 A9G UF AT T T
g1 T g | & W oweew & faes
faorafure &1 g97 IzMATATRAT § ...

g RERT - 3H g AT qA)-
FHEOT TH AT TR E AT A9 T qEA § |

o T RAYET AMfgar : favrarfusrs
FT J9T FAT WY IoIAT AT FEAT 2 AW
Fad 3w RI7RIE .

qIN RO [T T FN A
TN 99 7E € 39 &1 BT & ;T
o =gy F f& & favorfuse &
ATHAT F 7

Tro T HATET Mfgar : TAfaC fr

Al AERT 7 AAIA FT A T I[AAG
Gmzaragamam A aa )

T REAT : A3 |

o TW RAYET Afgar ;- @l §
T A A9E AR faderfusre 1
AT ISHT AT § |

o agiay ¥ @ ST s
faz gu g a7 & fadrarfas< & w0y
¥ A Gar A & awar

o W AAFT Sfg s
fraw 2 1 3 o £ 5 fawwrfas
T T FH Y ISTAT ST FFAT 2

weay AENAE  AE ' oadw ¥
Y ST W awar & fF fawdw o
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& @ & SEE1 oY w7 favarfawe w1
I ISTAT AT |

o TM RAET |fgan - et i
%Y frme & T@ Afer . L.

wEw AREM . WTEY, WTET |
Wo atgw 719 afsw | &7 g7 faar 24

o TM AAET ANhgan : w17 3@ F
fF feaet wwr & famge g &
et g ?

woaw AgEw & weger &
e 7 0% ¥ T QY wFAT T
T ATHEAY 9T a1 98 | |

TWo T AT Sfgar - & o7 ¥
e g =X @ g f& w7 9@ @
fadrarfusre #1 wo7 Iz afar o

s wgrey - XY oo ¥ wr A
TH AT HIOAT TEewA AfEE A @
¢, wfag & 9 a9 TAET 5 AV
AT A R ARAT E

To TR wANET fgar : wege
TorE, QA 9 7EQA ¥ a8 WHAT A9
T & A7 3 A 7§ q wgw
Baw @ E

oo wgaw - % Ffem e
Afew & faafes ¥ f5y o @ 70-
¥rdw ¥ dw §  favwrfus w@T
AT ISTA B TAGT T 3 THATE

Ao TR AANET Wfgar : a8 q@q™
WIS § ATAT AT qHAT &, AR
¥ AT AT g §, 8% OF avg § am|v
ST FET )

R WA . qAAT AT
AHEOT FT AR E A AW F%
zHT FET & R T aenedw & A
¥ A& forar o gFaT 30
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st femm qeamaw | wuEe wEET,
¥ s Fvan g 6 ¥ Fave F A9 H
T GRS TR | IEAT FY T@ES qA
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WU WERY : AT HIFY AT
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Nt femw qEAmE . TR,
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o1 47 @ A grafaa & 9% § o7
TN EA N AL, wE WG
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ot I - T A AW 97 @ faar
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mow AT T, T A O
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N fem @AE - & 7AW 9w
TETE | |19 A qoA Iy | F JEEe
HIT @IE ) (FAw)
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Wt S0 Ao WU (wWgwT) ¢
TR FT AT FE F A AT ST AFATE )
mEIsA T R fE AT A R
g1 (seem)

A feRg @ A ATz E )
fret afaq &1 #7 & ¥7 7 @ M@
Cll

ot ATt 2w F Aoy W R
2 goa W 7 | (U

=t vy e - g A o Ao
(=u=ren)

st fre Aroaw (aidy) e
FT TR &Y W@ 2

Sfem gzATaE | IHAT F7 A,
ot 7 a9y @ 2, 7 98t @A £ W)
T WA @ # (TEwe) wv o (4)
F1 qA qERET Tt ITAEE 2w owms
AT ATATEY qTT AT GG F ATET
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¥ T FT AIGHT WG G @7 &, q@i 9%
oA g e AR AT AT g, L .

weaw WEWRE AT . qEE F71
AT ¥ q® Iy @ ?

st e eEATme - . . AR awy
SATY &Y 1Y § ? T FTHT FT ATAHT
 f§ aefag @w, v Jaw a9 AW}
s foelie weamet & g L L
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oA AER ;- ¥a fAwA @ T
fomr w17 | WA TR g AEY
®T R (3TEwM)

s e qzaTge
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AT FETT WY A FY | g 9 Y
o #7 gu AR gy e oy & 7
o & IAH H TAA TGN AFATE |

o &Y : qE S SR AT 2

wUH REA ;. WITRT aI% § W
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AR g qRAT AT A E |

oo ARy ¢ ¥ 39 Y TATS Y
FTAFATE |

off frmr v & ovfeT ¥ ag
e AR g fF . ..

oo Agw - § R T @
2 gwar § 1 ofr 3w wewr

stay fomd : weaw wEREw,
AT gEE ¥ Y qer 8, SEw J e
AR afar 1wz T E

Mo T wAEE Wifgar : wEw @
w afedr

o wgEw ¢ @@ fame dwee
ar @, a IaFT A § & Ay ?

=t femm qzamaw . Wiy & fag
T g—arn & fag ww e €0
Shri Raghunath Singh: He is jnsult-
ing the Chair.

Mr. Speaker: There ought to be
some limit to the insult that is being
offered. I have been asking the
Member again and again . . .

ot qOT : AT FT XATE A WEAT

wfgg |

wToqw AEAT : wT SArT Wy ?
T g IO § qATT gV w7 Fqv
] ¥W q<g Tee fear s ?

**Not recorded.
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Y aEP : FgT AT qOAE 7
IR S T/ L

o AR
faar 21

ot Ay fomdt ;AT AR 3

Y ¥ 1 WY TR A 1 AT feerar
Luscll

=t feq qeamaw : oET WRREd
Tl f& T AryHT & fEaw wAe
THE

The Minister of State in the Depart-
ments of Parliamentary Affairs and

¥ xgm aw

Communications  (Shri  Jaganatha
Rao): Sir, I move:
“That the hon. Member, Shri
Kishen Pattnayak, be suspended

from the gervice of the House for
the rest of the session.”

(Interruptions).

Mr. Speaker: Nothing should go on
record (Interruptions). That question
does not arise because I have not
named him. Unless a Member is
named first, a motion for suspension
cannot be moved. (Interruptions).

Shri Bhagwat Jha Azad (Bhagal-
pur): Sir, it is not possible to sit in
the House hearing all these things.
So I walk out in protest.

(Shri Bhagwat Jha Azad then left
the House)

Shri Harl Vishng Kamath (Hoshan-
gabad): The Minister should know
the procedure, the rules.

Mr. Speaker: When on one side 1
am exercising that much of patience,
there ought to be some realisation on
the other side also. I regret to say
that the manners adopted here are
not worthy of any Member who might
call himself a Member of Parliament.
I might just express the displeasure
of the Huuse and of myself. This is

" APRIL 29, 1966

Conditions 1n
Orissa (C.A.)

not the method in which proceedings-
can be conducied. There ought to be
some limit to that. I cannot just carry
on this work in this manner if it is
continued. I have been patient
because the matter was such that it
ought to have been discussed, the sub-
ject was such that it was painfu] for
every one of us to realise these con-
ditions. But that does not mean
everything should be thrown to the
wind and every decency should be
ignored.

140 14.

At Iy fedwdt & faemw F@m
wg o & 7

Shri Surendranath Dwivedy (Ken-
drapara): May I submit, Sir, that the
House does not realise the seriousness
of the situation? Would the Govern-
ment agree and would you kindly
permit having a discussion on this
matter for an hour or two? It is the
most unreal atmosphere that is exist-
ing. I do not approve of what the
Member concerned has done, but he
is exercised because of the very
peculiar situation prevailing there and
there is no realisation of that at the:
highest level of the administration.
They just give the information how
much foodgrains they have sent there.
They are exporting rice from Orissa.
People there are dying and they do
not get rice. They ask the State Gov-
ernment to export it to other places.
They are sending wheat there and we
do not know how to eat it. So,
people are dying. That is the reality.
That is what is happening. Here
there is a picture published in the
Congress press, not published by any
other press. A child has been sold
for Re. 1. One child has been picked
up who was left in the streets.

Some hon. Memb

s: Shame, sh

Shri Surendranath Dwivedy: I
pointed to the statement of the Gov-
ernor and they say that the Governor
has not made any statement. They
want to fool us. The Governor has
met pressmen at Raipur and the press-



men have interviewed him. This is
the report of the interview. Techni-
cally it is not a statement, but if this
sort of thing continues, how can you
accuse Members? I feel that he has
gone beyond his limit, but the House
must take cognisance of this fact. Any
responsible government would have
resigned . . . (Interruption) and they
say that there is no starvation death.
If they have not defined what starva-
tion is, how can they say that there
is no starvation death? That day we
specifically pointed out two statements
made by responsible persons. The
ex-Education Minister named one,
two, three villages saying, “I have
verified, I have gone to the places;
these people have died.” This is what
he says. That day we insisted that
he must get these facts for us. We
are not interested in other things.
But he tells us, “We have asked the
State Government; some complaints
were made three or four months back
in other districts and not in this parti-
cular place which has been mention-
ed; they have been found to be in-
correct.” Such a statement is made.
By the time the Prime Minister and
the Food Minister visit the areas
hundreds would have died. Let them
eat the vitamins; people are not inter-
ested in vitamins and milk powder. I
really do mot understand, when rice
is available, why they are asked to
send it to other States. Six millions
of people are affected; they do not
get a morsel of food.

st AT o /Y oA e
@ |

Mr. Speaker: In spite of all that

seriousness, anxiety and concern,

which I share myself, should there
not be some method of working?

Shri Surendranath Dwivedy: To
that we agree completely.
«ft wy fomd
ferat @ 1
ot ARt . FHOET ST A6y
feram o |

. T TETE A

it gER T YA FH AST
s&re # foar 9, 9 ag e T
faeg 2

Shri P. K. Deo: Allow the adjourn-
ment motion.

quR wRE . A4 @ -
wew Afeq wfae fear & o S
S femwww @ @ & SEw oW
TG AL, A X FCAFATE |
ST WTEEAT AT F OF-UF JraT qATA
FIAT TG AV TATAT X qFAT §, TE AT
™ qE ¥ FW AE IA AHAT £

it W : g AL @ wwAT 1 AW
waT 7t W gt a2 fenfaet &1 qa
€ | g AEW W AT q@ IAqT
FT AT TG F2AT AT T TEY T

W WEAE WX E aE § qg
gt o forgr g o AR weEE
I Y FraET T GG TwqT |

Shri S. M. Banerjee (Kanpur): You
should allow the adjournment motion.
Why not allow the adjournment
motion?

wew WEeY ¢ T @ ¥ AW
FCAT, THHT AW TG & |

Shri S. M. Bamerjee: The Prime:
Minister is going to Orissa on the
13th.

Mr. Speaker: What can I do if
Members do not want to listen? ...
Shri Hem Barua.

Shri Hem Barua (Gauhati): Al-
though the hon. Food Minister has
said in his letter to you that the
Governor of Orissa has issued no
statement, since it was not contra-
dicted, the statement stands. The
Governor of Orissa in his statement
or rather his press interview has
stated it categorically that acute
famine conditions exist particularly
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in the District of Kalahandi. He fur- Orissa, Why did they not go to Kala-

ther says that he picked up two
starving children whom he has sent
to the orphanage. At the same time,
it has also been said in the interview
that it was reported to the Governor
that parents are forced to sell their
children because they cannot give
them anything to eat. In that con-
text may I know why instead of
rushing to the State, the Food Min-
ister has decided to synchronise his
visit to the State with the Prime Min-
ister's visit? Does it not show an
utter lack of a sense of urgency on
the part of the Food Minister?

Shri Govinda Menon 7rose—

s

st wrt 3 F AEE &

M forg Avoawr - gege AT,
fafreer ol @ & 7 f& TEW
o g 7 fn 5 ¥ |0 9w
W, w1 g N R, T oA ¥ AN
Y AN, g AdwT 8 ? g
A AT qAAT G &

Shri Govinda Menon: I wish to say
-that there is absolutely no conflict
between hon. Members and the Gov-
.ernment regarding scarcity and famine
conditions existing in certain parts of
Orissa. Now the question is whether
there have been certain specific events
which are referred to in the report
referred to by the hon. Members.
What can this Government do except
to refer to the Orissa Government re-
garding the true facts?

Shri 8. M. Banerjee: Government
can direct.
Shrli Ranga: Your senior could

have gome there; the Prime Minister
couid have gone there. It is shame-
ful that they can go about the whole
of the country by aeroplanes but
they do not find the time to go to

handi?
tant?

Are seminars more impor-
They are a shameless people.

Shri Govinda Menon: As soon as
the allegations were received, a
reference was made to the State Gov-
ernment to ascertain the true facts.
What the facts are which were trans-
mitted to this Government, I started
them in my statement. I also said
that a high-level team of officers is
being sent in the next day or two.
The Food Minister also said the pre-
vious day that he would also be mak-
ing a visit to the famine-stricken
areas.

Shri S. M. Banerjee:
are not going to wait.

Dead bodies

Shri Govinda Menon: I also said
that all attempts are being made to
provide funds to the Orissa Govern-
ment for proper famine relief work.
The hon. Member, Shri Dwivedy,
said that rice is being taken away
from Orissa. That is not correct.

Shri Surendramath Dwivedy: It is;
it is a fact.

Shri Govinda Menon: There is
ample rice there; the problem is one
of money to purchase rice. It is for
that purpose that relief works are
being organised. Even in the Govern-
nor’s statement, which was referred
to, the Governor says that aid is being
sought from the Central Government.
We have not yet received anything,
but even before that, as I said, Rs. 2
crores have been made available to
the Orissa Government for the pur-
pose. Ample quantity of wheat is
being sent to Orissa. If more has to
be sent, the Government will be pre-
pared to do it. I wish to submit that
there is absolutely no conflict regard-
ing the situation in Orissa between
hon. Members and the Government.
The Government is equally anxious
to see that famine conditions are
relieved........ (Interruption).
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Shri Mohammad Elias (Howrah):
Why is the Prime Minister not say-
ing anything? Whenever such a
situation arises, we want a statement
from the Prime Minister.

Shri Ranga: What can
when she has not gone there.

she say

Shri Mohammad Elias:
have sent his colleague.

She could

o T wAT gy : e
we1Ry, & fraw 58 9T OF s@aEdT FT
A9 IBHT ATEATE | ] AT A1 397 §
gfagsx faaar & vrm s@mE @Y
&7

WET HEWE © WIET 99X 9K TF
@1 g1 & qYE) T | grew A Aol g,
I FN TATAT § THHT W@ AT & |
¥ ot feadta s% FT wEg@r §

ITo TR AT Wfgay : F faaat
%7 751 § f w9 qw faadt g w&@r
e FT a6 F Far AL & 9 FR' §
HT9F! 59 T F5ATT 9T HIAT GEAT
2 & faw

e AT : qg AN FFFATE |

Shri Surendranath Dwivedy: I
really fail to understand what to ask
of these people. Since the Minister
has mentioned about the team of the
Planning Commission visiting that
area, may I know whether that team
has submitted any scheme of report
about the extent of the affected peo-
ple and the loss to the people and the
extent of Central aid required? I find
in the statement of the interview
with the Governor he says that Cen-
tral help must come in a big way and
Rs. 10 crores would be needed in
order to give relief to the people.
May I know whether by this time the
Central Government has considered
the necessity of giving assistance to
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the State and, if so, to what extent it
will be given? Have they decided
about this magtter?

Shri Govinda Menon: Aid by way
of foodgrains, that is, wheat as also
money has been given. What the
Governor states is that more aid is
being sought. So far as I know,
there is no request pending with the
Central Government from the Orissa
Government. But, on account of
what the Central Government itself
has come to know about the situation
in Orissa, this team is being sent in
a day or two to enable the Govern-
ment to come to a decision as to what
more has to be done. I can assure
the House that everything necessary
will be done.

ot STETT AT &0 I AR
T g FY faw § fomy & q@ oar
qIEFTE FEgdr @ 5 @9 a g AR 9w
T faos frag Eaa sgraar & f&
o fom fegr mam & & qamor g
91T § 1| ¥ HEaR & AR g 5
WA FHagaar g fF IR IO
FEE A WA wa F fie &
&\ I SRl ¥ § | qeed &, ST
g faged, wea w1 47 Wil @
F FT0 AT IF § | 48 9ga & wH A
T g1 & S sgar § 5 oan
TEIT A I A1 AT AS T3qTH
F@ 2AA Q@M AT FSE
Fary {6 faqy st AL § 7
Shri Govinda Menon:

is with respect to famine
in Orissa.

=t SO o1 ATAT :© A &
qRF |

The motion
conditions
I have not got....

Mr. Speaker: Order, order.

Shri Govinda Menon: I have not
got with me now facts with respect
to other States. Regarding the condi-
tions in Orissa, all information avail-
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able with the Government has been
given in the statement made by me.
I do not want to controvert anything
said by the hon. Members on the floor
of the House. But, this Government
has to receive reports from the State
Government also. We will make
enquiries as to what the real condi-
tions are in these famine stricken
districts, and all that is humanly
possible will be done to relieve the
situation,

oft witeTC e d<ar - fRae faAl
¥ A qTeAl FY HEAT AW 9% @ ?

st arnt AT AW H wEwd g,
wFe FY feafa & | oowE #, doma H,
IEET ¥, fgax ¥, faard §, Agraes
¥ ¢ 1 aferw & AT ¥ ggA F qR AR
WENYA F TAY TH N D AT ey
&\ & ST g g 5w #w am
FY g @A TR AT AT, T Wk FT
sar g 9m @Y fee 39y §vwT #Y
fornard f&q g2 a% ag s, v
@ ATaIr ?

8hri Govinda Menon: Sir, I have
not made any reference to the starva-

tion deaths or mal-nutrition deaths
or anything like that. 1 said that
there have been allegations before
the Orissa Government and in the

public with respect to certain deaths.
We caused an inquiry to be made
through the Orissa Government and
the report that has been received is
that these allegations are incorrect.
But, team is going withir the next
day or two and it will be open,
particularly to hon. Members coming
from Orissa, to place before the team
the real facts and, if the facts war-
rant further steps to be taken by the
Central Government, those steps will
be taken.

o\ arf TR A w2
AfeT w1g 44 7 agi g@ FA X Fg
WX § Jg4T gATET ] FT QAT FT
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@ E | F9 QAT 9 @A, T I
¥ w9 G T I AT | FH WA
F TR ST TEA F {1 foar sy &
¥ s A g e A o
FHAT farrery g ?

TR wgaw - A 3T |

Shri P. K. Deo: In spite of the fact
that as early as last November I
brought it to the notice of this House,
while initiating the debate on the
drought conditions, that these things
are going to happen, no action has
been taken. As a result, what has
happened is none but the man-made
famine, due to the corrupt and callous
government and their officials. All
these things have been brought to
the notice of the Government. Even
though the Governor might have
denied the fact that he did take up
any abandoned children, here are the
photographs which have been shown
by my hon. friend, Shri Dwivedy.
Children are being sold for one
rupee and another picture of a child.
after having been picked up from
Khariar basaar. My hon. friend, Shri
Kishen Pattnayak has also shown wus
these photographs. Sir, I  would
request you to see that these are
sent to medical experts to enquire or
examine whether they are due to
starvation. Otherwise, how are those
deaths taking place? Besides that,
there is a statement by a reputed
social worker, Shrimati Rama Devi,
which has been published in the Praja
Tantrq of Dr. Mahatab in the Jana
Sakti of Shri Biren Mitra, where it
has been stated that people have been
eating roots and leaves of peepul and
fig trees, people who have been
engaged in relief work are hardly
getting 50 paise per day, most of the
work which has been provided under
that scheme is entrusted to the con-
tractors who are favourites and pil-
lars of the Congress Party, most of
the money, to the extent of 63 per
cent, goes to the pockets of these con-
tractors and so on. In view of all
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these facts, may I know why no
action was taken all these months by
the Minister of Famine and Geno-
cide?

Shri Govinda Menon: Sir, I can
understand the anxiety of the hon.
Member, coming as he does from
Kalahandi, regarding the famine

conditions there. Therefore, if he is
prone to exaggerate a bit, 1 think I
should tolerate it. We are equally
anxious about the conditions there.
We agree that there are famine
conditions in that particular district
and certain steps are being taken.
Regarding the sale of children and
all that, the information we have got
is that nothing like that has taken
place. The hon. Member has shown
two photographs. That can be look-
ed into by the team going there. I
can understand the meaning of a
photo. [f the child is being passed
on by the mother to another person,
it may be taken, if necessary, as....

Shri P. K. Deo: Sir, he is adding
insult to injury. Let him verify the
facts. Why is he attributing motives?
After verification he can say it is all
false or it is all nonsense.

Shri Govinda Menon: If the
photographs will show that children
were being sold for one rupee......
(interruptions). No insult is meant.
Everything possible would be done.

Shri P. K. Deo: Sir, since all these
facts have been corroborated, the
adjournment motion should be allow-
ed and there should be a regular dis-
cussion.

Mr. Speaker: He has asked his
question and the answer has come.
Now he should resume his seat.

Shri P, K. Deo: If you ask me to
sit down, I will bow to your order.
But I still feel......

Mr. Speaker: No he had his say.
Now Shri Kashi Ram Gupta.
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Shri P. K, Deo: Sir, you are trying
to gog me it is mockery of demo-
cracy and not a regular discussion
that is going on here. I cannot be a
silent spectator here. As a protest, I
am withdrawing from the House.

(Shri P. K. Deo then left the House).

=t owEem | (9FEX)

TwEl & fgrgem e ¥ ST faum
QT F T 9989 A 98 quTaIR far av
f gt o 17 wnefal A 7 @y
gk & 1 ¥ s =g § fiv welt v
St A A9 W § 9w ag g fegma
g fF w17 wefmEl f wad &
Froo Y W g€} gAY Ar 9y AW
37 fagm awr ¥ @ & W faq
FTFL? a7 I O Fy fggmaw
77 3 @ & fF agr aX 9 A A -
o uz 7€ ¢, % a9 Gur 78 & A%
far 6 % § w9 ¥ 79 gy §, Ay
S w1 & Fary 5 feay 5w § oF
T agi § G AN T AT AT @ &
¥ Fr Efa AR 9@ ¥ 7 F A Ay
gifax 7 Far ag fafy &Y 3@ &%
@ T fam & weay o s #
W W IqF 4@ Wy F M
w4 |

Shri Govinda MenOn: Some of the
objects of sending the team are
exactly what has been referred to by
the hon. Member. The real condi-
tions there will be looked into and
further steps by way of assistance to

the affected people will be decided
upon after getting the report.

e @ 0 AT AW
gg a1 f& AY 17 "fag) & a< #
I TATEMEE] § B ¢ Iqd AR
¥ & qawmd, |7 @ TR A fggaa &
Smas ?

W REAY  qg ¥ R & F
TAL AT HT JGHHT FAT | (sTwqA)
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ot gew WY €A ;. Ig a9
WA AR 7T ¥ faw g ) aF
o7 § ey gu et it aeEt
F o7 FT ART AOREA FET § oAk
TR FFTATEIE TR
T B & Y 60-60 MT 70-70 AT F
¥ I TR IaF o 13 vofray & 1

F @1 & Fzn e g o
TFEIET g F AP w1 e ww
oo cs g # agagaFA L
TEINT AR W oJTAT ) w|@T
FEN T a A A @ Ay g ?

oy e & ag Fg AEA § 5
o7 &al & w2 ag g sk
grfeardt @7 § A1 ww F WG A
FIR FEYT A AT FeAl B QAT I F
TAX ATAT HY AT TR § | T GFI A
oz & #Y § fw q¥ fram S § ?

Shri Govinda Menon: No reports
of migration of people as such have
been received by the Government. If
the hon, Member conveys that infor-
mation to the Government, that will
also be looked into.

st amdt : F47 9T A AT T
T G ?

weaw wgRa o yE Fey g fE
JEE TENFTT FTATET | W 7T F
¥ FTE FFRRAT &7 qr ST IT Y
2

=Y gFR WX wgmg : ¥ ¥ IT Ay
F qrX ¥ 8T a7 1 70, 80 AA ¥ g3
& AR dfaeft cifar e & o < Faw
¥ o¥ ¥ fo¥ g wEmw §
IF F aX F g X FrE ST
T

s RQAT : TE THA ALY AT )

Dr. Ranen Sen (Calcutta East):
‘When there was the food movement
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in West Bengal, 1 remember, Mr.
Kishen Pattnayak had raised the
question of famine conditions in
Orissa in this House. Orissa has been
linked up with West Bengal. Rice is
being exported to West Bengal from
Orissa. Now, the Minister has him-
self admitted today that there are
famine conditions in certain areas of
Orissa. When the question was rais-
ed in this House in connection with
the West Bengal food movement, did
not the Government of India or the
Government of Orissa know that the
food situation was bad at least in
certain parts of Orissa? As a result
of this sityation now, Orissa and
West Bengal have been linked up
both being scarcity areas. What
scheme is the Central Government
going to have to stave off this crisis
in both the States?

Shri Govinda Menon: The statement
made by the hon. Member is not
completely  correct. Previously,
Orissa and West Bengal used to form
one rice zone. But that has now
been scrapped and both West Bengal
and Orissa are separate State zones.
Therefore, there is no free flow of
rice as such.

14026

Shri Surendranath Dwivedy: It is
now not only West Bengal but Kerala
also.

Shri Govinda Menon: There is no
free flow of rice from Orissa to West
Bengal. What is done is, if there is
excess rice available in Orissa, it is
procured on the Central Government
account. But since these reports
regarding scarcity conditions in
Orissa have been received, no pro-
curement on Central account is being
made in Orissa and there is no
transfer of rice from Orissa to other
States.

Shri Buta Singh (Moga): In view
of the concern and the interest taken
by both the sides of the House, I
want to know why the Government
don’t propose to associate the Mem-
bers of this House with the fact-
finding group that they are going to
send to the Orissa State.
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Shri Govinda Menon: The official
group is going and I would request
the hon. Members......

Shri Buta Singh: Nobody is going
to read the report of the official
group. If the statement of the hon.
Minister could mnot satisfy this House,
does he suppose to make us believe
that the official report will be true?

Shri Govinda Menon: The official
group is going and I would request
the hon. Members of this House who
have any direct information about
conditions in Orissa to place that be-
fore it. (Interruptions).

Mr. Speaker: Order, order.

Shri Buta Singh: Why does he want
us to read the report of their officers
which are never true?

Shri Govinda Menon: I would re-
quest the hon, Members of this House
who have direct information about
conditions in Orissa to place that evi-
dence before it. (Interruptions).

Dr. Ranen Sen: What is wrong in
that suggestion?
Shri Ranga: I thought my hon.

friend the Minister gave the impres-
sion to the House to understand that
they were sending some officers in
order to find out what more can be
done and has to be done. We did not
understand, in the beginning, that he
was sending a fact-finding commis-
sion from here presided over by the
Member of the Planning Commission
even while all these terrible condi-
tions are prevailing. What is it that
they have in their mind? Now, he
asks the Members of this House to
place their facts before that commis-
sion. Are they to proceed to Orissa
in order to place their facts before
that commission? Is that an investi-
gation commission or is that a fact-
finding commission or only a commis-
sion to go there and tell the people,
“This js what we have done; this is
not enough and that so much more
has to be done in such and such direc-
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tion.”
mind?

Shri Govinda Mencn: This team is
to report upon the real conditions, the
extent of the difficulties of the people
in those areas and what further has
to be done.

Shri Ranga: When my hon. friend,
Shri P. K. Deo, placed certain facts,
and also Mr. Dwivedy, the Minister
had the courage to try to explain these
things by introducing his conception
of what mother does for a starving
child and so on . . . (Interruptions).

Mr. Speaker: Order, order.

Shri Govinda Memon: All that I
wanted to say was that it is not under
contemplation of Government to send
a Parliamentary Committee to that
area now,

Some hon. Members: Why not?

Shri Govinda Menon: This will
suffice. I meant no insult to any
Member. If that impression has been
conveyed, I am very sorry. All that
I meant was that a picture cannot con-
vey the question as to whether the
sale was for one rupee or two
rupees. ... (Interruptions).

Shri Hem Barua: May I say some-
thing to you?

Mr. Speaker: Order, order. Al-
ready so much time has been spent.

Shri P. H. Bheel (Dohad): In view
of the famine condtions in Orissa,
Government has opened certain re-
lief works. May I know what daily
minimum wages are being paid to the
workers there?

Shri Govinda Menon: The wages
paid are 80 to 90 per cent of the nor-
mal wages.... (Interruptions).

‘Dr. Ranen ‘Sen; What is the normal
wage?

Shri G_ovlnda Menon: I will give
that information a few minutes later.
(Interruptions).
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Mr, Speaker: He is going to supply
it immediately.

ot arrd ;T T8 W oWy G
QR FAAT & FT AL WA | A3 AW
am g ?

e wE
gaar | §

Shri Kapur Singh (Ludhiana): The
Minister has just informed the House
that no rice is moved away from this
area since reports were received of
scarcity conditions. ...

Shri Surendranath Dwivedy: 1t is
wrong.

Shri Kapur Singh: But the general
impression is that, while we are fully
aware that Orissa is a surplus rice
area and that it ig their staple and
customary food, the Government have
been moving rice from this area and
on receiving reports of scarcity con-
ditions, they have sent wheat and
vitamin pills instead. Will the Gov-
ernment let us know for what reasons
they have taken this perverted action?

ag oandr W F

Shri Govinda Menon: Sir, that is not
the position. The Orissa Govern-
ment made an assessment of the rice
situation in Orissa and according to
the judgment of the Orissa Govern-
ment, whatever was available was
being given to the central pool. That
is the position.

Shri Ranga rose—

Shri Kapur Singh: He is evading the
question, Sir,

Mr. Speaker: During the questions
also a demand was made that a dis-
cussion should be there, that the
House was wanting a discussion. Now
1 have also received notices from
some Members that discussion on this
subject should be held. I will con-
'sult the Leader of the House and then
inform the House.

Shri S. M. Banerjee: The leader is
here.
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Mr, Speaker: Is he going to give his
reaction jut now?

Shri Satya Narayan Sinha: The
Food Minister is coming. 1 will con-
sult him, Sir.

=t AFTHY : Fg TZE AT I ¥ 7T
RrFamgra A g |

Shri Surendranath Dwivedy: Sir,
let him agree for the discussion—We
shall fix g date after consulting the
Food Minister. Is he agreeable for
discussion?

Mr. Speaker: He says, when he is
making the statement he will reply to
this.

Now, Business before the House—
Papers laid on the Table.

Shri Hem Barua: In your wisdom,
Sir, will you ask the Honourable
Prime Minister to send a delegation of
Members of Parliament to that place?

Mr. Speaker: The Prime Minister
has also heard that demand from
Members. It is for her to decide.

Papers laid on the Table.

13.22 hrs.
PAPERS LAID ON THE TABLE

AMENDMENTS TO KERALA LAND AsSIGN-
METs RULES ETC.

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Co-operation (Shri
Shyam Dhar Misra): Sir, I beg to lay
on the Table—

(1) A copy each of
Notifications making certain amend-
ments to the Kerala Land Assign-
ments Rules, 1964, under sub-section
(3) of section 7 of the Kerala Govern-
ment Land Assignment Act, 1960, read
with clause (¢) (iv) of the Proclama-
tion dated the 24th March, 1965, issu-
ed by the Vice-President, discharging

the following
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the funclions of the President, in re-
lation to the State of Kerala:—

(i) S.R.0. No. 23/66 published in
Kerala Gazette dated the 1st
February, 1966.

(ii) SR.O. No. 36/66 published in

Kerala Gazette dated the
8th February, 1966.
[Placed in Library. See No. LT-

6188/66].

(2) A copy of Notification S.R.O.
No. 35/66 published in Kerala Gazette
dated the 8th February, 1966, making
certain amendment to the Land Con-
servancy Rules, 1958, under sub-sec-
tion (2) of section 13 of the Kerala
Land Conservancy Act, 1957, read with
clause (c¢) (iv) of the Proclamation
dated the 24th March, 1965, issued by
‘the Vice-President discharging the
functions of the President, in relation
to the State of Kerala. [Placed in
Library. See No. LT-6189/66]‘

o T AAET Mg (FREmaTs )
ey R, A fantqifursT< 1 ye

2 ...

T AR wE Ao Afew
orar ¢t & guwr qary FT A |

BUSINESS OF THE HOUSE

The Minister of Parllamentary
Affairs and Communications (Shri
Batya Narayan Sinha); With your
permission, Sir, I rise to announce
that Government Business in this

House for the week commencing
Tuesday, the 3rd of May, 1966 will
consist of:

(1) Consideration of any business
carried over from tomorrow’s
Order Paper;

(2) Discussion on the Resolution
given notice of by the
Minister of Home Affairs
seeking approval of the con-
tinuance in force of the Pro-
clamation in relation to the

VAISAKHA 9, 1888 (SAKA)

B.O.H. 14032
State of Kerala issued under
Article 356 of the Constitu-
tion” for a further period of

six months;

(3) Gencral Discussion on the
Kerala Budget for 1966-67;
and,

(4) Discussion and voting on the

Demands for Grants in res-
pect of Kerala Budget for the
year 1966-67.

Sir, in the next week, the House is
aware that we have got two holidays.
Practically, after taking into account
the margin of what is happening
every day after zero hour, we are
spending 1% hours or 2 hours every
day, we will have hardly 12 hours at
our disposal. So, practically 10 hours
will be covered by the general dis-
cussion on the Finance Bill.

Practically two hours will be left
at our disposal. Perhaps we have put
these two items as a pegging. As
regards no-day-yet-named-motions I
had said last time, on last Friday,
that we shall be able to provide two
No-day-yet-named motions and I had
in my mind—I do not say finally
here—one with regard to the reorga-
nisation of Punjab, on the statement
made by Home Minister and one on
Monopoly Commission.

ft wfe ww AT (wvET)
e faafed & o Sar arfady
ae fanfvd srer §

Shri Satya Narayan Sinha: More
than two hours it is impossible, Sir,
because the time at our disposal is
short. (Interruption). This is per-
haps the longest session of this Par-
liament and the House is aware and
all of us are aware that we have
spent more time this time on this non-
legislative business than we have ever
done. I do not grudge it but it has
so happened with the result that the
demands of several Ministries are
going to be guillotined. In spite of
that, as I had promised, for two no-
day-yet-named motiong there is time,
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[Shri Satya Narayan Sinha]
and we had prepared for it. Now
this suggestion has come. We have to
make a choice about Punjab reorga-
nisation or Monopoly Commission or
this Orissa debate.

Shri M. R. Krishna (Peddapalli):
What about the discussion on the
Scheduled Castes’ Commissioner’s Re-
port?

it sifTT aTw e : frgges s
Frre foe o< ggq Y Tz, . .

ot g Mo ey wT W,
#F qrosT FITAT .. .

oft WY W dXa ;9 TN o
TET AT AR AT AT ATAFEY L L

WU WEYAT ¢ HF IAFT GH T
ax fay

off Wit = A I 97 AR
gt aifgg | et Y avg eTEw =w
faaifeay

=Y & A fag : g7 P
&€ dfer 7 ¥ A 12 Wi W
foqe oY & 3ot 17 a5 g ¥ Ry
g1 & 35 yuw z@fog 9 7 weft
I Q@I E WX AR JAT A @
WIE |

At ax fag (areWT) : WIOA wav
o v gfemr 7t & 1 7Y S} Gfew g,
faed @t arer # o §fem §

Shri M. R. Krishna: We should have
a discussion on this report.

afy Where ww W o7 63 @
fre g o e agmadt gEg . . .

'afm%m" ror ey 3 g
ara@rg | I will cherk it tp.
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GO o AT TE 63— 6437
oot ¥t g€ & 1

Y weg oY fag @Y oAEAT §
# ag waar g 1 e 1w A T
aF & | WX ag ILET AT A wTAT €
FraFT R oY 7w SE T
grft FT g

Shri Surendranath Dwivedy (Ken-
drapara): Let him take Punjab and
Orissa and let Monopoly Commission
be taken up next time.

Mr. Speaker: He is not agreeing.
Does he want to take two no-day-yet-
named motion for next week?

Shri Satya Narayan Sinha: Next
week there is no time. Last week we
will provide.

Shri Surendranath Dwivedy: If I
heard him right he said that 2 hours
will be available this week for dis-
cussion. So we can have 2 hours. We
can take up this matter....

Shri Satya Narayan Sinha: I am
prepared. As I have explained out of
the three, whatever two you may
decide, we will take them up.

st form Aveww (i) o owewe
agea, AT OF GRIE g AT qred
& ... (s;oaww) wewer WA,
oF Farw & FIAT AT § | W@
FE qATT § | gA Ay

weaw ARRT : UF HIY ST &Y
aFar § 7

st fire e T gTRE @9
ARl o
gormr & [T 9TRAT § O IER W
gr & forg dare af ¥
% g Ha'g
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Shri Ranga (Chittoor): The discus-
sion on the Monopoly Commission
may be postponed. We Would like
this discussion on Orissa to be taken
up today.

Mr. Speaker: If the Members agree,

he would agree. (Interruption). Mr.
Banerjee says he does not agree.
Shri Surendranath Dwiveay: ‘I'wo

hours are available according to him.

Shri S. M. Banerjee (Kanpur): Sir,
1 wish to say something....

Mr. Speaker: The question is, out of
the three, two can be taken up so far
as the Leader of the House is con-
cerned. Which two would the House
like to take up?

Shri S. M. Banerjee: According to
the statement of the Hon. Member, it
appears that according to the time
available to this House, only two
motions can be taken. Now, Sir, we
are interested in Monopoly Commis-
sion. This situation which has cer-
tainly arisen, this famine condition in
Orissa and other places in the coun-
try is certainly exercising our minds.
We had tabled an Adjournment
Motion. Had the Adjournment
Motion been admitted we would not
have made request for any other dis-
cussion, but since the Adjournment
Motion had been rejected by you,
Sir....

Mr. Speaker: I will make one sug-
gestion now. We might sit together
with the Leader of the House and
just discuss what we can take during
that remaining period. (Interruption)
Please listen to me. There will be
half-an-hour left for the Home Minis-
try and we are taking that ‘time also.
Let us hear the Home Minister now
and on this question of what Motion
we can take, we can take it up at that
time.

Shri Surendranath Dwivedy: There
is very little time for the Home Minis-
“ter to reply. T will suggest that at
‘9 O'clock let us gullotine and get all
,the demands passed and let the Home
Minister give his reply after the for-
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mality is _gone through. Let us give
one hour. Let us hear him for one
hour.

ft fermroaw - wewe wEE, &
Tq 3139 7 foaet AT &7 § gHaT w7
AT § W 78 AT 0% X7 gmET %
R & g% 9T w9 a7 F AT
s ar faat Wi § figges wwe
Qe BT FAIeY e g9 97 gy
& T FATEA HA% T F fqar Wy

weaq wpvaw - & wy v oag
fergwe o 7% F faar aw sk QW
fafaee #t =¥ g7 ¥ )

Shri Hari Vishnu Kamath (Hosh-
angabad): My proposal about guillo-
tine, which is scheduled to descend at
2 O’clock today in your very compet-
ent hands, is this. May I request
that, if my other colleagues are agree-
able, the business of Private Mem-
bers’ Bills today may be postponed to
next Friday, and the time saved there-
by could be utilised for the Home
Ministry and the Ministry of Social
Welfare—we may carry on this busi-
ness the whole day to day. (Inter-
ruptions) I have no objection if the
Private Members’ Bills are taken up
next Friday, and if the other mem-
bers also have no objection it can be
taken up next Friday.

Mr. Speaker: Next Friday, there are
Resolutions.

Shri Hari 'Vishnu Kamath: The
Resolution, if I am permitted to say
so, because of the Home Minister's
statement on. Emeérgency, has lost its
significance. If it is agreed to, we can
have Bills next Friday and the Gov-
ernment’s business can be cartied on
the whole day today or alternatively,
the House may sit upto 7 or 8 O’Clock.

Mr. Speaker: Even upto 6 O'Clock,
there is no ‘quorum,
'Shil Harl Vishhu Kamath: Of
course, I cannot help that.
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Mr. Speaker: Yesterday also, for
want of quorum, the Half-an-Hour
Discussion could not be taken up.

Let me ask the Home Minister to
reply. That could be discussed some
other time. ‘(Interruptions). We
shall decide later as to what other
matters can be taken up in the place
of Private Members' Bills.

Shri Harl Vishnu Kamath: Does
that mean that Shri Satya Narayan
Sinha's statement would be taken up
at 3.30 p.m.? (Interruptions).

Mr. Speaker: We shall consult each
other and then fry to decide as to

what motions should be taken up.
(Interruptions).

Shri Hari Vishnu Kamath: The
statement made by him is open to

suggestions as usual by Members. I
have a few suggestions to make.
Number one is this. I am glad he has
recognised the need for discussion of
matters of national interest. May I
humbly request my colleagues that in
the national interest, the House may
decide to sit also on Saturday, the 7th
May?

Some hon, Members: No, no.

Shri Hari Vishnu Kamath: Number
two is this. I have heard disquieting
rumours or rather rumblings under-
ground which have their epicentre at
the other place—in the Rajya Sabha
apparently--that the very wise deci-
sion which you took with the help of
the Chairman of the Rajya Sabha and
which was announced last Friday has
been reopened by some members and
some Press reports have it that the
Rajya Sabha has again taken objection
to the proposal which was made last
Friday—it does not fulfil the Consti-
tutional obligations completely; still
it was a via media to which you
agreed and to which we agreed. Now
to go back upon it or resile from it
would be—I do not want to use strong
words—unfair to members who have
taken an oath of loyalty to the Cons-

APRIL 29, 1966

B.O.H. 14038

titution. We shall be disloyal to the
Constitution if we are not allowed to
exercise or fulfil the obligation laid
on this House by the Constitution. I
hopa what you said last Friday would
be the last word on the subject and it
would not be re-opened—the exami-
nation of the Rajya Sabha estimates
by the Joint Committee of the two
Houses—and if there is any rumour
to the contrary, it should be scotched
immediately.

Mr. Speaker: How can I ? Mr.
Kamath has taken a long time.

Shri Harl Vishny Kamath: ‘l'he last
point and I have done.

1 find that the Demands of at least
eight Ministries would be guillotined
today, and that is because of the un-
fortunate circumstance that the Lok
Sabha Session was called very late
though it was expected to be called
earlier, in the first week of February.
1 would request the Minister and the
Government fo see to it that in future
the budget session lasts at least 3%
months, from 1st February till the
middle of May; otherwise, the busi-
ness will suffer and it will not serve
the national interest.
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Shri Shiv Charan Gupta (Delhi-
Sadar): I rise on a point o order.
Yesterday I mentioned that the mem-
bers from Delhi were not allowed to
speak on matters relating to Hcme
Ministry and in that connection, the
hon. Chairman said that he looked
at me twice and that I was not in my
seat. I may submit to you, Sir, that
I was in the House since the debate
started and up to the last day with-
out any gap; I was also present
throughout day before yesterday. So
the statement of the Chairman was
not correct.

Shri N#th Pal (Rajapur): I have to
seek a clarification.

Mr. Speaker: Let us hear the Home
Minister first.

Shri Nath Pai: That means that you
will allow me later. Thank you.

Shri Hari Vishnu Kamath: When is
Item 5 on the agenda, i.e., the state-
ment to be made by the Minister of
External Affairs, coming up?

Mr. Speaker: Every other business
will be taken up later.

Shri Mohammed Koya (Kozhikode):
We were not allowed to take part in
any discussion.

No reply?

Mr, Speaker: No reply.

Shri Mohammed Koya: We did not
expect this kind of behaviour from

you. I do not want to hear the Home
Minister.

(Shri Mohammed Koya then left the
House).

13.37 hrs.

DEMANDS* FOR GRANTS—contd.
MinisTRY oF HOME AFFAIRs—contd.

Mr. Speaker: Hon. Members may
also move cut motions Nos. 86 to 97,
subject to their being otherwise ad-
missible.

*Moved with the recommendaticn of
the President,
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Shri Priya Gupta (Katihar): I beg
to move:

“That the demand under the
head ‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

[Need to reserve 20 per cent posts of
LDCs in Central Secretariat to be
filled up by departmental promo-
tion of class IV staff with eligibility
of educational qualification of class
VIII standard. (86)]

“That the demand under the
head ‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

[Need to stop the practice of assign-
ing seniority with retrospective effect
to direct recruits from UPSC in
cadre of Assistants and Section
Officers against “back log” wvacan-
cies. (87)]

“That the demand wunder the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Need to remove stagnation in the
cadre of Lower Division Clerks in
Central Secretariat by converting 50
per cent posts of LDCs into UDCs.
(88)]

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Need to take steps for conversion into
permanent cadre all posts that
have been continuing for more than
3 consecutive years in Central Se-
cretariat and confirm eligible candi-
dates against them. (89)]

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Need to treat reversion at par with
réduction to lower cadre and apply
the same principles of Article 311
in cases of reversion. (90)]

“That the demand under the

head ‘Ministry of Home Affairs
be reduced by Rs. 100.”

' Failure to take effective steps to im-
plement recommendations and deci-
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sion of several Committees includ-
ing the decision of Railway Bourd
and Member Transport, to stop the
practice of having three categories
of gazetted officers in Railways in
the cadre of Assistant Officers doing
the same job and shouldering the
same responsibilities. (91)]

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Discrimination in Central Govern-
ment Establishments regarding arbi-
trary termination of service at 55
years of age or granting arbitrary
extension after 55 years of age.

(92)]
“That the demand under the
head ‘Ministry of Home Affairs

be reduced by Rs. 100.”

[Arbitrary manner of finalising the
Joint Consultative Machinery with-
out replying to clarification sought
by All India Railwaymen’s Federa-
tion, (93)]

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Need to fill up all vacancies of Upper
Division Clerks in Central Secre-
tariat Offices. (94)]

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Failure to take effective steps to im-
plement recommendations of Santha-
nam Cbmmitte, Kripalani Committee
and instructions of Home Ministry
in respect of providing avenues of
promotions to Railwaymen on depu-
tation in Special Police Establish-
ment and creating 90 per cent per-
manent cadre. (95)]

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Need to establish a Wage Board to
consider revision of pay scales and
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sexvice conditions in the context of
Government decision for. @ mini-
mum need based wage for Ceatral
Government employees, (96)]

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

TNeed to review the working hours of
Central Government employees and
to reduce the same, to cope with
climatic fatigue, and unemployment
problem. (97)]

The Minister of Home Affairs (Shel
Nanda): The time for the debate was
extended and there were opportuni-
ties for the hon. Members to raise
various questions and to ‘make criti-
cisms. I have, therefore, been placed
at a very serious disadvantage in giv-
ing replies to all those issues and
questions that have been raised in a
very limited time. I shall, therefore,
have to restrict myself only to a few
matters immediately; may be, for want
of time I may lay on the Table of
the House the answers to the various
other points.

I thank the House for having con-
veyed very kindly their sympathy,
understanding and appreciation of the
endeavours made and the measures of
success achieved by all those who
were associated with the Ministry of
Home Affairs in wvarious capacities.
There was also criticism; we have
deficiencies and I welcome the criti-
cism because it acts as a spur for a
more vigorous effort and induces
self-examination.  This year was an
exceptional year, a year of very un-
precedented stress and strain, and I
believe the House will share with me
the satisfaction that this country has
passed through this test fairly well.

1 had no idea that I would have to
give a good deal of my time or at
least some of the very scarce time
that I have in dealing with the speech
made towards the end of the debate
yesterday by the hon. Member Shri
Badrudduja. I think that the state-
ments that he made were astounding,
and I think there is nothing more im-
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portant for me than to deal with at
least some of the things which he has
said. I wondar how in a few minu-
tes in a single speech one could
pour so much venom.. ..

Shri A. V. Raghavan (Badagara):
You have murdered democracy.

Shri Badrudduja (Murshidabad):
You have thwarted and crushed de-
mocracy.

Shri Nanda: Whatever he may have
done, whatever may have been his
purpose, he has not served this coun-
try and he has done grave injustice
to the great Muslim community in this
country. He must have endeared him-
self very much to Pakistan....

Shri Badrudduja: It is unfair. ...

Shri Nanda: He has endeared him-
self to Pakistan by what he has said..

Shri Badrudduja: No; it is a delibe-
rate concoction and a fabrication.

Shri Nanda: Fortunately, God has
not endowed us with many more
Badruddujas; otherwise, this country
would have been consumed in the
fires of communalism.. ..

Shri Badrudduja: You have detain-
ed people on communal and religious
grounds; you have detained innocent
citizens of this country; having un-
justly and unfairly detained innocent
citizens of the State, and having un-
justly thrown them behind the prison
bars, you now say like this,

Shri Nanda: What has been the re-
cord? The Muslim community stood
like a rock in those days of trouble
in this country. There was very little
of communal disturbance or commu-
nal incidents in the whole of this
period. Look at the situation in the
country. I say, see the whole record
of this period. The Muslims, by and
large, have complete security and
freedom; there is complete security
and freedom for the Muslim commu-
nity. Who can deny that? So many
of them figure in the public life of
the country in very high positions, in
the Army, in the police and every-
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where. The highest decorations in the
Army have gone to some of our
Muslim bretheren.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Param Vir Chakra.

8hri Nanda: The question that the
hon. Member had raised may reason-
ably have something to do with the
grievances of the Muslih community,
but those grievances are not griev-
ances on the basis of religion
or community. There are grievances
of the other communities also.
It is because this country is a
poor country and it is not able to do
all that is expected of it or is requir-
ed of it by very large numbers of
people in this country. The hon.
Member fails to see that aspect of it.
He talks of secularism being a fraud
on this country.

Shri A. V, Raghavan: You have con-
ferred Padma Bhushan on Mannath
Padmanabhan.

Shri Nanda: The hon. Member had
spoken very highly of communism.
Even at this stage he and I are capa-
ble of conversion, but let him not
malign this country.

Shri A, V. Raghavan: In a secular
State, how did you give to a Nair
leader the award of Padma Bhushan?

Shri Nanda: It may be that our
secularism is not complete and per-
fect and there are so many things re-
garding which there may be scope for
improvement.We talk of social justice;
and we talk of social welfare. Any-
body can stand and ask how much we
have done for social justice, social
welfare.

Shri Badrudduja: Secularism is a
fraud; it is a snare and a delusion.

Shri Nanda: It is not a question of
fraud, but it is a question of our not
having heen able to accomplish all
that we desire in this short period.
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I have got here with me the record
of the speech of Shri Badrudduja. He
says in his speech that:

“....suffi¢ient this indiscrimi-
nate firing by the police resorted
to during these 18 years, which
have Tar exceeded those practis-
ed during the 150 years of British
rule in India.”,

his mind hark back to the golden period
of the British rule. Does not my
hon. friend coming from Bengal re-
member that there was a famine there
in which lakhs of people died. And
here, we had the discussion about
suspected deaths by malnutrition,
and there was hue and cry about ijt
and I like it, I like the whole House
rising up in arms against such a thing,
whatever the facts are. Today the
people are free. But nobody was
free in those days. In those condi-
tions, what would have happened?
There was no freedom at all; there
were no Fundamental Rights at all.
That is what the hon. Member now
wants to compare with; he wants to
compare the conditions now with
what happened under British rule.

An hon. Member: Shame!

Shri Badrudduja: Shame for this
administration.

Shri Nanda: In this country,
Mahatma Gandhi had laid down his
life, and we have had as the head of
the Cabinet, Pandit Jawaharlal Nehru,
Shri Lal Bahadur Shastri and now
our present Prime Minister. Can
anybody say that they were not
completely dedicated to the cause
of communal harmony and of ensur-
ing justice for the Muslim community!
Can anybody say that?

Shri Basumatari (Goalpara): They
have done more than that.

Shri Nanda: Any type of commu-
nalism in this country must be equat-
ed with anti-nationalism, whether it
is Hindu communalism or Muslim
comrmunalism or of any other com-
munity. All activities based on the
communa] outlook weaken this nation.
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Therefore, whether communalism is
masked in one garb or another, the
nation will have to discourage it. This
is our whole attitude towards com-
munalism.

Shri Badrudduja: Communalism in
the administration has to be combated,
discouraged and condemned.

Shri Nanda: I may point out that
Hindu communalism does harm to the
Hindu community, and Muslim com-
munalism does harm to the Muslim
community. Communalism  would
weaken the nation. Therefore, I would
appeal to the hon. Member to piease
refrain from doing things which will
only hurt everybody including the
Muslim community.

I now move on to a subject which
was very much discussed here, and
rightly so, namely the question of
emergency. I shall dea] at once with
this question. I am glad that the
approach on which the decisions of
the Government are based has been
welcomed.

Shri A. V., Raghavan: Not wel-
comed.
Shri Nanda: It may not be wel-

comed by the hon. Member, but it
has been welcomed by most of the
hon. Members. Two questions have
been raised regarding the method that
has been adopted. A little further
elucidation may prove helpful.

The intention is to get rid of the
emergncy completely and as quickly
ag possible.

An hon. Member: When?

Shri Nanda: I have been depicted
as a hard person clinging to the DIR
and revelling in its use. There can be
nothing farther from the truth. Every
day that the DIR remain in vogue is
an unhappy day for me. It was always
for me a great source of satisfaction
that as a Labour Minister I did not
take a single decision on any point
which had not the sanction of unani-
mous consent. My approach was one
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of understanding and persuasion and
they all used to listen to me. I am
not a different person now, but I have
different duties to perform. It is a
question affecting the whole nation
and not a matter to be viewed frcm a
party angle. Parliament has always
the reputation of rising above party
lines and is a good judge of whatever
lies in national interest. Government
must always march in step with Par-
liament and get its support in vital
national matters.

We are thinking of the border areas,
such border areas as are patently
involved in the threat to the mation's
integrity. I mean a real present
threat or an imminent threat,

The day that threat disappears or re-
cedes, there will be no operation of
the Emergency anywhere in the coun-
try in law or in fact,

Shri Nath Pai (Rajapur): Pandit
Jawaharlal Nehru said that the
Chinese threat would be with us for
a thousand years. He said it in
Parliament. Does it mean that the
emergency will continue for a
thousand years?

Shri Nanda: I said ‘imminent
threat’, ‘actual or imminent’. Let us
understand what it means. We have

the Mizo Hills District. I believe hon,
Members understand that it is a part
of India. What are we confronted
with there? There is a rebellian.
The declared aim is to take away the
Mize Hillg area out of the Indian
Union. All the other things are
known to hon. Members, and, there-
fore, I would not take the time of the
House by dealing with them. A
foreign power has helped to arm these
Mizo rebels and train them and has
provided for them a retreat and a
base. They lay ambush, attack offi-
cials and loyal citizens. In these con-
ditions, we are going in for certain
measures which may possibly take the
place of certain things which we
have done under the D.ILR. For
example, we have declared this
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organisation unlawful, but today the
D.LR. has to stay because otherwise,
we shall have no other means. There
are other things also which can only
be done under the special powers
which the DIR give. I say this to hon,
Members. There are here in my
Party, 1 think, Members who are as
keen for fundamental rights as any-
body on the other side, and they are
the conscience keepers of the Govern-
ment. Hon. Members from the other
side and this side may sit together,
and if they can convince the friends
on the Congress side that it is possible
to protest these vital interests of the
country on the border areas by scrap-
ping the emergency altogether, Gov-
ernment will not be found tardy in
taking that action.

Shri A. V., Raghavan: Amend the
Constitution  for the border areas.
Why keep it for the whole country?

Shri Nanda: I say let them sit
tomorrow and let us be convinced.
I am sure the integrity of the country
is as dear to them as it is to us. If it
is possible to do that, we will proceed
to take those steps. But as long as
this question of national security is
there, powers under the emergency
will have to be used, because I do not
conceive of any higher dharma or duty
than that of doing everything pos-
sible to protect the national interests
and preserve the integrity of this

country.
There are other questions raised,
about  whether the Constitution

enables us to have it in parts of the
country without involing the rest of
the country. These are all matters
of interpretation,

Shri A. V. Raghavan: What is the
‘personal view of Government regard-
ing the emergency?

Shri Napda: I have got very few
‘minutes,
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Therefore, the idea at the moment is
that there is such trouble along the
border as to warrant its continuance.
Nobody who has got any patriotism
will expose the country to those grave
risks, I am sure hon. Members on the
other side also feel the same way.
What is proposed is that nine-tenths
of the country will be totally free from
the operation of the proclamation of
emergency; in the case of the rest, it
will only be for the purposes of natio-
nal security, nothing else. I think
there can be no disagreement on that.

Shri Indrajit Gupta (Calcutta South
West): In the nine-tenths, can bye-
elections be held after that?

Shri Nanda: That is a
question.

separate

Shri Indrajit Gupta: Will it be pos-
sible to hold bye-elections in the
nine-tenths of the country?

Shri Nanda: That is a question which
has to be dealt with in consultation
with the Election Commission on other
grounds. I am not going to take it up
now. ’

Shri A. V. Raghavan: You must take
all these things into consideration.

Shri. A, M. Thomag (Ernakulam):
Why has the hon. Member suddenly
become rebellious?

Shri A. V. Raghavan: Because of the
emergency, because of the DIR, be-
cause of the abuse of the secular con~
cept by conferring on Mannath Pad-
manabhan the title of Padma Bhushan,
because of abuse of powers.

Mr. Speaker: Order, order.

Shri A. V. Raghavan: Because
of the fostering of communalism in
Kerala for the interest of the ruling
party, for the interest of Shri Thomas.

Mr. Speaker: Order, order, I am
asking him to resume his seat. He
will patiently listen. I cannot allow
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him to interrupt in this manner.
There ought to be some limit. He has
interrupted once, twice, thrice, four
times.. .. .. .

Shri A. V. Raghavan: I am sorry.

Mr. Speaker: But there ought to be
some limit,

Shri Hari Vishnu Kamath: Before
he proceeds further, he might answer
Shri Nath Pai's point also.

Shri Nanda: I have to deal with the

question of law and order in the
country.
Shri Basumatari: Does this not

iustify the DIR?

Shri Nanda: As regards the wave of
agitations and the eruption of violence
associated with them, a number of
cases figured very prominently in the
press and Parliament and has been
noticed in other countries also. We
are naturally deeply perturbed. We
try to prevent untoward developments.
But I may also appeal to hon. Mem-
bers not to draw alarmist conclusions
from these facts. Taking the whole
size of the country, taking also the
fact of the special conditions which
attended the developments of this
period, the wunparalleled food situa-
tion and the whole period during
which we had foreign aggression on
our soil and now considering that due
to the approaching elections, a cer-
tain militancy has been introduced
into political activity, all these things
are there. I believe that there is no
warrant for the conclusion that there
has been a rise, an upward trend in
violence in this country. I have seen
the figures for 1965 and compared
them with those of 1964 and with
those of earlier years. I find that
there is no such treng at all. We
would like to see that such things are
not there.

There are certain other redeeming
features. These disturbances were
confined to certain areas, some urban
areas, and whenever they occurred. in
a short period, normal conditions re-
turned. T find that the authorities did
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not find it very difficult to bring the
whole situation. under control. Gra-
dually, people have found out that
it is not to their advantage at all to
expose themselves to risks, to subject
themselves to the harm arising out of
them by lending their support to these
tendencies, the bandhs ete. There
is evidence of that now. Therefore,
I think we should not take that kind
'of view of the situation in the country
which might enable others to nurse
the belief and hope that that this
country is in a very bad shape. It
is not so.

Shri Ranga (Chittoor): People are
dissatisfied and discontented very
much,

Shri Nanda: I think we should also
understand that it js not simply a law
and order problem we are dealing
with, Here is a country which is
emerging out of 5 stale of backward-
ness in the past. I am not prepared
to equate peace with stagnation. I do
not think that we should ask for such
stability which only means that the
status quo is to remain. This country
has to develop. These things may
arise. 1 agree with hon. Members
there. I am not delivering a homily.
I am not sermonising. But I am
making an appeal: in the larger ‘in-
terests of the nation, let us try to
evolve some codes of conduct for all
of us,

Shri Ranga: Which you will observe
in the breach!

Shri Nanda: There arc deficiencies
and failures on the part of Govern-
ment which lead to protests and there
are protests. Protest is legitimate in
a democracy, as vehement as it mayv
be; only violence should be eshewed.
1 think we may sit together and find
some ways by which there is complete
flatitude for everybody to come out
ang express his protest. Somehow we
must climinate violence from the con-
duct of public affairs. It should be
possible for all of us to sit down and
find the ways for bringing about that
state of affairs in the country, so that
we can make progress, we can allow
people to express their grievances
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also without doing harm to national

interest,

Mr. Speaker: He may now deal with
the point raised by Shri Nath Pai.

Shri A, V. Raghavan: What has he
done to control the abuse of powers
of the Governor and advisers of

Kerala? What is the supervision he
is exercising in the name of the
Cenire?

Shri Nath Pai: I am grateful to you
for giving me thig opportunity of
bringing a very serious matter to the
notice of the House, with your help.

In his statement on the emergency,
these are the remarks which the
Home Minister made:

“In the statement made on the
floor of the House on 25th Feb-
ruary, 1 set forth the conclusions
reached at the meeting of Chief
Ministers held at New Delhi on
the 13th February 1966 on the use
of the Defence of India Act and
Rules in the changed circumstanc-
es”. The matter was further dis-
cussed with the Chief Ministers
on the 22nd April 1966".

14 hrs.

May I ask him: is he not inadver-
tently and unwittlingly, perhaps, sub-
verting the Constitution of India?
The security of this country is patent-
ly a subject in Schedule Seven, List
I, Union List. This is a matter to
be decided by the Union Government
and by Parliament. Because the
leadership is week, perhaps he is
transferring the weakness of the
leadership to the Constitution of
India. The Constitution may be
federal in conception but has the
potential of a unitary Constitution in
execution. I will conclude by asking
him this question. Article 352 clearl-
ly says that if the President is satis-
fieq that a grave emergency exists
whereby the security of India or of
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any part of the territory thereof is
in jeopardy, then the emergency is
to be proclaimed; it may be revoked
by subsequent proclamation, thc
same article prescribes. Here we find
that the authority of proclamation
and of revocation is patently vested
in the Union Government and in
Parliament.  Under article 352 it is
the Union Government which has to
issue directives to the States. Ins-
tead, we find the spectacle of our
Constitution  being weakened, the
Centre peing weakened, the Consti-
tution being subverted by the Centre
not reaching any conclusion. He has
tolg the House that it is the Chief
Ministers whom  he had consulted.
It is a very serious matter. I charge
him, therefore, with subverting the
authority of the Centre; it may, per-
haps, be unwittingly, nonetheless
subverting of the authority is there.

Mr. Speaker: It is 2 O'Clock now.
1 will have to put the demands to
the vote.

Shri Nanda: Sir, 1 beg to lay the
rest of my Speech on the Table of
the House.

**In the last twelve months we had
to meet external aggression first in
Kutch and then in Jammu and Kash-

mir leading to a major conflict
with  Pakistan which we were
sincerely anxious to avoid but

which we faced with courage and con-
fidence when, it came. China also re-
newed its aggressive activities after an
interval of some three years, and there
was a period in September when there
was armed conflict or acute tensiom
along our frontiers with both Pakistan
and China. Every external aggression,
or threat of it, gives rise to numerous
problems of internal security, civil
defence, and maintenance of the spirit
and morale of the people; and these,
Sir, are matters with which the Mini-
stry of Home Affairs are directly con-
cerned. The conflict with Pakistan
in particular caused us considerable

** The remainder of the speech

which was laid on the Table,



TS TV TS KA U, 1888 (SARA)

anxiety about communal peace and
harmony, and it is a matter of very
great satisfaction that as 3 result of
the vigilance exercised by the admini-
stration, and even more than that be-
cause of the good sense and patriotism
of the people belonging to all commu-
nities that the conflict with Pakistan
did not lead to communal incidents or
even disharmony. The Civil Defence
services also gave a good account of
themselves wherever they were put to
a test, and received in the fullest mea-
sure spontaneous co-operation from the
people. Public morale too remained
high and the few anti-national ele-
ments were kept fully in check and
were not permitted to do any damage.
A great deal of careful and detailed
planning had gone into all this, and
I take this opportunity to pay my
tribute to the administrative and police
services for the smooth and efficient
way they performed their tasks and
the resilience and resource fulness with
which they tackleq the problems that
cropped up. I wish particularly {o pay
a tribute to members of the police for-
ces and also some other public servants
Who lost their lives or suffered injury
in the discharge of their duties during
the conflict.

The country has a difficult period
ahead of it. The threat of external
aggression continues. There has been
an organised attempt to overthrow the
administration by violence in Mizo
Hills, and the misguided Mizo National
Front has yet shown no sign of re-
turning to the path of sanity. The
Naga problem is still with us, and the
grim results of some of the recent das-
tardly acts of sabotage are still fresh
in our minds. Then, there are the food
problem and other economic difficul-
ties. It appears that during this pe-
riod destiny has set for this nation a
very stiff and serious test. But it is
only when we meet challenges that a
nation gains and grows and acquires
the strength to face the future with
courage and confldence.

It is a matter of satisfaction for all
of us that we have come out through
this testing period well with our con-
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fidence in the future of the country
strengthened.

Regarding our decision on Emergen-
cy we have been told why won't we
go to the logical conclusion of our re-
thinking regarding the situation and
lift the emergency altogether when we
have come so far. Some people can-
not thirk except in terms of extremcs,
either full-fledged emergency powers
or nothing. But there can be interme:
diate situations when restricted appli-
cation of the Defence of India Act and
Rules may be the appropriate answer
to the needs of the situation. These
are the areas in which the situation is
such that the powers under the ordi-
nary law would not suffice for the
purpose of national security. This is
the test which has to be satisfied.

Therefore, if anyone asks me to make
a clean sweep of the Emergency pro-
visions right now, he possibly forgets
that Mizo Hills District in Assam is a
part of India. What we are confronted
with here is no normal law and order
situation. There is a rebellion in
which an organisation known as the
Mizo National Front is actively engag-
cd. As its declared aim, it seeks to
take away the Mizo Hills area out of
the Indian Union. Its members have
used armed forces to attack the seats
and centres of Government authority.
They have looted, committed arson,
kidnapped officials and other Indian
citizens. A foreign power has helped
to arm them and train them and has
vrovided for them a retreat and a base.
The Army had to be moved into this
area in support of the civil administra-
tion. The rebels have been driven out
from the posts which thev had seized
and occupied. But they remain
there—spread out in the hills and for-
ests of that area. They lay ambush,
attack officials and loyal citizens. This
organisation has been declared unlaw-
ful and for this purpose we have re-
sorted to the D.ILR. This could not be
done with the help of any other law
on the Statute Book. It is of course
open to us to have a special legislation
to arm Govt. with powers to declare
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such a body as unlawful. We are go-
ing to bring before the House a Bill
for this purpose which will make it
possible to declare a body like this as
an unlawful organisation in such cir-
cumstances under the ordinary law.

But there are other clauses in the
D.IR. for which there is no substitute
in the ordinary law for the kind of
situation we are facing in the Mizo
Hills and in some other border areas.
There are individuals, a large number,
‘who act under cover from behind.
They are the invisible hand behind the
acts of sabotage which create panic
and demoralisation. They engineer
and direct the subversive movement.
As long as such activities continue, and
they are in a way a projection of the
external threat, we must make use of
every power which the Constitution
can confer on us to avoid damage to
national security. We would be blam-
ed if conditions worsen and effective
steps are not taken in time. The
Preventive Detention Act will not
suffice. We know from our experience
of the working of this Act, it may not
be possible to reveal the grounds be-
cause that might mean an end to fur-
ther discoveries and action against
other conspirators. This might also
mean betrayal of all Those who have
given infcrmation.

In another area, in a period of some
three weeks, fire arms, ammunitions,
bombs and explosives were recovered
in 23 cases, and for every such recovery
there are numerous cases of collection
of arms and explosives which go un-
detected. These facts clearly point to
preparations for resort to violence on
a large scale and all of us, whether
We sit on this side of the House or on
the other, have to ponder over the
implications of these preparations.

Looking back at the period during
which the Emergency has been in ope-
ration—Was it after all such an appeal-
ling spectacle? Here are the figures of
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detention under D.LR. at different
periods.

December, 1962 812
At the end of 1963 282
At the end of 1964 1839
In July, 1966 2357
In November, 1965 4880
On 1-12-65 4266
On 1-1-66 3080

Because of the hostilities about 2,000
were detained on the ground of the
risks to national security which their
presence involved.

On 25th February, when a new
Statement of Policy was made in res-
pect of use of the Emergency Powers,
the number of persons detained was
2800.

Today, i.e., a few hours ago, the
position wag 1269 in detention:

Left Communists 277
Disloyal elements 119

others 873
Since then many more may have been
released

This is what I meant by the word
‘progressive’ which I used yesterady in
connection with release. My expecta-
tion is that outside any special border
State or area which qualifies for the
retention of these powers, there will
be few detenus left in a short while.

When I made the statement day be-
fore yesterday, I heard one, may be
more than one. crying shame. It will
be a million-fold shame if I allow my-
self to be deterreq from the right
course and place the security of the
nation in jeopardy even a little bit.
My Party is a good consience-keeper
of the Government. These friends of
mine here are as keen guardians of the
rights and freedom of the people as
any friend across there. I ask them
to sit around a table with these mem-
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bers of my Party and convince them
that the emergency can be lifted im-
mediately altogether without detri-
ment to the national interests. We
shall then not be found tardy in bid-
ding adieu to it at once.

The effect of the new statement of
policy regarding the Emergency would
be to take out at least nine-tenths of
the country out of the operation of
the Emergency, in fact and in practice.
I have announced our intention to
amend the Defence of India Act for
giving legal form to this declaration of
policy, so that the powers under the
Emergency are not available for exer-
cise except in the notified areas. This
was a question put to me by Shrimati
Renuka Ray. My answer is that we
will proceeq to have an amendment
of the Defence of India Act on these
lines.

Stress was laid by Dr. Singhvi and
some other Members on there being no
constitutional difficulty in enforcing the
Emergency to a part or parts of the
country. The interpretation of the
Constitution on which we rely, how-
ever, does not agree with his view.
But whether we choose between one
course or the other, the practical conse-
quences are going to be the same.

Dr. Singhvi has also taken cxcep-
tion to the proposal to sponsor an
amendment to the Constitution with
the object chiefly of indemnifying the
Government servants for acts done
during the period. 1 do not propose
to start an argument with Dr. Singhvi
on this subject at this stage, but I must
ask him whether it could be the inten-
tion of the Constitution makers that
President may by order empower Gov-
ernment servants to take certain steps
ang do certain acts for the sake of
warding off a present or imminent
threat {o the security of India and then
when the operation of the Proclama-
tion of Emergency ceases, Govern-
ment servants or the State are made
liable to damages for these very acts.
It does not stand to reason.
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But I have also the feeling which 1
would not hold back from you that the
use of powers—any powers, ordinary
or extraordinary, is only a part and
perhaps not the large part of the solu-
tion of the problem. Taking the Mizo
District—its development and the bet-
terment of the people, has been taken
in hand but was long neglected. Iy is
a very difficult task but a real test
for us. Any short-cuts can only mean
a temporary peace. But at the mo-
ment while we deal with the hostile
elements backed by a foreign power,
there can be no other thought imme-
diately than to deliver the country
from the threat to its integrity,

I appreciate the fact that irrespective
of party affiliation Hon’ble Members
have expressed a deep concern about
the law and order situation. It it not
an isolated incident here and there,
but a chain of events in different parts
of the country. And when further, we
view the situation, in the context of
the continuing threat on our borders,
it should naturally create an uneasy
feeling in the minds of all of us.

The spate of agitations and the erup-
tion of violence associated with them
in a number of cases have figured very
prominently in the press and Parlia-
ment and have been noticed in the
foreign countries to our dis-advantage.
We naturally feel deeply perturbed
and try to prevent untoward develop-
ments. These are too many and some
of them being extremely aggressive in
character.  Shri Kapur Singh in his
opening speech recounted the incidents
which were carried in a single issue of
the Statesman. I have before me data
compiled for the whol, year 1965, The
total number of agitations in 1965 was
1,610 of which 291 werc violent in
nature. Out of these there were 22
agitations on ‘Food & Prices’, 46 were
labour agitatiors, and as many as 83
violent agitations involved students.
The remaining agitations relate mostly
to political issues. I woulq draw the
attention of the House to the very
large percentage of violent agitations
in which students had participatce:d.,
This is an indication of a scrious
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malady in the student world. Earnest
efforts have to be made to diagnose
the correct causes and take appropriate
remedies. I propose in the course of
next few months to consult with Uni-
versity and College men  representa-
uves of students and other social orga-
nizations with a view to finding out
what can be done to prevent recurrence
of violent agitations by the students.

There are some disturbing features
of the situation in the country in his
respect of which this House and the
whole country should take cognizance.
When a section of the community is
labouring under a sense of grievance—
real or imaginary—it would be legiti-
mate exercise of its democratic rights
1u have recourse o hartal or stoppage
o1 activity however futile we may re-
gard it to be. But, when there is an
attempt to involve the whole commu-
nity in it and the entire range of acti-
vity is brought to a stand-still, and
when it is sought to paralyse the entire
administration and to bring it to its
knees by inflicling cxtreme hardship
on the people generally, it becomes a
qualitatively different situation an
attack by a section on the people as
a whole and on the social economic
and political system of the country.
This is the essential charactcr of some
of the bandhs as they are conceived.
People are disposed to put up with the
stoppage also if it is of short duration.
Actually, the element of intimidation
enters on the scene in a large way.
On a number of occasions shops are
closed 1. 'nreats. Vehicles are stop-
ped by force. And this does not end
here. This lawless activily takes des-
tructive form. Crowds are incited to
commit arson and indulge in violent
activity, destroy property. They pro-
ceed to destroy public property parti-
cularly with an abandon. Anti-social
elements do not take long in joining.
Students are mobilized in large num-
bers. Young boys. even those between
10 to 12 are put in the fore-front to
commit acts of mischief and arson. A
class of trained saboteurs comes into
action for carrying out complicated acts
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of sabotage. It requires considerable
technical skill. In some places, we
have come up against several cases of
possession of arms, ammunition,
bombs, crackers and explosives. There
is a visible evidence of design and
pattern in this lawless and violent acti-
vity in recent months. The strategy
apparenily is to disrupt the means of
communication simultaneously at diffe-
rent places. Railways, roads transport,
posts and telegraph systems come
under attack. To facilitate nefarious
deeds under the cover of darkness
clectric lights are put off. Behind the
scene there is an organisation at work
which has its ramifications and which
prepares the ground. It is working
not for anyone occasion or a limited
purpose. It has a long term plan and
the aim is to extend this disruptive
movement by raising the tempo from
stage to slage.

In the best ordered society, and es-
pecially so vast and varied as ours ls,
there cannot but be occurrences which
are not to our liking. We must take
notice of them and if there are ques-
tions we should have the answers, and
if blame for what happens lies any-
where, it shoulg be brought home and
apportioned. But, if we have to avoid
being unjust to ourselves, or doing
harm to the nation, there should be a
clear view and a fair appraisal of the
place and meaning of these develop-
ments as a part of the total picture
of India.

We have to remember that when in-
dependence came we started our career
as an organism with many disorders,
open ang deep-seated—the most glar-
ing of them being the extreme poverty
of India, the wound of the imposed
pariition and a high degree of social
fragmentation. Because of the pro-
cesses of change and development
which were introduced, strains and
stresses have developed. Their scale
and intensity will naturally correspond
to the impact of this process of trans-
formation.  All this has to be faced
because India cannot be content to
remain a static society.
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There is so much to be changed in
this country, and in a democracy it
must be peaceful change, but peace has
not to be equated with stagnation. We
are keen to have stability in the coun-
iry, but we do not see it as an equiva-
lent of the status quo. Therefore free
and full expression of the people’s
mind must be recognized as the very
‘breath of democracy, Even political
protest, however vehemen{ and mas-
sive, should be regarded as the normal
feature of a democratic system. But
for the sake of the preservation of de-
mocracy itself limits have to be set, in
terms of rule of law which if they
are transgressed too frequently and
too far, dangers are created for the
whole system and its values. I have
given the dark side of the picture
ahead in all frankness. But may I also
point out that it is possible to go too
far in drawing alarming conclusions
on the basis of these facts. Let us see
them in their proper perspective. The
number of occurrences has to be view-
ed in relation to the size of the coun-
try and special conditions and prob-
lems which mark the current phase in
the history of the country. It has been
passing through an extremely difficult
period in several ways. Our food
situation is a chronic problem. But
what we had to face during the last
year was unprecendented over a period
of many decades. We have also had
to, deal with and resolve long standing
problems involving strong emotions
and conflicting purposes of different
sections of the community. Interrup-
tion of foreign aid has considerably
curtailed the industrial activity. And
we are approaching the time of the
general elections of the country which
will to some extent explain the grow-
ing militaney in political activity. Thus,
it is rather a formidable combination
of circumstances against which we have
to contend. The important question is
whether there is any rising trend in
lawlessness or violent activity. I have
had statistics compiled for the last
seven years, regarding the volume and
character of the agitations during
these years. It was a relief to discover
that the record did not reveal any up-
‘ward trend in lawlessness or viobence.
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The position in 1964 was somec-what
worse than in 1963, but 1965 shows
very considerable improvement. There
are several other relieving features of
the current experience. Many parts
of the country were free from large
scale trouble which occurred in a few
States.  Disturbances were mostly
confined to some small local areas
especially urban areas and normal
conditions were restored quickly. The
authorities incharge of law and order
never lost control over the situations
and there have been no break-downs
of public order anywhere.

Even in respect of ordinary crimes,
the year 1965 registers a degree of im-
provement as will be evident from the
following figures:

Year

Total Estimated Rate of crime
cognizable population per 1,00,000 of

crime in millions.  poulation.
1964 7.59,013 475°52 159°6
1965 7.20,234 48698 147°9

Let me not be accused of sermoni-
zing, delivering homilies. I have no
such intention, but I have to put up
some pleas before the House. Let us
assume that those who take the mas-
ses out for demonstrations do  not
themselves aim at a violent outcome.
Let us also take it that their patrio-
tism, is above question. But they
cannot be oblivioug of the fact that,
except under highly controlled con-
ditions and without great precautions
and constant emphasis on peaceful be-
haviour, the risks of violence are
enormous in  such demonstrations
where passions are aroused and some-
times deliberately, anything can ignite
the spark which may envelop a whole
area in flames. Such things would be
bad at any time because they must
retard the painful effort we are
making for economic and social ad-
vance. In the present conditions
when Indiy is pitted against neigh-
bours who posc a continuous threat to
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its national security; such occurrences
Project an image of the country which
is determental to its best interests.
Reports of violent occurences give en-
couragement to enemies of the
country who may nurse the false hope
and belief that India is in a bad shape.
It can therefore have harmful
consequences. Each party has its
bwn political aimg and jnterests. For
their fulfilment it has its own methods
and programmes. A party may have
its own views regarding what s
public interest with which others may
not agree, It should have the fullest
freedom to ventilate them in all
peaceful and lawful ways. But there
is also in a democracy a recognised
ground of overal] national interest
and it lies most conspicuously in the
avoidance of violence in public life
and political activity. Is it too much
to expect that persons eminent in
public life, leaders of thought and
public life, those who are at the helm
of political affairs come together to
devise codes of political behaviour
and mass action which ensures the
elimination of violence {0 a maximum
extent. I will be told that the Gov-
ernment has corresponding obligations.
Difficulties of the people and agita-
tions based on them may in some
cases be due to deficiencies and mis-
takes on the part of the administra-
tion. There should be no delay, in
promising and affording redress, and
there is also 3 constani obligation that
whatever the authorities do would
be marked by human sympathy and
understanding and utmost restraint
will be exercised in dealing with the
people who come out to demons-
trate. o

Machinery of law and order has to
set in motion whenever the need arises.
The fewer such occasions the better
for all of us. When they multiply, it
is indicative of certain maladieg and
mal-adjustments, The agency for the
maintenance of public order has to
deal with the symptom at any
moment. Our test is that we carry
out the task with the minimum use
of force, preventing any aggravation,
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with suitable organisation and equip-
ment, and drawing all the resources
of goodwill and patriotism in  the
community. Thig is the criterion by
which we have to be judged. There
may be and there are failures and
lapses here and there. By and large
the personnel engaged for the main-
tenance of law and order have acted
with tact and restraint in  various
difficult situations in which they were
placed. I say this on the basis of
data regarding judicial and magis-
terial enquiries,

Between 1948 and 1985, 24 judicial
inquries were ordered into incidents
in which police had to resort to firing.

Out of these, 18 inquries justified.
police firing and only in  thres
cases firing was not justified.

The results of the remaining inquirles
are awaited. In the same period, 391
magisterial inquiries were ordered in-
to such cases out of which 230 cases
of police firing were held to be justi-
fied and only in 11 caseg firing wa:
not justified. The results of remaining
magisterial inquiries are awaited.
Naturally we are horrified when we
come to know that citizens have been
injured or killed as a result of police
firing. The police who are charged
with the responsibility of maintaining
order ard tranquillity, are also hu-
man beings and citizens. We can
imagine their unenviable plight when
they are to face violent crowds bent
on destruction. Other innocent mem-
bers of the society are under attack
and their lives and property exposed
to imminent risks. With their pas-
siong arouseq in a state of rage and
excitement those in the crowd are
not at the moment in a normal frame
of mind. If the police fails to dis-
perse the crowd or allowg itself to
be overwhelmmed, the consequences in
terms of loss of life angq property can
be enormous. Timely action by the
police is often less costly in thesc
terms than if there are delays and
inaction. The police is censured and
blamed if they %ail to act. When they
do so in special circumstances, the
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force used may lead to death and in-
jury despite all feasible precautions.

I would, however, like to assure the
members of the House that we are
continuously reviewing the methods
employed by the police in dealing with
crowds. We have under considera-
tion proposals for ensuring more
humane methods. It will, I think,
not be lost sight of that this was a
period of extraordinary strain for the
police. They have grappled with the
rumerous problems with a high
sense of devotion. I have kept my-
self in close touch with senior police
officers. I can tell the House that they
are bringing to bear on the national
problem a healthy and constructive
approach. The police organisation is
preparing itself o face the rapidly
changing conditions in the country.
It is not a static organisation. The
House will be glaq to learn that CBI
has established a Research Division
for analysis and study of, among other
things, preventive measures. social
%actors in crime, and effects of in-
dustrialisation ete.

I appreciate the concern expressed
by different sections of the House re-
garding our Intelligence. The House
and the countiry would naturally like
to be reassured that Government's
agencies are adequate in strength and
efficiency to bring to the notice of
Government well in advance the pre-
parations and plans for internal or
external threats to our security. We
have been taking stock and improv-
ing our Intelligence agency. Hon'ble
Members will appreciate, however,
the difficulty in speaking about the
achievements of intelligence.

An Hon'ble Member wanteq to de-
monstrate our neglect of this subject
by pointing out that there was no
mention of CBI Report. There are
two reasong for this ommission.
Firstly, a simple one that the CBI
ie. the Central Bureau of Investiga-
tion is not the Department which
deals with intelligence. Intelligence
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is the concern of the other Depart-
ment, the IB. ie. the Intelligence
Bureau. * But more important reasons
is that Intelligence to be really
effective has to work under conditions
of hundred per cent secrecy, that is
why there is little known about the
identity of the Bureau. And yet
since questions have arisen and since
those who work in difficult and hazar-
dous tasks in this sphere cannot pro-
duce reports, to advertise and laud
their own efforts, I have something
to say about their work.

Mention was made specially of in-
filtration in Kashmir. I must confess

that we did not know that infiltra-
tors were to enter the border of
Kashmir precisely on the 5th of

August. I hope we can improve our
Intelligence to that point. But we
did know a few days earlier very
definitely that a large number were
being trained and equipped for the
purpose and that they were moving
towards the border. It is not just
an accident or a coincidence that
effective action could be taken so
quickly to check their advance and
deal with the menace.

In this connection I must pay a
special tribute to the excellent work
done by the State Police in carefully
tracking down the deep-laig plots of
sabotage ang subversion. As a re-
sult of this good work the principal
organisers have been apprehended
and they are now behind the bars.

In the Mizo Hills area again, the
preparation, training, movement from
and to Pakistan were known and it is
because of this that a battalion had
already been inducted into Mizo Dis-
trict anq another was about to movc
in. It was this surprise which led {¢
the hastening o! the revolt and our
ability to deal with it without its
assuming a bigger magnitude.

We realise however that the dan-
gers with which we are faced call
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for ruling out of any complacency
.and the needq for sufficient internal
vigil to ensure that the deficiencies
are not glussed over and the need
for constany improvement are reali-
sed.

Some apprehension has been ex-
pressed that there is lack of coordi-
nation between the Central and the
State Intelllgence machinery. Also
that the material furnished by the
fleld personnel is not processeq by
the Intelligence Bureau quickly
enough for the authorities for whom
it is intended. Without going into
detail I can say dJdefinitely that there
is no ground for these fears. The
‘Organisations at the State and Cen-
‘tre are working in complete colla-
"boration and the machinery for pro-
cessing the data has been acting with
great promptitude,

Relationship between the Centre
and States entereq the discussion
several times. There were questions
about the position and attitudes of
the Chief Ministers. Fear was voiced
-that the Central was becoming
weaker, surrendering power to the
States. It was mentioned also that
the States refused to fall in line
with the national policies.

These are important questions, and
1 must urge that there is a great deal
of misapprehension about the actual
state of affairs. We should under-
stang the correct position firstly in
terms of the constitutional relation-
ship between the Centre and the
States and then of the overall need
that both should function in harmony
within a broaq national framework.

sphere  within
have their

= There is a

which  the  States
autonomy and naturally they are
sensitive  about  any inteference
because they have responsibility to
their electorate and the assembly. The
Centre on its part has no desire to
interfere; but so many times what
happens in a State even within the
State sphere becomes a matter of
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wider interest ag is evidenced from
the questions that are askeq in Par-
liament. We can give such informa-
tion as we have but we would like to
know more and keep in touch with
the States so that a fair view is pre-
sented here.

I have had several conferences with
the Chief Ministers. I founq them
very cooperative. There was hardly
any occasion when a difference could
not be settled and an agreed policy
evolved. There was never any ques-
tion of any impediment being put by
the Chiei Ministers in the evolution
of such an agreed policy.

It is not a question of any superior-
inferior relationship. It is one of col-
laboration and cooperation between
the States ang the Centre. The way
the State Administrations rose to their
full height in grappling with the many
serious problemg that arose in con-
nection with the recent hostilities
with Pakistan is a matter deserving
of unstinted praise. Let us not for-
get that the States have agreed to the
cstablishment of a number of new
all-India Services strengthening the
basis of national unity.

We must not foreget that there is
a State angle also. The Chie! Minis-
ters have to keep before them the re-
quirements of the people of their
areas which are jn certain cases not
quite the same as those of other
areas. It is the responsibility of the
Centre to work out a policy which
will bring about maximum harmo-
nisation of these various needs and in-
terests.

We lay at the door of faully ad-
ministration many of the cases in
which achievementg lag behind the
professed aimg and declared targets.
It is very often rightly so. The stren-
gth and quality of the administration
are the essential basis of sussessful
performance in any field of responsi-
bility of the State.
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It could not be claimed that at any
stage in the past we had a system of
administration, which  gavie flull
measure of satisfaction. It may be
said that before the advent of indepen-
dence the needs to be met and the
purposes which were to be served
were limited in scope. The conditions
and tasks have changed enormously
and new calls have arisen. In such
times of rapid change there is conti-
nuous need for readaptation. This
has been talking place to an extent.

The administrative structure of a
developing democracy hag to be like
a living organic body which adjusts
itself continuously to changing en-
vironments and which responds sen-
sitively to varying conditions of ex-
istence. In India we have increased
the sphere of state responsibility in a
number of activities to satisfy our
social and economic objective with g
welfare oriented society. It was ne-
cessary to gear up the administrative
apparatus to meet the new demands
on it more effectively. Thus the
Department of Administrative Reforms
was set up two yearg ago.

The work done by the Department
has been described in the Report. A
good deal hag been done.

The ground covered though small
in the total context has certain valu-
able features.

In the first place there is the busi-
ness-like way in which reform tasks
have been tackled. Studies have been
made on a scale and on a range and
depth more or less unknown before
in the Government of India. What is
of great importance is that whatever
was devised in the course of studies
hag also been put through. Imple-
mentation has been the key-note of
the highly practical work done by the
Department. In nine completed re-
ports out of 625 recommendations pro-
cessed no less than 539 were got ac-
cepted by the Ministries concerned
within an average period of 12 weeks
trom the date of submission of parti-
cular report. A close watch has been
kept on actual implementation. This
emphasis js itg greatest contribution.
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Although the two yearg labour of
the Department has resulted in the
establishment of the position of
vantage from which further initiatives
can flow in a steady stream for effec-
tive improvement on g continuing
basis, thig would not have sufficed
because it was felt that the whole
structure of administration in India
has to be overhauled and redesigned
to bring it in harmony with the altered
circumstances after independence in
adequate fulfilment of the purposes of
the Constitution. The work of the
Department has paved the way for the
wider study undertaken by the Ad-
ministrative Reformsg Commission.
The Commission will have the coope-
ration of all wings of Government at

the Centre or in the States in its
difficult tasks. It is visualised that
the programme and studies of the
Department will be adjusted to  the

priorities set by the Commission s0
that there is full support from the
Department for the work of the Com-
mission and there is no duplication.

But it js not intended that the
Department should cease to exist or
function while we wait for the Com-
missions Report. A strong Depart-
ment of Administrative Refrmg 18
tmportant not only to continue the
work of affecting improvement but
also to ensure that stage is set for im-
plementing the recomendations  of
Com-

the Administrative Reforms
mission in due course. In its limited
the

way the work being done by
Department on 3 practical level is of
immense importance.

Reference was made by many Hon’-
ble Members for a thorough going re-
form of a fundamental nature in our
administrative structure so that it
can fully reflect the needs and aspira-
tions of a new society, and can be
an adequate vehicle for translating
the ideals of a socialist transformation

into practical reality. Concern was
expressed that in many ways the
services still retained attitudes and

values inherited from a colonial past.
I assure the House that I share the
profound concern for the need to
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bring about a qualitative change in the
public services. We have to accomp-
lish not only a reform, but as the
Prime Minister said, the other day, a
revolutionn in administration. I am
confident that the Administrative Re-
forms Commission will give this as-
pect of the matter very serious
thought and their recommendations
will help to refashion the administra-
tive apparatus to suit the needs of the
vast socia-economic transformation in
the country. In the meantime we
must do all we can to increase not
only the efficiency of the Services but
also their capacity to respond mean-
ing fully to the imperatives of social
and economic change. In this sphere
perhaps things have not changed as
fast ag one would have wished but it
would perhapg be incorrect to assume
that Services have remained unaffect-
ed by the curents of change that are
flowing through the country. In this
historic process, the Services are  as
involved as any other section of th?
community. Our task is to provide a
framework within which rapid and
sustained adjustment to newer values
and demands can take place. I am sure
it would be possible for us to bring
it about after the Reforms Commission
has given us its blue-print.

This is a subject which derives its
importance from the vast bearing it
has on the good and the well-being
of the community, on the prospect of
orderly progress and on the smooth
functioning of the democratic institu-
tions. There are dangers associated
with anti-corruption activities because
of the possibilities of misuse of
power for personal and political ends
on the one hand and the abuse of
democratic freedoms which is not in-
frequently indulged in by wholly un-
warranted and Dbaseless attack on
the integrity of others often by way
of politica] mischief. This problem
is beset with immense complexities
and the path of anyone who embarks
on this mission of reform is strewn
with innumerable obstructions. I
again take this opportunity of paying
a tribute to the Committee which was
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headed by Shri Santhanam for pro-
viding us with a valuable study and
the survey of the problem of corrup-
tion and a comprehensive plan of
action for dealing with it. We have
made earnest efforts to implement the
recommendations and the ground has
been very largely covered.

In essence the recommendations
were aimeqd.at improving the disci-
pline in the Services, introducing a
measure of reform in administration,
to remove loopholes whch facilitate
corrupt practices. This includes the
Regulation of Accredition of business
representatives so as to keep out per-
sons with unsavoury antecedents.
Central Vigilance Commission has
been set up. It is assisted py Vigi-
lance Units in various Ministries/
Departments and Public Sector under-
takings. Its first annual report was
placed before the House on the 30th
August, 1965. There is no case in
which there has been any difference
of substance with the advice tender-
ed by C.V.C. All State Governments
have set up similar bodies on the
same basis in most cases.

As a result of intensification of
efforts the number of informations
collected by the Special Police Estab-
lishment in respect of selecteq depart-
ments ang public underakings has
risen by 50 per cent during the years
1964 and 1965. The number of cases
of bribery and corruption involving
public servants taken up for inquirv
or investigation by the C.B.lL. has
also risen sharply from 1356 in 1963
to 1895 in 1964 and 2039 in 1965.
Since 1965, the nmber of new cases
relating to corrupt practices by pub-
lic servants taken by the SP.E. has
increased nearly 4 times, the figure
in 1956 being only 551. The C.B.I.
has maintained a high quality of in-
vestigation reflected in percentage of
convictions which was 83 in 1965.

What has been achieved represents
a very considerable improvement on
the conditions as they prevaileq be-
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fore. A wholesome fear has been
instilled in the minds of potential

wrong-doers. An atmosphere of opi-
nion unfavourable to corrupt practi-
ces has been created to which Parlia-
ment has contributeq substantially
and expectation  for the establish-
ment of high standard of integrity in
public life has grisen. Also several
steps that have been taken specially
those relating o administrative re-
forms will take time to bear fruit in
their fullness and there is, therefore,
sround for the hope that improve-
ment will occur progressively. Yel
I cannot help giving expression to my
own view on the basis of my perso-
nal assessment that the problem of
corruption gtill remains largely un-
solved.

In my own estimation a sustained
and vigorous attack on the evil of
corruption must be accorded the
highest priority among the adminis-
trative tasks which we haye to add-
ress ourselves during these years.

For the sake ol the welfare of the
people and the survival of the demo-
cracy we must pursue ang push this
campaign of anti-corruption undeter-
red By the strength of the opposing
forces.

We have provided a legal frame-
work and access to courts for dispen-
sation of justice. That still leaves a
vast area of our social and economic
life in which the citizens may be
subject to harassment and unfair or
oppressive treatment because of acts
of omission and commission of the
various exccutive agencies of the
administration. Such occasiong can
multiply with the widening scope of
the regulatory functions of the Gov-
crnment. Provision of adequate safe-
guards and suitable machinery to
prevent neglect of interest of the
citizens or misuse of official autho-
rity will, therefore, become a matter
of increasing urgency. The channels
for complaints and methods of deal-
ing with them which have existed so
far proved to be wholly incapable of
vielding satisfaction to the people or
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meeting the nceds of the situation.
Discontent has  been growing and
there is loss of faith in the system
ard processes‘of democracy of which
the consequences can be harmful and
dangerous. We have therefore estab-
lished a machinery for the redress of
public grievances, and a Commis-
sioner for Public Grievances has been
appointed. We have to watch the
cxperiment for some time. Wc¢ may
be in a position to do something more
after we have gathered experience
of the working of this machinery.
Administrative Reforms Commission
will also look into this problem, and
its recommendations will undoubtedly
influence any further action that may
have to be taken in this direction.

There has been some criticism of
the terms of reference of the Punjab
Boundary Commission, particularly
the reference in these terms to the
1961 Census. One Hon'ble Member
desired that the intention of the Gov-
ernment behind the proposed reorga-
nisation of the existing State of Pun-
jab should be clearly stated. I need
hardly restate the position that what
the Government propose to do is to
reorganise the present State of Pun-
jab on linguistic basis. In my state-
ment made in the House on the 21st
March 1966, 1 had emphasised that the
proposed reorganisation of Punjab
will follow the linguistic basis with-
out any communal or religious factors
being allowed to come into considera-
tion.

These intentions are clearly brou-
ght out in the Resolution appointing
the Punjab Boundary Commission.
The Commission is required
to examine the existing boun-
dary of Hindi and Punjabi re-
gions and recommend adjustments to
secure linguistic homogeneity. The
terms of reference will enable the
Commission to apply the linguistic
principle with due regard to the 1961
Census and other relevant considera-
tions. The Commission will also
have the discretion to take into ac-
count such factors as administrative
convenience, economic well-being,
geographical contiguity ang facility
of communications. The Commission,



14077 D. G. 1966-67

[Shri Nanda}

which js an independent body, con-
sisting of eminent people will be able
to make appropriate recommendations
aftey taking into consideration all
these factors. I do not wish to say
any more about this matter because
the Commission will now be going
into this matter.

The new States which will be carv-
ed out of the present State of Punjab
will, like other States, be integral
parts of and equal partners in the
Indian Union and will have the same
rights and obligations as other States.
As 1 stated earlier, the legitimate
rights angq interests of minorities,
linguistic and others, will naturally
be fully safeguarded.

1 would not have liked to say any-
thing about the Homc Minister. But
ther¢ were many references to him.
1 cannot but feel toucheq by the kind-
ness and consideration that has been
shown to me. 1 am conscious of my
imperfections. Mention has  been
made of several requisites for the
success of the Home Minister. If I
had felt that I was lacking in the re-
quisite support, my course could have
been clear. But in my own mind
there is the over-riding criterion as
to how much confidence 1 have in
myself. If that is shaken nothing
else will be of any avail to the Home
Minister. If the Danda in the hands
of the Home Minister shakes and
because of that national integrity
and national security is jeopardised,
he should not be there a moment
Jonger. A moment Jonger is a
moment too long. But firmness is
rot rigidity, not insensitiveness, not
irresponsiveness. In a democracy he
has to achieve the national purpose
by a flexible use of his powers by
persuasion so that in the end he gets
the support for a decision which is
positively in the national interest.

ot Ay famq (Fd7) T o
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Mr. Speaker: Now I will have to
put all the cut motions to the vote.
Should I put any of them separately?
Shri S. M. Banerjee: (Kanpur): You
should not put all of them together.

I want my cut motion No. 38 to be
put separately.

Mr. Speaker: Let me sec. I find

that it has not been moved.

Shri A. V. Raghavan: Sir, I have
moved my cut motion.

Mr. Speaker: Which cut motion is
the hon. Member referring to? Shri
Banerjee’s cut motion has not been.
moved.

Shri S. M. Banerjee: On that day
1 had been sent out.

Mr. Speaker: I cannot help it.

Shri A. V. Raghavan: What about
my cut motion, Sir?

Mr. Speaker: What is the number?

Shri A. V. Raghavan: I can show
it, Sir.
Mr. Speaker: Let him remain in

his seat but give me the number. T
know that he has moved his cut

motion Nos. 12 to 36. Which is he
pressing?
Shri A. V. Raghavan: The one

about lifting of the emergency.

Mr. Speaker: So, I should find il
out? I find it is no. 24—Need to Lift
the Emergency. I will now put cut

motion No. 24 to the vote of the
House. The question js:
“That the Demand under the

Head ‘Ministry of Home Affairs’
be reduced by Rs. 100”"—[Need to
lift the Emergency. (24).]

The Lok Sabha divided:
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Division No, 12]

Alvares, Shri

Aney, Dr. M. S.
Badrudduija, Shri
Bagri, Shri

Banerjee, Shri S, M
Barua, Shri Hem
Berwa, Shri Onkar Lai
Dan icker, Shri N.
Deo, Shri

Dwivedy, Shr

Blias, Shri Mohammad
Gokaran Prasad, Shri

Akkamma Devi, Shrimati

Alva, Shri A, S,
Arunachalam, Shri

Babunath Singh, Shri

Bal Krishna Singh, Shri
Balmiki, Shri

Barkataki, Shrimai Renuka
Barua, Shri R.

Basumatari, Shri

Bhagat, Shri B. R.
Bhattacharyya, Shri . K.

Bist, Shri J. B, §.

Brij Basi Lal, Shri

Chakraverti, Shri P, R.
Chanda, Shrimati Tyotsna
Chandak, Shri

Chandrasekhar, Shrimati
Chandriki, Shri

Chaturvedi, Shri 8, N,
Chandhry, Shri Chandramani Lal
Chaudhuri, Shri Suchindra
Chavan, Shri D. R.

Chavda, Shrimati Joraben

Daijit. Singh, Shri

Das. Shri B, K.

Deshmukh, Shri Shivaji Rao S.
Dey, Shri $.K
Gabmari, Shri
Gaijraj Singh Rao, Shri
Gupta, Shri Shiv Charan
Mimatsingka, Shri
1qhal Singh, Shri
Jagjivan Ram, Shri
Jedhe, Shri

Jyotishi, Shri J. P,
Kouialgi, Shri H. V.
Kripa Shankar, Shri
Krishna, Shri M. R,
Kurcel, Shri B, N,
Lahtan Chaudhry, Shri
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Gulshan, Shri
Gupta, Shri Indrajit
Gupta, Shri Kashi Ram

Kakkar, Shri Gauri Shanker

Kamath, Shri Hari Vishou
Kandappen, Shri S.
Kapur Singh, Shri

Kunhan, Shri P.
Laxmi Dass, Shri
Limaye, Shri Madhu
Lohia, Dr. Ram Manohar

Muhida, Shri Narendra Singh

Manoharan, Shri
Murmu, Shri Sarkar

NOES

Lalit Sen, Shri

Laskar, Shri N. R.
Mahishi. Dr. Saroijini
Malaichami, Shri
Malhotra, Shri Inder J.
Mandal, Dr. P.
Maniyangaden, Shri
Mantri, Shri D. D.
Marandi, Shri
Masuriya Din, Shri
Mchrotra, Shri Braj Bihari
Mehta, Shri Jashvant
Melkote, Dr.

Mishra, Shri Bibhuti
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Nath Psi, Shri

Pandey, Shri Sarjoo
Pattnayak, Shri Kishen
“Pottekkatt, Shri

Raghava

Rajuram, Shri

Ranga, Shri

Sen, Dr. Ranen

Sezhiyan. Shri

Shastri, Shri Prakash Vir
Siddhanti, Shri Jagdev Singhs
Singh, Shri Y. D.

Sivasankaran, Shri
Yashpal Singh Shsi

Sadhu Ram, Shri
Suha, Dr. S, K.

Sahu, Shri Ramesh- ar:
Samanta, Shri 8. C.
Saraf, Shri Sham Lal
Sarma, Shri A,
Satyabhamu Devi, Shrimati
Satyanarayana, Shri

Shah, Shrimati Jayaben
Shankaraiya, Shri

Shzo Narein, Shri

Shree Narayan Das, Shri
Sh:kla, Shri Vidya Charan «
Siddananjapna, Shri

Mohanty, Shri Gokul, d
Musafir, Shri 3. S.
Mcthiah, Shri

Naik, Shri Maheswar
Nanda, Shri

Naskar, Shri P, S,
Niranjan Lal, Shri

Pande. Sh -N.

Pant, Shri K. C.

Parashar, Shri

Patel, Shri Man Sinh P.
Patel, Shri Rajeshwar
Prabhakar, Shri Naval
Pratap Singh, Shri

Rai, Shrimati Sahodra Bai
Raideo Singh, Shri

Raju, Shri D. B.

Raju, Dr, D. S.
Ramanathan Chettiar, Shri R.
Ranjit Singh, Shri

Rao, Shri Jaganatha

Rao, Shri Krishnamoorthy
Rao, Shri Ramavathi
Rattan Lal, Shri

Raut, Shri Bhola

Ray, Shrimati Renuka
Reddy, Shri Linga

idhesh Prasad, Shri
Singh, Shri K. K.
Singha, Shri G. K.
Sinha, Shrimati Ramdular;
Sinha, Shri Sutya Narayan
Sinhasan Singh, Shri
Sivappraghassan, Shri Ku -
Sonavane, Shri
Subbaraman, Shri
Subramanvem. Shri T
Svmat Prasad, Shri
Swaran gh, Shri
‘Tahir, Shri Mohammad
‘Tantia, Shri Rameshwar -
‘Thengal, Shri Nallukoya 1
Thomas. Shri A, M.
Tiwary, Shri K. N.
Tiwary, Shri R. §.
Tula Ram, Shri
Tyagi, Shri
Varma, Shri AL L.
Varma, Shri Ravindra -
Verma, Shri K. K.
Vidyalankar, Shri A. N. .
‘Wadiwa, Shri
Wasnik, Shri Balkrishna «
Yadav. Shri N. P.
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Mr. Speaker: The result of the
decision is: Ayes 41; Noes 122.

The cut motion was negatived,

Mr. Speaker: I will now put all the
other cut motions to the .vote of the
House.

All the other Cut Motions were aiso
put and negatived.

Mr. Speaker: The questions is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the Presi-
dent, to camplete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the 31st
day of March, 1967, in respect of
the heads of demands entered in
the second column thereof against
Demands Nos. 44 to 57 and 128

relating to the Ministry of Home
Affairs.”

The motion was adopted.

1The Motions for Demands for Grants
which were adopted by the Lok Sabha
are reproduced below—ed.|

DEMAND NO. 44—MINISTRY OF
HOME AFFAIRS

“That a sum not exceeding Rs.
4,40,85,000 be granted to the Pre-
sident to complete the sum nece-
ssary to defray the charges which
will come in course of payment
during the year ending the
31st day of March, 1967, in res-
pect of ‘Ministry of Home Affairs™.

DEMAND NO. 45—CABINET

“That a sum not excceding Rs.
49.92,000 be granted to the Pre-
sident to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst

14082

day of March, 1967, in respect of
‘Cabinet’.

DEMAND NO. 46—ZONAL COUN-
CILS

“That a sum not exceeding Rs.
1,12,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1967 in respect of
‘Zonal Councils™.

DEMAND NO. 47—ADMINISTRA-
TION OF JUSTICE

“That a sum not exceeding Rs.
275,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3l1st
day of March, 1967, in respect of
‘Administration of Justice”

DEMAND NO. 48—POLICE

“That a sum not exceeding Rs.
27,40,02,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in respect

an

of ‘Police™.

DEMAND NO. 49—CENSUS

“That 3 sum not exceeding Rs.
83,33,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the ycar ending the 3lst
day of March, 1967, in respect of

"

‘Census’”.
DEMAND NO, 50—STATISTICS

“That a sum not exceeding Rs.
3,01.80,000 be granted to the Pre-
sident to complete the sum neces-
sary to defray the charges which
will come in course of payment
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during the year ending the 8lst President to complete the sum

day of March, 1967, in respect of necessary to defray the charges

“‘Statistics’.” which will come in course of pay-

ment during the year ending the

DEMAND NO. 51—PRIVY PURSES 31st day of March, 1967, in res-

AND ALLOWANCES OF INDIAN pect ot ‘Dadrg and Nagar Haveli
RULERS Area’.”

“That a sum not exceeding Rs. DEMAND NO. 56—LACCADIVE

1,50,000 be granted to the Presi-  MINICOY AND AMINDIVI ISLANDS
dent to complete the sum neces- )

sary to defray the charges which “That a sum not

exceeding
will come in course of payment Rs. 57,68,000 be granted to the
during the year ending the 3l1st President to complete the sum
day of March, 1967, in respect of necessary to defray the charges
“Privy Purses and Allowances of which will come in course of pay-
Indian Rulers’.”

ment during the year ending the
31st day of March, 1967 in res-
pect of ‘Laccadive, Minicoy and
Amindivi Islands’.”

DEMAND NO. 52—DELHI

“That a sum not exceeding Rs.
21,80,75,000 be granted to the
President to complete the sum DEMAND NO. 57—OTHER REVE-
necessary to defray the charges NUE EXPENDITURE OF THE MI-

which will come in course of pay- NISTRY OF HOME AFFAIRS
ment during the year ending the w .
31st day of March, 1967, in res- R T;‘;; 6‘; oogugl not exceedgllg
pect of ‘Delhi’.” S. 3,91,06, e granted to the

President to complete the sum
DEMAND NO. 53—ANDAMAN AND necessary to defray the charges

NICOBAR ISLANDS which will come in course of pay-
ment during the year ending the
« . 31st day of March, 1967 in respect
R 51078000 be granteq 1o the  of ‘Other Revenue Expenditure of
President to complete the sum the Ministry of Home Affairs’.
mecessary to defray the charges

which will come in course of pay- MINISTRIES OF  EDUCATION,
ment during the year ending the MINES AND METALS, INDUSTRY,
31st day of March, 1967, in res- SUPPLY AND TECHNICAL DEVE-
pect of ‘Andaman and Nicobar LOPMENT, AND FINANCE AND DE-
Islands’.” PARTMENTS OF SOCIAL WEL-

FARE, ATOMIC ENERGY, COM-

DEMAND NO. 54—TRIBAL AREAS MUNICATIONS AND PLANNING

COMMISSION, LOK SABHA, RAJYA

“That a sum not exceeding  gARHA AND THE VICE-PRESI-
Rs, 12,06,89,000 be granted to the DENT'S SECRETARIAT

President to complete the sum

necessary to defray the charges

Mr. Speaker: The question is:
which will come in course of

payment during the year ending “That the respective sums not
the 31st day of March 1967, in exceeding the amounts shown in
respect of ‘Triba] Areas’.” the fourth column ot the order

paper, be granted to the Presi-
DEMAND NO. 55—DADRA AND dent, to complete the sums neces-

NAGAR HAVEL] AREAS | sary to defray the charges that

i { payment
“Tha sum not exceeding will come in course o
Rs. 22‘5;4’3000 be granted Xto the during the year ending the 3lst

461 (Ai) LSD—8
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day of March, 1967, in respect of
the heads of demands entered
in the second column thereof

against—

(i) Demands Nos. 106 and 107
relating to the Department of
Social Welfare;

(ii) Demands Nos. 9 to 15 and
115 relating to the Ministry of
Education;

(iii) Demands Nos. 78 to 80 and
135 relating to the Ministry of
Mines and Metals;

(iv) Demands Nos, 58 to 61 and
129 relating to the Ministry of
Industry;

(v) Demands Nos. 98 89 and
144 relating to the Department
of Atomic Energy;

(vi) Demands Nos. 83 to 85 re-
lating to the Ministry of Sup-
ply and Technical Develop-
ment;

(vii) Demands Nos. 100 to 104,
145 and 146 relating to the
Department of Communicat-
ions;

(viii) Demand No. 108 relating
to the Planning Commission;

(ix) Demands Nos. 18 to 33 and
116 to 123 relating to the
Ministry of Finance;

(x) Demands Nos. 109 and 110
relating to the Lok Sabha;

(xi) Demand No. 111 relating to
Rajya Sabha; and

(xii) Demand No. 112 relating
to the Secretariat of the Vice-
President,

The motion was adopted.

DEMAND NO. 106—DEPARTMENT
OF SOCIAL WELFARE

“That a sum not exceeding
Rs. 16,18 000 be granted to the
President to complete the sum ne-
cessary to defray the charges

DEMAND NO.

DEMAND NO.
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which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in res-
pect of ‘Department of Social Wel-
fare’.”

DEMAND NO. 107—OTHER REVE-
NUE EXPENDITURE OF THE DE-
PARTMENT OF SOCIAL WELFARE

“That a sum not exceeding
Rs. 2,95,20,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967 in respect
of ‘Other Revenue Expenditure of
the Department of Social Wel-
fare'.”

EDUCATION

“That a sum not exceeding
Rs. 68,95,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in respect
of ‘Ministry of Education’.”

DEMAND NO. 10—EDUCATION

“That a sum not exceeding
Rs. 38,03,20,000 be granted to
the President to complete the
sum necessary to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1967,
in respect of ‘Education’.”

DEMAND NO. 11—ARCHAELOGY

“That a sum not exceeding
Rs. 89,59,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March 1967, in res-
pect of ‘Archaeology’.”
12—SURVEY OF
INDIA

“That a sum not exceeding
Rs. 3,53,07,000 be granted to the

9—MINISTRY OF



President to complete the sum
necessary to defray the charges
which will come in course of
payment during the yesr ending
the 3Ist day of March, 1967 in
respect of ‘Survey of India’.”

respect of ‘Capital Outlay of the
Ministry of Education’.”

DEMAND NO. 78.—MINISTRY OF
MINES AND METALS

“That g sum not exceeding
Rs. 14,33,000 be granted to the
President o complete the sum
necessary to defray the charges
which will come in course of

DEMAND NO. 13—BOTANICAL
SURVEY

“That a sum not exceeding

Rs. 25,63,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-

payment during the year ending
the 31st day of March, 1967 in
respect of ‘Ministry of Mines and
Metals’.”

ment during the year ending the

31st day of March, 1967, in res- 90— G
pect of ‘Botanical Survey’” DEMAND N%UR\ZEY EOLOGICAL
DEMAND NO. 14—ZOOLOGICAL “That a sum not exceeding
SURVEY Rs. 6,68,54,000 be grantedq to the

President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in respect

of Geological Survey’.

“That a sum not exceeding
Rs. 20,79,000 be granfed to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the

31st day of March, 1967 in respect
of 'Z?)oi,ogica] Survey' P DEMAND NO. 80—OTHER REVE-
NUE EXPENDITURE OF THE MI-
NISTRY OF MINES AND METALS
DEMAND NO, 15—OTHER REVE-
NUE EXPENDITURE OF THE MI-
NISTRY OF EDUCATION

“That a sum not exceeding
Rs. 7,61,99,000 be granted to the
President to complete the sum
necessary to defray the chearges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in res-
pect of ‘Other Revenuc Expendi-
ture of the Ministry of Mines and
Metals'.”

“That a sum not e xceeding
Rs. 10,58,93,000 be granted to the
President to complete the sum
necessary to defray the chargcs
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in respect
of ‘Other Revenue Expenditure of
the Ministry of Education’.” DEMAND NO. 135—CAPITAL OUT-
LAY OF THE MINISTRY OF MINES
DEMAND NO. 115—CAPITAL OUT- AND METALS
LAY OF THE MINISTRY OF EDU-

CATION “That a sum not excecdaing

Rs. 19,99,50,000 be granted to the
President to complete the sum

“That a sum not exceeding
necessary to defray the charges

Rs. 5,73 41,000 be granted to the
President to complete the gsum
necessary to defray the charges
which wil] come in course of
payment during the year ending
the 31st day of March, 1967, in

which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in respect
of ‘Sapital Outlay of the Ministry
of Mines and Metals’.”
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DEMAND NO. 58-—MINISTRY OF of payment during the year end-
INDUSTRY ing the 31st day of March, 1267,
“That & sum not exceeding in respect of ‘Capital Outlay of

Rs. 35,60,000 be granted to the the Ministry of Industry’.

President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Ministry of Industry’.”

DEMAND NO. 98—DEPARTMENT
OF ATOMIC ENERGY

“That a sum not exceeding
Rs. 21,70,000 be granted to the
President to compléte the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1867, in
respect of ‘Department of Atomic
Energy'.”

DEMAND NO. 58—INDUSTRIES

“That 3 sum not exceeding
Rs. 3,09,02,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respact of ‘Industries’.”

DEMAND NO. 99—ATOMIC ENER-
GY RESEARCH

DEMAND NO. 60—SALT

“That a sum not exceeding Rs.
40,42,000 be granted to the Pre-
sident to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the

“That a sum not exceeding
Rs. 11,74,87,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in res-
pect of ‘Atomic Energy Re-
search’.”

31st day of March, 1967, in res-

pect of ‘Salt’.” DBEMAND NO. 144—CAPITAL OUT-

LAY OF THE DEPARTMENT OF
DEMAND NO. 61—OTHER REVENUE ATOMIC ENERGY

EXPENDITURE OF THE MINISTRY

OF INDUSTRY

“That a sum not exceeding
Rs. 32,32,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year e nding
the 31st day of March, 1867, in

“That a sum not exceeding
Rs. 43,40,42,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 81st day of March, 1967, in
respect of ‘Capital Outlay of the
Department of Atomic Energy’.”

respect of ‘Other Revenue Expen-
diture of the Ministry of Indus-

ot DEMAND NO.

iry" 83—MINISTRY OF

SUPPLY AND TECHNICAL DEVE-

DEMAND NO. 129—CAPITAL OUT- LOPMENT

LAY OF THE MINISTRY OF INDUS- “ )
TRY That a sum not exceeding

Rs. 56,13,000 be granted to the Pre-

“That a sum not exceeding sident to complete the sum neces-
Rs. 46,51,78,000 be granted to sary to defray the charges which
the President to complete the will come in course of payment
sum necessary to defray the during the year ending the 3lst

charges which will come in course day of March 1967, in respect of



DEMAND NO.

14091

‘Ministry of Supply and Technigal
Department'.”.

DEMAND NO. 84—SUPPLIES AND

DISPOSALS

“That a sum not exceeding
Rs. 3,03,44,000 be granted to the
President to complete the sum
necessary to defray the charges
“which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in res-
pect of Supplies and Disposals’.”.

DEMAND NO. 85-OTHER REVE-

NUE EXPENDITURE OF THE
MINISTRY OF SUPPLY AND
TECHNICAL DEVELOPMENT

“That a sum not exceeding
Rs. 45,75,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Other Revenue Ex-
penditure of the Ministry of
Supply and Technical Develop-
ment’.”,

OF COMMUNICATIONS

“That a scum not exceeding
Rs. 10,06,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Department of Com-

oy

munications’.”.

DEMAND NO. 101—OVERSEAS

COMMUNICATIONS SERVICE

“That a sum not exceeding
Rs. 1,79,82,000 be zranted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1987, in
respect of ‘Overseas Communica-
tions Service'.”.

100—DEPARTMENT
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DEMAND NO. 102—POSTS AND
TELEGRAPHS (WORKING EX-
PENSES).

“That a sum not exceeding
Rs. 1,30,30,40,000 be granteq to the
President to complete the sum
necessary to defray the charges
which will come in ' course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Posts and Telegraphs
(Working Expenses)'.”.

DEMAND NO. 103—POSTS AND
TELEGRAPHS DIVIDEND TO
GENERAL REVENUES AND AP-
PROPRIATIONS TO RESERVE
FUNDS

“That a sum not exceeding
Rs. 16,04,78,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Posts and Telegraphs
Dividend to Gencral Revenues
and Appropriations to Reserve
Funds'.”.

DEMAND NO. 104—OTHER REVE-
NUE EXPENDITURE OF THE
DEPARTMENT OF COMMUNICA-
TIONS

“That a sum not exceeding
Rs. 25,49,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 81st day of Marck, 1967, in
respect of ‘Other Revenue Expen-
diture of the Department of Com-
munications”.”.

DEMAND NO. 145—CAPITAL OUT-
LAY ON POSTS AND TELE-
GRAPHS (NOT MET FROM REVE-
NUE)

“That a sum not exceeding
Rs. 35,64,17,000 be granted to the
President to complete the sum
necessary to defray the charges
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which will come in course of
payment during the year ending
the 31st day of March, 1867, in
respect of ‘Capital Oullay on
Posts and Telegraphs (Not met
from Revenue)’.”.

DEMAND NO. 146—OTHER CAPITAL
OUTLAY OF THE DEPARTMENT

OF COMMUNICATIONS

“That a sum not exceeding
Rs. 80,46,000 be grantcd to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Other Capital Outlay
of the Department of Communica-

»

tions’.

DEMAND NO.
COMMISSION

“That a sum not exceeding
Rs. 1,36,16,000 be granteq to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Planning Commis-

'

sion’.”.

DEMAND NO. 18—MINISTRY OF

FINANCE

“That a sum not exceeding
Rs. 2,07,08,000 be granteq to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in

9

respect of Ministry o! Finance’.”.

DEMAND NO. 19--"TTSTOMS

“That a sum not exceeding
Rs. 4,58,32,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending

APRIL 29, 1966

108—PLANNING
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the 31st day of March, 1967, in
respect of ‘Customs’”.

DEMAND NO. 20—UNION EXCISE

DUTIES

“That a sum not exceeding
Rs. 11,22,15,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Union Excise Duties'.”.

DEMAND NO. 21—TAXES ON IN-

COME INCLUDING CORPORA-
TION TAX, ETC

“That a sum not exceeding
Rs. 8,19,47,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Taxes on Income in-
cluding Corporation Tax, etc’.”.

DEMAND NO. 22—STAMPS

“That a sum not excceding
Rs. 2,99,65,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Stamps’.”

DEMAND NO. 23—AUDIT

“That a sum not exceeding
Rs. 14,89,36,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Audit’.”.

DEMAND NO. 24—CURRENCY AND

COINAGE

“That a sum not exceeding
Rs. 8,64,59,000 be granted to the
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President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Currency and Coin-
age'.”.

DEMAND NO. 25—MINT

“That a sum not exceeding
Rs. 2,59,68,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Mint".”.

DEMAND NO.
MINES

“That a sum not exceeding
Rs. 3,82,65,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Kolar Goid Mines'.”.

DEMAND NO. 27—PENSIONS AND

OTHER RETIREMENT BENEFITS

“That a sum not exceeding
Rs. 4,32,57,000 be granted to the
President to complete the sum
necessary to uefray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Pensions and other
Retirement benefits’.”.

DEMAND NO.
AND POLITICAL PENSIONS

“That a sum not exceeding
Rs. 17,566,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 3i1st day of March, 1967, in
respect of ‘Territorial and Politi-

) 9

cal Pensions’.”.

26—KOLAR GOLD

28—TERRITORIAL

DEMAND NO. 29—OPIUM

“That a sum not exceeding
Rs. 63,51,000 be granteq to the
President {o complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Opium’.”.

DEMAND NO. 30—OTHER REVE-

NUE EXPENDITURE OF THE
MINISTRY OF FINANCE

“That a sum not exceeding
Rs. 55,68,14,000 be granteq to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Other Revenue Ex-
penditure of the Ministry of
Finance'.”.

DEMAND NO. 31—GRANTS-IN-AID

TO STATE AND UNION TERRI-
TORY GOVERNMENTS

“That a sum not exceeding
Rs. 2,08,00,86,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Grants-in-aid to State
and Union Territory Govern-
ment'.”,

DEMAND NO. 32—MISCELLANE-

OUS ADJUSTMENTS BETWEEN
THE CENTRAL AND STATE AND
UNION TERRITORY GOVERN-
MENTS

“That a sum not exceeding
Rs. 28,93,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of
payment during the ycar ending
the 31st day of Marech, 1967, in
respect of ‘Miscellaneous Adjust-
ments petween the Central and
State and Union Territory Gove
ernment’.”.
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DEMAND NO. $3—PRE-PARTITION  pEMAND NO. 119—CAPITAL OUT-

PAYMENTS

“That a sum not exceeding
Rs. 3,20,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Pre-partition Pay-

’

ments'.”.

DEMAND NO. 116—CAPITAL OUT-
LAY ON THE INDIA SECURITY
PRESS

“That a sum not cxceeding
Rs. 4,94,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Capital Outlay on
the India Security Press’.”

DEMAND NO. 117—CAPITAL OUT-
LAY ON CURRENCY AND COIN-
AGE

“That a sum not exceeding
Rs. 13,69,60,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Capital Outlay on
Currency and Coinage'.”.

DEMAND NO. 118—CAPITAL OUT-
LAY ON MINTS

“That a sum not exceeding
Rs. 23,66,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Capital Outlay on
Mints’.”.

DEMAND NO.

LAY ON KOLAR GOLD MINES

“That a sum not exceeding
Rs. 26,47,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Capital Outlay on
Kolar Gold Mines'.”.

120—COMMUTED
VALUE OF PENSIONS

“That a sum not exceeding
Rs. 2,12,30,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Commuteq Value of
Pensions’.”.

DEMAND NO. 121—OTHER CAPI-

TAL OUTLAY OF THE MINISTRY
OF FINANCE

“That a sum not exceeding
Rs. 2,76,10,00,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31sc day of March, 1967, in
respect of ‘Other Capital Outlay
of the Ministry of Finance'.”.

DEMAND NO. 122—CAPITAL OUT-

LAY ON GRANTS TO STATE AND
UNION TERRITORY GOVERN-
MENTS FOR DEVELOFMENT.

“That a sum not exceeding
Rs. 41,60,07,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Capital Outiay o
Grants to State and Union Terri-
tory Governments for Develop—
ment’.”.
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Question
DEMAND NO. 123—LOANS AND the 31st day of March, 1967, in
ADVANCES BY THE CENTRAL respect Qf ‘Secretariat of the

GOVERNMENT. Vice-President'.”.

“That a sum not exceeding Shri Hem Barua (Gauhati): The
Rs. 2,91,52,22,000 be granted to the awe-inspiring guillotine has behead-
President to complete the sum ed the heads of some eight minis-
necessary to defray the charges tries!
which will come in cqurse of
payment during the year ending —_—

the 31st day of March, 1967, in
respect of ‘Loans and Advances 14.10 hrs.
by the Central Government'.”
CORRECTION OF ANSWER S. Q
DEMAND NO. 108—LOK SABHA NO. 1811 re. COMMONWEALTH
“That a sum not exceeding

Rs. 1,11,92,000 be granted to the Mr. Speaker: Mr. Swaran Singh to

President to complete the sum make hig statement.

necessary to defray the charges

which will come in course of =t Ay fomg (=) :  wwWr

payment during the year ending R i

the 31st day of March, 1967, in fadw waft ot a3 o <@ & Sw

respect of ‘Lok Sabha'”. IR ¥ AT e FOAH gl
DEMAND NO. 110—OTHER REVE- TR R g —

NUE EXPENDITURE OF LOK 2 fr .

SABHA. Mg amm A 2 awx ?

“That a sum not exceeding st Ay famg : w9 g7 e

Rs. 1,67,000 be granted to the

President to complete the sum m«w@w: W a1

necessary to defray the charges 3 .

which will come in course of ¥ AE & _fq; T]@ T[WH T I qFY

payment during the year ending & gv Fav g

the 31st day of March, 1967, jn
respect of ‘Other Revenue Ex- S . N
penditure of Lok Sabha'.”. st wg foma . A g, waT A

T FT awa | fraw 389 2
DEMAND NO. 111—RAJYA SABHA.

“That a sum not exceeding

Rs. 45,00000 be granted to the “All matters not specifically
President to complete the sum prowded.for n t}.lese rules and
necessary to defray the charges a]! questxon§ relating to the de-
which will come in course of tailed working of these rules
payment during the year ending shall be regulated in such manner
the 31st day of March, 1967, in as the Speaker may, from time
respect of ‘Rajya Sabha'”. to time, direct.

DEMAND NO. 112—SECRETARIAT fr . bl i faa
OF THE VICE-PRESIDENT e o deft wdem wod el awrey
“That a sum not exceeding WS g ar 3? a “. <

Rs. 316000 be granted to the B &R 1 oF TAR g fRe e
President to complete the sum 115 & AraEd 0¥ 41% A 97 FAemAT

necessary to defray the charges
which will come in course of T S AN F AR g F Ay

payment during the year ending AC U



Correction of

[# =g fawa]
“(c) Incorrect statements made in
the House.

14101

115. (1) A member wishing to point
out any mistake or inaccu-
racy in a statement made by
a Minister or any other
member shall, before: refer-
ring to the matter in the
House, write to the Speaker
pointing out the particularg of
the mistake or inaccuracy
and seek his permission to
raise the matter in the House.

(2) The member may place before
the Speaker such evidence as
he may have in support of his
allegation.

(3) The Speaker may, if he thinks
fit, bring the matter to the
notice of the Minister or the
member concerneq for the
purpose of ascertaining the
factual position in regard to
the allegation made,

-~

(4) The Speaker may then, if he
thinks it necessary, permit
the member who made the
allegation to raise the matter
in the House and the member
so permitted shall, before
making the statement, inform
the Minister or the member
concerned.

(5) The Minister or the member
concerned may make g state-
ment in reply with the per-
mission of the Speaker with

and after having informed
the other member concern-
ed.”

wa & fRw 16 F a® HOw
w feaar g @@ E:

“When a Minister wisheg to correct
any inaccuracy in the information
which he has given in answer to a
question or a supplementary question

APRIL 29, 1966

Answer to Question 14102

or in debate the following procedure
shall be followed, namely:—

(1) The Minister shall give to the
Secretary, notice of his inten-
tion to make a statement. The
notice shall be accompanied
by a copy of the statement
proposed to be made by the
Minister.

(ii) When the House is in session,
the Secretary shall include
the item in the list of busi-
nesg on an appropriate day;
ang the Minister shall, when
called upon by the Speaker,

make the statement in the
House.”
T AW AF 9T TG ¢ AfHw A &=

3 = vz afvw wEg 7 5@ g
¥ 7g fawg fRw 16 FsRT @& |
A7 ag fazw & fr et sk e
Taifaat #Y gura F far v wwr #)
& gHIT a1 feet g ¥ fomy ax
9T WX T AT F A GG @@
A H19 I FI FATT 3T § WK I ATAT
IFAT GEA AT § WX JETT A Helr
HERT TS FgA & | A TG TG FA
T AR E T AT oA g fF foeer
qeqTg o TN AAGL AIfGAT &1 AT
3wt fagr ar1 w7 A ARRT WY
W AN Fa F & F o A
7 fagd foet Y1 @O TFR aE &
fF #eY wEIaw g WO 97 9T HOA
tfafafer a3, a1 w9 3w A og@
A =gy, ww A foay § fF =Y
ot e fear @ 9w # I @ 3o
Tafqar arf & o IR g & fay
ag fRAW 16 ¥ W1dga TU™ AT ARY
&

# qg AT FT AW I QTG

& AT @ AT N F 9RO
Hel AT A GT WA T FY EHT
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FF AW FT AW T A AR
g @ wmaz fRW 16 ¥ Awnta Y w1
st § 9w & yafes o9 99 a9
& | afeT w7 qgw W9 &7 e
frem g drE et w i
fora 2, ay wfwar w=er o @& 5w
a9 oz W dfae w6ifs gw g
AT TG FQ E A FH AR -
TE qrATE A 43 T AR AT
FF FIMA AR G F AT qHA
aw €1 IEW wg fFoawwa @
SE 3T A1 O ag 3 & 7 oA
FY oY o fomr & S@ A 1949 F Y
TEEHA % T Afag) FT A TEHAT
g ar g oF feemT Sua fea At
TR T} a@gw, foE @ dew ¥
aga @31 W faar a1, 3% ghewm
¥, S% & fea fae) § FAaew
Far ¥ o I frama § @ qun #
Ty T a1 | & fadew ag T g an
fs #mvq gz 7 9T F  SH aw
xF7 a1 fF THY 7A@ &, 39 9 AY Har
agrem & w1 fw agt | 9N ow &
ey ¥ J1 €Y Aafaqi #1010 ¢F Qv
T, # 97 FTGTATE |

“Shri Swaran Singh: The head of

the UK. Government, i.e. the
Queen........ ’
o fa3w weft #Y 9 F FH T ATABIAY

ar gt Wifed v sata  goretr #
FHY TAT FFL F g A A
gl T AT AYE AT R EEIK
¥ w9 gq faee drga | wmag A
TERm & faum # qE mE ama &
et @ AR qgt A FETY womatE
TAY § IH AT q@ 9T FY I[ qEAS
g, #ifs IR oF % Far o wegafa
1 A goord WR e faaar afgy
ag g% oY faem @rfed, Wk e

VAISAKHA 9, 1888 (SAKA)

Answer to
Question

YT AT & Iw AT fagw war aLHI
1 sp@ a faar

14104

g TETH 19 X ¥ W9 F aqrAw
T § ) AR WY AN & oar
TF AR FQ fAe sz I ¥ aw
FEAT | HAT ALIRT qX F T T

WO REEw 0 W9 T Al FS
FAT qT T A 99 A & foar) ag
7T goed & f o9 #71 g7 w®=¥ g
qr |

st Ay femd : a9 fwT gfwa
AT

IR WEWE: AT qR FATAT
i dfr ¥ ge Fgan| wa
T 9 =T | AT FT 9@ JUT
qEX W4T 9T | 99 T 5@ war ar #§
A fafee< & qoT 1 o6t aF T s
g fafeT A g9 oa & oga F T
q& ag 391 &Y i g @3 wade AT
Sy Egma@ o) & 97y €T
F & faT 11 WY FT FAT IF
g IT T&a g 5 97 A¥a< IO Fg
o7 Aifew § w3 9\ 39 ¥ gfAfwefer
St feferda § a8 @1q9 w9 ar
I & TR H Saem g & v 99 =T AT
qUAT  @ATH AT WIAT FALSERIOT
grr anfed fom & a1 ¥ feferdwy
...

ot wy fomd:  =mw wEEw,
ar% #fg, 72 f&w & F waed
T FR WE

e wEv : ST § wF Ay
T EE TG I AW FTE QAT TG
Y@ NN FgAarfeag T
FaT 4Y, a4 IH I AT ¢ Wi
T w1E fg ®T &) 3@ A9 A
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[sreaer wgre)

Mfew ¥ o faar § o) 99 & IT*HT AT
wIAT & Ag T Y WAT § | W W
T TR F & g v & sy @y g
AT E

ot vy famd: w1 9 YR OF
my faqe T8 I 7

worR AT THT AT Ay
T X agar & ¢ fw wwoar &

Shri Hari Vishnu Kamath (Hoshan-
gabad): I only request, in clarification
of the very pointed ruling that you
have given, that  henceforth in the
Order Paper also, when a Member has
made a reference and drawn your
attention to it, it should appear that
the Member will make a statement
and the Minister will reply thereto.

The Minister of External Affairs
(Shri Swaran Singh): In the course of
Supplementaries to Starred Ques-
tion No. 1311 on April 25 shri
H. V., Kamath had stated that there
was devised “an ingenious formula
for this country of a royal republic
with two heads, the President here
and the head of the Commonwealth”.

1 replied “The head of the U.K, Gov-
ernment, that is the Queen certainly
is not in any way the head of the Com-
monwealth.., . ............ She is the
head of the UK, Government but she
has got absolutely no authority or no
status in the other Commonwealth
countries. The President of India is
the only head whom we recognise as
the head of the State according to our
Constitution, and this position is ab-
solutely indivisible, and this is not
at all compromised by our member-
ship of the Commonwealth”.

1 wag anxious to remove any im-
pression that as head of the Com-
monwealth, the Queen was exercising
some king of sovereignty over India.
It was in this context that T made the
statement mentioneq above. The
statement made by me can give the

APRIL 29, 1966

Answer to Question 14106

impression that the Queen is not the

head of the Commonwealth. The
correct position is that the Queen
has been accepted by the

common consent of the Commonwealth
countries as a symbol of the free asso-
ciation of its independent member
nations as the head of the Common-
wealth. The title ig purely symbolic
and carries with it no authority over
independent sovereign Republics such
as India is.

I am sorry for the inaccuracy in
my statement in reply 'to the Supple-
mentary Question which I am by your
permission, correcting by making this
clarificatory statement.

=it 7q fomd : OF BET & A
AR Fg g, A FED A A T
gfr g s @ 7 g o
N yHE § e § w@ifs QX a7
fa=raT agT @avATE &Y wr &, O war
qERY AT THEY qErs w3 fF
27T | WY 7 & W@ F wfgwr<
o @9 FT F gF 1 97 g99q T

AR FF A A yE E § ITF
wfas, M afuFR A IR ?WE,
oo T GFEIA RN @, T We v
7RG I qET &1 A gIT F oA
qET G TBT R )

Shri Hari Vishnu Kamath: I am
sorry that the External Affairs Minis-
ter tripped on this, while speaking on
this issue, (Interruption), though
even at that time I said he was
wrong and that she is the Head of
the Commonwealth. It is unlortunate
that he should have made such a
mistake on an important, though
simple, issue; he should have known
better. This is not the first instance,
in the last two weeks. Only a fort-
night ago, the Prime Minister made a
statement about the Governor of
Nagaland having given permistion to
some underground Nagas to cele-
brate their Republic Day. I had
pointed it out at that time and T am
glad to say that you accepted that
position.



to Question
Mr, Speaker: Yes; Dr. Lohia.
Shri Hari Vishnu Kamath: Now, I
request you....

Mr, Speaker: I thought he
finished.

had

Shri Harl Vishnu Kamath: No, Sir.
I request you to ensure that Minis-
ters, the Prime Minister and all ner
colleagues, should not make state-
ments in the House unless they are
sure of the facts, because it creates a
bad impression not only in India but
also abroad—look at the repercussions
that it might have had on the other
Commonwealth countries and the Bri-
tish Government also. I had said that
day that we have got two heads:
one, the constitutional head, the Pre-
sident, anq the other, the symbolic
head of the Commonwealth, the
Queen. He is apparently not aware
of India having two heads.

I would, therefore, appeal to the
Ministers particularly not to betray
their ignorance here in the House too
often.

o T AAVET Sfgar (weEmaTe):
ag § g aay ¥ qF o ¥, o TS
Fardt § we famd ¥, & v R go Fo
TEAHE 7Y, 98 WY qHE FETL | A@S
N T ¥ oA fr TR A §)
faemm &= omw fa@  waddT &
e &qor fag ATew gHAT AwE 2 {
@ 98T {1

oW WA ;. a8 7Ry 8 fE e
oE fg o Fo wEAET oY a7 T
F

Shri Swaran Singh: Sir, as you
know, and ag the Housc also is aware,
there is no written constitution for
the British Government, but by con-
vention, thc Queen is the head of the
State. It is true that according to par-
liamentary system, a convention has
for a very long time been built that
the Prime Minister is the head of the
Government.
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14.25 hrs.

PERSONAL EXPLANATION BY
MEMBER (UNDER RULE 357)

Mo T AAET Mg (FREER) ¢
qrAg-afa # gfaerd & e § [@
) I FT /YF 7 fram, gafag
(uF) wgamar g wE, A ()
[-TRA F AN F TG TAAw AT
PN A IR A w7 F
fadft wwrg &7 SIET

F «ft faaras gifoq w1 wardy §
I AT A ITGEF A AT Y
¥ 7 RE, AR fogiv geaF & wFmw
& ofgw € qF WAt arn fard

gater 3wy W) awn gfagrsr
1 agt &, afew gfee 71 &1 &
gfagrgedd, weax far @
o ST gfeaw ¥ g ) T oIy
@t o feoaforat 6t §, gor & q@ed
TS WY oTedigE qreqwer § fae
FOT | Mo HIAITT ¥ HAT FaeY
& 9 gAY feeelt e 3 @, AfEA
73 fa% o 17 §, safs wa 7R
@€ & g faw qF ¢ e
pefer faey arét  gvgar &1 AT g
HqTAT o7 AT WY @ Ifew geaan
FT T N U AF AT AT T ¥
aF AT &1 ® § gF &0 H 3o
MragT g i &Y feoauit £ 72T TET
9 T@H F TATHT HET 4Y | A WIH
qre TgT AHT & |

wrdm gfaerg W e
3\ wria Aegfa 7 ®1 F157 T €7
¥ ¥ &1 st & 5T fade ferg
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[sTe Trw wAYT Arfeat)

% 3fa.19 & TR FET BIF WG
o gra: g3 fawq W sfEd oK
AIRFTY T & | qEF g9 WY
gfrarasre, faa) wrea s=t § qoar
2 aa ¥ aw qume v g qfeay
F AF W IAT E | AR TF W A
T IR FT o7 AgE A
g AT § arg? frww v @y

qarqy Fad AT H EE H}
T & W @R gra gEfna
1857 S9& WY SATT Ff¥T wEA W
HATEAT | AT F WD Ffqgra.
F &7 gfte agy & A7 gAwwY A &7,
IR IAT AT AT FY THAT ¥ qAN
g

o AT X gfagraeTd # {
fe ot 15 BIF FT I |

The Minister of Education (Shri
M. C. Chagla): I would not have in-
tervened in this matter but for the
last paragraph in Dr. Lohia’s state-
ment, and which has nothing to do
with the subject-matter of the half-
hour discussion, It was a book pub-
lished by the International Commis-
sion, set up by the UNESCO. Dr.
Lohia has cast a serious reflection
upon the author of 1857 India, who
was a very distinguished man, He is
no longer with us. I cannot allow this
to pass unchallenged. I have got the
book, 1857 India. Dr. Lohia has said
that it is untrue and unclassical.
Dr. Sen is the author of this book; he
was the head of our archives. He
became the Vice-Chancellor of the
Delhi University; he was given an
honorary doctorate by Oxford in
token of his services to history. Dr.
Lohia is saying that the book is dis-
torted, untrue and unclassical,

Shri Ranga (Chittoor): He had
made many mistakes,

Shri M, C. Chagla: A historian must
have both intellectual freedom and
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intellectual integrity. I do not be-
lieve, and I am sure that the majority
of the hon. Members of this House do
not believe, that g historian should
write history according to a particular
way, that we must regiment our his-

torians and ask the historians to
write history in a particular way.
Shri Nath Pai (Rajapur): What is

wrong in expressing a differing view?

Shri M. C. Chagla:
to is the words. ...

What I object

Shri Nath Pai: Historians should
not be regimented, but are the readers
to be regimented? I have read that
book; with great respect to Dr. Sen
I must say that I have found that it
is wrong; Dr, Sen has not caught the
spirit of the War of Independence of
1857. (Interruption).

Mr, Speaker: No discussion. I have
asked the hon. Member to make his
personal explanation and the Minister
is replying.

Shri M. C. Chagla: This book was
published by the Government of India.
It is true,

Shri Ranga: He wrote under the
orders of Government,

Shri M. C. Chagla: 1 will read one
paragraph from the Foreword written
by Maulana Azad, then Minister of
Education,

Shri Ranga: At that time we took
exception to that book.

Shri M. C. Chagla: I would request
Shri Ranga to allow me to proceed.

Shri Ranga: He has become the
Education Minister now. But long
before this, Sir, when you were the
Deputy Speaker, this book was discus-
sed and so many comments were made

by different speakers in this House,
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Mr, Speaker: On the Half-an-hour
discussion that took place, Dr. Lohia
wanted some personaj explanation.
Now The Minister wants to say a few
words on that,

Mo T wAET Wfgar : AW w
3Iq faq arod fear Sar ar ;s 78
W q%E ¥ 9 A av ) I faq
FraR & fgars g@ 1 @ Ao fear
T 97

This is what he

vy

Shri M. C. Chagla:
has said:

“The present book is the result
of the work that Dr. Sen has
undertaken at the commission of
the Government of India.”

Shri Ranga: That was the gravamen
of our charge.

Shri M. C, Chagla: Then he says:

“The only directive I issued was
that he should wrife a book from
the standpoint of a true historian.”

I emphasise that.

o T wAgR wfgar: <
nE F7 FT F 7T 32 g e
18

Shri M, C. Chagla: Then he says:

“Beyond this general instruction
there was no attempt to interfere
with his work or influence his
conclusions. The responsibility
for the selection and interpreta-
tion of events is, therefore, ex-
clusively his. The Government of
India are not in any way com-
mitted by any expression of his
opinion.”

I have got a book here which Dr.
Lohia may read in his leisure time.
It is called 1857 India. Here I have
got a collection of opinions of differ-
ent historians who have taken differ-
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ent views about 1857. There |is

Savarkar who has taken....

Shri Nath Pai: Why don't you re-
publish Savarkar’s book. It was re-
published by Bhagat Singh and Netaji
Subhas Chandra Bose.

Shri M, C. Chagla: That is not the
question.

Mo T wMgT Wfgm ) 7@ £f-
grae  fasgw o & . .

weqw wgveT . q3 AE & AT /K
FE qE QAT A A FT AT
TV HAft ot w2 R E T T S T
¥ o W) ITE "ew w7 O
T qad FI15 FEEE] @ IITE AT
aFar &1

o T wAge wghar:: & A

33T 737 afew 98 ToT W E (TWAWA)

oW WP . W7 uF @IHT
fear & @ 3 «t A qYHT 3T =@nfew

Skri M. C. Chagla: Last but not the
least, Shri Mazumdar, one of the most
distinguished historians of our coun-
try, who is still alive—Dr, Lohia has
quoted him in his support—has taken
that view, I have also got here a
quotation from Pandit Jawaharlal
Nehru’s Discovery of India, where he
takes the same view as Dr. Sen.

Shri Hari Vishnu Kamath (Hosh-
angabad): That is not the last word.
(Interruptions).

Shri C. K. Bhattacharyya (Raiganj):
Sir, it has become difficult for us to
follow the proceedings because of
these continuous interruptions from
the other side,

Mr. Speaker: Has the hon. Minister
of Education concluded?

Shri M. C, Chagla: Yes, Sir.
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14.35 hrs,
APPROPRIATION (NO. 2) BILL®,
1986
The Minister of Finance (Shri

Sachindra Chaudhuri): Sir, I beg to
move for leave to introduce a Bill to
authorise payment and appropriation
of certain sums from and out of the
Consolidated Fund of India for the
services of the financial year 1966-67.

Mr. Spegker; The question ig:

“That leave be granted to
introduce a Bill to authorise pay-
ment and appropriation of cer-
tain sums from and out of the
Consolidated Fund of India for
the services of the financial year
1966-67."

The motion was adopted.

Shri Sachindra Chaudhuri: Sir, I
introducet the Bill.

Sir, I also beg to movet:

“That the Bill to authorise
payment and appropriation of
certain sums from ard cut of the
Consolidated Fund of India for
the services of the financial year
1966-67, be taken into considera-
tion.”

Some hon. Members: rose-—

Shri Ranga (Chittoor): Sir, I would
like to speak on this.

Shri Hari Vishnu Kamath
angabad): Because of the
we are compelled to
Appropriation Bill,

(Hosh-
guillotine
speak on the

Mr. Speaker: Motion moved:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the ser-
vices of the financial year 1966-87
be taken into consideration.”

Shri Ranga: Sir, I have already made
this point several times but, unfortu-
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nately, I could not get the same
response from my hon. friend as I
did from the earlier Finance Minister,
and that is in regard to the need for
economy cuts and for economy. The
previous Finance Minister was good
enough to agree that there is need for
exercising the extreme possible eco-
nomy and also the need for pursulng
the earlier practice, in this country as

well as in  other countries also,
for the Finance Ministry to impose
economy cuts on as many of the

demands as  possible—the Demands
which have been passed by the House
—and ensure 5 to 10 per cent or 10 to
20 per cent economy cuts so that ex-
travagance can be controlled, extrava-
gance can be put down and nattonal
economy can be helped by the extre-
me possible economy in the utilisation
of public funds.

1 do not wish to refer to what my
hon. friend had said, because at that
time I thought he did not comprehend
or understand promptly what I meant
by economy cuts. All that I need
have to say is that what he
has promised to the House is not
enough, what he has stated to the
House as being the economy that had
been achieved during the last year in
regard to various items of expenditure
mounting up to Rs. 60 crores is not
enough, and that there is scope, if only
there is sufficient strength behind the
Finance Minister, from the whole of
the Cabinet—there is need for  will
power also on the part of the Finance
Minister and the Finance Ministry—
for achieving not less than 10 per cent
economy on the total gamut of Gov-
ernment expenditure for which this
House has already given the vote.

Therefore, 1 request—this is not
the staeg or time when I would like to
attack the Goverment—and place be-
fore them the plea on behalf of the
people as a whole, as I conceive it,
that the Finance Minister should try
his best to enforce not less than 10

*Published in Gazette of India
20-4-66.
+Introduced/moved

with the
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recommendation of the President.
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wer cent economy cut on all the Grants
dncluding the Defence Ministry’s ex-
penditure also, excepting in regard to
those items where certain imports of
strategic importance, certain items of
expenditure within our own country
of strategic importance are involved
which must be incurred in spite of our
extremc need for economy. 1 trust
the Cabinet as a whole would give
bim the necessary strength, the Prime
Minister would stand by him and he
would himself also ensure and ronsi-
der it as one of his primary and prin-
«<ipal duties to enforce this economy
cut ang help this country to save at
least Rs, 300 crores from out of the
money that has been sanctioned for
his Government to spend during the
next year,

Shri Nath Pai (Rajapur): Sir,
during the discussion on the General
Budget some of us had sought to bring
to the notice of the Finance Minister
the omissions of providing adequate
funds for developing the ‘atomic capa-
bility of this country, Today, again,
I would like to endorse my own plea
whcih, I was very happy, was support
ed by as many as 85 Members of Par-
liament during the conflict with Pakis-
tan. The plea has assumed g special
urgency, No longer is it an academic
issue, because once again this country
is warned that China will be explod-
ing her third atomic device during the
next few days. We raised this ques-
tion in Parliament in 1964 warning
this Government that China was about
to detonate her first atomic device. We
were told by the Home Minister, who
is not present in the House, that the
Indian monitoring system is so alert
that we will be the first to know in
case the Chinese are su.cessful in deto-
nating a device. It was the American
system which was the first to alert the
world. Once again we are confronted
with the fact that China, which is not
hiding her design of weakening this
country, will be equipping her arm-
oury with the most deadly weapon. We
should not go on reiterating this plea
that we shall not produce it because of
the alleged fear of proliferation.

461 (Ai) LSD—9.
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The Government of India goes on
practising the self-imposed atomic
brahmacharya—I do not say it for the
sake of joy....

oiri C. K. Bhattacharyya (Raiganj):
Why this allergy to brahmacharya?

Shri Nath Pai: ....when other
countries are going ahead with it, I,
therefore, want him to provide even
al this late stage adequate funds at
least for the research and not go by
the pleas of those people who have
made a special profession of keeping
India weak by raising all kinds of
pleas of non-alignment being in jeo-
pardy and all that. What is nore
important is that our security and
defence are not put in jeopardy.

I would like to impress upon the
Government the neccessity of sceing
what is happening. Iran is likely to
get arms which she will be passing to
Pakistan. The Saudi Arabian King is
likely to get arms worth £300 million
from the Unitedq Kingdom and the
Saudi Arabian King has made it clear
that his country is pledged to support
Pakistan’s claim on Kashmir. In this
context also I would like that the
Government introduces the necessar,
corrective measurcs of realism in its
foreign policy and not go on following
that sycophantic foreign policy to-
wards certain groups even when the
heads of those countries publicly,
audaciously and blatantly go on tak-
ing postures so contrary to Tndian
vital interests. I hope, the Govern-
ment will bear in mind these sugges-
tions which we are making.

Shri Sivamurthi Swamy (Koppal):
Sir, the economic stability of the coun=
try is very important and to make the
country self-sufficient in food and also
economically strong, I appeal to the
Finance Minister to allocate more
funds for developmental purposes. In
this Budget only Rs. 185 crores have
been provided. That comes to 96 per
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[Shri Sivamurthi Swamy]

cent for all the planning purposes; 91
per cent is for other administrative
and defence purposes. For agricul-
tural purposes it is only ‘6 per cent,
that is, eight annas in Rs. 100, that
we are spending.  Agriculture is vital
to this country. Statements are given
by the Prime Minister and so many
ministers here that we are giving
more attention to agriculture. Eco-
nomic stability can be brought about
only by allocation of more funds to
agriculture. 1 pray to the Tinance
Minister and request the House to
impress upon the Treasury Benches
that at least an amount not less than
that for defence should be kept apart
for agriculture and developmental
purposes; at least 50 per cent should
be there.

Shri Parashar (Shivpuri): Sir, [ am
thankful to you that you have allowed
me to express my feelings. I was not
inclined to speak but after listening
to the speech of my learned friend,
Professor Ranga, I am compelled just
to say a few words. Whereas I may
be in agreement with him that there
may be some economy in the expen-
diture of the country, I take strong
exception to the words that he has
spoken, namely, “including defence’.
We have reached a stage where we
should not shut our eyes. We are sur-
rounded all round by enemies and I
will appeal to the Finance Minister
that it he is constrained to come fcr
special grants, he should come for
Supplementary Grants but he should
not make an economy of a farthing in
defence expenditure. This is my feel-
ing which 1 wanted to express.

Shri Sachindra Chaudhurl: Sir, 1
have heard the four short speeches
delivered by Professor Ranga, Shri
Nath Pai and the other two friends.
Evidently, there is difference of opi-
nion between Shri Ranga, Shri Nath
Pai and my good friend opposite. Shri
Ranga says, “Curtail expenditure”;
8hri Nath Pai says, “Spend more for
atomic energy” and my hon. friend
says, “Spend more for agriculture”,
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Shri Nath Pai:
lawyer you are!

What a brilliant

Shri Sachindra Chaudhuri: There-
fore, evidently what is really meant
is to keep an eye on expenditure
while not sparing expenditure where
expenditure has got to be ‘made. That
undertaking I have already given in
my Budget speech. Having regard to
economy, so far as Shri Ranga’s warn-
ing is concerned, I have always hecd-
ed it. I have myself felt that wher-
ever it is possible to put a cut, to axe
an expenditure, it should be ruthlessly
done, without regard to who the parti-
cular person is who is asking for that
expenditure. There I am fully with
him. All the time the Finance Minis-
try keeps in view this fact. The Fi-
nance Ministry is the steward of the
wealth and the revenues of this coun-
try. Its duty is to see that expendi-
ture is made; equally its duty is to
see that the expenditure made is
necessary expenditure. The words of
advice given to me have been listened
to with very great care and respect
and to the extent it is possible to do
the thing it will be done.

One word before I sit down in
regard to this particular matter. We
have a policy. The policy is not to
go on proliferating in the matter of
atomic weapons and atom bombs. It
is not that we are blind to what is
happening in the world. It is not that
we are not conscious of the demands
on us for being strong; but, at the
same time, I join issue with Shri Nath
Pai when he says that we are becom-
ing weak. We are not becoming
weak. Times have shown that we are
maintaining our strength, but in order
to maintain that strength, 1 do not
agree with him that it is necessary to
fritter away our resources which are
so necessary for the development of
the country in adding to atom bombs
and atomic weapons. There, of course,
I have a difference of opinion with
him, These are the submissions that
1 would like to make before the House
in this regard.



14119 Finance VAISAKHA 9,

Mr. Speaker: The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the ser-
vices of the Financial year 1966-67
be taken into consideration.”

The motion was adopted.

Mr. Speaker: The question is:

“That clauses 1, 2, 3, the Schea
dule, the Enacting Formula and
the Title stand part of the Bill.”

The motion was adopted.
Clauses 1, 2, 3, the Schedule, the
Enacting Formula and the Title were

added to the Bill.

Shri Sachindra Chaudhuri:
move:—

Sir, 1

“That the Bill be passed.”
Mr. Speaker: The question is:
“That the Bill be passed.”

The motion was adopted.

15'47 prs.
FINANCE BILL*, 1966

Mr. Speaker: As the House is aware,
174 hours have been allotted for all
the stages of the Bill. I would like
to take the sense of the House as to
how these 17} hours should be distri-
buted among the various stages of the
Bill. Would 10 hours and 73 hours do?

Shri Hari Vishnu Kamath (Hoshan-
gabad): 124 hours and 5 hours will be
all right, I suppose.

M. Speaker: I have no objection if
Members want 124 hours and 5 hours.
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Some hon, Members: Yes,
Mr. Speaker: All right, then. The

time-limit for speeches will, as usual,
be 15 minutes for Members and up to
30 minutes for Leaders of Groups, not
half an hour for every leader.

(Shri
to

The Minister of Finance
Sachindra Chaudhuri): Sir, I beg
movet. ,

“That the Bill to give effect to

the financial proposals of the
Central Government for the
financial year 1966-67, be taken

into consideration.”

Sir, in my Budget Speech, I have
explained the basic objectives and
ideas underlying my proposals in the
Finance Bill, 1966, and also outlined
the main features of its important
provisions. The specific provisions in
the Bill have also been set forth in
some detail in the Explanatory Memo-
randum circulated to Hon'ble Mem-
bers. In the fleld of direct taxes,
apart from raising the necessary addi-
tional resources, prircipally the pro-
visions in the Bill are designed to en-
hance the process of rationalisation
and simplification initiated last year
by making a number of modifications
in the law. In so doing it was also
intended that the burden of taxation
is distributed so that the econemical-
ly weaker sections of society may
have less of the rigours. Other im-
portant objectives of these proposals
are to provide further encourage-
mert for expansion of industry and

to enable il to participate in the
development of other developing
countries.

The Bill has now been before the
hon'ble Members for nearly eight
weeks. During the general debate
op, the Budget, the scope and gbjects
of the proposals and the main fiscal

*Published in Gazette of
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[Shri Sachindra Chauwdhuri]

measures in the Bill were subject
to close scrutiny and constructive cri-
ticism. The proposals have also
created wide interest in this House
as well as outside.

14.49 hrs.

[MR. DepPUTY-SPEAKER in the Chair.]

Sir, it gives me a feeling of en-
couragement to find that generally it
is recognised by different sections of
my critics that the measures proposed
in the Bill deserve support. It is
true (and this was not unexpected)
that the Bill also met criticism which
has been directed mainly against the
proposals for additional levies for
raising resources. Sir, I am truly
grateful to hon’'ble Members for their
constructive and understanding eva-
luation of the proposals in the Bill and
their comments on some of its speci-
fic provisions. I have also had the
advantage of studying several repre-
sentations and  memoranda from
members of the public, chambers of
commerce and other public bodies in
regard to the specific contents of the
Bill and, as these merited, I ha.~
given careful and anxious considera-
tion to these views and suggestions.
After so doing, I have formulated cer-
tain measures for rationalising and
modifying some of my original pro-
posals. The Government amendments
to the Bill that are being tabled seek
10 implement these proposals and
make a few other changes in some of
the provisions in the Bill. A Memo-
randum explaining these amendments
will be circulated to hon’ble Mem-
bers. I wish I had them ready and cir-
culated earlier, But I will try to do
over the week end. These amend-
ments proposed, if accepted by this
House, will result in adding some-
what to the deficite already left in
the Budget. I have a resistance to
deficit in a Budget, but to serve the
objectives fully explained in my ear-
lier speech, I find myself compelled
in the economic climate of the count-
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ry to yield to this deficit. I hope,
however, the further relaxations will
be compensated by greater production
they are expected to induce and by
the better formation of capital for
productive purposes. I proceed now
to explain the purpose of the princi-
pal amendments proposed by me.

As the House is aware, one of the
proposals in the Finance Bill in re-
gard to taxation of personal incomes
is an increase in the limit of total
income not chargeable to tax by
Rs, 500, from Rs. 6,000 to Rs. 6,500 in
the case of resident Hindu undivided
families satisfying certain conditions,
and from Rs. 3,000 to Rs. 3,500 in the
case of other resident non-corporate
taxpayers. I now propose to raise
these exemption limits further by
Rs. 500 in each case. This will mean
that in the case of a resident Hindu
undivided family satisfying certain
conditions, no tax will be payable un-
less its total income exceeds Rs. 7,000,
and in the case of other non~corporate
tax-payers, no tax will be payable
unless the total income exceeds
Rs. 4,000. While the cost to revenue
of this further concession will be
about Rs. 30 lakhs only, it will have
the effect of exemption an additional
number of about 20,000 persons in
the lower income brakets from tax.
Social welfare measures which pro-
vide for such things as health, super-
annuation, education for children, are
nrot capable of being provided to a
full extent and, in the light of this,
this House will, I hope, agree with me
the fresh exemption limit proposed is
justified. Incidentally, this proposal
if pasted, will ease administration to
some extent.

Some hon’ble Members had spoken
about the need for simplification of
the Annuity Deposit Scheme. I have
already proposed to exempt persons
with total income up to Rs. 25,000
from the requirement of making an-
nuity deposits in respect of Their in-
come for the current year, onwards.
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This measure is expected to reduce
the number of depositors from

1,76,000 to 80,000.

I have given further thought to the
matter of simplification of the Annuity
Deposit Scheme for those who will
still be liable to make the deposits.
At present, advance annuily deposits
have to be made in quarterly instal-
ments, Ly certain specified dates.
Failure vo make the deposits by such
dates entails liability to a penalty.
Depositors have also to send an inti-
mation to the Income-tax authorities
about the deposits, together with
counterfoils of the certificates, to
enable them to keep a watch over

the collections and effect recoveries,
where necessary. I now propose to
remove the requirement of making

deposits by specified gates, in order
to enable the depositors to make the
deposits during the financial year at
their own convenience, at times and
in amounts of their choice. Intima-
tions about the deposits will have to
be sent to the Income-tax authorities
only at the time of filing the return
of income, for the purpose of claiming
the deduction of the amount deposited
in computing the taxable income.
Deposits will, normally, have to be
made not later than the end of the
financial year immediately preceding
the relevant assessment year.

At present, a depositor is required
to make the full amount of the deposit
calculated at the specified rate, and
any short-fall from the full amount is
recovered from his as if it were ar-
rears of tax. I now propose to re-
move this provision with effect from
the 1st April, 1967 to secure that there
will be no enforcecment of recovery
in respect of any short-fall in the de-
posit in respect of the assessment year
1967-68 onwards.

Further, under the existing provi-
sions, where a depositor had exer-
cised the option not to make the de-
posit, he becomes liable to pay a cer-
tain additional amount as penal tax.
This option has to be exercised in
the very first year in which the de-
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positor becomes liable 1o make the
deposit, and the option, once exer-
cised, is final for all times. I propuse
to remove this provision for exercise
of such option, and to enable a de-
positor to deposit any amount of his
choice, upto the ceiling amount cal-
culated at the specifieq rate. He will
get the benefit of a deduction in the
computation of his taxable income,
only for the actual amount deposited,
upto the ceiling amount. If there is
any short-fall in the deposit from the
ceiling amount, the depositor will be
liable to pay the additional amount
as penal tax, calculated only with
reference to the short-fall. If the
deposit actually made is in excess of
the ceiling amount, the excess will be
carried over to the following year and
will be treated as g3 deposit for
that year and qualify for deduction
accordingly. Again, in the case of a
person having a total income not ex-
ceeding Rs. 25,000, and also in the
case of an individual over 70 years of
age, there will be no liability for
penal tax, even if no deposit is made
by him or if the deposit actually made
falls short of the ceiling amount.

15 hrs.

In the case of persons whose total
income exceeds Rs. 25,000 by a small
amount, I propose to provide a mea-
sure of marginal relief in view of the
circumstance that persons with total
incomes up to Rs. 25,000 have been
exempted from the requirement of
making annuity deposits. It will be
open to such a person {0 make the
annuity deposit calculated at the
prescribed rate on the whole of his
incoms and obtain the benefits of the
deduction for the deposit in comput-
ing his taxable income; but whers
such a person chooses not to m-ke the
deposit or makes a short deposii, the
penal tax will be computed with re-
ference only to the amount by which
his total income exceeds Rs. 25,000.
For example, if the total income of an
individual is Rs. 26,000, the deposit
to be made by him at the prescribed
rale of 74 per cent is Rs. 1,950. If he
makes a deposit of this amount, he
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will get the benefit of the deduction of
that amount in computing his taxable
income. However, if he chooses not
to make the deposit, the penal tax in
his case will be calculated on the
basis that the deposit required to be
made by him was only Rs. 1,000 (that
is lo say, the amount by which his
total income exceeds Rs. 25,000), and
not Rs. 1,950.

One of the results of the changes
mentioned by me will be that persons
with Yotal incomes between R3. 15,000
and Rs. 25,000 will also be in a posi-
tion to make deposits for any ycar
according to their choice, without
having to exercise an option in writ-
ing to make the annuity deposits, as
proposed in the Bill. It will be open
to such persons to make the deposit in
any financial year up to the extent
they chouse, without being bound to
make the deposits in all subsequent
years.

ot wfwR g a4 (FeT)
3 10 WEIET, FI3G 7 A AL & |

Mr. Deputy-Speaker: The bell is
being rung. There is quorum now.

Shri Sachindra Chaudhuri: Hon
Members are aware that in the case
of closely-helq domestic companies,
the Bill proposes to increase the rate
of tax on their income by 5 per cent.
from the level of their taxation under
the Finance Act of 1965. This increase
igs in consonance with a similar in-
crease which has been proposed in
the case of domestic companies in
which the public are substantially
interested. Thus, in~ the case of
closely-held domestic companies, the
general rate of tax under the Bill is
65 per cent., with a concessional ratie
of 55 per cent. on the first Rs. 10
lakhs of the income of such of those
companies as are mainly engaged in
certain industrial activities, that is to
say, generation or distribution of elec-
tricity, mining, construction of ships
or the manufacture or processing of
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goods. Sir, I have given close thought
to the position, regarding the taxation
of closely-held companies. A higher
rate of tax on such companies than
on companies in which the public are
substantially interested is fully justi~
field to reduce undue concentration of
weéalth.

st wier s &7ar : Iqnae
HENT, T8 7 FiH qai & |

Mr. Deputy-Speaker: The bell is
being rung. Now there is quorum.
The hon. Minister may continue.

Shri Sachindra Chaudhuri: Closely-
held companies which are engaged in
industrial activities, however, ulso
have a responsible role to play in ex-
panding production. While a tax
differential has still to be maintained
between even these companies and
widely held companies, this differen-
tial in industry and production-orient-
ed closely-held companies does not,
in my view, need to be as large as
when such companies have no indust-
rial or productive activity. I, there-
fore, propose to reduce the general
rate of tax on closely held companies
engaged in these industrial activities
by 5 per cent, from 65 per cent, as
proposed in  the Bill to 60 per cent.
This will still leave a differential of
5 per cent between widely held com-
panies and these closely-held com-
panies. The reduced rate will, of
course, apply to the slab of their
incoms over Rs. 10 lakhs. This re-
duction, in the tax rate, which will
cost the Exchequer about Rs. 4 crores
during the year 1966-67, will help
such companies in having a larger
amount of after-tax income for
ploughing back into their industry.
In the case of closely-held domestic
companies of other categories, I do
not propose to make any change in
the rates of tax as laid down in the
Bill.
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" In the case of closely-held Indian
companies which are partly but not
mainly engaged in specified industrial
activities, the Bill proposes to exempt
such companies from penal tax for
their failure to distribute dividends
up to the statutory percentage out of
their income from such activities.
The provisions as it stands in the Bill,
is not applicable to investment com-
panies which, under the law, are re-
quired to make a compulsory distri-
bution, of 90 per cent. of their distri-
butable income. In order to provide
a measure of incentive to Indian in-
vestment companies to take to indus-
trial activities, I propose to extend to
such companies the exemption from
penal tax for non-distribution of their
profits from industrial activities.

Under the existing provisions of the
Income-tax Act, tax relief is admis-
sible to individuals and Hindu undi-
vided families in respect of premiums
paid on life insurance policies. Re-
cently, a vicw has been taken by the
courts that premiums paid on a Pure
Endowment assurance policy or a
Children’s Deferred Endowment as-
surance policy do not qualify for tax
relief under this provision, in view of
the position that the capital sum as-
sured under these policies does not
become payable in full on the death of
the life assured before a stipulated
date. However, considering that
savings in terms of such policies are
very common and are of considerable
importance to individuals, particular-
ly for thosc whose lives are not insu-
rable, T propose to make a provision
in the Income-tax Act to make pre-
miums paid on these policies also eli-
bigle for tax relief.

One of the proposals in the Bill
seeks to amend the provisions of the
Income-tax Act relating to the exemp-
tion from tax of the income of chari-
table trusts and institutions set up
after The 31st March, 1962. Under the
provision as proposed to be amended,
a charitable trust or institutions set
up after that date will forefeit the
exemptioan from the tax on the whole
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of its income if under the terms of
the trust, or the rules governing the
institution, or in actual fact, any part
of its income or property is used or
applied during the relevant previous
year directly or indrectly for the
benefit of the author or founder of
the trust or the institution or a per-
son who makes a substantial contri-
bution to it or any relative of such
author, founder or contributor.

I have again examined this provi-
sion and have also considered the
views which have been expressed to
me by the Chambers of Commerce
and other public bodies. I feel that,
in order to encourage charities and to
avoid undue hardship, a charitable
trust which, either in terms of its
deed, rules or in actual fact, confers
benefit on relatives of the author or
founder, or a substantial contributor
to, the trust, of the value not more
than 25 per cent of the income of the
trust should not be denied the exemp-
tion which it is otherwise entitled to,
in respect of the rest of the income
which is utilised for charitable pur-
poses in favour of persons other than
such relatives.

As Hor'ble Members are aware, the
Bill contains a provision for amend-
ing the Unit Trust of India Act for
exempting from tax dividends on
units upto the first Rs. 1,000 in the
case of all individuals, irrespective of
the magnitude of their total income.
In consonance with this provision, I
propose to make a further amendment
to the Unit Trust of India Act to en-
able the Trust to pay to its non-resi-
dent unit-holders dividends in an
amount not exceeding Rs. 1,000,
during the relevant financial year,
without deducting tax at source. In
the case of non-resident unit-holders
who rcceive dividends on units in
amounts exceeding Rs. 1,000, the
existing provision for deduction of
tax at source on the whole of the
dividend income at the rate of 15 per
cent will continue.
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I have studied carefully the serval
criticisms made both in Parliament as
well as outside against the excise duty
increases and I must confess that I
am not impressed by the argument
that the increase in excise duty on
sugar will affect adversely the sugar
industry. As I have already explain-
ed, the increase in duty is meant
primarily to cover the substantial
subsidy that has to be paid on exports
of sugar. As we cannot deny that
benefits fiow from the foreign ex-
change earnings on these exports, we
have to find the funds to finance the
subsidy which in the present context
can only come from taxation of this
nature.

It has been urged that the increase
in excise duty on cotton fabrics will
adversely affect the cotton mill indus-
try. I do not think there is any basis
for this apprehension as hardly 15 to
20 per cent of the entire production of
the cotton mill industry will be affect-
ed by these increases. The small scale
sectors, specially of cotton textile and
paper board industries may however,
be affected somewhat adversely by
some of the increases in excise duties.
1 have given this aspect very careful
consideration and I have formed the
view these small scale sectors need
some relief, Accordingly I am propos-
ing to give relief to handloom textiles
by restoring the pre-budget effective
duty on cvtton yarn cleared in the
form of hanks in the count groups

22-23 nf. (i.e, ‘hank yarn’ in the count
groups 22—28 nf. will be to tally
exempted, and in the count group

29—33 nf. will again pay the small
duty of 5 paise per kg.). Following
this it has become necessary also to
reduce by 10 paise per kg. the duty
on yarn in other forms used by the
other sectors of the industry. Some
relief is proposed to be given also on
grev coarse and medium “abrics manu-
factured by larger powerioom units
having 50—300 looms, in order to en-
able them better to withstand com-
petition from the composite mills on
the one hand and the smaller power-
losms on the other.

The manufacturers of cheaper varit-
ies of paper boards, namely, ‘mill
boards’ and ‘straw boards’ (which are
manufactured mostly in the small scale
sector) have a grievance about the
high incidence of the duty which has
been accentuated by the reduction in
the slab concessions. Relief has been
proposed in the case of these twao
varieties of boards by reducing their
effective duty from 42 paise per kg.
to 28 paise per kg.; in addition some
slab concession in the effective rate of
duty will also be given for the first 500
tonns. These concessions will, how-
ever, not be available to other boards
which are relatively higher priced.

The small scale non-mechanised
sector of the match industry has for
sometimes past been pressing for in-
crease in the existing ceiling limits of
the different classes of match factorites.
I have considered these representa-
tions carefully and I have proposed
suitable changes in the levies which
would enable them to produce in
excess of the present ceilings and at
the same time, pay only a slightly
higher duty on such excess production.

In addition to these concessions, I
also propose to exempt totally the
excise duty on sulphuric acid used in
the manufacture of chemical fertilizers;
along with this, the regulatory customs
duty on sulphur imported for such use
is also being exempted. These fiscal
reliefs are intended to reduce the cost
of manufacture of chemical fertilizers
and so to aswist agricultural produc-
tion.

The cumulative effect of all these
toncessions” in customs and excise
duties may be about rupees two crores
for a full year.

Notifications giving effect to these
concessions are being issued. In addi-
tion to these it may be necessary to
make marginal adjustments in some of
the other excise levies, particularly
the two new levies on ‘optical bleach-
ing agents’ and ‘surface active agents
so as to miniinise the need for excise
control on small manufacturers who
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work mostly without the aid of pewer.
The details are being worked out.

Finally, I shall refer to tax credit
on export in regard to which I have
received a number of suggestions, I
have given earnest consideration to
these suggestions in the light of the
need to encourage exports, and I find
that an increase in the rate of tax
credit to the export of jute carpet
backing is merited. The exact rate
will be announceq later but it will
not take the total rate beyond 10%.
This will cost the exchequer about
Rs. 1'25 crores for a full year, but it
would achieve its purpose, it is hoped,
by an increase in the volume of export
of this commodity.

To sum up, the further concessions
now proposed by me will cost the
Exchequer about Rs, 7'75 crores dur-
ing the financial year 1966-67. This
will increase the deficit which was left
uncovered by me from Rs. 25 crores
to Rs. 32°75 crores.

Sir, as I have indicated earlier, I
have proposed these modifications
partly to provide further relief to
persons in the lower income brackets
angd partly to stimulate production. In
concluding my speech, I may be per-
mitted to express the hope that the
modifications which I have proposed
to stimulate production will have the
desired effect and that, with increased
production, the revenue yield would
also correspondingly increase. This, I
have been assured of, by many and
various persons including certain of
the hon, Members in this House, If
this happens, the deficit which now
stands at Rs. 32'75 crores may, in fact,
be less.

Sir, I move:
Mr, Deputy-Speaker: Motion
moved:

“That the Bill to give effect to
the financial proposals of the
Central Gevernment for the finan-
cial year 1966-67, be taken into
consideratin.”

Shri Dandeker.
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Sh:i N. Dandeker (Gonda): Mr.
Deputy-Speaker, Sir, in opposing this
Motion; I would like to begin by re-
ferring to two praiseworthy features
in the Finance Bill which are of an
outstanding nature. For that I would
like to offer to the Finance Minister
our best congratulations. The first,
Sir, is the reorganisation of the struc-
ture of corporate taxation. It was a
nightmare over the last few years to
ascertain at any given time, for any
given company what precisely was
the rate of tax applicable, Now the
rates of tax are specified in a straight-
forwarq manner, and I am quite cer-
tain that this is a move in the right
direction and, as I said, it is very
praiseworthy, The other matter which
is praiseworthy and which is also im-
portant consists of four important tax
reliefs. The first and the most im-
portant is the abolition of the tax on
issue and receipt of bonus shares;
secondly, partial abolition of tax on
dividends; thirdly, a trifie relief in
company sur-tax; and fourthly, the
now considerably improved position in
regard to the compulsory annuity de-
posits. I will refer, when we come to
clause-by-clause consideration, to a
number of points relating to these
various matters. But I woulg like to
say that on the whole, this is all to
the good; and there can be no doubt,
that these measures which are em-
bodied in the Finance Bill plus the
changes which the Finance Minister
announced today have had the effect of
imparting a measure of firmness to
the collapsed undertone of the stock
exchanges. But I¢nust add that they
did no more than that. At present
the investment climate generally and
the stock exchanges in particular have
an improved undertone but I do not
think the Finance Minister will
venture to state that the investment
prospects have improved to a point at
which one can, with some confidence,
hope to make successful new flotations.
And that, Sir, is the test, namely
whether the Finance Bill will revive
the dyvnamism in the economy to
which the Finance Minister referred
in his budget speech. I will take the
liberty of quoting him as to the
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standard by which the Finance Bill,
in its effects, has to be judged. I
refer to paragraph 19 from the speech
he made on the day he introduced the
budget. This is what he said:

“More and more, the possibility
of raising additional internal re-
sources will depend on the growth
and dynamism of the Indian eco-
nomy itself....From this point of
view, I attach importance to
strengthening and maintaining the
confidence of the private sector...
It is not necessary for me to de-
well at any length on the malaise
of the capital market which has
continued now for more than three
years...... There cannot be any
doubt that the revival of the
capital market and a greater flow
of private savings to industry in
the form of equity investment are
desirable in the larger social in-
terest.”

It is, Sir, by the those standards that
1 propose to judge whether the
Finance Bill stands up to the Finance
Minister’s own specifications, namely,
whether it will encourage or increase
the flovr of savings, whether, in par-
ticular, it will direct savings into the
capital market in the direction of
equity shareholdings and, thereby,
whether this Finance Bill is calculated
to increase capital formation, My
submission is that it will do nothing
of the kind. Apart from improving
the undertones slightly, I see nothing
in this Bill that can be said to impart
dynamism to the economy; which is
the word the Finance Minister used.
On the contrary, Sir, the bill of goods
which this Finance Bill presents is
this. The ' special duties of customs
are to continue; so also the regulatory
duties of customs. In the matter of
excise duties, considerable increases
are to be enforced; the special duties
of excise are to continue; and the
regulatory duties of excise are also
to continue.

And here, Sir, I would like to in-
terject the observation that when last
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year these Regulatory duties and these
special duties were improved, and
when in the second Finance Bill of
last year fantastic increases in cus-
toms and excise duties were also im-
proved the main purpose of all this
was to prevent the rupee from falling
further in internal and international
value. In other words, it was claimed
as a counterpoise to the otherwise de-
teriorating position of the rupee, so as
to make devaluation unnecessary.
None of these expectations has been
achieved. All that was achieved was
a tremendous additional draught on
the economy.

The present Finance Bill also in-
creases the rate of Central sales tax
and the rate of special sales tax; and
it increases also income-tax rates and
corporation tax rates. It was preceded
by increases in railway freights of a
very considerable amount,

Whenever one makes references to
this continually mounting burden of
taxation, direct taxation, indirect taxa-
tion, increases in railway freights and
so on, year after year, this steadily
increasing burden of taxation is sought
to be minimised by vague excuses of
various kinds. The kind of phrases
that are used are that “by and large,”
in the long-term “perspective” on a
“broad canvas”, it is all for every-
body’s good, especially that of the
common man, And if one points out
that over the last fifteen years the
common man has been perhaps the
one who has got the worst part of
the deal then, of course, therc is a
little hedging around ond they say:
well, he may not benefit in this
generation; maybe, not even in the
next generation, but perhaps some
time later, there is a sort of nirvana
or moksha to be expected by him, at
some time or the other, after the nth
five year Plan is through. This kind
of systematic continuous and massive-
ly increasing burden of taxation is a
matter which I feel must be exposed
both in its general implication and
specifically in terms of what is sought
to be done by this Finance Bill,



14135 Finance

I shall, therefore, attempt Sir, to
give a brief outline of the magnitude
of drafts on the economy that have
been made, both generally and also
by way of taxation specifically, i.e. of
the income taken out of the economy
by the Central and State Governments
taken together. First, I must mention
the direct taxes. Over the last ten
years, this is the history. In 1955-56,
the Central Government’s direct taxes
ang the State Governments’ land
revenue took out of the economy only
Rs. 248 crores; in 1960-61 they took
out Rs. 388 crores, and in 1965-66,
Rs, 732 crores. That is to say, the
aggregate amount has gone up from
Rs, 248 crores to Rs. 732 crores, which
is just about three times. The in-
fliction by way of indirect taxation has

been even worse. The Central and
State indirect taxes taken together,
have taken out of the economy,

beginning with Rs. 516 crores in 1955-
56, as much as Rs. 2043 crores in
1965-66, that is, a four fold increase.

At this point Sir, I feel I must in-
terject one comment on the sort of
excuses which the Finance Ministers
of the Central Government have ad-
vanced, year after year in justification
of the continually increasing burden
of indirect taxation, namely that the
particular amount of indirect taxation
additionally imposed in that year
should have no effect at all on the
price level. I an. supposed to believe,
for example, that the total burden of
excise duties imposed this year will
have no effect on prices. This has
been happening year after year until
we have reached a point in 1965-66. (I
am talking about the last year) where
the total abstraction from the economy
by way of indirect taxation of the
Central and State Governments was
Rs. 2043 crores, If you read the
speeches of the Central Finance Min-
isters year after year as well as of the
State Finance Ministers, you will find
the story that despite substantial
amounts being imposed by way of in-
direct taxation, it should not affect the
prices at all. How on earth this
enormous amount of indirect tax is to
be paid by those who actually sign the
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cheques except by way of raising the
prices of the commodities they sell, 1
do not know, My arithmetic may be
completeiy wrong, and my economics
may be worse, but I am quite certain
that this Rs. 2043 crores of indirect
taxes cannot possibly be paid out of
profits. There are no profits of that
magnitude from which excise duties
which are now Rs. 1393 crores and
State indirect taxes which are now,
that is to say, during the last year,
Rs. 650 crores could be all paid with-
out increasing the prices of the pro-
ducts concernied.

The grand total of the abstraction
from the economy by way of taxation
had increased from Rs. 767 crores in
1955-56 to the magnificent figure of
Rs. 2800 crores in 1965-66.

But that is not the only draft on
national income, There are also other
matters that go to abstract from the
national income and divert resources
to the public exchequer. There are
things like non-tax revenues. Then,
there are internal borrowings, (Of
course, external borrowings do not
abstract resourcés from the national
economy.) Then, there is the PL-480
technique of concealed deficit financ-
ing; and there is, of course, open
deficit financing. And now, of late,
deficit financing by State Governments
in the form of overdrafts from the

Reserve Bank of India. The total
such abstraction from the economy,
from the national income, in 1960-61

was Rs. 2563 crores, and in 1965-66
it had gone up to Rs. 5339 crores.
Thus more than twice the total
amount of the entire First Five Year
Plan investment has been taken out
of economy in 1955-56 by various ways
of making drafts on the national in-
come.

When this kind of situation is ex-
posed, the Finance MInisters, includ-
ing, I regret to say, our present
Finance Minister here, shift their
ground and say ‘Ah! But this is an in-
significant proportion of the national
income.! So, I think I shall take @
look at that one.
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The position is this. In 1960-61, 18
per cent of the national income was
diverted to the public exchequer. In
1965-66 the percentage of total
national income diverted to the pub-
lic exchequer was 26 per cent. I do
not know whether this is regarded as
minimal, as something quite trifling,
but even if it is, I think that in order
to get a proper assessment of this, it
is necessary to consider what the in-
crease in the national income was
over the five years and how much of
that increase has been taken away by
diversion to the public exchequer.
Then the figures become startling. On
a percentage basis, the national income
over the flve years at current prices
increased by 50 per cent; and the
increased amount taken by the Gov-

ernments out of the increase in
national income works out to
21. And that means, if I get
my arithmetic aright, that 42
per cent of the increased national in-
come was abstracted from the

economy by the aggregate drafts made
on it by the Central and State Gov-
ernments. Judged by any standard,
under any kind of assessment of the
extent to which our economy could
stand continual abstractions from the
national income, a rate of 42 per cent
seems to me to be exceedingly high.

In case anybody thinks that these
are merely figures of national income,
let me say at once that I agree that it
is not national income which pays

taxes, but it is individual human
beings who pay taxes. But the
Finance Minister played this one

down in his reply to th¢ budget debate
when he said that the abstraction by
way of taxation out of national in-
come in 1960-61 was only about 98
per cent,—that is the Reserve Bank’s
estimate—whereas in 1965-66, accord-
ing to the Reserve Bank’s estimate,
slighlty moderated on the basis of the
recent figures published by the Statisti-
cal Institute, it comes to only about 15
per cent,

But- Sir, as I said, it is the human
beings that we tax. So, if you have
a look at this in terms of its impact
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per capita, the impact is this. The
national income per capita at current
prices, five years ago, was Rs. 325; at
current prices, in 1965-66 it will pro-
bably be Rs. 440, which means an
increase of Rs. 115 over five years.
The average rate of taxation on
national income, and hence on income
per capita has risen from 9-6 per cent
to 15 per cent. This means that this

trifling addition of Rs. 115
to the income per capita will
suffer taxation at 35 per cent.
I do not know whether any-
body thinks that this just means
nothing. If the national income
per capita is so low as Rs. 440,
and if out of that Rs. 440,

something like Rs. 66 is taken away
as against only Rs, 31 when the
national income per capita was Rs. 325
five years ago there is here an exceed-
ingly high incremental rate of taxa-
tion. Rs. 115 is the increase in per
capita national income, and Rs. 35 is
the increase in per capita taxation re-
presenting a 80 per cent rate of taxa-
tion, I suggest that this is monstrous.

I have also some figures in regard
to what may be called disposable in-
come in respect of people with larger
incomes, incomes up to Rs. 70,000, and
the story is the same. I have examin-
ed the slabs of income at Rs. 10,000,
Rs. 20.000, Rs. 40,000 and Rs. 70,000.
The disposable income after tax in
1950-51 as compared with the dis-
posable income after tax under the
Finance Bill 1966, and after allowing
for annuity deposits where applicable
is as follows. Those with incomes of
Rs. 20,000 have had their disposable
income reduced by Rs. 1300; those with
incomes of Rs, 40,000 have had their
disposable income reduced by Rs.
3500 nearly; and those with an
income of Rs. 70,000, have their
disposable income, reduced by
Rs. 6,000. But when you take into
account also the fact that prices have
meanwhile risen by more than 60
per cent. I do not see from where
the savings which are so important
for the growth of the economy are
going to come. The actual fact is that
the “after-tax disposable income” at
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standard prices, that is at 1952-53
prices (which is taken as the base)
of the groups I have just mentioned
has gone down tremendously.
There has been a rapid rise in
prices, as everybody knows........

Mr. Deputy-Speaker: He may con-
tinue tomorrow. We will take up
non-official business now.

15.30 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLU-
TIONS

EIGHTY-SEVENTH REPORT
Shri Shree Narayan Das (Dar-
bhanga): I beg to move:

“That this House agrecs with the
Eighty-Seventh Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 28:h April, 1966”,

Mr.
ed:

Deputy-Speaker: Motion mov-

“That this House agrees with the
Eighty-Seventh Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 28th April 1966".

Shri Hari Vishnu Kamath: Hoshan-
gabad): May I invite your attention
to paragraph 4 of this Report. 1
would request my hon. colleague to
pay some attention to this paragraph.
That refers to the categorisation of
Bills, and my Bill also finds a place
in that paragraph as item 4—the
Constitution (Amendment) Bill, 1966
(amendment of articles 59, 66 etc.)

I is true T was present at the meet-
ing of the Committee on Private
Members’ Bills and Resolutions, but
subsequently when I pondered over
the matter, I had second thoughts,
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and I would now seek the permis-
sion, generosity, of the House in en-
suring that this Bill is placed in
category ‘A’, because, briefly, T would
say that the Bill seeks to provide
that certain high dignitaries of the
State of our country, under the Cons-
titution, namely, the President, the
Vice-President, the Speaker and
Deputy-Speaker at the Centre—no
personal reflection upon you at all,
Sir,

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): Ministers also.

Shri Hari Vishnu Kamath: No, no.
They do not find a place in that. There
is another,

Then the Speaker and Deputy-
Speaker in the States, and Governors
of States, These dignitaries should
not be members of any political party
and should not engage in any parti-
san political activity during their
terms of office. Certain recent hap-
penings, for intance in Kerala parti-
cularly forcussed public attention on
this fact. I would be happy—so I
believe the House too would be happy
—if this Bill is placed in category
‘A’ so that it can be discussed as soon
as possible and heathly conventions
established in our country for the
promotion of true parliamentary de-
mocracy here.

I therefore move that so far as item
4 of para 4 of the Report is concerned,
it may be placed in category ‘A’

Mr. Deputy-Speaker: You want it
to be referred back to the Committee.

Shri Hari Vishnu Kamath: If the
House can decide, well and good;
otherwise, let it be referred back to
the Committee—I do not mind.

Mr. Deputy-Speaker: It may be
referred back to the Committee,
sub-item 4 of item 4. I will put the
rest of the Report to the House.
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Shri Bade (Khargone): The motion
is here. He requests that the House
may make an amendment to that
effect.

Mr. Deputy-Speaker: All right.

o1 Ay fowd : JawT ad A q9T
fear w3

Shri Vasudevan Nair (Ambala-
puzha): Your earlier decision to refer
it back to the Committee was a better
decision. I do not think Shri Bade
is pressing his view.

Shri Bade: Let it go to the Com-
mittee then.

Shri Shree Narayan Das: This
question was considered by the Com-
mittee. As it is generally this is con-
sidered in every case. I think this
is nothing extraordinary. A large
number of Bills are introduced in
this House by several Members. The
sub-Committee considers them and
recommends some action. In case
there are some very important Bills
which require urgent consideration
by the House, the sub-tommittee re-
commends that they be put in category
‘A’. Ordinarily, all the Bills are al-
lowed to be introduced in this House,
and this is one of them. This has
been allowed to be introduce@ now.
Then the question of consideration
comes. There are a large number of
Bills pending. Every time there is
a ballot. If the House agrees to put
this in category ‘A’, that prevents other
Bills being considered. We have
to see what is important The hon.
Member has said that this Bill relates
to some prominent persons......

Shri Hari Vishnu Kamath: Digni-
taries under the Constitution.

Shri Shree Narayan Das: But not

so impertant.

Shri Harl Vishnu Kamath: That is
only his opinion.
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Shri Shree Narayan Das: Bills for
amending the Constitution cannot be
passed unlesg there is a certain majo-
rity. By putting this Bill in category
‘A’ the hon. Member wants a favour
to be shown to him that it may be
considered and others may not be.

Therefore, I suggest that it should
not be referred back to the Com-
mittee. The recommendation made
by the Committee should be accepted
by the House.

Shri Hari Vishnu Kamath: It js not
a favour. Shri Madhu Limaye’s Bill
was placed in ‘A’ category recently.

Shri Sham Lal Saraf (Jammu and
Kashmir): I am thankful to Shri
Kamath for inviting the attention of
the House to a very important matter,
not only just attention but the very
keen attention of all of us. Lately
we have seen—] hope Government
are taking note of these things—that
not one but two or three Governors
have taken part in active politics, and
controversial politics. I do not know
where this will lead us. Therefore,
the House must stand by Shri Kamath
and this Bill must be taken up for
urgent consideration and given full
time, Let us at least give a shake-up
to everybody so that the Constitution
is protected, a Constitution which we
framed after years of struggle and
sacrifice,

I therefore do not agree with Shri
Shree Narayan Das. This is a most
important Bill and it should be given
proper time and urgent consideration.

8hri N. Dandeker (Gonda) rose—

Shri Hari Vishnu Kamath: It is not
often that he speaks. Let him have
at least two minutes,

Mr. Deputy-Speaker: We will refer
it back to the Committee. I will now
put it to the vote of the House,
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The question is:

“That this House agrees with
the Eighty-seventh Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 28th April, 1966,
subject to the modification that the
Constitution (Amendment) Bill by
Shri Hari Vishnu Kamath appear-
ing at item 4 of paragraph 4 of
the Report be referred back to
the Committee.”

The motion was adopted.

Mr, Deputy-Speaker: Bill for intro-
duction—Shri Yashpal Singh is not
present.

1538 hrs.

CONSTITUTION (AMENDMENT)
BILL—contd.

(Amendment of articles 75 and 164),
1966 by Shri Hari Vishnu Kamath

Mr, Deputy-Speaker: Further consi-
deration of the following motion mov-
ed by Shri Hari Vishnu Kamath on
the 1st April, 1866:—

“That the Bill further to amend
the Constitution of India, be taken
into consideration”,

along with amendments.

stay femd (FA7) @ ywmeAy
qg1zq, a3 @I & weaqw favaw §
AT gara & 5w " www AR
war faar I

Mr. Deputy-Speaker: It has already
been extended once,

ot e fomd : 9@ F w7 g d ?
<& ¥ Aera wY WA g b gy AT A
79 & femaedt N § wR oWt Wt gAwy
gTE T T ATAAT B TR A% IR
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g fr e wm wg €3 & fag
o\ ag faar @rg

Shri Hari Vishnu Kamath (Ho-

shangabad): Because some more hon.
Members want to speak,

Mr. Deputy-Speaker: I do not think
there is any justification.

Shri Hari Vishnu Kamath: It may
be put to the House,

Mr. Deputy-Speaker: Those who are
in favour of further extension by half
an hour may say ‘Aye’,

Several hon, Members: ‘Aye’.

Mr, Deputy-Speaker: Those who are
against may say ‘No’.

»

Some hon. Members: ‘No'.

The ‘Ayes’
The time

Mr. Deputy-Speaker:
have it; the ‘Ayes’ have it.
is extended by half an hour.

Shri P, R. Chakraverti (Dhanbad):
As I had on an earlier occasion men-
tioned, when Mr. Kamath brings for-
ward a proposal, I have to think seri-
ously before I agree with him lest I
should be led astray by his eloquence
and magnetic personality, Here is a
Bill where I am prompted to lend my

support.

1 feel as a student of history that
all over the world this upper house,
the concept of the upper house, has
a historical origin. It started 3,000
years earlier, and with the develop-
ment of the political institutions in

the world, it has taken different
shapes,
In India, when we framed our

Constitution on the model of the U.S.
federal system of government, and
based also on the British system, we
left out of account the fact that the
Senators of U.S.A. are directly elected.
Two Semnators are elected from each
State, There are 50 States now, and
so 100 Senators, It is a very tough
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job to be elected Senator, and it is far
more important, at least ten times
more than a Congressman. So, be-
cause of this importance, the Senator
today can claim to represent the voice
of the people, He s an elected parlia-
mentarian, and he commands enormous
respect and has enormous responsibi-
lity. But what about this poor show
of the House here which is called the
other place as Mr. Kamath says?

As I told the British parliamentary
commitiee, an MUP. in India, ie, a
Member of this House, represents one
million people, while in England, it is
only 85,000 of the population, that
elect a M.P, which is less than the
number of people represented by an
M.L.A. here. So, in India, when we
are elected from a constituency which
has more than 800,000 to a million
people, the importance attached to
the representatives who are sitting in
this House should be taken into seri-
ous consideration, when these adminis-
trative responsibilities are vested in
certain persons.

I was rather puined to find that
when in this august House of 505 re-
presentatives of Indian people there
are eminent persons, who have wide
Jearning and other attainments of
merits, other persons, who have not
been elected, who have no constituen-
cy, should be put in a responsible
position. Whenever a Member of
Rajya Sabha is confronted with any
problem, he says, “Go to the M.P,, go
to the MLLA.”, All the same he claims
to represent a State, Which State? The
whole of the State. The Senator in
the USA represents a State because
he is elected from the State by adult
franchise, but not in India. Here they
are only elected by tndirect election,
and if somebody is favoured, by State
leadership he may find a chance. So,
why should administrative responsibi-
lity be handed over to them, denying
the responsibility to the House which
is really a representative institution?
As such, I feel that it goes against
the fundamental principles of our peo-
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ple’s rights, and the upper house as
it is constituted today cannot claim to
be attaining the same importance as
we find in other places of the world.

I do not take into account this here-
ditary, this archaic system of Britain.
When I had occasion to speak before
the British parliamentary group, I
said, “You have the system of heredi-
tary peers, we are not going to accept
it. We have adopted another system.
“Yet it is a fact that if through pat-
ronage or something else, a man can
find a chance, then he comes here and
takes his seat.” What is the justifica-
tion of having so many Ministers who
are from the upper house. I feel very
strongly on this point, and I lend my
support to Mr, Kamath, though any
times we differ.

This is a constitutional point that
India’s upper house should not and
cannot stand comparison with other
upper houses except the archaic house
in England, the House of Lords, where
they have hercditary peers, which we
have not accepted. So, I would reitrate
that the upper house cannot be said
io have equal importance, as the
Senate of America. If you have
direct elections to the upper house I
do not mind, but so long as the peo-
ple are not directly elected, it should
not be placed in charge of adminis-
trative responsibility.

Of course, there is the provision in
the Constitution that the Ministry
holds itself responsible to the Lok
Sabha, the House of the People.
Undoubtedly it is there, but it seldom
falls to on lot, we seldom have the
occasion to see whether we have any
confidence in the Ministry or not. But,
as it is today, the people of India
must know that here are the people’s
representatives sitting, and it is the
Lok Sabha, the House of the People
which should be really in charge of the
administration, holding itself account-
able to the people. Wherever we go,
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we say, “We represent you, and as
such we are holding ourselves res-
ponsible to you; your aspirations,
your ideas of growth, everything we
share equally with you, and we are
sharing also the responsibility with
you”, It is this sense of participation
with the people which prompts us to
see that it is really the people’s House
which should run the administration.
As such, I am prompted to land my
support, from the constitutional point
of view, to Mr. Kamath, to the issues
posed by him before the House, and I
endorse it.

Shri N, Dandeker (Gonda): In
supporting Mr. Kamath’s Bill, let me
make it quite clear at the outset that
no disrespect is meant to the present
Minister or to members of the Council
‘of Ministers who belong to the other
place. Nor indeed is any disrespect
intended to the Members of the other
place itself. What is intended is to
make it quite clear that considering

the mode of election of people
to this House and the mode of
election of persons to the
other House, considering also the

powers and privileges for instance
taxation, fiscal measures and so on of
this House and in relation to the pow-
ers and so on of the other place, there
can be little doubt that the constitu-
tion of this country definitely regards,
and rightly regards this House as the
primary House. This is the House to
which Members come as a result of
periodical general elections held
throughout the country, not just perio-
dical, sectional and indirect elections
‘of one-third of the Members, as is the
case in the other House. And there-
fore the presumption, quite apart
from the constitutional position, is
that this House directly represents the
public, it directly reflects public opi-
nion, and in particular it specifically
reflects every five years whatever
change in public opinion there may
have been in the country about the
plans and the policies of Government.

The proposition which this Bill
seeks to lay down in these circums-
tances is a perfectly simple one,
namely, that in the first place, the
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Prime Minister shall be a Member of
this House and not of the other place,
and secondly that not more than one-
fourth of the Council of Ministers shall
be Members from the other House. In
other words, there is no attempt to bar
Members of the other place, from
becoming members of the Council of
Ministers, but the limiting proposition
is this that since it is the Prime Minis.
ter who sets the tone of the whole
Government and of Government
policies, who is really responsible for
the entire policies of the Council of
Ministers, on the principle of joint anq
collective responsibility, presided over
by the Prime Minister, he must be a
Member of this House. The Prime
Minister, for instance, has the right
to resign collectively and by the
simple act of the Prime Minister
resigning, the whole Cabinet or Coun-
cil of Ministers goes. It is the Prime
Minister who forms the Council of
Ministers; it is the Council of Minis-
ters, therefore, and especially the
Minister, who constitute the fulcrum,
the operative mechanism in the whole
of this Constitution, And I suggest
therefore it is very proper and indeeq
necessary that the Prime Minister and
by far the larger number of the mem-
bers of the Council of Ministers ought
to be Members of this House.

And the same goes as regards the
Chief Ministers and the Council of
Ministers of States. I do not think
we ought in any manner, notwith-
standing the limited ambit of powers
and functions of the State Govern-
ment, to belittle the importance of
proper constitutional procedures. and
proprieties, being followed in relation
to the Constitution and the working of
State Governments and State legisla-
tures, as compared with the working

of the Central Government and the
Central Legislature.
There is no need, therefore, to

elaborate very greatly on the propo-
sition that, as at the Centre so also at
the State level the Chief Minister
should be a member of the Legisla-
tive Assembly, that is to say, of the
House that is directly elected periodi-
cally, directly by the public, and that
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not more than one-fourth of the
members of the Council of Ministers
in a State Government should be
members of the upper House there.

Without any question, therefore, I
support this Bill. I am certain that
this Bill should receive, and will
receive, full support from all sections
of the House and I am only waiting
anxiously for the Hon'ble Shri Hathi
to say that the Government also
accepts the Bill.

Shri C. K. Bhattacharyya (Rai-
ganj): Mr. Deputy-Speaker, Sir, a!-
most ‘on every private Members' day,
for the discussion of the Bills, we get
a Bill for constitutional amendment.
from Shri Kamath. When the Govern-
ment bring in a Bill for the amend-
ment of the Constitution, there is such
a row from that side that this Gov-
ernment is wrecking the Constitution
by amending it so many times and
so repeatedly. But when my  hon.
friends themselves bring forward Bills
for amending the Constitution, they
feel no compunction about the sacros-
sanctness of the Constitution or its
inviolability or anything.

Shri Sham Lal Saraf (Jammu and
Kashmir): They drew some support
somewhere from our policy.

Shri C. K. Bhattacharyya: Regard-
ing this Bill itself, in recent years, it
was Shri Rajagopalachari ‘who se!
the example of g Chief Minister or a
Prime Minister—Premier gs he was
called at that time—coming from
the Upper House. Not only that; he
was nominated by the Governor to
the Upper House, and thereafter he
became the Chief Minister. There is
a precedent for this thing, such a
great precedent for Dandeker as
Rajaji, himself.

Shri N. Dandeker: If you would
follow all the other precedents of
Rajaji, in that case, I will accept your
argument.

P s o o e G it

Shri C. K. Bhattacharyya: He was
then in a regenerate state, not as he
is now. Regarding the proposal that
Shri Kamath has made, I do not dis-
pute the higher authority of this
House. Certainly this House has that
authority, and nobody wants to make
it a rule that the Prime Minister
should come from the Upper House.
It is only an accident to certain cir-
cumstances that it has happened so.
Everybody would like to accept it as
a convention, but to put it in the
Constitution is to make it rigid. While
1 speak of the Upper House, if I
remember aright, 3 parliamentary de-
legation came here from the Nether-
iands, and had a meeting with our
Prime Minister, the late Pandit Jawa-
harlal Nehru. They raised the ques-
tion whether the existence of the Up-
per House was necessary at all. The
report, as it appeared in the press,
was that the Prime Minister smiled
and said, “It is there; it will not be
there when its utility ceases.” So,
nobody wants now to make it sacros-
anct, that the Upper House will have
a certain number of members in the
Ministry or that the Prime Minister
should be from the Upper House
periodically or for a certain definite
time when it becomeg necessary.

But Shri Kamath should realise and'
I believe that he doeg realise that this
time we are in a difficulty because
the two Prime Ministers died very
close to each other and it was a time
at which we had to choose the Prime
Minister, when elections were not
possible. The Election Commission it~
self had declared that there will bhe
no by-elecions. In those times, we
had to choose our Prime Minister, in
that way, and I believe our present
Prime Minister would have been the
first person to put herself in an elec-
tion if it was open to her to do so.

I would suggest to Shri Kamath to
withdraw his Bill and not try to en-
cumber the Constitution with a pro-
position which it is not necessary to
put in there.



Wt 7y fawd ;. ITTeIW WERE,
WY HgT ¥ @Y faugs g ATAA
<@ &, Jaa #§a Ay arig s |
zw fay fx o feq 5@ awr &1 &=
STV gHT IR ST war A
gfe Wit qg¥ fe wga & AmAd
wig, a1 I e wowr gie g e
#Y uF  yEEqT FT AT ISTAT 4T, &
it ®1 ¥ F7, oF 9 fF gAY wfaww
¥ #g1 T § AT WY qEgT A wqOA
fardas & S Tt 71 Sow foaT
fr'fegeam &t axwre (FaT awemy):
N frRerd @M, e @, g
g8 9% gt £ IER wfa” ag g
75(3) 32—

“The Council of Ministers shall
be collectively responsible to the
House of the People.”

WX I A & 75(1) ¥ FgrwAw
t fF “delt woRH &1 s sy welt
g ) ma o 9 w1 Tifaw /i
T FY AT § AT 59 A1 q9T § T
#fa dved #71 wp@ AE & a1 ¥ Ow
FgaT & o Heft wves faam fawmmaTan,
famr wfeass aren (8%) vl agdw
TG g1 awar & 1 4@ f & ag Fgm
ggr A gHTT &feume &, 39 ¥ A
fasge 1% & fF gum waY & ar qe
FAY gY, IHET A qWT W faaTr wWn
# g wfard @

B9 SN gWWT qId FQ § wAT
T qOUIHT FY, AT FY, OV gH AT
2T Afgd i Safaear & ag faqia
T T ¢ fR gR sue W grew
ATF FTHT J &7 gAT gy | a8 #F
431 @A W FF wewrd gwn ! A
T & fF oy fam Y ==l g @,
% g9 % gufeaq =& aqi, |fF A

e 2 fF #1799 qEe 7 @ a5y
o s feamar av fF gafer &
TE ATEATE F 1% F1E W X4 wqY
TS99 ATH STSH & 761 gHTI 9T 1937
1 g Jfw age @t fqag 2,
Sfear qrge oF a3 &faum ¥, wied-
zww ¥ fagm A7 afsq 71 s=E
ag Fgr o1 {5 g8 d%aq @ & Afwew g
¢ fraw ar fagia gm &1 &
I9 T F g3 7% X frey §——
“Again, the fact that the Kine
asked Mr. Baldwin and not Lorl
Curzon to form g government in
1922 does not of itself imply that

the King must never in future ap-
point a peer as Prime Minister.”

g @ I 1937 ¥ fawy, dfew
¥ frdz w7 wrgan g f e arewady
& a1z rfeeaT & faet WY T A
ar oY FY qg @ T gk fE fael
BI9H WTH AR * 9% #1 ag W4TA-
Heft frge X1 A1 1937 a% fawwr
¥ didbq WAT ST 91,  wEATEA
fegra 7§t AT SaT 91, IR AR
Tt e gt s ma fadw g K v
¥ A agw @ 4 & awdr | e
ATEEAL F qTF Y THT TF ATASAT WG |
1922 &1 &4 fox feqr, 3@ ==
Forcafen ardt & ga & ¥ Fav, gfgwm
AT, ARY AT, TGF AAT ATE FAA
aeT ¥, A fege & awwam ot
w®AF T w A oag W ¥
I Y AGE F T JAAT Helt qUE
TR & o AR ArewaQ & arg
AR ¥ 3o T gEAd 1 T FA
T4 9T T3 ATH AEH I qreha faq
afq fer gedt 7 AT @w W F T
LTvE § ETETEY gEEa A av gred
q% AT F AAHIA FT FF F &7
fada® 9w X & g feafq azer 7%
o @ far 1922 ¥ Tem X wA
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¥ 99 JraTEe qgw e e
qg @0 91gq 4 fF &efdaw v ¥
s qdf qw 9l | afeT gg e
TN A A% A% FFEEA AT
A ot & o A ¥ gy R 9fE
¥ gow % AT XE, W awd A7
TAE FT T HAY a7 qE9T wAfaT
g wefan SRR Seee awRw
¥ wg 5 & wwar § 5 ww sfww
qgg § AW g afew s afaw
qTgd F9E ATH FAA F § T ATEQ
I F AGT AT AR | W T
F HIYF ge1g T Afgy fE ag
afaw wge @1 wfawesw aww ¥
faw qad 7 f& &Adaw wgE w1
Tg 9T 1940 ¥ AT | IAF ATR AW
HIET Y TN WY I AEGH FA 9T T
f wa Grdvx & gg S w1 O
& ag ot sefaa & g §, T 39
& wf & s i @ # A% ofad
g & /I

qiferriiz & FAX TR A feama
foet @ 3@ § ag @3 O 7% faafa
grve dqer @ T IEy ax
fom § f& sum w1 Far Afaw
M FHGAT I TS 79 A
a7 AT ¥ —

“He (Prime Minister) leads the
House, behind the Speaker and in

company with the Leader of the
Oppusition, to listen to the Queen's
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speech which probably he drafted
in the House of Lords.”

16.02 hrs.
[SHRI SuuaM LaL SARAF in the Chair}

T TE WY EIOH WTH FTHE W
gt 8, gafaw Igwt afuw g fw
awmfa F 9 I8 geE A% AEH
F FTHE FT AT AN 1

wafa wgew 5w w9 oF fre
¥ e 30

ot vy femd ;. S @ fame &t
afse ow fame & ;a1 M

e wgwa - @ ag & i o
TH ¥ WY R &H FAT |

ot vy fomd . F e @ew AW
[T

AW qg wwY €

“He proposes the election or re-
election of the Speaker and moves

a vote of thanks when the Speaker,
retires.”

TR AR I AT {

“In short, when the House speaks
as a corporate body he speaks, on
its behalf.”

uqiq ag R I F AR § Qv
& sfew ggi o 9fF ToT qvT Y
qEEY TUT FeAY 9 T §, TW qEH AY
T ¥ A G FA QA Ay,
T T T A & w1 swiwe ¥
frdzw w5 wgan § % agr 9wl
AN F g & a1% v a@ ¥ AR @
qoE A&l &1 9@ fwar @ @ s
T VT %Y 9867 &, 98 95 & Toa
TR T AT IAR! TEAET [T
wfgd a1 Tow awT ¥ S f d@faar
¥ o AN am W o g A qwr
F AAM AT FwAT f R I Ay
STt T Ag THTT Wl F ATX AW A
FRAT 4% |
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TF AR I & g Amear g
AT § TIIW WTH FTHA T FfawsT,
Ia% wfgsx ¥ A9G@ X I9 91
w & fr 9 Fwfaew w1 gooa
N § W w9 w9 A< d«faT
w15e 99 foit agi & fajwr  wel o,
9 I I A ATE WH F1 FwfAeT
arge 7 fadw Wl frgaw fear) 9w
THq AvE A W awr §  faondY
T A T g fFar ar wagravfw
e § w@ 9% ag W Seqrad g
& o s et A T ¥ 1T sfge
Ifer SOF @19 @9 W T® wRA
sreatfa g wfed f faw welt s
HE@ HeAl WY gTSW  WI%R FTH FT
g

7 7 g i 71 wwiag fors
fFar & & gte 7 #1E fafaq afqam
TgY &, Gar ag forar § fr aifaes grew
oTE wTHE & fa Al wrfgd S
garR wfayra &1 wr 75 7 @ 8,
IaF qTavE W qgr Ig T I T
& f& o g7 grr AT WA FY Ay
T WA T FFAT & | GAT AGT Y
fefem afqur 21 T foo & faaew
T g & s aew & fagas &
7g 93 gfte T HR T@R 9 W
T qg fasr Qg 78 AT A I Y
FH I HAY T ST TWT § TR
3T WF AT AT LA AT W TF
% qUrqeT FAH FX )

Mr. Chairman: How much time

does the hon. Minister want?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): About 15 mi-
nutes.

VAISAKHA 9,
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Shri Hari Vishnu Kamath: By
your leave, Sir, may I make a humble
request that, as the House has evinc-
ed s0 much interest in the Bill, if my
hon. colleague, Shri A. T. Sarma,
whose Bill is next on the list, wil!
agree, if enough time is given to him,
say five minutes, to move the Bill, at
about five minutes to six o'clock....

Shri A. T. Sarma (Chatrapur): If I
do not get a chance, the Bill will be
Jdropped.

‘

Shri Hari Vishnu Kamath: Auto-
matically your Bill goes to the ncxt
session.

Shri A. T. Sarma: In case time is
extended, I may be permitted to move
my Bill first.

Shri Hari Vishnu Kamath: I am
making a suggestion—if it is accept-
able to the House—that as more
Members want to speak on this Bill,
looking to the importance of the Bill
time may be extended I leave it to
the House.

Shri A. T. Sarma: Let
my Bill.

me move

Shri Hari Vishnu Kamath: More
and then continue in the next session.

Mr. Chairman: Shri Shree Nara-
yan Das. I would request hon. Mem-
bers to speak for five minutes only
now so that we are able to cover even
more speckers.

Shri D. C. Sharma (Gurdaspur):

How long will it go on?

st AT | (I
avIefy WEIed, WA FTHE S ?\
A fodas @ we ¥ fawad sEA

far & va¥ fagra ¥ & guwr g%
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[ sfmrreraor zre)

T #EA F g6l AMA A3 AEAT
g 1 & Y gaF qudT FTATE |

% qraey ¥ & qg FgAT ATEAT
gfF AF awr wivdg €43 F1 0F
qEY H ¥ | AST {AT FT A HASA
g, ST AT 3G | TSF AT F qIFT
sar & sfafifa 78 & 1 weg 7w &
e weat & wiafafa § ...

i g frddt (Fezarer)
7z fedfafedom swaw 2

ot SNATTN I ¢ TS AN F
qeey dfau & warfas «wn g,
FAAT FTT AN A AT AL E | A
agl Teal ¥ wfafafudi & &7 & §
i ag qarfas & fF 2w & darem
F fou, 757 99w F fag S wer
Wz FEW fEar smoowv qey wew
H AEAT: SUTH "aAT AT G, AT AE AW
& fady meemw #1 &) grar =nfed

gAN AT R A FEr §O5A
fao & f& oF @fag gear wog T
&F gt #Y gaAvge ¥ 7, 99y wiuw
T @ ™ am 1 fox dfauw 7 a6
fear mar & 1 afew & awmar g f&
#fqum ar i [an www g oA
fF g XU wAT QT FH F FH AF
qAYT FT & TG EAT | TH AL QAT
s gan 2 f& af gard @ wuw
Hei1a AT § 9F 7797 AW FY A §
A E H # ag wgar argan g fF
wfagm ¥ weiA F1¢ §1 A7, wrE WY
wrfey WAHEA FT AIE A qFAT §
wfv e SET A § § fad oow
qEA FT O AEA H AT qwAT grT
Z 9% & WA a% ag faar gEw ad
HAY g AFAT & | AfHT 7T 9T HeAv
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s #fm a5 faar ey aaw
FT TG A, A6 AW AT 9T FT HT
| A AT HaAT 7E GFKAT F AT ALY
# maaar § f& 7z wfaard # o
agY fear w2

Y gfe faeo wma ;. gaFT CHzEE
gt Z1 V@1 £ 1 9g ;]FA AT |

NI NG q9 I F |
e " faeTa ¥ gg 14 F1 F18 forg A8
farart At & & St fF &% ATy At
7 faeet dz6 ¥ WY "l oy Y 37
T F1 qugq f&ar £ fF =% 791 #71
aeeq gy Hqav frrgeAm W aq,
SaET & Ot AWGT FTAT g oo oWAT
feedY wug ¥ G@Y smEaEEHIT A 9F
fF O safsq &1 gaT9 WGl FAAT 9T
ST fF STF AWT FT ASER AGY A1
7w aF a1 ag faar wEm 39 gw
TA QIO IE AFATE | W7 FH AT &
A &1 & 90 qwdT F7av § 5 g aw
a5t ¢ fr zax fao @fqara & eigT
fFar 9 afew I A T qreqRr w_TE
A wFAT oWt IgET qwaA fwar v
qFAT ¥ | AMAIT FET & AT §
o7 & quaar § & awwe st @ |
q Agqq 2 f& S "9 1 & I
T HAT FA |

gL FTHa Agd A myY fagaw
% ag Wt faan & f foad wall o @Y
I XY afus ¥ wfaw o Fhrd
ST AT F g1 AFq & ' AW
¥ faur gwsit F oo oY 3= faar &
f& wfawea N fagh @ a=e @
3% wfus ¥ wfus oxF Aarg faurr
ofeedi & g =fed « & @wwar g
fr ag a7 fawg 2 | & 3@ @ F wEeA
FT FRAAT § WIT TA AT { FEAT A1EAT
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g f& #fadt & gewr fow @R @
TFWEE g oqW HIEEr OEA
Fr Fifowr ad®T gAY =gy o
afss v fagas ¥ Ta a@ w1 F1E
fox a8 & & o7 gugar a1 fF qw
avr ¥ faqd geegi # gedr gy &
3a% qarfaw fafvaa sfawa & sfamor
&, sfew fag e @ wfagt
ARE ag WE E qg TAeq AT wT
a9 A4 & | AfAT @ F@ & W
faaa grar aifen fa wfqdn #) dear
ife . gtus faAdr g W owW
A &1 fawd g Al wfs zq
f.8a% % 9z @t na z f& w197 AT
F gfus 7 ufus v e #2179 fauT
qfredi % @ sfy & whew ng .91
Ha( FAM: Feg g AGT (T wlAHEA
% Ef, & waAT =A@ ¢ 6 qe v
fas, & o7 T@ w fau & A
qEIGFAT £ |

g a% SuM wET F oAA §,
TIA /AT g g H ANF AT FT
¥arg AT Iy | gATQ W qAGIA®
2 o7 g IAEY qvEger g Arfed
o+ fan afg wravas 21 A1 wfaue
F1 goee faar s

Wt @ (FrAE) ot wwE A
St fad an fFar g & IaET audT Far
§ ST andq &7y gu & off wAT ¥
faaa@r & f5 ag zaw fagas qar
Ara fF T qWT ST 2 SEST T g
frar wma, {ifs w90 5@ AW AT
WU IS AT & g o
g ST Tofas el & wETe @
gawfargrm g

warafa wEyaw & g e &
wgm f gt W WS g fed |
% wrAerT g Wfgd | F ofemrieey
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T8 ¥% @E, & 5 @ ¢ {5 W€
g =fed |

st Ry fowl  DF G I wE

=t e awd (W)
qT @rgE W AET 1 A% I
aF I &, & I F 9w FIA

it wg fewd : fraw dear aane

waafa wgam . wq T wOAr
@TEET WIF WET FAATRT |

=Y worsfoame Aed 0§ s@ar
TEIE | WY W qE § FX@ ar gw Wy
FOT | g9 WY ¥ EAHT FIA K FH
g & | e gAY ST OF FATITE,
89 39 y MIT X E |

gumfa AgEw  AET, ARET ¢
oY 45 ATEX | 9@ WY F1E @A WTE
HTET IS g1, WY FT IAFT IS4 HT
2% ¢ 1 AfFT aw07 3@ FIEY 91fzT
o9 &7 FFAT AEY ¥ g aTTEH |
# amgan § f agt 9% e a0F &
Frrars g 1

ot TR feTe Al # g @
T 3 aIF SIRfNT w7 qvaarg
f& wATaTIR MT AT @ qy 1FE AR
T Z 1 EW AT ¥ HAw Frav 6N
AT SFAY SHT ¥ wEAT £ 1 3 A4
F e FgAT ZISH FT HIHA £ | TAY
WHATE AT ST AT g1 qHAT | A
3% qEf & gEAT WY § uog AWt ¥
N faura 3fm & a1 7 fegem
F ITAYERN F ool # @ WAy
qedt 2
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Tawfa agieg : ag ;E Ege
M, W A & | wfew K aga gz A%
wewa § WAy gz & f gH femien
ot fefiqdy 1 saw @y & fa
WARIT A% AT F39 Afgd #
off 9T GaT FT AFA & |

=Y w3 ¥ gIER weEl ¥ FAr
arar § fF & A F1¢ waee Ad
FAT F1gar 91 | A1 afifkafa mwr
# ¥a9 5@ FAAT AFA 9T |

=t fim aoww (i) o owed
fagr & At ¥ #g <1 f5 ag whw
A

st q¥ : T oA faga® & e H
AAg iy ¥ Fr f& sigw aw
gfamT # gEwET FIA FT a1q@ FEA
& o faien &= & N gedAT AE § )
afe w9 ¥ 19 2% dfawa =
sme fFar @ | gw w@fama § T
safad ax & f& d@fqma 1 fawgw
giar & | ow & ofefkafa ¥ dfama &
goew #I@ #1 wfaw w o
& | 99 SawT fAwas gar § W swar
¥ suw fasg wodiv grT 8, S99 9
AF1 fewqur et & g7 gwU FoA
g1 wnat 3 fF gu ofenwe & T
od W) FE fr dfama & ag A &
iz seF frwaw faar mr 2

gaq fegq ow wiafa szd o€
B faar ot wy famd 7 f @ea W
NzT mE fx greg Fgr 43 W W
fafacez #gi 43 1 ;ngw fufaes #t
g™ @iz 9T fazwmar war | @ WY
|91 g9 & arz v ¥ wfaw 2 A
¥q¥T qaag ag & f& S § 99 ¥
Wt & fF siev o fr grewm F we @i
T qgst wag dsr wifgd a1 gEd
e dwar afed o
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@O aag & wgRa mE aEw
ary § g & fomi fad s da
[T TENTRIT 4T d89 § | I w0
& Q19 ¥ MR FHAT ¥ AT WINA
9 ¥ ¥ A zaf/d gisw mw M w
1 MaT 0w JaT 91 F F @ feavr
SIX MO /T T WF FAW F A
faar | wo¥ agi NE @ famd Wi
a7 ¥ fF fad grea s o 7
St gear e wifed | K A Fear g
IT WY X WqX qgi ez ¢IAEA &
fagw samr & @ P X W THEdE
JraT WA ad F @ swar # wfa-
fafece 3T 1 a8 vF Tvaew av fufaas
2wy ar § fady 71 3 3 fqd@
faw w7 gqary Y wE€@ Ag & T W
fegeny & g®@ € | WON TG
gagar wfagg & | gWI T UF
FFWTT & | Ig TwMIT Hag @ &
Smar ¥ fafew 9T #1 g8 F gaw &
T AT HAA G K A Y | FeAT F
st wfafafa agi ox 7 & SAF g &
g @ wifed | watay wigw fafaeze
o gt gisw &1 gAr fe¥ 1 M
oy fafaees WY @ g F @A
wfed |

sror e &1 7 € 1 safea sfet
Fr gEgr qr Wt @ifan 7 sea
T AT FT 2@ U AT T TF NS
Aafaramglid | & @y sgAw
gt g1 & Ay wgar Wi g fF o wwa
7 2@ W@ o Sqi N @
W g | gfF ag @.fan w1 g & mfan
I Fimr f& Fidw & fma o drag
tagew A QT | § FeAT WRAT§
f& wd Sqg @fqa @ & GO
=nfedr

ANad @i ag ¢ f@ . dFdT A
§ ag T GUT AT § | YW WK
ARG AT WA gISH 4T USY AWT &
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T G FT AW qg wF T A
s fafireex €1 9T, T #1 & dwET
Ud wr wE ¥ ) gefad dwen
TR T 5% A &1 N8 F qE
& w1 F T srew fafeeet €Y s,
TR Tar ¥ #f faww weer @
quEaT | 5@ IR & gawar § v G
T@ q TS ATH FEE F AAAT FT
sfafafaer & 5ot ag ¥ ggi T T &
s fafaeeT & ag =& gre| &1 g
aifegd | woF @y § q@ st
A1 S Y o qT A e AT
ag W ¥ I T w1 & | qwl A
S ®fer qret gt § a8 99 #1 A §
TR A I F A< a8 79 W1
ArT BT 0w &

qufa AERY : qEAT AT W
gqH FI)

=Y q¥ ;T HIT AR WOT ¥ I
o gAY F @eH FIIATE |

awfa wgiew : & & q19 § g0 A1
fr sy qiw fae @@ 1 @ga & A
@ Ay § | ma A @ w0 g feAr
g

st a® ;& goAY ot Y e F AT
g § | Efaur F1 @A £ T FAT
qrét 7 wwmar, a8 F8 fa | waw feaw
@ wrafa I3 I e faar, gew
HTF AEE ¥ FHHL HAT 3% TG 8,
7z #g fam, &R A A% 7, T
oY ae fear | o= fame ® a3 Faiw
a1 & uF oF faAe & qa«T aaw av )
FfEa wT 99 F FIT GIST q1 A7 FFAT
FTEAT 9T |

oA §zaar & Fg R g R A«
faga® &1 aq9T FL@TE |
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st o o faarY (ET:\T;(‘[{I) .
waTefa weieg, & s S ¥ g1 F]T
wif® Fwd F7ar § | I A1 shard
a1 fa<rg e g Fwifs faw awg ag
faurs gaTT @ @y ar, awefa wEEE,
I9 qwa & Wy 39 a7 | 99 g fagrw
FATT T &Y 59 faum ¥ aww & A
T A el ¥ faymEt w1 s o
ITFY A AEHT § AR AT gHTR ATRA
o} ag aTd guA e Wil | A oF
AT qS AR 3 T & o 71 Fd T
garaar ? & & s w1gan g v s
og FF A & o0 aeETET 8 AY
oTaa ¥ &Y 7 aTEm IAH § | 99E
I AR 24T |

e wgven - & AT A
TR fragi ST ge Wt aEw g
mERIT gt J1fge

sY Wo wo famrd: AT g7 #7
qawT g 2 fF it sma Aga ag WY
7z a9 § & mfqamie & grznfer
& A9 9T ATEET S TTRafy AR
F7 & a8 WY 98 TEN Tifgw | o g
ag A | afeT W F¥ afdeafy &
saTe. faum q@rar @ ar | W 7@
af+feafa @Y Y f qreafey v 9
o W Al F TG X A, q¥ ATEATfEY
T & TE@AT F AY ARIT FAT EY
ET | THY 9T ¥ HAT AIOHT I FT
affeafa F wam Iq1@ F7AT £ AT
afefeafs & smee ag @fqum gareT
T 2 W 7@ g1 Ffen | gEaT g Ay
aFar | gafae § gy frae v
fs oY w9 AT STEY § IEEY 2T
fom, o FE A A 2

*ft wTIR A (HAT7) AW
nEvy, & oft ¥ % fa=r &7 qof €9 &
HHY AT § | T A 7y ferd s
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[ Frefy 7w 7]
WY ¥ @ T W I TS F Fegen
3T JEETC T 1R T &7 F a9n A o7 @
qr f& 3791 g P FAT O @
ey w1 =@ wEEY faat 6 g
a7 # f& ifs s F1 fewm sday w1
frwmr 2 wafew 3q feamT o1 auwE &
fere gt IET qETT FAT 99T | fRey
& &1 #79F & fawrn § 1w F7 & qgra
£ 7 ag cara fewrg e wm 57 &%
IATA F AAWT FHAA T vFEFCN
F ag favag fear ar fs s fafaeet
&1 &1 77 qETw ¢ S Afade fafreex
Z1T @z oY TSE-AT & AR g | A A
NI 57 F WHG W1 4T | 99 T AL
aifgen aonfg=ar wz fawda &5 w7
JHT g AT AT OF gANT QT waAY
1 Y TSG-49T § A7 97 | EY TH A
F1 wrfgT &7 £ f& wma wgg &7
fam oxq sTAvIE £ W1 awtas g
seaey S, & ag o FgAT w1gAT § &
gfrar St %1 Tgw I AWG A gAT 9
Fg weger ff A FY /Y IR IT
AR g1 F ATT 7Y q@T TAAL § TF
waw fzar av foms ag #a1 av fF afe
I 9 A9 WA gl fF a8 FOw F
IFAT & FAT AT FAT ALY ITA qHAY
a1 TR T ) AT A wem g
o 7T A7 A °g ff 9@ g s
HAY oft JargTeTd g€ &1 faua gwn
Argg @z w4t g & ww o
HAY q9 T I T & A "y @
A 37 a9 I9E & fag @ g1 A
qgufa giq @ o wemar aga &
FTU & AT FT 79 497 fF qg A
a¥ | faey fow fasmesdt ot Y G2
¥ AT 931 WY IR g1 AT | A
form 7w quve Wt T A gAT A
a8 T wved g fE fEw osE
g oft & 38 Fae frar 5 998 a2
St grwd gt A A d w7 7
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ST QAXTIA FY FATAT 74T, &T wfA@T w1
o 37§ Ifd & g7 3 T ™ aw
g &Y eruTeaE # ) sAfew A9t B
@y gu g€ Tgq ArawgF gy v £ fE
THHY FTTAT ATHT GgATAT ST | ATy
Fga & o Frr AT AR wEATn Ry,
ITEY AW gT wifge fE T awar
aft & AT FATT FTH Fae0A T AG
FedT, AT Hfgar F) AG AT IW@T,
firrae #Y a1 AT Y | 9T e oar
& fFar sar @Y w9 Y 7€ gvn fE
e AT W TST-AET FT FH
fear st | feR 99 98 T AT
FUTT R a9 qg | gnit | gAfaw
T AF @A 2, AOAT TIEIISAT 97
AT ¥, I GTEALHT QT qA@AT ¥ AV
Faw #F1 9ved A fom wHE W
FAAH A 7 HT T T WTHT AW,
aY g%t ag =rfge fF I weEC A
F1 ZH F7A1 AEA F, AWNGfA AERT
waT $g @ Y fF wmar v e, & v
TE FET i AT AT EY ALY T
FW FAT Afgq AT a8 FTH a9 QY
Tq%aT & 5« {5 wTHa ATgE & faw w9
& 1 & gy Az § faagw = f6 3@
fa=t #Y wra ferar w7 1 &Y AAT @ IEH
TITHT FEATE &Y AT IAHT W FAL T
¥ FTIU aTE FWIT AW FT WEAH FAT
X g TU WY AT WY qF a8 T
T T AT &) | qEY qF fAdwa wAw
qr |

Shri Inder J. Malhotra (Jammu
and Kashmir): ] half-heartedly sup-
port Shri Kamath’s Bill because I
agree with him in principle, hut dn
not agree with some of the things he
has suggested. I do not think any
of us who has got any little thing to
do with political life or public .ffairs
would at cny time challeage the ;..n-
ciple of h.s Bill that the Frime Minis-
ter of a democratic country shouid
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belong to the House of the People.
1 agree with this aspect of his Bill:
But I was a little pained to listen to
the remarks made by some hon.
Members regarding the election o: the
personality of our present Prime Mi-
nister, Shrimeati Indira Gandhi

Shri Bade characterised it as back-
door entry. This was not really justi-
fied on his part, to give this impres-
-sion in this House, because the im-
pression he gives here would be car-
ried outside.

Shri Bade: It is already there out-
side.

ot 7 fomd 7 3% S ET g
57
wafa wgiem ;. gAET wOw 3

£

Y wu fowd : oAy wEIR, I9F
foat 71 w9 WA ! % W Oy
7 gAY & I qWATT |

wwfa AT TN OF SEET
fr ot 1% WY ATgT 91 a1 I Wefeasy
g%'ltfﬂﬂ@ﬁﬁlg'rw'}qﬁr
aga TeeTwA g1 AY ag 3 ¥ e 1w
A7g F o w40 HF AT |

Shri Inder J. Malhotra: I feel that
10 make out of the way references
and remarks of this kind and gi-ing
such impression that the pre.ent
‘Prime Minister is rather shy of fight-
ing election to the Lok Sabha is not
:at all proper. It rather pained me
to hear stch an impression  being
given to this House.

Shri Hari Vishnu Kamath: I did
not say that.

Shri Inder J. Malhotra: Shri Bade
gave that impression.

As far go the personaiity of Shri-
mati Indira Gandhi is concerned, she
is well known all over the cuuntr)
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and even outside. She has been for a
very iong number of years a national
leader of this country. It is just a
matter of coincidence that when she
was called upon by the party, the
nation and the country to hold tnic
office of Prime Minister, she happen-
ed to be a Member of the Rajya
Sabha.

I was rather educated to hear from
Shri Gupva that Shrimat Iadira
Gandhi arter Pandit  Nehru's death
was asked by the Congress Pa:ry tn
fight the election to the Lok Sabha
but she refused. I do not taink any
such thing happened in the Congress
Party at that time.

I would only make an appeal to
hon.  Members. While we agree in
principle that the Prime Minister of
the country should alwayg Leleng to
the House of the People, we !, uld
be rather caretul in making cui of
the way remarks and refecences,
which are absolutely unjustified. con-
cerning the personality of the Prime
Minister.

One more point to which I would
like to draw the attention of the hon.
Minister gnd the hon. Mover, When
the Mover suggests that one-fourth
of the Counci] of Ministers should...

Shri Hari Vishnu Kamath: Not
more than one-fourth should belong
to the other House. If it is zero, I will
be happy.

Shri Inder J. Malhotra: As far
ag the number of the Council of Mi-
nisters is concerned, I feel this should
entirely be left to the judgment of
the Leader of the House, the Prime
Minister, and the Chief Ministers, be-
cause it is really not possible in a
developing country like India to fix
the number of Ministers like that.
After every span of time, the admi-
nistrative = work goes on increasing,
and naturally with the increase of
administrative work, more Ministers
will he required.
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[Shri Inder J. Malhotra}

In the end, I would like my hon.
friend, the Minister of State of Home
Affairs, Shri Hathi, to convey this to
the Leader of the House and the
Prime Minister, that while appointing
the ministers, this should be taken into
consideration that such persong are
put in charge ¢i such departments of
which they have at least a little
knowledge, because then they will be
in a better position to discharge their
duties.

it fegram fag (TeEgR): ao-
qfq wEieg, i gft fasy s & @
FwgA fagqs 7 I aF T ¥
& Suu fafgg WA &1 @wg Far
g 1 ag faims W aER w4 W
@ W a8 wER 9w AE gen i
¥ O g1 ¥ fay d@faae F smae
qT @eT # & fagrd  Ad WhR g
aifgd ® I qle I aAfgg Ay
#E dfram (dwe) fais oifa &
AT & TEIAY AT AT T 79 W
F v oY o 2 fagrd A @ A wwfAg
ag 9@ A T A & AfF aw
¥ & o FEW 5 A W 1= A
& WeaT & IRT AGAT gHT ey |

ag fawg gor & | ? W I*
STUTT "l I AT F R AIAHTS ¥
feafq 7 @Y, T S AR FAE
FT g ST T4 g AY g 5 faw £y
At @ A w1 R qfE -
Frew feafg @Y, g @ 9 o
IWF T AT A A W ¥ AR
qfsea & @9 W 99 W @
zafay Ia% IATT A a7 7@ 5w |
Ffe s & guwar g 5 oo
feafa Trcey o o1 @ & A
#T BT FT a1 AHAT Jg TAT FIA
feama AEY R | AfFT Y W AR
T e § fF g s Sl 9 8y
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g T AT FT &) AT 9T aF qg &
<t a1 9Td FT g A€ W 0
I wwem § 9 & wwwar § R
I ZEF & AT T A qH F&
TET F AT ATHT IAHT HfqAe war
a1 979 Fell I T wuR oW §
IAAT [T A AW WY wTEE AFAE F
faa® & | oF QY welt @7 [T qEN
aw T WX AT Tew @ F AW
FATY TGAT A WY AFAATHT TG T 1

Y @Yo Fo WITAT T TH ITEIW
faar waTe 1 | a@T 9= wEw WAy A
M A AN TeEngEEE AffaaE w1
AT 98 TF AT 9T Y 97 HiT SEF qE
AR I W ¥ T Twa war gE
A Y TR, T T Jd N qwg T
Afrde FF | R W ]| T T
FafT 98 T 9T FET IIEIT AG
& FFdt | w3 faggs F WA F -
FIHTT ATA AF Y WT4E I oA T,
T N AR e QA T 2 A
a7 d@fqu fafaq ww@r & w5 ga9
ag wav & § 5 gt w5 A gET
g ar A @ gw e
N yAfAI AT FT B FGE | T
T # ag sar vt & w0 7 fw
TUTH Hell JES [ FTH F7T 2010 |
agi o fafew & & ¥ ag 3w
TF Feawe I AT QT & |

AR agt 99 for g Age qw ar
7y ol areg FT e ww o fE
N TAST TAT FT g A TIF Fefr AEY
NEFATE | U Felt F AT AW
F1 & qT A1 Frfgg | g &AFT AT
AVGTT T TEAT L W Jg qIEdr
T ogy e sfr guk &faaw & GEY
TF 7Y & gafan AT &1 awd 2
ag sFedy wiow § g€ | @l
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g s wofew smar fF wfauaw
¥ gard qfe @ wifs d@fqem W
3T VAT 99 gH gAR &fauw fad-
awl X W @ fE 98 wmEw W
W W AT fF gww wuw et
srFaar & & gvm | fau ¥ fafaw
w7 § a8 HEeqT AE gni AfA T
g T FT IR g1 g fwar
I | AFEET BT a0F ¥ I9E &
T, GTHTT FY 74T G FT FIA FT
gfawr T@dt § 9 7 aged AFawn
& gfa farazie Qiar & 1 s Teawan
7 F7E w1 AT fgArs org W
A9, FE T FT A G A@¥
g Iw @ TR IEF fag
TEA%T 39 7 AT AgY § AfwT W
FEY A g AF qWT F @ W ar
aE TCHITFAN AEY TG qoet § | A
¥ 3@ ¥ g T3 o § R oww
g AW § #fane fafred § woe
Wit fr aeg awr & g 1 8 fafaed
agh & & | wrer SN0 ¥ Y TRy A
TF w91 99 9 § 7€ OF T § W
g g aifey fF @vr qwT 7 FAR
f& gw awadT FIEAH FT
AT RE | TG W A faw &
FT I3 AR Y Y g2 3 w9 fa=re
e fimaffaffirsy
%1 qadq fear € o feelY & @R
Hx fafg wamm & fadw 7
£ A oft Y AT R T § A d
e i e afE o arg
ATAT FAT TG § T ar ¥ =T8T &
ff & @ FAFAGT T FT
TR T e fear s afew
ST I qE & AV Al gHAT wer
®H FG |

T wedl ¥ 99 & TW §wnwA
fabas F a4 I fa@ ¥ wRW
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F& {5 g wvd w faw 0 famw ¥
a9 | WA T T A AR ) A
@ 7EE AT ¥ Igm 5 o wra ¥
TTET T HEgE WA fqER @
qfs "ERT R mrEvEEar 98
LT 5T THTT FT wieHe ¥ 71 |

Mr. Chairman: May I know how
many minutes the on. Mover will
take?

Shri Hari Vishnu Kamath: About
15 minuteg only.

Mr. Chairman: Ten minutes,

Shri Hari Vishnu Kamath: 10 to
13 minutes, The time may be extend-
ed up to 5.30. Half a minute will do
for my hon. friend Shri A. T. Sarma
to move his motion in respect of the
next Bill.

Mr. Chairman: Shri Kripalani.

Shri J. B. Kripalani (Amroha): Mr.
Chairman, Sir, the governance of a
country is not regulated by the Cons-
titution, If it were regulated by the
Constitution it would break down,
because the Constitution is theoretical
and governance is practical. For ins-
tance, the King of England can make
the whole population of England into
Lords. Will he do it? He will never
do it. He can dismiss the whole army;
will he do it? He can also say that
he is the commander of the army and
therefore he must command the army.
Can he do it? He cannot do all these
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[Shri J. B. Kripalani]

.
things. These things are regulated by
coaventions.

Take the instance of the American
constitution, with the three depart-
ments of the constitution: the Presi-
dent, the House of Representatives
and the courts. If each one of them
insisted upon their theoretical rights,
the constitution of Americg  would
break down. But they have well-re-
cognised conventions, through which
the constitution works. Here, I am
very sorry to say that the Congress
Government thinks only in terms of
getting over the temporary difficulties
that arise. And in their anxiety to
get over these difficulties, they create
conventions that are very  harmful.
My hon friend gave the instance of
once Rajagopalachari being raised to
the Upper House: on what ground,
one does not know, Perhaps he is a
literary man and so he did not fight
the elections and he did not want to
fight the elections; he became the
Chief Minister, displacing gomebody
who had really the majority. When
he became the Chief Minister with a
minority, some people turned to the
Congress and the majority wag secur-
ed.

Again, the example of Uttar Pradesh
was given. The example of our pre-
sent Prime Minister wag given. These
are not good conventions. I entirely
agree that in this matter, it is not a
question of changing the Constitution.
but  creating healthy conventions.
These things are done through con-
ventions, and I am afraid the Cong-
vess is in the habit of creating bad

enrecedents. Why hag it had to create
bad precedents? It thinks that it  ise
immortal: that it is going to rule this
country for ever and therefore they
do not mind what conv;ntions they
create. They must know that such
things come home to roost, Tomorrow,
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there will be other governments.
After all, nothing is eternal in this
world. I remember z story in the
Mahabharata. The eldest of the Pan-
davas, Yudhishtira, was asked: “What
is the most strange thing in the uni-
verse?” He said: “The strangest thing
in the universe is that we all die but
everybody thinks I am immortal!” So
the Congresg thinkg that jt is immo-
rtal. It is creating very bad prece-
dents. It must understand that it
will be sometime the Opposition and
these precedents would stand in the
way of its functioning properly as it
stands in the way of our functioning.
properly.

I am very sorry to refer to one
rnatter. | am afraid, in the last elec-
tion of the leader of the Congress
Party, the elections took place in such
a way as would degrade the high
office. It would not lend dignity to
the high office because there are so-
many people who claim that they were
instrumental in bringing Indiraji to
the exalted position of Prime Minis-
ter. First of all, there is Kamaraj
Sahib, then there is Atulya Ghosh
Siahib, then there is D. P. Mishra
Sahib.

Shri Onkar Lal Berwa (Kotah):

Sukhadiaji.

" An hon. Member: How is this all
relevant?

L]

Shri J. B. Kripalani: It is rele-
vant. Then there was the Governor
who came all the way from Kerala.
Al these claim to have been the king-
makers or the queen-makers. Not
only they claim, but they go about
boasting about it as if they have done
« very creditable thing in asking the
Congress members to vote one way
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or the other. They speak as if the
Congress voters are dumb driven
cattle, they are in the hands of the
Chief Ministers, they have no exist-
ence of their own, they have no judg-
ment of their own.

Mr. Chairman: I may tell Achar-
yaji one thing. He has not heard the
discussions here. In this Bill, as far
as the principle is concerned, most of
the Congress Members have agreed
with jt. Therefore, I would request
him kindly not to speak in a manner
that would be derogatory to the Cong-
ress Party as such.

Shri Sheo Narain: Sir, 170 voted
against. How does he think we are
dumb driven cattle?

Shri J. B. Kripalani: My remarks
are not derogatory. I have absolutely
no doubt that Indiraji would have be-
come the Prime Minister on her own
account. What I am talking of is the
methods that are used gnd the me-
thods that were abused this time. I
have absolutely no doubt that if thesc
methods had not been used perhaps
she might have got more votes. That
is not the question. The question is
not whether Congressmen did the
right thing or the wrong thing. The
question is that they did it in the
wrong way. For a Chief Minister to
call al] the Chief Ministers of the
States and to make them promise
that they will support Shrimati Indira
Gandhi, 1 say, is degrading the high
office of the Prime Minister. That is
what T say. It is not that she would
not have got it. She would have got
it. I am sure if she had stood in the
by-elections, she would have been
chosen, And, if she was shy of con-
testing a by-election it was good for
Indian ladies to be a little shy.

Mr. Chairman: He should try to

conclude now.

Shri J. B. Kripalani: I have finish-
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ot fasaaw T (zafear) @ am-
i qunfs wgRw, 16 aw 27
TS GHT T g9 ISET AT AT
FHE Ry wwar qag-AT & faw
g FqTET AT FY q@ AG A
qet & | 7z wEY & f N wwiT ATfeT-
qarfewre & g g v A @
ot Tog /Wt osat & wfafafiay ar
T oY &1 wgt a% wlafafy qaew,
foidfer #%%RT, N q@ &, ;| T
I aEAY ¥ &1 To@ AWT &7 SEAWL
& wfafafe 173 & ¥few ow az7 #1
W #Er wfgwre gt § o o A
9T § | HEEGEA F SET qA
fa= #t qw &1 ¥ wfafw A1 @z
* wfgwe, sfafrfueer (fordfer
FRI) AR AT GG T & § |
faer v @ ¥ qw g1 Y E W IW
T ¥ WY | g W QAT wE W
98 9 % § | T g F ag FEAAT
3w T & f feelt @& ag9 w1 wfew
sfawT § w1 g w1 A § 1 s
1 @Y ¥ Tar w1¢ "y AL faear
g

gt % 4g W & fd 9w &
I HAY IAC AT g% AT ALY, AT
TEITEF IR A Tg A AT FI A
% f& 39 qgT ¥ T Y dfade &
HAY g %y &, IuET w9 g & fw
39 ¥eq ¥ sfafafacasy a1 folsmefer
W F ag @G W faw & e
FII | Fg IF ST F I &, 8
gy § f& dfaae § oF Iharg Ay
¥ ofus U5 awT & AT A g\
# quwar g f5 ux fagrer w1 a1 &7
& T SaFr foiew &1 F AT HE
TEQU ATT AGH AT qIAT 2

# IA%T, NG FT@T, WX A
g, 9TAY F7 fae 9w $Q@ f6 99 aqw
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[* fazaarq ]

FT FE AT AT WA A | a9« ar
9 @17 # $6 T gvar fr sfafqfaeass
F WITT 9T F49 FAY AIA @I
A M JF | AfFA wfgarr &
HIATT Ml q&AT & AUFT qq@C
g wmA "3 @ gfquma § gaga
F & foaq it faw w@r 2, 90 ) FA9A
X omow & fadareeg 2, Srfeswew
g | SA%T deqn FFEy Aq ¥ IO
T ALY £ W) g qEqa WY A& &
54 fa 39 sarw w1 gewa goon fadg
FA § w1 fgas qE g T0feq |

g qF W AT A ATOAT & (R
I WA FT F1E AT AU HaAr A
g o Teat # W @ arfen-adrn-
fas1e ¥ s o fraffeq 7 &, 3@
weg "t A &, & frdgw woAn s
£ 5 gam? ggt dfave # @qua faen-
Y, arfz  Ygifafafedy, g & )
O wOY W& IEd mgann st
R gFT qEr WA s I§ F
sz Afawt A @gad  faerEd
Bt &1 #fade 1 I waifafafad
£ gu Wt AT ATEr 39 F e,
sfagi, ¥ FaWTd FTAT Mg § | W
Tz aifafafadr 1 @@ w3 faar
iy AT TR ¥ safsama fesderd
&1, @ wfaat § weaT fear o wwav
a1 | afsa w7 d@ga feederdy &
fagra yafaq §, a9 wu™ Har WK
Iu¥ qggnn wlaat a1 ge w6 AR
IgT ggavn wfagi ¥ Fr waT Ad
fear s wFaT € 0

qAAE gawg A dfaur § g -

F7x ¥ fau o faw dmfFar &, 5o &
aF wYfae ara F1 T fRar
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% Afea st Saer d2a aqr faear
F 1T &, 9g 99% fqqdq &, 39w
farey & | zq forq & ga fasr &0 fadg
FIATE | AT FA 98 71 gAw faw
ard, foas ag sqqedar @) & Fqqr A%
T F AT ) TOA Hel¥ AT HAY &,
ar 38 9% faare fwar @r qgar &0
37 feafy % a7 wfauara & 7 gwaT
WY @AT I R T qwT AT A
qaT & wfudrd * o waT ¥ wq
TF AT AT & wiuwrd ¥ #1E w7
@ &, 99 % ¥z §MaT W FIAT
&g A& & & wurq wav ar wew gy
fra @a7 & g #1T g "2 & wfaqy
1 geqr feadr €

N wEAT AT arentEr |
o9 qX fqqz § waqr e qareq
1

Shri Hari Vishnu Kamath: If
Sarmaji does not object, it may go
upto 5-30 p.M.

ot arewr ey (mat): awrafa w g,
¥ ot gfc faoy sma & g fadas
#T gAGT FTQAT E | M F HRL X
FET T TG FAGA FV SAT
Fadr g wrfgd AT 9aF wIT Ar
GarT Foey & SEFT WY TF AT
T far gy 1 g AF & x5 q4adw
sareft @it 2 | iq ezad fAw 7
qoft geas “aw fagdl” & ogAE
srafarar fivar & site war & & ag sowefy
g & 9T e fafy qgfv & aqa
S TF FTT F A av AT O §
F & §5 "ot gfgwar M =R
¥ arg Jorx § ) Afew & gy IFaT
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@ ST § | & g8 wgAr AEan g
B9 W & WIT WYEAd 9T W
AMATE FT AT F | AR AGTOEATR
AT AW F AT UF € T &Y
@ & 1 fey ofowmer & A9, faeeld
sTeq ¥ 7, e grara & @
foee WY g@ wF17 1 0% ggfq 2
w7 gEE F@AvE fear 9w 2 faw
g & I wgfr & wdw gowE
tofae g T1fed, SET wWE qHeET
ifed, a7 I F Af q@wr £

7% agar qar favms & oife =
T X AT FHTIT @A wwfe FAT
2, ™9 #EF &1 @ grHfeq wvar §
T 2W & WY THET AwT g ¥ fw
wod gOTE qAqET ATfgd AwRTeATE
* wraTT 97 Ay 39 9gfq & wew 0w
M g weTE & | 9EE 98 3%
gfa-wraar ofr 2= =rfedy oo oz
qHT 91 "% fF a7 Swaa 1 a6
I@ F, ATIATT FT JAA XK AN P,
W & AWIT FT QET ¥ AT 2

agi W HAR ¥ WOW §IT 97
waq AT ¥1 3¢ wa fa@r gur 7 ¢

T gT THATATY] e AT I 77 |

INE ATZ FUT ATH-UAT & FIT 9T WY
ug) v frar gwr & 1 gg AT g
|fe w0 3@ fF 9uT TSw AW ®
a1v 97 3% AE fomm ogwr & 1 ag
AT AR B, A AETAT A E
8 9T AT F AT T AEA F |
o% at a7 gaw 2 fom @ = oA
FEA § A7 0F 7T /AT & ) TWoF AW
FT AW AW A Hi@ss 97 Iq47
€ wrn , AK q%AT 2 | W@ Av-
wEr MY &, ST TS Ay goer g,
ag gare afcass & 1 7 2 W g
afrass F g=T AEH-WEAT ® IFA
8 @1 2, AFER A yfa-wrE J|ww
461 (Ai) LSD—I1.
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ET 3@ 2| o Y ar # a1 w1 qwg
T 2 & IWmHw §Er O, ISNAwW
9% 97 19 4347 2, TOHT @H A 3G |
g1 9 ISaqA §OT 9qTfEA g E,
Fg T 9 QAR @A} x@EY @
QAT ATET | A ¥ AR AT & W=
& & | WwfEn Ivwew e S
SEH Hdl ®7 g1, Y qE WY F @y
o\7 ag welTo & ®9 H WY g1 A%AT 2,
Tg T @ fawT war ¥ fe@ m@m
F1 9T g1 WY ggl W oAew & fer
qTF FT AT &Y, qAG TA U AW A1
IMET 9rfgd, ITwLATA gAT ArfEy |
ITRY g AT AfEga W =T Ay
gfq-9TEaATHT FT, AT F) FArATEATAT
1 gfafafues #77 g1 o¥v &7 a5

g gwE #v ge Sfqwr &% aiv
q%e &7 A7 71 &7 far A JHr 3
g a1 Tt TEAr & R I} amr ¥
q%E FT ITIAT JET & T I 491 &7
A A 9FT £ I3QT J@T E | IHFT
AT ®7 HAl & ®Y § AT 6T, foAT fopwy
zraw & fazr faar 9T 21 g7 oAy
a7 2 f& fax &1 auew fagr s
3% | & = fqagw & gafan faerg
Fwar g f& 3w 7 39 sfawan &
wi fatga & " I9ET W AAT
aifga, 1% ARNE ¥ A9 ";ZT FAT

anfgd

OF A HT A FTAVE FZAT A ¢
o AW & AT { J@ AET TR T8
arar ¥ fr & #3 aAA 2 o AR TR I
¥ a1 agi I § § & wieHY §iAA,
w1 F7 FEan # f AT ATR ¥ AT 7,

CgATR, M IE WA F afa-AE Fw T

4 F7AT 2, FAFT A0 femm v &0
T WA IAAT fAd sww a9
arr § & ar¢ fowrma A w78 0

°
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[+ ameEt]

e a7 fogram it e 3 fr Awaa
F wEy AE-AEAT A OZOIART AT
WY ifen, s e A1 owEAr #)
Fz g1 =ifzy | & "ag ATew A AvE
7 FzA1 Az £ wvd o o
F1 4@ F1 OF Nq-€T 7 AT 2, I
97 ®1E T 7 AT AW ot w4 fAe
T F7 AT &A1Y AR & qwAT
FHASATHF AT F W AR, HOG
qFq # | W AW F [ AT I F
ITE1 "AEed fzar A &2, Aadr weHe
¥ "7 AwEm gAY AT £ oo
IAFT 0F warvaq wfa e7 gar Ay
o 2

T3 wRl ¥ Aq & W fawm 4
TG FIAT § WP qET qrear g fF
FTY TUTH FAY W AT qA AT F
s T w1 faurs awmt & 97 W,
AR F9T A gU AR ¥ & fay ok
TSy 7T 17 fayra afvadt ¥ A Az
I, TN WY FAT AT A Y |
& WAAA R, T AANT [T AT
LA A o S LA T
wfu® ey & & 71 I A=A A7 A
™ fem Wy

gHTT WAl WeRE @ faugw w1
e mr A " Afe G fadas a2
navy ATY f7g & gA W F wET
sy goTHT § FAEY 9RO 999 o
g7 AT I fewr @ & awwa g
f =it &1 zAH favare feeifamr agan
T, FT FAT ATIAT |

Y axy aniv (TwE) c #
fagas w1 a7 79 ¥ faw agr g
g\ T ¥y AEet & g b
T WF w7 Y wwd PR 2o wEw
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FIATE A 7 UF T¥G7 T 37 9 $1
T 2 fF gy wew At Al gme
SUTT HY 7 a1 F9 § w7 fayrT aww
HT A T FT T g AT QY
g afe

affr & wmar § fr oaww W
ama A A E | Fgd T AvEdt w1 g9
T & AEEE § WX A R
fad i ot & eafamea &1 & AT
= fagg® #1 75 amar w0 &
FAwaT g & yeqras wgeg 71 ag Fas
HuT AR £ fe W g g Ad
g W9 3§ & feafa | 2 0 T
SAW & T K aqrar g 1 awi 0F «w
Afa-vge & W@ W § dife e 7
& ¥ ¥ | ITHT AFEC § HEfEAT FF
FraR a ST HA € e
& ¥ ¥ W WY TAGA FT H1E7 A
, Wwda 1 w7 w9 § &1 At
A a7 sfaw qEt &1 gy farEant
aN o fx a7 F@ fx faw oA @
AHAE & WX g AFAT F | HfFA A
z@ veT § & I a7 W feAt faw
freey o @ 2 1 g@) ww  fw oA
Iz & 1| qvA fagra 9 gaEa #51
# SA#r wfan qEt 7w & fAo AT
FE & A7 JEEEY I A R FAT
o wE T 77 g @ fE oAns
LA

AT FT9A 1 F 21 I AT IeAE
femr & | wg T S aE Y %
fr wma Wl g ST AT feR A A
T FF T 99 A 2y, I9ET fawna
AT FT T FYTH Jel KT AF N7 F
qzFq AT wifgy | Ag wrg § T
wF @ o agwa g fE 5w adm amow
IFT AT F1 A AF fAeAT #, AV ATy
1 qARFqTE ZIY ATHA ¥ A EATL
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g 97 W &, TW WA ARAT ¥ AY
F1UEH AT AT A-IEN N § 3T
q FE | qg W1 AL § TART ATA T
& fau & wwwan g f g awr
T WY &1 AT WY gHTT ®TH AT qFAT 2,
faus of e w7 Y &1 A W gET
W A AFAT £ |

FET AT TAHAT FT AT KT T 2,
A% qwr ¥ o A &7 Arfaae fear
AT 2 AT goqEEqw| ®1 U@ WV
gfafafuear fear o awAr 2, IAET
g7 W gfafafucs e awr g | &
@ wwRat g & wTow AT Wl T
o afeesi & sFwiq |1 § )

a7 ®Y § # Fgar e g fw
q7FTL Afaus § ofvadwT &7 a1 7 ¢
wfee F7 § F7 Holt wgET F1 A7 w7
wTvATRA AT AfEd fv owmeRr & OEY
J9 AFN EENY W gEwT W WY waEy
g qg ATF AW FT WG EAT AR
TSI ® A1 wAY Zo A A AWy #
I T FT AT R, I HF Y Egrm
g A1 WTETET ¥, 3F FH WA WY
wEET Y AE § fasar anfey

st vt Wo wafawt (mTUT)
g A & faw o7 w9t Wy awg
89 § qga & I Furs Fw fw IFA
W AT § ATAA n% mpeaqe 4@ w
qw fa & W7 & swwan g o gm A o
IH 7 AT fawTe $ AT wifey
ag wg A ? fe ¥ # ot gt &
WTRAHT AT 1A 7, 2 0% wgeago
A AT ER A AT A, W@ OE

Hegeayel a1w & A f gy wTHA ATRW

aw@ e

afew o oAmw ¥ o wwt gk £

A AW & fe g Ame awr o
IR AEA 2 7 & W WY o%A Ay
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ST AWT AT # IR FW AET R
7z # | wEdEgye a1 a9 & o g,
TR g A1 AR Fwan g wifge Sy A
N AT T 2 7 uF FEE §
HTEHY I A7 77 § /7 qg A gy
o1 AAT £ AT TS AWT T AR
¥ £ ? w7 I AAEH A T 6T W@
# 2 o 3w & qF A A AT IOV A
T grrd §3 & aeiemgEs faare
7 & 9T g % WIS W AT €77
A E A E | A A TE A R |
& 7 A6 AW €7 7T § 1 A AT
Y wgenr w1 & oarar § v & g
a3 & afer 87 fwa ww w7
A & g g fr & oot gma W
¥ OFETE |

17 hrs.

Afea & qumar g fs & a7 Wt
N F1HT FW &% a7 W § gz H e
e qra g ¥ sarar forsefra g avag
=y sare frgdefza & Sfw 7 @4
dwet wrafad) gra 7 w7 oo w4 E
YT agi 431 £ 7 ¥ AqrwA A1 qE 0%
T ITRA N7 qAH & 97 & qEwar
Z f& off w197 ®1 faw o7 3w AH
TATH K1 79 F74 ¥ [ a7E AAR A7
% | yoAEE FoT ¥ gwTe WTHA
g w9 £ f& Teg AW § wEE w0
gfu® Azea § a1 F1% AW F AT w1
wfuw wgar # 7 dAfaymw 7 #mR
wfusri 1 fm e D ¥ ) a7 0w
a7 fawroig a & Afea & a7 w41
a3 w1 Aqre Ag g Awar g fx ve
A H T guT WTEs! ZATY wTer
war ¢ w37 w1 wfaerr fag I
a1 9% 9 qfuwre § | w® % Iy
T AT 6T K AWM E A weH £ 5
A% ¥ A AT €T AW A A
fe ag Ifwa grm & AwAA g fw
1w /T § dxew w1 ol e § e
WY AT & A % oW ¥ oW
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[st sar 7o sqifaf]
AT a7 Aqa 1 T 91 I3 AT
0 ¥ 0% § femang w3 97 ax fr
Fiedregad fewrga aff Foar § A7 A%
4z T9T 19 gy

FAAFT AT 7 FAFTA HEIEgIT
FT 79 FEY & | AR I AT g THF
“ 1 & ag T qaT w0 § R wEE-
Zqua g Ag) afex eaeq qeeqowi
1T w1 fauifed f&a s anfen &fwa
T FAT ¥ w 7€ a1 A7 A4v A7
A gfE aamarArag #09 # ag) &
2afa & 39 F 39 qAT7 &7 WF TET
333 a1 ag I ™I q@ FHA
39 faq i @17 w8 af O § qAAaQ
g f& m=dt am & T 41 1 wxrE
¥ faq os 76t AT wAAgT AW
FAY AFATT & | 9%W F O frArCa@
137 Wl nF FEdgea ¥ oA
e =qfex w1 Iq qZW F A A qGT
s WY I agr wH AT A
FEZTAT M @Y Fvg Y A T AqF
FY @@ # 7k §1 2z *r§ T AT

avrafa wa  wAAT g3A7 wrAT
WY FAT FL |

ot vuro Wo vutfwat : W @A
A # fr 77 0F 7g7 Ageaqw AR IW
Iaa7 wu gu fagq § s gafao
T W &1 &1, 907 fgaz & g oad
foar @t A% ¥ o o ®WT T A
faare gw St & AR v § IAET &
AT F7AT § W § Awwan § f*
ol wift £ qv A7 fga fEan
(G

Mr. Chairman: Now, Shri P. Venka-
tasubbaiah.

Shri Rajaram (Krishnzgiri): Nobody
from my party, the DMK, has spoken.
Could I have a chance?
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Mr, Chairman:
now.

There is no time

Shri Hari Vishnu Kamath: He can
have two or three minutes.

Shri Rajaram: I would like to have
just two or three minutes. Nobody
from the DMK has spoken so far.

Mr. Chairman: The hon. Member
may resume his seat. There is no
question of parties herc. The question
is one of catching the eye of the
Chair.

Now, Shri P. Venkatasubbaiah. He
will conclude his speech in four
minutes.

Shri P. Venkatasubbaiah (Adoni): I
have been very attentively listening
to the debate. Shri Kamath, an able
parliamentarian thought it fit enough
to bring forward this amendment to
the Constitution. By implication he
meant that the present set-up headed
by the Prime Minister Shrimati Indira
Gandhi was not according to the
healthy conventions that ought to be
established or set up by the Constitu-
tion.

Many hon. Members have compared
our Constitution with that of Great
Britain. When we compare the Rajya
Sabha with the House of Lords we
find that there is much of difference.
The House of Lords is constituted in
a different manner, whereas the Rajya
Sabha is constituted in quite a differ-
ent manner. We know that the Mem-
bers of the various State legistatures
are electing the representatives to the
Rajya Sabha and those members are
elected in turn by the general elec-
torate in the various States. So, whe-
ther a Member of the Rajya Sabha
has got a representative character or
not is not a point in dispute. They are
as much representative in character
us the Members of the Lok Sabha.
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Therefore, 1 would only point out
‘to Shri Kamath that to say that a
Member of the Rajya Sabha is not a
real representative of the people is a
misnomer,

The other point is regarding the
manner in which the elections were
held for the highest office in our coun-
‘ry. namely, the Prime Ministership.

Acharyaji knows as a former Presi-
dent of the All India Congress Com-
mittee that even before the Congress
took office in this country, a parlia-
mentary board was constituted to
select candidates for contesting the
<lections.  Strictly in law or accord-
ing to the constitution, the parljamen-
tary board which is purely an organi-
sational body has no control over the
sclection of candidates who would
become the legislators, how it is to
bc done and so on, It is quite a
different matter that the Congress
organisation took the responsibility of
running the Government.

A healthy convention has been evolv-
rd which other parties are also follow-
ing. The Congress Working Com-
mittee takes a view that so and so
should be the Chief Minister and such
and such persons should contest the
clections. It is an internal arrange-
ment so far as organisation is con-
rerned, The Chief Ministey is as
much a Congressman as any Member
of the Congress Party in the Lok
Sabha and he has got every right to
express his opinion though strictly in
a constitutional sense it may be re-
pugnant. But it is consistent with the
practice that has been followed in the
country for a long time. So it is not
at all correct to say that the Members
of the Lok Sabha are like dumb
driven cattle influenced by the Chief
Ministers,

I would only conclude by saying
that this Bill is not at all necessary.
We have to build up healthy conven-
tions and as far as it is practicable
1o do so, see that the real representa-
tives of the people are elected.
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Shri Rajaram (Krishnagiri): I am
supporting Shri Kamath’s Bill. In this
connection, even if Shri Kamaraj
happened to be a Member of this
House, he would, I think, have support-
ed Shri Kamath’s Bill.

Everybody talked about Shri Raja-
gopalachari’s regime at Madras. But
nobody remembers the Kamaraj re-
gime there. When he was chosen the
Chief Minister of Madras, he contested
the election after three months. With-
out knowing the recent history, you
are bungling the whole case.

As far as our country is concerned,
it is a democratic country. T do not
wish to quote the various examples of
other parliamentary systems, ag has
been done by other Members, It is not
necessary, Our independence is, after
all, only 18 years old. We are here
to create certain healthy conventions
which will be good precedents for the
future, One such good convention is
that the Prime Minister and the Chiel
Minister must be chosen from the
directly elected House. That is the
essence of Shri Kamath's Bill. He has
got no aversion or any such feeling to
the present Prime Minister.

Shri Harl Vishnu Kamath: No, not
in the least,

Shri Rajaram: We want to lay down
only healthy conventions. As such,
this Bill must be unanimously support-
ed by all Members. Iam also support-
ing his Bill in that sense,

As far as the provision regarding
one-fourth is concerned......

Shri Hari Vishnu Kamath: Not more
than one-fourth of the Council of
Ministers shall be from the other
House,

Shri Rajaram: He is insisting that
more Members t as inist
should be from this House. We must
iunanimously support this.

)
So we should all join together in
gsupporting Shri Kamath's Bill.
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Shri A. V. Raghavan (Badagara)
rose— *

Mr. Chairman: You know full well
what was the time. I could not help,
in spite of extending the time by
nearly half an hour. Now, the hon.
Minister will speak,

Shri Onkar Lal Berwa: Two minutes
please.

Shri A. V. Raghavan: 1 only wanted
to say***

Mr. Chairman: That will not go on
record. I want discipline here,

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): 1 welcome this
opportunity given by Mr. Kamath to
discuss this subject......

st wferT wTe ST (®RT)
TR AR, 19 § wW A 2
My, Chairman: Please carry on, I
will count myself,
»t wihere s dea Tty
qERT, I qA¥ FISN K AW A g,
FHAET T T qAwAT £

s wRE . AT "TE A
FIXH FT A ISATE | F 5 WY
gy ag &3

Shri Hathi: ...... giving an oppor-

tunity to the Members and to the
Government to express their views.

Mr. Chairman: There is quorum,
o WHRTT WTR AT SRR AR E |
Mr., Chairman:
Count me also.

& s A & o qEd AEe
¥ wzT § A9 ¥ 6 £77 FTAAR
IoTH ¥ @Y ¥ 3§ 5 ww & oA A
L8 3

There is quorum.
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st wiiwre W dow o AH
w frm +fifar

Mr. Chairman: The bel] is being
rung, ...... Now there is quorum,

Shri Hathi: I may at once say that
so far as the Government and the
party and all of us are concerned,
those who believe in democracy, the
parliamentary method, there can be
no doubt in principle that the Prime
Minister should be normally a Mem-
ber elected to the Lok Sabha.

Mr. Kamath in his speech had dealt
at length with the precedents and
constitutions in various countries, but
why need we go and look to the prece-
dents when we ourselves agree in
principle? But he isa very able
parliamentarian, it is always j treat to
hear him, to hear his arguments, in-
tellectual and witty. He cited the
constitutions of different countries. He
also said, I should say to his credit.
that he did not refer to a particular
individual but at least he knows the
time when a measure should be
brought. This is the time, when he
naturally thought that because in the
Cabinet there are more Members from
the Rajya Sabha and because the
Prime Minister also happens to be
from the Rajya Sabha, this is the pro-
per opportunity, for bringing this Bill
so that he may get support from his
party and others.

17°16 hrs.

[SHRI P. VEKATASUBBAIAH in the Chair)

But he must have seen whether at
this time or otherwise, most of the
Members on this side who spoke have
said that they in spirit agree to the
principle but that to am=nd the
Constitution would not be praper.

Shri Kripalani, a very experienced,
wise and elderly person has rightly
said that the Constitution is theoreti-
cal, what is needed is something
practical; therefore, it is by conven-
tions that we should lay down healthy

***Not recorded.
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principles and healthy procedures and
conventions, He said that we are
making conventions by bad precedents.
So far as the Prime Minister of India
is concerned, this is the only occasion
when under certain circumstances, and
where elections are not being held
and there were unfortunate demises
of Prime Ministers—the demise of two
Prime Ministers in two years. I
thought Acharya Kripalani would take
me seriously and not laugh me out.
I have been referring to him with
very great respect, and on the con-
trary....

Shri J. B, Kripalani: ...... 1 did not
laugh.

Shri Hathi: I am sorry. I said what
he has said; I accept that the Consti-
iution is only theoretical and that
what we should do is by conventions.
I agree to that.

Shri J. B. Kripalani: I did not laugh.

Shri Hathi: Thank you. Therefore, it
is a question of having conventions,
and nobody would deny that we
should set up healthy conventions and
such conventions as have force more
than any law, more than any writien
Constitution, It was unfortunate, as I
said, that in the recent election of
the leader. it came about because of a
series of circumstances: the death of
two Prime Ministers and then no
elections were being held. But one
thing has to be remembered after all:
that the Jeader is elected by the majo-
rity party, and that way, the Prime
Minister does command the confidence
of the majority. But even then. it
‘would be proper....

st wferc ww A "Wl
. O - - "
qEET, I ¥ FOH A4 ¥
Mr, Chairman: There is .quorum

now, The hon. Minister may continue
his speech.

Shri Hathi: It was under these
special circumstances, it happens to
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be that the composition of the Cabinet
is what it is today. But, during the
discussion, I was rather pained to hear
some references made—not by the
hon. Mover or Acharyaji or Shri
Dandekar, but by some others—belittl-
ing the importance of the other House.
After all, these are, both the Houses
of Parliament, functioning as a Parlia-
ment and the Parliament of India, and
the duties and functions of both the
Houses are defined and prescribed by
the Constitution, Therefore, to refer to
one House with disrespect, as one of
the hon. Members, Shri Bade did, is
not proper.

An hon. Member: What did he say?

Shri Hathi: He used the word
yatimkhana. Let us not use words
which unnecessarily create a sort of
bitterness or irritation or displeasure.

Shri Harl Vishnu Kamath: He said
it in a lighter vein. Perhaps, not
seriously.

Shri Hathi: 1 think, generally Shri
Bade is sober.

Shri Bade: I am very sorry if that
word ig taken in that way. I never
meant it

Shri Hathi: I know he is generally
very sober and he would not say such
words, but very often in order to
strengthen the force of the argument
we might say that Ministers from that
House are not uscful at all and there-
fore they should not be there. That is
not Shri Kamath's idea, because had
it been there he would not have in-
cluded in this Bill that not more than
one-fourth of the members could be
members for the Cabinet. Therefore,
1 am not attributing anything to him.

What I want to say is only this.
Atter all, what is this? This is &
subject in which every one of us is
interested, and jt is good that we have
got an opportunity to ¢xpress our views
and giving oar definite views on the
subject, Therefore. 1 have nothing to
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[Shri Hathi]

quarrel about what Shri Kamath said.
He never uitered a word about the
other House. He has not mentioned
any derogatory remark about the
othér House,

+ Then, one of the hon. Members
referred to the Prime Minister, He
asked whether she would have won
if she had contested. I am sure that
if she had contested—it was not
Acharyaji who said it; Acharyaji said
that she would win any election; it
was some other Member, who is not
here, who said it, that she would be
defeated—she would have definitely
won. I only mention these things
because it is not proper to bring in
personalities,

Secondly, so far as the precedents
are concerned, it is true that prece-
dents, if followed repeatedly, make
conventions; but all these years we
have seen that both the Prime Minis-
ters have been from the Lok Sabha.
1 may say that the present Prime
Minister also has told me and has
authorised me to tell you that she
herself would have been willing to
contest the election but for the emer-
gency and because elections were not
being held,

By and large, the principle or the
spirit of the Bill is acceptable, but it
should not be that there should be
a total ban or bar. In exceptional
circumstances, for a limited period,
there should be no objection if the
Prime Minister is also from the Rajya
Sabha.

Shri Hari Vishnu Kamath: Six
months’ provision is there,
not a

Shri Hathi: Therefore it is

question of precedents.

As Acharyaji said, we should build
healthy conventions because today it is
the question of the Congress, another
time it may bee some other party.
Whatever it may be, whatever con-
vention is formed in the country, a
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national convention should be there,
but jt is not that the Congress is going
on doing all this because it thinks
that jt is immortal. It is not so, but
even if the Congress thinks that it is
immortal, I think, it is good in a way
because, as Acharyaji knows,

HITT WA ST faar wdy « faeade
When it is a question......

Shri Hari Vishnu Kamath: Next
line?

Shri Hathi: I am coming to that.

When it is a question of acquiring
knowledge, science or achieving ob-
jects, a man should strive thinking
that he is going to live long and is
immortal. At that time he should
not think that he is going to die;
and therefore, no good acts or acqui-
sition of knowledge should be done.
The other line says:—

T @ FOAG geFAT q¥ " |

When there is a question of following
religion or doing duty, which we are
doing, we should think that the pext
day we are going to die; therefore,
do the right thing today and do not
keep it off for tomorrow. That we are
doing. The other thing is that every-
thing good is to be done. But when
the question is of setting up conven-
tions, precedents, achieving knowledge,
technology, science and all that, we
should have a long-term view as if
we are not going to die. That has to
be done,

#t wWeTe s a0 ¥gEs
HETR, ®7H AG 2

Shri Hathi: Therefore, What I would
onfy submit is that while in principle
the Government .is agreeable to the
spirit of the Bill, there cannot be any
amendment of the Constitution.
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Mr. Chairman: Shall I request the
‘hon. Member not to press for quorum?

sl WiER AW d ;. FEe
HERY, T K FTH T4 & |
Shri Hathi: I have finished, Sir. That
is why I oppose the Bill.

Mr. Chairman: The bell is being
rung. .. Now there is quorum. How
long will the Minister take?

Shri Hathi: I will take only two
minutes. 1 have nearly finished.

I would only submit that while the
spirit behind the Bill is acceptable, it
would not be proper to have such a
provision in the Constitution. There
smay be occasions—that 100 for a limit-
ed period—a Prime Minister has to be
from the other House. Therefore, it
would not be proper to have such a

provision in the Constitution. There-
fore, 1 oppose the Bill.
Shri Hari Vishnu Kamath: Mr.

Chairman, Sir, at the outset, permit
me to congratulate you on taking the
~Chair. ...

Shri B. N. Kureel (Rai Bareilli): No
quorum.

An hon, Member: There is quorum.

it sTheTT STer ATAT : AL 2 |

Mr, Chairman: The bell is belng
rung.. now there is quorum.

Shri Hari Vishnu Kamath: Sir, per-
‘mit me at the outset to congratulate
you on your assuming the Chairman-
ship. It is a '‘maiden assumption, 1
think.

Mr. Ghairman: No.

Shri Hari Vishnu Kamath: d am
sorry., Anyway. [ congratulate you.

-

I am grateful to all the Mem-

bers @ all sides of the House who
have flken part in this very interest-
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ing deBate. Temperamentally and
otherwisc, I am loth to blow my own
trumpet but this is, if my memory
does not betray me, one of those few
Private Members Bills—I am not talk-
ing of Government Bills; they are in
a special category-—which have been
discussed on three days in succession.
1 began my speech in the beginning of
this month, the 1st day of April; it
was resumed on the 15th April and {o-
day it is the 29th April and, when the
point of quorum was raised. 1 Wwas
half-afraid it might be carried over
to the last day of the session. the 13th
of May. (Interruption) 1 am prepared
for that so long as you maintain a
quorum. If you go out and there is
no quorum, unfortunately, the House
will be adjourned and this will be
postponed to the 13th of May.

I have kept a record, as it were,
that 32 Members of the House have
taken part in this debate, and it speaks
for Its Importance, or at least the
interest that this Bil] has evoked in
this House—19 Members of the Con-
gress Party and 13 Members of the
Opposition. It is a matter for gratifi-
cation that of all the 32 Members
who have spoken, not one Member
except perhaps, I say with some re-
gret, my old frieng Shri Bishwanatn
Roy who spoke today. has opposed ii
wholcheartedly.

st AieT W A AW

Mr. Chairman: The bell is being
rung.. now therc is quorum. Shri
Hari Vishnu Kamath may continue
his speech.

Shri Hari Vishnu Kamath: As I wus
saying, the Bill has received wide sup-
port from all sections of the Housc,
from all sides of the House. including
the members”of the ruling Party—ihe
Congress Party—except, as [ said,

+Shri Bishwanath Roy who opposed il
today. Even those who did not sup-
.port the Bill wholeheartedly, sup-

* ported the idea underlying the Bill,

the principle of the Bill: and I am
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[Shri Hari Vishnu Kamath]

glad to say that the Minister also to-
day—I would request the Minister to
listen—in the course of his very sober
and, enlightening speech, extended his
whole-hearted support to the principle
of the Bill, to the idea underlying the
Bill, and he has conveyed, 1 am glad
to note, the view of the Prime Minis-
ter herself that she could have been
the first to contest an election to the
Lok Sabha, to the lower House of
Parliament, and come into this House
at the earliest opportunity as an elect-
ed member of this House, but un-
fortunately for her, the Emergency
came in the way. I do not know why
the Emergency should come in the

way. Again I may make it clear as
my friend, Mr. Dandekar said this
afternoon—and other members also

supported it—that there is no personal
reflection on anybody, and least on the
Prime Minister; what we are seeking
to establish is a sound tradition, a
hcealthy convention, and a respect for
healthy, salutary, truly democratic
principles. 1, therefore would like to
ask the Government, the Home Minis-
ter, the Minister of State—we had a
discussion on Emergency in the coirse
of the debate on the Demands for
Grants of the Ministry of Home
Affairs—why this Emergency shouid
come in the way, During the last
World War, in 1945, when the World
War was still on, in Britain there was
a general..

ot sifere wrw wean FwTafT

Mr. Chairman: Is it the wish of the
Housc to adjourn?

Several hon. Members: No.

Mr. Chairman: The bell is being
rung..Now there is quorum. The hon.
Member may continue,

. Shri Hari Yishnu Kamath: 1 do not
/propose to inflict a long speech, but I
would only refer to two or three
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points that were raised in the course
of the debate.

An hon. Member: It is raining out-
side. There is aandhi also,

Shri Hari Vishnu Kamath: I do not
know if it is a tempest, a thunder-
storm or a pushpavrishti; I leave it to
the House to judge.

It was Prime Minister Jawaharlal
Nehru himself, I remember, who on
the eve of the second general elections
said that he expected every member
of the Council of Ministers to contest
clection to the lower House or ‘he
Lok Sabha and come back to Parlia-
ment as Members of the Lok Sabha
and then get into the Council of
Ministers.

I was saying earlier that even when,
when the last World War, the Second
World War was on, there was a gene-
ral election in Britain, and in the United
States also, when the World War was
on, there was a Presidential election.
But here we are fighting shy of hold-
ing even by-elections. I do not know
why. It is high ttme, now that the
question of emergency is being
seriously reconsidered, that at ieast
by-elections should be held in the
near future, so that the express desire,
the heart's desire of the Prime Minis-
ter could be fulfilled and she could
contest an election to the Lok Sabha
and come into this House as a Mem-
ber of this House. I only hope that
the Home Minister, the Law Minister
and the Election Commission will not
come in her way, that is, in the way,
of the Prime Minister, and thwart the
fulfilment of her heart’s desire of
fighting a by-election to the Lok
Sabha. 1 hope that a by-election
'xlould be helq in the near future.

nle

It has been” mid by certin hon.
Members who took part in the debate
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that this Bill implied a sort of dis-
respect to the other place, to the Rajya
Sabha. Far be it fram my mind to
suggest any such disrespect or any
such feeling towards the other House.
BBut the Constitution which is sover-
c¢ign—neither this House nor that
House, but it is the Constitution which
is sovereign—has made the two Houses
unequal in status and functions.

oY wiwre & dow : Efa
g, FEA H HTew AG |

Mr. Chairman: There is no quorum.

What is the wish of the House? Shall
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we ring the bell again and agaln or

wdjourn the House?

An hon. Member: Let us adjourn.
Mr. Chairman: The House will now
stand adjourned and meet again to-

morrow at 11 A.M., for that seemg to
be the wish of the House.

17:43 brs,

The Lok Sabha then adjourned till

Eleven of the Clock on Saturday,
April 30, 1968/Vaisakha 10, 1888
(Saka).



	001
	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086
	087
	088
	089
	090
	091
	092
	093
	094
	095
	096
	097
	098
	099
	100
	101
	102
	103
	104
	105
	106
	107
	108
	109
	110
	111
	112
	113
	114
	115
	116
	117
	118
	119
	120
	121
	122
	123
	124
	125
	126
	127
	128
	129
	130
	131
	132
	133
	134
	135
	136
	137
	138
	139
	140
	141
	142
	143
	144
	145
	146
	147
	148
	149
	150
	151
	152
	153
	154
	155
	156
	157
	158
	159
	160
	161
	162
	163
	164
	165
	166
	167
	168
	169
	170
	171



